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LOK SABHA 

Tuesday, August 7, 1962!SrQvana 1o, 
1884 (Saka) 

The Lok Sabha met at Eleven of the 
Clock, 

[MR. SPEAKER in the Chair] 

.oRAL ANSWERS TO QUESTIONS 

"49. 

Master Plan for Delhi 

+ r Shri Harl Vishnu Kamath: 

\ 
Shri Shree Narayan Das: 
Shri Prakash Vir Shastri: 
Shri Yashpal Singh: 

I Dr. L. M. 8lnghvi: 
~ Shri D. C. Sharma: 
I 8hri Ram Ratan Gupta: 
I Shri R. S. Pandey: 
I Shri M. L. Dwivedi: 

I ~hr~ S. C. 8amanta: 
Shn B. K. Das: 

L Shri 8ubodh Hansda: 

Will the Minister of Health be 
pleased to state: 

(a) whether the Master Plan for 
Delhi has been finalised; 

(b) if so, the broad outline thereof; 
lIJnd 

(e) how many years will be needed 
for its implementation' 

The MinistIJl' of Health (Dr. 
Sushila Nayar): (a) Yes, Sir. 

(b) A statement is laid on the 
Table. (See Appendi anexure I 
No. 11]. 

(e) The Master Plan for Delhi is 
for the development .af Delhi upto 
the year 1981 and its implementation,. 
which will be taken up in stages, 
will, therefore, extend upto that date. 

1339 (Aj)L.S.D.-l. 

= 

8hri Harl VtsJmu Kamath: Will 
the Master Plan be Integrated or 
dovetailed with the five year plans of 
the country? If not, is there a plan 
or blue-print for a phased implemen-
tation of the Master Plan? 

Dr. Sushila Nayar: As I have Slat-
ed, it is a long-term plan, certain 
schemes will be implemented under 
each five year plan. Naturally they 
will be dovetailed, some into the Third 
Plan, some into the Fourth, _ome into 
the Fifth and so on. 

8hrl Hart Vishnu Kamath: Have 
the Master Planners devised or ad-
vised a machinery for implementation 
of the Plan and its organisational set-
up also? Or is Government consider-
ing having a separate machinery on 
its own? 

Dr. Sushiia Nayar: At the moment, 
the Delhi Development Authority, 
which has prepared the Plan, has 
indicated certain land uses. So .lar as 
the actual implementation to the ex-
tent of building houses etc. is con-
cerned. it will be done by different 
agencies, s~me by the Corporation, 
some by the Government of India for 
offices and residential houses, ~ome by 
private agencies and so on. 

Shri Harl Vishnu Kamath: Very 
unclear. 

Shrl Shree Narayan Das: The han. 
Minister has stated that different as-
pects of this Master Plan will be exe-
culed by different agencles. I would 
like to know the agencies that have 
been named so far. 

Dr. SlIIhlla Nayar; There is no 
question of naming the agencies. All 
that I am saying is that the broad 
outline is prepared by this ~uthorlty. 
The Authority says, this is the area 
where industry will come, this is the 
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area where residential houses will be 
located, this is the area where busi-
ness houses will be sited and so on. 
Having demarcated that, the cons-
truction etc. will be taken care of by 
the agency which gets the land. 

'IT Jf~.~ ~,"T : ~ ~T~­
Cf"Jff.q:~~~~~~ 
f~ w ~ om;; it ~ sr~ ~ 
<jGlfiT iF "1fT ~ 1lTlT m ~ ~, ~ '3'« 
~I< ;r.r ~ <tT ~ro i:t ~~ 'I1T1T 
~ iF ~ i!r ~ ~('f Olffif <tT 
1ft I o.m .q li~ '-iWI' ~ ~ fit; W ~ 
~f.CI1l' ~ ~it ~ '1~ ~<lT ~~T <tT 
~<f.r~f\'fi?i<ft~ 7 m~i?i;;ft~ 

m ;:JwtT ml<fT iliT ~ ? 

..-to ~ Iff~ : ~ ~ "'1 
~m ~ mr if!fT ~ I om;; ~'f"'r~i'I' ~T 

'f'iT~ I ~~~~m~<tilfi1'iF 
~ ~ ~ ~ wmr ~, 'l1r "«~ i!r{T-
~!!fwif mor~~ I;:J~ 
m if '3'i\' ~ ~ ~ ll~ i1:T 'fFT 
'IT ~ll:: ~ f,;p ~ tJ;if; ~ 00 'fa 'I1"'r 
if'ITliT ~ T "!;~T ~ '3'« ~ '1Tti ifli ~T 
~~ ~.'1~~~~ ~m.q 
~ flff~ '3'i\'~ ifTi'f""fti'f ~ ~ ~ I 

'>ih 'q'tn: ~ m ~~i\'T ~ <it ~ fun: 
m~c if; mlfit ~ ~, ~ 'l1r 
'!i1'1i\' mit ~ ~ '3'iI'<f.r ~fu lfT«f ~ 
;;ft GfliM) I 

Some Hon. Members rose-

Mr. Speaker: The whole Master 
Plan cannot be discussed during 
Question Hour. It will be difficult for 
me to allow so many questions. 

Shri D. C. Sharma. 

Shrl D. C. Sharma: From the state-
ment, I find that only 0.3 per cent of 
the area is reserved for agriculture 
and 8.0 per cent for public and semi-
public facilities. 

I want to understand on what 
basis these figures have been arriv-
ed at-agriculture almost zero and 
public and semi-public facilities a. 
per cent. 

Dr. SUShlla Naya.r: The idea is 
that Delhi is a metropolitan area, IlInd 
the agricultural area is confined to 
the so-called green belt round Delhi, 
which has a certain depth. It is for 
this purpOse that most Of the area in 
Delhi is to be utilised for non-agri-
cultural purposes. The facilities men-
tioned by the hon. Member, that is 
public facilities, naturally include 
parks, green areas and the like. 

Mr. Speaker: Yesterday also we 
~overcd only 13 questions. I would 
request hon. Members to get along 
more quickly. 

Locust Invasion 

+ r Shri lndrajlt Gupta: 
I Shri P. C. Borooab.: j Shrl Sarjoo Pantley: 

Shrl lnder J. Malhotra: 
Shrl Mohan Swarup: 
Shrl Shiv Cbaran Gupta: 
Shrl Basumata.ri: 

·50. 

I Shri D. C. Sharma: 
Shri P. R. Patel: 

I Shrl D. J. Naik.: 
l Shri Chhotubhal Patel: 

Will the Minister of Food and 
Agriculture be pleased to state: 

(a) whether locust invasions of 
Northern India arc, expected on an un-
precedented scale this year; 

(b) if so, what steps are being 
taken to save crops in the threatened 
areas; and 

(c) whether any foreign assistance 
has been sought to supplement Gov-
er>nment's own resources for this task? 

The MinIster of State In the MinIs-
try of FOOd and Avlculture (Dr. Bam 
SubhaK Sln&'h): (a) Yes, Sir. Locu..t 
invasion ha,; already commenced. \ 

(b) A statement is laid Qll the Table 
[See Appendix I, annexure No. 12]. 

(c) No. 
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Shri Indrajit Gupta: From the state-
ment certain information is available 
about the precaotionary measures 
which were taken. There is nothing 
in it to show how the actual invasion, 
which has begun as the Minister saId, 
has been tackled. I would like to 
know to what extent crops have been 
affected already, and to what extent 
these measures have been successful 
in saving them. 

Dr. Ram Sub hag Singh: Actually. thl' 
most effective measures that have 
lJ"en taken are taken by the farmers 
themselves. and ~ have also de-
tailed some planes and some other 
instruments which are operating 
there in Punjab, U. P., Rajasthan and 
also in certain parts of Bihar and 
Madhya Pradesh. 

Shri IndraJit Gupta: Is it not a tact 
that in the areas which have alrcady 
been affe~t(>d. almost 75 per cent. of 
t~e crop has been damaged? 

Dr. Ram Subhag Singh: Actually. 
it is not a fact because most of tht> 
locusts are going from place to place. 
Unless and until they start laying 
.. ggs and the hoppers come uP. "lot 
much damage can be done. It is a 
fact that some damage has been dam'. 

Shri P. C. Rorooah: What is the 
nature of thp assistance. if anv rer,piv-
ed from the FAO in this reg~rd? 

Dr. Ram Subhag Singh: A team of 
the FAO i" likely to come some time 
this month. and with their help ': e 
will start operation -in the areas bor-
dering Pakistan. 

.n ~ ~ : ~ Rcik it ~ 'fit 
4I~ ITItT ~ fit; ftl'~ it ~ ~ f.r.;r fiA-
'I'IM if ~ If,t 'fim'ff ~ fit;"AT fiRrifT 
~if q~ ~ I om ~ ~lt TlifT 
~ ~ 'mf ~, ~ ~ ~ (fr Cff,t q, 
Aim;IT ~ ~ ~ ~ om ~Tt 
~ I'flf: ~ ? 

';0 U1f ~ ~ : f,;m;fT ~nn: 
~~~~~omr~1 
m ~ ~ fi;r.rr ~G!$) .m .-<m 

~ rm a fit; fum ~ ;¢t GfnQ ~)tft 

~ "Il~ !tiT m ~, QR ~ ~ ~ 
-iRt ~ ~ ~, ~ ~ '1ft ~ 
~rTdt~ ~~~ I ~f.l;llit 
~~,~I1f~if~~)~~ 
<!TifT ~ ~ t I ~ "Ff ~ 
~ ~ ~ ~ "'1 Q'1<IT lI1mf I 
~""o;ft.,.~ ~f~ ~ ~ 
~!tiT am ~ I 

Shri Hem Barua: May I know it it 
is a fact that a liaison with Pakistan 
for advance information of the willlf-
.'d menace is maintained; if '0, whe-
ther Pakistan gave any information 
about thls particular invasion? 

Ur. Ram Subhag Sinrh: We arc al-
ways keeping liaison with Pakistan, 
A meeting was scheduled to be neld 
with Pakistan, Iran- and Afghanistan 
('arly this year, but Iran and Afgha-
nistan did not send their representa-
tives. So, that meeting was held 
only with Pakistan. Again, a meeting 
was held with 'Pakistan representa-
tive. a month or t)'o back, and we 
are going to meet again in the third 
week of August to review the entire 
situation. When locust swarms try 
tn come towards India, they do occa-
sionally intirrfil1e us, but. as ),ou know, 
it i. not possible for anybody to al-
ways sl'nd correct information. 

"l)~) : 'flIT ~ Ifit« Il1\' ;rnf.t 
~ '[o'1T rn f", fqt ~ ~: ~ m .m 
f'iI'zrit ~ ~ ~ ~t ~ 
~ ll'mt it 'fT'f .nt ~ ~ 
~ ~. W !tilt sitm1! ~ 111fT !. 
~n:m~lTItTtmom ? 

no mf ~ ~ : QlJ"f it ~m 
~ ~ pq~, ~ ~ 1m 
~nft~~~~.qit~it 

.mIf,fW'3';:A;~If.T~~ 

~ ~Ifl ~ '3';r if; m qm- it 1ft~ 
~f ~'iI' IfIf ""'" it 1fGl' mf ~ I ~ 
~ ~lf ~ ~ ~GIfU; "'~'I' 
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~ ~ ~, ~, ~'fT, 
~~mm~~A1if~ 
flruitml ~~~~~ 
it ij"mq f~ i:r ~ lfi~ ~ q~~ 
~ crrnu ~ 'IT\iI'I ~ ;;;n: sr~ if. 
WU; qfQ-q';ft f~ it ~ t:f"fT'f if; ~ 
~ifif~it~~it;;rTm 
I{<f[ ~ <tT ~ ~ cr,r q~ ~ I 

Shri loder J. Malhotra: May I 
know whether any special finanCial 
assistance is being given to the State 
Govf'rnments to Duild up' their equip-
ment and to improve their locust 
fighting equipment? 

Dr. Ram Subhag' Singh:' Yes; we 
have consulted the~ State Govern-
ments long ago; ana, recently, we 
have sent a circular. We have cal-
led a meeting also on the 13th. And. 
anything that the States require in 
fighting this locust menace will b .. 
made available to them, if they are 
physically possIble to be purchasE'd 
here. 

Shrimatl Savltri Nigam: In the 
reply to one of the earlier supplt>men-
taries the han. Minister stated that 
the success of the control of tlH><W in-
sects depends on the cooperation and 
active interest of the farmers. I would 
like to know if th" farmer" "I'e hl'inr, 
givPJ1 any training in this operation. 

Dr. Ram Subbag SiBgh: Actually, I 
would like to be pardoned if I say 
that the farmers do not want to be 
trained. They can train others. If the 
hon. Member goes into the fields she 
will be happy to notice children of 
even 5 years beating the drums etc. 
And. they do thnt work more effi-
ciently than any aged person. 

Dr. M. S. Aney: I have read in the 
papers that in some parts of Punjah 
these locusts have settled down. tor 
a day or two. I want to know whether 
the Government of India have Infor-
rna lion of these particular places and 
what is the extent ot the damage don" 
where they have settled? 

Dr. Ram Subhag Slngh: That is , 
fact. I have seen some of these areas. 
The locusts have settled down In Borne 
parts of Ludh'iana. Jullundur and Gur-
daspur and, maybe, in Kaithal areas 
of Kamal district. As I said before, 
we have deputed our officers and sent 
as much of insecticides as are needed 
by the State Government And, if aD7 
further demand is made by the Sta~ 
Government, we will be meeting that. 

lilT ~,~ ~ : 1l ~ GfR"fT 

~~fiI;;;rTf<mr~~!f<'f~~ 
~ +IRa q.r 'IJfll it f'f>'<f"ift u:tT ;;rr..-

fC'1~ q'{ ~ ~ ~ m.: fif;<f"ift 
q~<n:~l]'~~~~m-~ 
~ ..jh: ~ q~ ~ ~ iq;:;rq' 00 
~;r,¢+fl711it'-!lTll" ? 

~IR ~ : nf.r ;;rl-~ wm:r ifiT 
-r'f'f[ ~ Uf<TI<r ~:.r n ~.«f 'f@ ~ I 

., 0 'm'f ~ ~: Gfq'Tif <IT 1l ~ 
it ~ ~ I ""'" (I'fi ;r,q<'f \3t; fctT ~ ~ 
<n: '-!ITll" ~ ~ ~ ~ ~ it f~ 
~it~f.\'ri~~~ifiT~~ 
~ ~tt 'l"i<fT ifiT a ~ ~ ~ i:r ;;rT 
~,{ ~ ~ ~ q.r ~ ~ t ~ 'l"i<fT ifiT 
~ I s:o:r lJrtT ~t it ~ ftwf; ~H I 

lilT \~;fT;;r ~lfm: 1l 't ~ ~ f~ 
~ ~ it; f"., ~ <n:: f~m 't 
m~~cr,rt~f'fin'r~~ij; ~ 
f~t ~ ITll ;. 

Mr. Speaker: Order, order; the 
question that I have not allowed need 
not he answered. 

'flo ~ mI': ~;f'lfT;;iT 't ~ 
~iIT f'f>' ~m;:r m m ~ ~ <n: ~ 
<mI'ifiT~~~~f'f>'fqT!f<'f~ 
";3';f~1~ Ofqf'tcrl~";3';fIl\')~ 

~ iff ~ ~ <mI' mllrT't GIT ~ t 
r,.,.";3';f~~~~~~ 
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~ ~ ""'" ~ ~ ifilf ll~ l'fi'lft 
t ~ 'flIT ~ ll'« ~ <f.T ~ iff ~ ? 

'1'1'0 mI' ~ ~ : ~ if ifilf ~ 
~~Fr~fum~tTqlR" 

~it~1If~~~1l~ 
~ ~ CI<f aT ~ ~ ~)1r ~;;rrl! ifi<: 

~ ~a-~ m'il ;f'f ~ tn: ~ 
l!iT ~1If g) lTlfT ~ <1<1' ~ fum 
~ <mf ~ ~ at q(ff if~ fit; Gfif CI"li' 

~~rf.w fum ~ 0ITli '3'~ CffiT CAi ~ 

mu ~ llro<r ~T Gflll' I ~ ~ at 
. ~ ~ if '$IT '!;In: m o;ft",. lffl' 
~OO~'3'ifmU~'fiT~ 
~;qn:'l'fQ"~lf,T~~l!'i!""1' 

fif;ln G'\T!flTT I 

~111 qy;r-rfq> m~ll': 'I;!UI'~ Jl~R« .. 

~1I1~:~tn:~~'.l.m 
iIfT~~ I itu~~f'F'I;!'iI'at~ 
ffi G!TiMT 

Call-Queueing Equipll"ent for 'I'runk 
800irJnr 

·51. Shri P. R. Chakraverti: Will 
the Ministcr of Transport and Com-
munications be plcased to stat,,: 

(a) whether Government propose 
to install Call-queueing Equipment 
for trunk bookini; 

(b) if so, when and where the 
initial process wHI start; and 

(c) whether the introduction of 
this system will save the caUers from 
the 'Engaged' signal? 

The Deputy Minister of Transport 
and Communications (Shri Bhagavati) 
(a) Yes. 

(b) The Call-queueing Equipment 
for Trunk booking is proposed to be 
initially installed at the four Trunk 
Exchanges at Bombay, Calcutta, Delhi 
and Madras. 

(c) The purpose served by the 
Call-queueing Equipment I. not the 

prevention of 'Engaged' signals. This 
equipment ensures that all signaL~ 

received by operators are answered 
in the order in whiCh the calls are 
originated by the 3sub9cribers. 

Shri p. R. ChakravertJ: What ar-
rangements have been made by the 
Government.:fur making availiable 
adequate supplies of improved machi-
nery for such installations? 

Shri Bha/:,avati: Government have 
already installed one such machinery 
at Madras in January 1962 and the 
other stations will also be equll>ped 
with this equipment in the cmning 
fpw months . 

Shrl P. R. Chakraverti: Will the 
Govennment examine the possibility 
of introducing our own maohines for 
this purposc and if so, what are the 
('os!s involved? 

Shri Bhagavati: Yes. The costs in-
volved for these four imtalation.. will 
be Rs. 81.000 8Jnd no foreign exchange 
is involved. 

Shrl A. P. Jain: Is thel'e a pro-
gramme for the manufacture of thls 
I'quipment at Bangalore? 

Shri Bhagavatl: Yes. 
Shri Rella: What safeguards are 

there in this equipment for the P8l't1-
('ular-person calls? 

Shrl Bhagavatl: That depends upon 
the number of lines. When all the 
lincs are used by the subscribers then 
it is bound to be that engaged signals 
arc ShoWHl. So, in.qUructiollll ha.ve 
bt:'cn issued to provide adequate liruts 
and I think that they will give pro-
per quality Of service. 

Crop Insurance 

+ r Shrl B. K, Daa: 
I Shri Subodh Ranada: 

1 Shrl S. C. Samanta: 
"52. Shrl M. L. Dwtvelll: 

Shrl M. K. Kumaran: 
Shrt D. C. Sharm .. : 

L Shrl Dlder 1. Malhotra: 
Will the Minister of FOOd aDd 

Arrtculture be pleased to state: 
(a) whether crop insurance ha. 

been introduced in any part ot the 
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country even on an experimental 
basis; 

(b) if so, the main features of the 
scheme; and 

(C) whether any State Government 
is participating in the s"hcmc? 

The Minister of State in the Minis-
try of Food and Agriculture mr. 
Bam Subhag Singh): (a) No. 

(b) Does not arise. 

(e) The Punjab Government in-
tcnd to implement a pilot schpme for 
crop insurance in that Stale. Dctails 
of the scheme are being worked out 
by them. 

Shrl B. K. Das: In view of the fact 
that insurance is a Central subject 
may I know whether any legislation 
b under consideration by the Central 
Government so that the Punjab Gov-
ernment may be able to implement 
the scheme? 

Dr. Ram Subhag Singh: This is a 
question which has been in the minds 
of the Government for a long time and 
it has been found workable and use-
ful also, but due to financial -trin-
gency experienced by the Central and 
State Governments, it has not vet 
been aopted even as a pilot seheme. 
If the hon. Members desire, the Food 
and Agriculture Minlstry will request 
the Planning Commission to find out 
funds for it. 

Shrl B. K. Dag: May I know whe-
ther the Punjab Government will be 
given financial help by the Central 
Government and if so to what ex-
tent? 

Dr. Ram Subhag Singh: >\s I said 
in the original reply, this matter is 
belng examined By the Punjab 
GovE'rnrnent. They are examinine: it 
from all points of view and if need 
be the Central Government will also 
discuss the matter with them. 

'" qo mo film : q;ft ~ Iftt-
~iI'~tfit;'&1'Ii1i'Ii'F~iII"~ 
lit ~"RT ~ ~ 111\" lilT ~ I Il ZIW 

'lIT'fi'fT ~ t f~ 'flIT ~ it q: ;fT 
lf7«-f fiI;1tr ~ fit; fit;~ ~ ~ifliT 
~ rnr ~ ~ ~~~,;;it 
fit; ~ 'f>f cft;rr ~ ~ m.:: ~111: W 
Rm it ~ lf7«-f fit;lrr GfT ~ t, ;:it ?fil: 
'flIT t I 

WTo mf ~ ~: Arm if;;rr;fT 
~ ~ f'fi" ~ sri\q) if; ~ f.!;m;if 
;f,t ~ iIft iT emr ~ ~ ~, <ffl~ 
'3".:rf.T WI" if;T urriJ I ~ lffif ~ <m 
'3i~ ~ ~'..,.qr<ir G'lT if. ~l or <tt f'!1T'i<f[ 
'3"{;if ~c: 'f~'1fir1if 'ff lJifTiif 'I'+f ~ 
~ I ~ (~) if;~it;;rT~ 

'f~f'flrt~, '3"if'Iit;fT 1lI~ ~'f; ~~­
'lim ;;fi1rr ~ifT iRli ~ I ~ 

~~ f.l; ~ ~ ~ '!Tf;r<r ~ ~ 
f<f;m;ft ~ ~ ~ GlT Wf;~ ~, ;nn# 
m fit; lfg ~ f~ 'fP1fir1if 'fT m 
f~ GITllI 

Shrlrnati Yashoda Reddy: May I 
know from the hon. Minister whether 
the Government ot Andhra Pradesh 
has sent any schemes tor this crop 
insurance and also what is preventing 
the Central Government from intro-
ducing pilot schemes at least in pIa ceil 
where there is regular famine? 

The Minister 01 Food and Agricul-
ture (Shrl S. K. PaUl: This question 
of crop insuramce is not a very light 
matter, because, in the first platt, 
apart from the money that has to be 
made available, r£·gular statistics have 
to be submitted. Statistics is the 
very breath of insurance. We have 
not got any statistic.~ worthwhill' 
in this ('ou'~try to know the conse-
quenccs. That is why we are trying 
to make a beginning. Punjab has 
started it, and it is a subject in which 
the Govemment of India is very 
vitally interested because in a1\ th .. 
developmental schemes that we have 
got in respect of agriculture, a farmer 
can never be induced to put more 
money until he lonows that his crop 
is safe. Not that we are not interest-
ed in this su~t. but. as I said, we 
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are attempting in this direction and 
II begiJ:ming will be made in Punjab. 

Shri Yallamanda ReddYi: May I 
know whether the Government has 
mad.e any assessment of the financial 
commitment iJn this regard and, if so, 
what is the amount? 

Shri S. K. Patil: So far as this 
que:ltion is concerned, it is only to 
be started in Punjab. Half the ad-
ministrativ(' expenses will be shared 
by us. Actually, the insurance 
money is a matter which is a very 
difficult thing and no blind eChnmit-
men-t could be accepted. 

Shri Ioder J. Malhotra: May 
know what steps the Central Govern-
ment have taken to collect the neces-
5ary statistics required for implemen-
tation of this scheme? 

Shri s... K. Patl: Those statistics 
are being collected wherever the 
scheme is tn progress. For instance, 
we have been asking J·apan to send 
some experts to come here and help 
us in order to do that. There is a 
greater necessity fDr this in this 
.:ountry, b India, because, as I said. 
in any developmental scheme of 
agriculture, without crop insurance 
we cannot make much progress. 

Some HOo. Members rosc-

Mr . .,Speaker: I lfind several emi-
nent persons standing up and tryimg 
to ask supplementaries. Nearlv in 
every question. we find thQ names Dr 
eight, 15 or even 20 hon. Members 
who have tabled the question. So, it 
bl'<Xl'mes difficult for me to go outside 
it. Though I would try to call every 
Member who has tabled the question, 
to put a supplementary,-it is open 
to the whole House to know the 
answers-if it is <I1ot possible for me 
·to call all those tha.t have given 
notice of the question. they will ex-
cuse me if I am not callmg all ot 
them. 

Shri Tyqi: In cases where the 
number of Members is too lar,e, the 
other Members ca!b!1ot g~~ the benefit 
of any supplementariel. 

Mr, Speaker: I have not ruled that 
out, that I would not allow the op-
portunity to other Members. I would 
like to say that in England at least 
it is not considered good form to 
take out the questions of others and 
try to put supplementaries. We have 
not followed that practice. We make 
it open to all here, but a decision 
was taken earlier that we should try 
to cover more Q.uesuon. liere. 
every question is jointly tabled by 
ten Dr more Members someti,nes. 

Shri Bhapat Jha Azad: It is in 
your discretion. You have been al-
lowing supplementary questions on 
only two questions for fifteen minutes. 
It is our privilege to stand for 
chance and it is for you to disallow. 
That is all we want. 

Shri D, C, Sharma: You can please 
teli us what gOOd form is, here! 

Mr. Speaker: There were so many 
locusts and therefore I had allowed 
several supplementaries! Next ques-
tion. 

Foodgraln PrIces 

+ ( Shri S. M. Banerjee: 
I Shri Subodh 1Iansda: 
I Sbri S. C. SaJDaIUa: 

.58 ~ Shri B, K_ Das: 
, I Shrl M. L. Dwlvedl: 

, . Shri Surendranath DwlvelU: 
Sbri Sadhu Bam: L Shrimatl Renu Chakravartty: 

Will the Minister of FOOd and 
A(riculture be pleased to state: 

(u) whether it IS 8 fact that there 
JS much difference in the wholeaale 
prices and retail prices of food,rain5 
in th., country; 

(b) if so. the steps taken by Gov-
ernment to check any unjustifiable 
increase in the retail prices; and 

(c) in particular the steps taken to 
arrest the rise in price. of foodgrai ns 
in U.P. and 0( rice in Welt Ben,al 
and Orissa' 

TIae Parliamentary Seer«ary &0 the 
M~r at Food.... ~leaJtve 
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(Shri Shiude): (a) The difference 
between the wholesaJe and retail 
prices of foodgrains constitutes the 
cost of handling and transport of 
foodgrains from the wholesale centres 
to the retail distribution centres and 
also the margin of profit of the re-
tailer. If these factors are taken 
into account, the difference in the 
wholesale and retail prices of food-
grains at present does not on the 
whole appear to be excessive. 

(b) and (el. It is through j_dicious 
distribution Of foodgrains from Gov-
ernment stocks at the prescribed re-
tail prices that the Government try 
t.o influenCe the open market retail 
prices and prevent them from rising 
unduly high in various States includ-
ing U.P., West Bengal and Orissa. 

Shri S. M. Banerjee: The han. 
Parliamentary Secretary stated that 
the difference is not excessive. I 
want to know what is the actual 
difference between the wholesale 
price and the retail price in the case 
of wheat and rice in U.P., West 
Bengal and Orissa? 

Shri Shinde: There is not any 
material difference between the prices 
which were prevailing last year and 
those prevailing this year. There is 
a slight variation in the prices which 
prevail in West Bengal and ;Orissa 
in respect of rice. But in respect of 
other grains, the prices are practi-
cally the same as those which pre-
vailed last year. 

Shrl S. M. Banerjee: At least I ex-
pected that there will be a statement. 
The Minister does not say what is 
the difference. 

Mr. Speaker: He said it is almost 
the same. 

Shri S. M. Banerjee: It is not quite 
correct. In that case, he should have 
provided statistics. I want to know 
what is the actual difference in the 
wholesale and retail prices of wheat 
in U.P. 

The Deputy Minister In the MInis-
try 01 FOOd aDd Arrtcultun (Sbri 

A. M. Thomas): I shall give certain 
figures regardi'ng U.P. in which my 
f .. '-,nd :5 very much interested. In 
regard to farm average quality wheat 
in Lucknow, in June, the wholesale 
price was Rs. 14'39 and the retail price 
was. Rs. 16. The difference was 
Rs. 1'61. In the previous month, the 
difference was Rs. l' 45. With regard 
to rice also, the difference comes to. 
Rs. I 50 to Rs. 2. 

Shri Subodh Hansda: May I know 
whether Government have any machi-
nsry to check the rise in prices and 
if so whether Government is aware 
that 'in West Bengal in the last three 
months, the price of rice has gone up 
very appreciably from Rs. 6 to Rs. 8 
per maund'! 

Shri A. M. ThOmaS: The only way 
by which we can now control prices 
IS by distribution of larger quantities 
through fair price shops. There are 
a largl~ num bpI' Of fair price shops 
in West B('ngal and the overage off-
take that was estimated in .July was 
12,000 tons. We havc made available 
a quantity of 15.000 tons. 

Shri Surendranath Dwivedi: The 
rise in price may 'not materially 
affect the Government, but it does 
affect the people. There is a rise in 
price of rice in Orissa in the last few 
months. I want to know what steps 
ha ve actually been taken to curb 
this rise in the price of rice. 

Shri A. M. Thomas: With regard 
to Orissa, the State Government have 
got stocks which they have locally 
procured. We are a180 supplying 
from central stocks. Recently we 
have made available 3,000 tons to the 
Orissa Government to be moved on 
high priority basis from Calcutta, so 
that it will relieve the difficulties of 
Orissa to some extent. 

Shrlmati Renu Chakravartty: May 
I know whether Government has a 
regular method of checking on the 
retail prices in the villages in various 
seasons and find out what is the 
actual difference between the retail 
prices prevailing in the villages and 
in big oi ties at the time of harvest 
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and at later dates? Is there any 
regular machinery by which Gov· 
ernment finds this out? 

Shri A. M. Thomas: Yes. With 
regard to the prevailing wholesale 
prices, we get daily reports from the 
various State Governments. Besides, 
th£' Economic and Statistical Direc· 
torate has got in its possession various 
reports regarding retail price. It was 
from these reports that I mentioned 
the figures and the difference. 

Shri Tyagi: Do Government propose 
taking any effective steps to guarantee 
that the pirces of foodgrains in U.P. 
do not rise further on account of the 
proposal of the U.P. Government to 
raise the land revenue by at least 50 
per cent or so? Will that element be 
dlowed to go into the price of food-
grains Or would Government think of 
some plan to check that? 

Shri A M. ThOmas: Whether the in-
crease in land revenue would have any 
perceptible impact on the price level 
is a larger question. But, as far as the 
present state of affairs is concerned, 
with regard to Uttar Pradesh, I may 
submit, the prices are prevailing at a 
reasonable level and there is no room 
for any anxiety on that account. 

lilT 'fo ,,"0 ~tT : 'flIT If?4T ~~ 
<fiT ~ ~ fif; ~~ m ~ ~ f'lw,i 
g1:!; ~ ~ ~~ ~ lftcff if 
~ m<: ~ ~ ~if ~ ~ ~ ~ 
f'<rf ~ ~ ~ ~ ~ m<: ormr ~ 
~ if f.t<t; ~ ~, lIT'ft 00 ~ ~ 'fiT 'I'i'i 
~ ? ~ ~ m ~rw:r 'flIT '11<: ~ ~ f.ri 
~ 00 if ~ tfi<t if ~ ~R 'R'l'W; ~ 
~m'l'>1l ~~ ll'iR> ~ ~? 
Shrl A. M. Thomas: My informa· 

tion is that as far as .. , 

Shri M. L. Dwivedi: I am giving you 
the correct infonna tion. 

Shri A. M. Thomas: As far as the 
price of wheat is concerned, it is pre-
vailing at a very reasonable level in 
all the centres in India. 

"" 'fo mo ~ : ~ q~ ~ 
~ll' ~if ~ ~ ~ m<: ~ If<: 

ifIW m ~ ~ ~, III ft'iiton; ~ 
rrr? 
The Minister of FOOd and Agricul-

ture (Shrl S. K. Patm: This House 
knows that the minimum price ~t 
wheat guaranteed by the Government 
of India is Rs. 13. If anybody is sell-
ing for Rs. 12, he has to thank him· 
seiL 

3hri Priya Gupta: If somebody is 
scHing above that price? 

Mr. Speaker: Order, order. Without 
being identified han. Members should 
not begin to put questions. 

Shrimatl Renu Chakravartty: May 
I know what the Government of India 
has done regarding the recommenda-
tions Of the Asoka Mehta Committee· 
about the stabilisation of prices of 
foodgrains? Mav I know whether 
the Government ·of India have con-
sidered that report and whether they 
are prepared to lay on the Table ot 
the House a statement showing what 
recommendations they have accepted 
and those that they have not accept-
ed? 

Shrl S. K. PatH: The most practical 
thing, Sir, is to have more food. We 
have food jLL,t now. Therefore, we 
need not go about with stabilisation 
of prices. We release more. We 
have got abundant stocks with us. 
There is no difficulty except perhaps 
sometimes, owing to the bot tic-necks 
in railways and other things, a little 
time-lag is there. That is a different 
maUer. Theref.ore, there is no need 
now. 

·54. 

Air Passages to U.K. 

+ r Shrl P. K. Deo: 
J Shrl Narendra Sinrh Mahlda: 
1 Shri Bishallchander Seth: 
L Shri Remeshwar Tantia: 

Will the Minister of TrallllPOrt and 
Communications be pleased to state: 

(a) whether the U.K. Immigration 
Bill created .. great nudl In the book-
in, Of air passages for 1OID1 to N,K.; 
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(h) whether it created .black-
market in air tickets to U.K. as air 
tickets worth Rs. 1800 were quoted 
at Rs. 2300 according to a report in 

·the Statesman, dated the 23rd June, 
1962; and 

(e) if so, whether the matter has 
been enquired into? 

The Deputy Minister of Civil Avia-
tion (Shrl Mohluddin): (a) There was 
a great rush in the booking of air 
passa·ges for going to U.K., .throughout 
the month of June, 1962. 

(b) and (c). Reports had >appeared 
in the press of alleged black-market 
in the air tickets to U.K. No enquiries 
were made as all such enquiries arf> 
fruitless due to even the aggrieved 
party not coming forward with a 
.complaint. 

Shri P. K. 01'0: May I know if it 
has been brought to the notice of the 
(}overnment that Air India was a 
party to this racket? 

Shri Mohluddin: It is absolutely 
wrong. 

Shrl Indrajit Gupta: May I know 
whether Government's attention has 
been drawn to '" statement issued by 
the Air Travel Agents' Association 
saying that they had represented to 
-Government that the Reserve Bank 
should be asked not to give sanction 
in the case of passages which are 
booked through air lines not recogni-
sed by the lATA? The allegation 
made is that the Government is not 
at all Sympathetic to this proposaL 
May I know what is the Government's 
reaction to this? 

Shrl Mohluddln: I am not sure 
what representation the hon. Member 
is referring to. I do not remember 
to have seen any representation on 
that account. 

. Mr. Speaker: That is a different 
question. 

Shrl P. K. Deo: May I know thl' 
reasons why Air India has increased 
its number of flights from 5 to 7 every 

week in spite of the sharp decline in 
the passenger traffic? 

Mr. Speaker: That is quite a 
different question. 

Modernisation of Bombay Port 

·55. 

+ r Shri Subodh Hansda: 
I Shri Basumatari: 

I Shrl S. C. Samanta: 
Shrl S. B. Das: 

~ Shri M. K. Kumaran: 
I Shrj Raghunath Singh: 
i Shri D. C. Sharma: 
I Shrl P. Kunhan: 
I Shrlmatl Malmoona Sultan: l Shri R. Barna: 

Will the Minister of Transport and 
Communications 'be pleased to state: 

(a) whether it is a llact that there 
is a modernisation scheme of Bom-
bay Port; 

(b) whether it is a fact that World 
Bank team has surveyed the scheme 
twice; 

(c) whether the World Bank team 
has asked Government to send an 
expert team to finalise the loan with 
World Bank; and 

(d) if so, whether the team has 
gone and finalised the scheme? 

The Minister of Shipping In the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a), (b). 
\1') and (d). A statement i. laid on the 
Table. [See Appendix I, annexure No. 
131. 

Shri SubOdh Hansda: May I know 
whether the World Bank Team which 
visited India came only to assess the 
foreign exchange requirements for the 
development of the port or it came 
to assess the entire requiremenis for 
the development of the Port? 

Shrl Raj Bahadur: The IDA assis-
tance is limited to the foreign exchange 
component of the development 
IIChemes. 

Shrl S. C. SallJanta: May I know 
whether the 18 milion doller credit 
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that wiJiI be available for this project 
can be spent for other schemes like 
the dredging of the harbour channel 
which have been mentioned in the 
statement? 

8hri Raj Bahadur: We gave them 
a full list of our requirements in re-
gard to this particular development 
schemes which also covers dredging 
of some part of the main harbour. The 
foreign exchange component will be 
Rs. 8.57 crores. The essentiality of the 
scheme was accepted and that is why 
this amount was arrived at. 

lilT ~7( 1fT!IfI1iI'Tq" : ~ '!li if; 
~if;~~'f\T~"llTlT 
~ f~ ~'fi iJ Of<'R" !fiT ~ ~ ? 

'tT ~ ~ : q;rt.; ~ <fiI 
~ !iI'ri ~, ~ flI~ I 

'tT ~~ 111 ~ : fit;wrr fiI~7 

~ "('T'i;f ~~: mite it ~ 
~~I 

'tT ~~ ~: <ft~ t<'I'R if; ~~ 
<i+-~ q:'ti ~ oft lit OAT ~ 73'"I:f * ~ 
~~:Tq;rt.;~GI'Sn~FT~, ~ 

~ m'i'IiT 'fiTlf 'lU ~ G\ 1T(lll ? 

lilT "{'fir ~: ifu:n: ~l'f it oft l1l'ri 
~ ~, :aWt ~ f;rcr.rr 'f.rt.r ~~ 
~,'3~~~~f1r~1 

8hri D. C. Sharma: May I know 
how long it will take to complete the 
modernisatio./1 of the plan? 

Shri Raj Bahadur: This will have 
to be completed before the end of the 
Third Plan. As a matter of fact, the 
closing date itself of the loan is 31st 
D('ce'mber 1967. So, we have to finish 
it before that. 

Shrlmatl Renu Chakravartty: It is 
stated in the memoI'andum that 
Rs. 8.57 crores have been granted to 
the Government ot India for the dock 
development schemes and only one 
port project, namely, the Bombay 
Port Proiect has been discussed. Axe 

We to take it that this amount of 
money will be used for the moderni-
sation of other ports in India also? 

8hrl Raj &hadar: No. This parti-
cular loan has ·been for the Bombay 
port. For the ports of Calcutta and 
Madras similar arrangements have 
been made with the World Bank, not 
with the IDA. 

Shrl Hem Barna: We are told that 
the International Development Asso-
ciation is offering some flnaDcial 
assistance. What .are the renovations 
that the Government propose to 
effect, so far as the Bombay port is 
concerned, from this particular 
assistance? 

8hri Raj Bahadur: I could not 
follow what he meant by ~reserva-

tian'. 

Shrl Hem Barna: said "renova-
tion", 

Shrl Raj Bahadur: If the hon. 
Member wants to know the details of 
some of the schemes, the eastern side 
of the Alexandra dock will be extend-
ed by another 1.180 feet to provide 
for additional berths; then, a new 
ferry wharf will be completed to 
release space for a cargo ship; we 
shall also deepen the sea. The other 
schemes inclu~ dredging, ele~riflCIII­
tion, modernisation of the equipmcnt 
etc. 

·56. 

Delhi Water Supply 

+ r 8hrl BisbADchander Seth: 
I Shrl Bameshwar Tantia: 
J Shrl Sureiulra Pal Slng'h: 
I Shri Bhagwat Jba A2ad: 
I Shrl Bhakt Darshan: 
l 8hrl P. C. Borooah: 

Will the Minister of Health 
pleased to state: 

be 

(a) whether it is a ~act that the 
problem of water shortage in Delhi 
was discussed with the Punjab Irri-
gation Minister; 

(b) if so, what results have come 
out of the discussions; 
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(c) whether it is also a fact that 
the Punjab Minister has suggested 
that the shortage could be solved by 
constructing the proposed 760 feet 
high Dam on the Tons river; 

(d) if so, when the proposed dam 
i~ likely to be constructed; and 

(e) what are the other measures 
Government are taking to overcome 
the difficulties of water shortage to 
the Capital? 

The Minister of Health (Dr. 
Sushila Nayar): (a) Yes, Sir. 

(b) and (c). It was pointed out in 
the meeting that there was some 
doubt on the engineering side whether 
the river linking scheme could be 
successfully executed. But if that 
scheme was not feasible, a dam across 
the Yamuna or the Tons might have 
to be constructed whiCh might involv(' 
'an expenditure of over Rq. 10 crore! 
according to the suggestion of the 
Punjab Government. 

(d) This proposal requires detailed 
consideration. 

(e) The Punjab Government have 
agreed to release 325 cusecs of water 
from the Western Yamuna Canal 
Feeder Project by the summer of 
1964 if their original p1ans are not 
changed. The Uttar Pradesh Govern-
ment have also been approached to 
give 200 cusecs of water from the 
Ram Ganga Scheme. 

'lTf~ ~:rn~mr 
1,.1h~;mril;~~f.t; ~~~ 

it f1t;cR ~lf qr;ft ~ ~ ~ f1t;cR 
'iI+Ilf tfAt ~ ~ ~ ? ~ ~ 
ifG!W~~~C!WcrT~~~ I 

~o ~~: ro.ft it ~ 
f;fGI'\'ITitI~~~~~~, 
~ q;.ft ~ en ~ ~ r:': ~ I q;.ft en 
~ ~~W~ I (I"t...mPtir>ns) 

!IfI2m ~: ~qri~ I ~ 
q;.ft ~ ~ ~ ~ m ~~ m qr 
-qjt I 

~o ~ ~ : ~ Won If 
ri~~ f.t; ~ ~ ,>\,) 'mil ~ ~ ~ 

. ~ UIlnif ill <'fIT ~ I ~ ~ ~ 
~~'Wft<ri'~it~~~ I 

~o~~:~~IIl)~ 
~~itcrT~~1 
Dr. Sushila Nayar: May I finish my 

reply? .. (Interruptions). 
Mr. Speakei': Order, order. Now, we 

should hear her and listen to what 
she has to say. 

~o ~ ;n1R : h~ it qr;ft 
ll'~~ ~r.t <n: 'liT 'fii ~ it ~ l'IT'IT 
qr;ft '1ft ~ <rift' mft iflfjf.t; 'm'f ,>\,) 
<'flT ~ ~ ~ ~ti m:Gf ~ ~ I 
( InterruPtions) 'fii~T <n: ~ '1T~ 

<'flT ~, "lire ~ q+fT <f~ ~ I 
l'fIff iI; ~ it qr;ft 'l11 IIli iI; fwt , 
0fQj <n: lfiIft ~ cw,j <n:"lfr <R f'PIT 
GlmT ~ I 

~~ ~ mrq : UCf OPt m ~ 
~ ~ Gf'RfT ~ I 

Shri Rameshwar Tantia: Conside-· 
ring the fact that Delhi is the capital 
city, and many outsiders come here, 
may I know why Government made 
such inadequate arrangements for the 
water supply? May I also know by 
what time the supply will l.Je all 
right? 

Dr. Sushila Nayar: If I May say S0, 
the water that is being filtered has 
bea"! increased to 96 million gallons 
per day from Wazirabad. which is a 
considerable increase on the original 
supply. However, this supplies only 
37 gallons per head to the population 
of Delhi, and we want to supply 50' 
gallons per person. To supply 50' 
gallons, we need 130 million gallons, 
and for that, we are negotiating with 
Punjab and U.P. to have more water 
released from the Yamuna. 

Shrl Bhapat Iba Azad: May I 
know whether the Punjab Govern-
ment, while putting forward the pro-
posal for such dams, also assured that 
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they would be able to bear a certain 
percenlage 01 the cost of construction 
·or such dams on the TOils and other 
rivers? 

Dr. Sushila Nayar: 1 have stated 
.aJrcady that the suggestion about the 
«lam on Tons etc. is a new suggestion, 
which has not been examined in de-
tail in our irrigation Ministry. In fact, 
th,' Punjab authoritic's have not even 
",nt UP the detailed scheme as yet, 
which they arc supposed to do. How-
ever. I might mention to the House 
that when the waters of the Indus 
basin anrl the Yamuna river were be-
ing dL,tributed. somehow or the other, 
Delhi was forgotten, and all the water 
was allocated t.o Punjab, Kashmir 
Rajasthan and U.P. Th~refore. to ict 
water supply for Delhi, we haw. now 
to [!O to onc or thp othcr of thes£, 
Governments. However. there is a 
proposal for ut.iJisinL! the waters of 
the Ghaggar riv('l' and somp of its 
tributaries watcrs which are still un· 
a lJocated. and we are eXDloring the 
pos!>ibilities of utilising those water, 
iar th" Delhi water supply. 

~) """ ~"I rn W <mf >m ~­
lTif fit;lrr iflIT ~ fit; ~ ;fr W ~ 
fOj'Cf'ft ~~. ~ f~ ~ ~ ~ 
~ ~ ~ ~, ~ f<;nT '[:"1' fif;(f.t 
1fRT l!iT IIIrqlill'fidl ~ ~ fit;CRT 'l'T'ft 
~~? ~f'fi';f.t'l'fif;ru~~ 
<r.) ';{fa ~ ~:ifT ? 

.to ~ "'lR: ;;ft ~, '<\U f~ 
""'WIT ITI1T ~ m~ mre- ~m ~ ~ 
~ f'fi' ~ X 0 r.orif srfu Ollflffl ~ ifr f<;nT 
~ ~ ~ 0 flrforq-if IT'iR' <tt ~r ~ ~, m~ 
miT "I<'f 'fi~ ~e- ~q~:;r;{ ~ "lTli'Jfi 
mr~~;;r'l: H-9~ it ~to ~ 
~ ~ 'l'! ~tt; ~ if ~\,9Y, ~ 
.r.r.r;fr ~ 'fT'lf ~ ~ I ~ ~ 
tt qr;ft ~ ~ "T ~ qiif I ~ 
H.t;~ it x~x ~m <tt ~ ~tft I 

Sbrt Tyagi: Why not try tube-wells? 

~,,~:~~~ 
'IT fit> q-rq IR CI'fi' '<\U 'l'T'ft ~ mrT 
'fi'l~mrl 

WI 0 ~ ifl'IR : 1li\" q;;f fit;lrr ~ 
a fit> "IT<: <fi't{ CO\Tif ~ ~ ~ ;;r;: 
~t~¥ <tt lIlff it q'~ if ~~~ ~ 
~'fi'l~A>I1T~ I ~~ ~ f~ 
'i<:T ~r I 

Sbrl P. C. Borooab: May I know 
whether it is a fact that decision for 
the construction of a dam on the Tons 
has been finally taken and for that, 
outside assistance is also coming in? 

Dr. Sushila Nayar: My hon. friend 
who belongs to that Ministry tells me 
that it has not only not been finalised, 
but even the detailed project has not 
been received by him. 

Sbrl Tyagi: Has the possibility of 
getting water through a chain of tube-
wells in Delhi been tried or examin-
ed? 

Dr. SushlJa Nayar: There was a 
proposal that a number of tube wells 
»hould be sunk in the Loni Block area 
and water brought to' Delhi by an 
open channel. That was considered 
to he undesirable by experts from the 
economic as well as the hygienic 
points of view and that scheme was 
abandoned. 

~) <:r 0 f~o IfIV'i"q> : ~ ~ 
~T it ifd<'TTllT f'fi' n:~ it 'l'[;ft ~ 
~ ~ """~ m'l <m'f ~ <tt 'I'~ ~ 
<hm'«tt mq; ~ ~ ~ t fit> ~ 
~~~I.qm<A'l~~fit> 
~ fit;CRT iffif .mITT m ~ rrf 
'im" <m'f IR ~ mfT ~ f.,mr 
~m~m~1ft~ 

'110 ~ IfIlR: m ~ ;;rft 
'!W'l ~ ~ W<'R' <tt "'TfmT ~ ~ 
~~~~~~"IWI1 ~ 
fit> ;;flo mfo ~ ~ ~ • 
~~~Gr.f1fi''ftla I ~lfI 
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~ q;-q iMT ~ ~ it;;rT ~ ~ 
~~~,~~~qit;~ 
ffi;r ;m:: m<:r ;;r<lY ~ ~ ~ ~ I 

"'o~~ :;;ft~Cf 
~ ~ ~ m fq'q'!f it ~ ~ 
«~~~~~~,fr{ 
;;rT 1J. 0 1ft 0 'An: tT"lTif« omf o;f\'Cf 'if<; 

~ ~ ~ ~ ~ I!RI1 f.f;ln .". 
~, ~ ~ it 'fliT <f.t{ ~if f-ro 
.".~~? 

no ~ 'fIlR: ~ ~ ~ 
19(1l'rn<tl'~~<tT~ I 
Some Hon. Members Tose-

Mr. Speaker: Next question. We 
have had a regular discussion. Because 
I had many notices at motion, I have 
allowed it. 

Shrl IIari Vishnu Kamath: May 
request, in view of its national in-
terest and importance, question No. 
87 on Railway accidents may kindly 
be taken out of turn. 

Mr. Speaker: Nonnally I do not t.~ke 
out of turn questions. I proceed as 
they are put. But, it the House want~ 
that RaHway accidents--

Some Hon. Members: Yes. 

Mr. Speaker: Then, WP will take 
that. 

Dr. K. L. Rao: May I know .. 

Mr. Speaker: We have passed on, 
Doctor, to the next question. 

Shri Ram Ratan Gupta: I want to 
draw the attention of the House to 
the fact that there is one very impor-
tant question No. 75. As the time 
is short, if you, Sir, can permit that 
question ... 

Mr. Speaker: Question No. 87 I have 
allowed with the consent of the House 
because there are several motions on 
that. 

Railway Accident. 

+ r Sh~i Hari VishBu Kamatla: 
I Shrl Bhagwat Jha Azad: 
[ Shri Bhakt Darsban: 
'I Shri Blbbutl Misbra: I Shrl Subodh IIansda: 

Sbri S. C. Samanta: 
1 Shri P. C. Borooah: I Shrl Sivamurthi Swamy: 

Sbri C. K. Bhattacharyya: 
I Shrlmati Renu Chakravartty; 
I Shri K. Pattnayak: 
[ Shri Sonavane: 

.S1 . ~ Shri P. N. Kayal: 
I Shri Siddiah: 
I Maharajkumar Vijaya An.mda: 
1 Shri Ram Ratan Gupta: 
I Snri A. K. Gonalan: 

\ 
Shrl Imblchibava: 
Shrl Shree Narayan Das: 
Shri Nambiar: 

i Shri Ram Sewak Yadav: 
I Dr. L. M. Singhvi: 
I Shri D. C. Sharma: 
I Shrl A. N. Vidyalankar: 
l Shrl Umanath: 

Will the Minister of Railways Ii(' 
pleased to state: 

(a) the number of railway accidents 
that took place between 23rd June 
and 5th August. 1962. both d:t\es in-
clusive; 

(b) the circumstances under which 
l'ach accident occurred; and 

(c) the casualties involved in each. 
~eparatcly? 

The Deputy Minister in the Minis-
try of Railways (Shri Shan Nawa" 
Khan): (a) The number of railway 
accidents that took place between 
23rd June and 31st July (upto which 
information is available) both dates 
inclusive is 181. 

(b) Out of 181 cases, 98 are still 
under investigation and in the re-
maining 83 cases, the ('Iauses were a~ 

tmder:-
F,ailure of Railway Staff 53 

Failure of other than Railway 
st8ft II 
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Failure of Mechanical Equip-
ment l' 

Failure ot Track '1 
Accidental 7 

(c) A detailed statement regarding 
accidents involving casualties is laid 
on the Table. [See Appendix I, 
annexure No. 141. 

I might add that this figure of 181 
includes all types of accident. even 
minor derailments in lOCn yards and 
sheds, trains running over cattle and 
all that. 

Shrl Hart Vishnu Kamath: In those 
cases where investigation has 
completed and a report has 
submitted to the Government, 
action has been taken by the 
ernment in pach cn <e against 
rcspomible for the accident? 

been 
been 
what 
Gov-
those 

Shri Shahnawaz Khan: Action is 
taken to find out the causes of each 
accident and if it is due to the mis-
take or fault of any Railway em-
ployee, stringent action is taken 
against rum. 

Mr. Speaker: The information 
wanted is whether in cases in which 
the inquiry has been completed and 
ihe conclusions have been arrived at 
there is any caSe where action has 
been taken against the delinquent 
officer. 

Shrl SllahnawiLZ Khan: There is a 
large number of cases. Action is 
taken invariably on every accidfflt. 

Shrimatl Renu Chakravartty: What 
will be the actual number of those 
cases in which action has been taken? 

Mr. Speaker: Would it be possible 
tor the hon. Minister to lay a state-
ment afterwards on that particular 
question? 

The MIDister of Railways (Shrt 
8waran Singh): I will lay a state-
ment in two days' time. I might add 
that this question relates to a recent 
period, that is, the period after the 
23rd June and it takes some time 
before the inquiry is completed. In 
many of these cases whiCh are listed 
in the statement even the inqU!iry has 

not been completed. But I am col-
lecting that information and I will he 
able to lav a stAtement on the Table 
of the HOUH in about '.0 days' til. 

Shrj Hari Vishnu Kamath: On a 
point of order, Sir. There is an' 
a,pparent contradiction in the state-
ment made by the hon. Deputy Minis-
ter and the statement made now by 
the hon. Minister himself. The hon. 
Deputy Mimstf'r. if I heard him 
aright. said that there are some cases 
in which it has been completed and 
the hon. Minister says that the 
inquiry has not been concluded. I do 
not understand this. 

Mr. Speaker: There is no contradic-
tion. He has said that in 98 cases the 
investigation i5 still Dending. In 
others it must have been completed. 
But they might. be only minor cases 
where derailment has taken place in 
the yard etc. 

Shrl Hart Vishnu Kamath: Who is 
responsible? Nobody? 

Mr. Speaker: I do not say that. 
Ahou t that he has said tha t he will 
lay a statement in two days' time 

Shrl Bhagwat Jha Aza.: In such 
cases where it has been proved beyond 
doubt that such accidents were due to 
wilful negligence and gross ineffieiency 
of the staff, what action has been 
taken by th(· Government by no",,? 

Mr. Speaker: That has still not been 
found and a statement will be laid 
later on. 

Shri Nambiar: From the statement 
placed On the Table we find that 
~everal accidents of the same I.¥pe ot 
colJision, that is, one set of rolling 
stock waiting on on!! line and engines 
dashing against the stationary wagons 
on the same line, have taken place. 
Have Government taken steps to see 
that interlocking and signalling 
arrangemets are properly improved to 
avoid such collisions' 

Shri Shahnawaz KhAn: ThP im-
provement Of the signalling standards 
is a continuing process and is bein6t 
done on a programmed buis. 
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'ltT~~:~.~ ~ 
l1@;TI!f;~ ~~it'""~~ 
~~ ~~ ~ ~;;r<rnT it ~ 
mci>f; m<: mm ~ ~lfT ~ I ~ ~ 
~iff~<mB<f~if ~if~ 
'fi~ ~r qm <'ffTR ~ SI<Wf fil;ln ~ 
f;;r;r~ ~ ~ ~ if; iff.ffi"a ~ 
~mQ't<m~7 

'ltT ~~~ "'t : ~ 4'~ ~ '4Pi' 
fiFlfI ~. ~ t:('fi" ~ if; ifR ~ ifT-

~n:m ~r ~TciT ~ '"" '"" fum~ 
~IJ ~ fu1i it ~ ;;rrffi ~ ~ 
'rJ fiFlfI ;;rrar ~ I 9;flR fiF~ B<f 
~m <Fr ~ ~ ~ ~~ ~m 
~ at m f~ ~ ~r~ Q'tcft 
~ I 

Shrimatl Renu Chakravarti,,: May 
know if this statement which the 

ihon. Minister is going to lay on the 
Table in two Jays' time will also in-
elude information as to how many 
~re workers and how many are officers 
.and whether the entire question of 
responsibility of that particular de-
,parbnent is taken up even up to the 
officers level? 

Sllri Swaran Singh: I will try to 
<o01l<'"t that inform.ation and will place 
on the Table whatever information ;.. 
available. I will indicafe the types of 
officials against whom action has been 
taken. From that hon. Members can 
judge whether We have taken action 
only against what the hon. lady Mem-
'ber is suggesting, namely, the lower 
'rtlngs of the staff or against the higher 
·.ones also. 

'1T ~ 1fm': 1j ~iflli 
<i<fT ~ ~:~. f'ti ~ 
<!'1i iff;;j't ( ;mn:r ~t ~ ~ ~ 
-% IJ~ it. ~ ~ ~ 'I N"'If(lfi 

l!i't ~ ~ 'TTlIT 'TIfT ~ ~ IflfI 
~ ~ ~ lfiItcrrt ~ ~ ~ ? 

I5fT~~:~if~~~ 
~ I ~ ifT1Il'Il'Rr ~ f~if <m<: ~~ om: 
it ~ ~ It>l ~(IT I 

'ltT ~T1: m~T : ~ WiT 
fl:rf.rm: ~ it ~ ~ it ~ wm: 
~ t:('fi" 'f'ffi0l1 ron- 'IT I ~it ifffi'lfl 'IT 

fit; ~ ~: ~ it '"" ~'« <Fr ~ 
gt lfI<: ~ oq;;r ifR ij; '" ~ it Wi 
~,~~'fi'fT9{~ I 1j~ ~ 
rt fiF fq~ '" i1{f'ff it ~ ~e ~ 
~ l{;;r'( ~c itt;(A' If ~ ifR 

it. '" l1~ it~~ gtl' '3"fit~ 
~ f.!;a.t ~ ? 

"lT~~:lTll:~~~ 
'1'llT it f"'lfl lflfI 'IT 

"T ~ ~ : ~ fqm: at 
l\if W 'f'ffi tTR <r@ ~. ~f'f;"f ~ <f'!>" 

If,~ tTR ~ IJif.. nq if; ~ '" 
~ it;;it 11;'Rflic ~1l, ;jof.!; 'if~ 
W«T<1if;",~it~~~ 
~q ~ -

Shrl Sivarnurthl Swamy: May I 
know whether the inquiry mto the 
recent Hubli accident has been com-
pleted? If so, what are the flnetings? 

Shrl Shahnawaz Khan: The in-
quiry has been completed.. The find-
ing of the Assistant Commissioner or 
Railways (Safety) is that it was due 
to sabotage. 

'ltT ~ ~ : qr:r;f ~iP' ~ f'F 
'{~ «T<1 ill '" ~ it m ~ if; \ 
~ ~ ~ ~ G'~ ~ I tf ;;rr;r;rr 
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~<iT ~ f'fi ~~ '!iT (fRR ~ 1-<fl<'f 

~ ... lfi <iT 'f; l!;ffiri~ if O'l1l"iIT I!l'l 
1fT ~II(l -'l"Q:"r 'f; ... lf~<iT 'f; ~iT 
it 

~r ~~~Gl Ilft : ~<f <fl<'f 'f; ... 
lf~ if;;IT l!;ffi'Tic ~q ~ '3".r~ <fi ~ t ... ~ 
'f; '1;frf~" ~r<iT 'f; ~ 'f; 
l!,'fiif.ror if ~ mcf g{ ~ , 

~T ~ITT: ~. ~ ~ 'P:'lT "frwn 
~ f'fi ~ J:t~1f 'f; <rIG' IT'f4#c it 
lff ~ flffrro/ ~ '1;fffi ~ liffif qr-
fum "f·rTin- ~ f4f.q"fr '1;f~ ~'foft <:T1fi:t 
'li'T ~i'(f:;f[l1 f'l;lfT "IT "oj;, ~ '1;fl!1: 
<r.rrm ~ (fT 'tifT 'flIT f~m.;{t fi'l" f<i<f 
~ ~? 

'''IT ~ifTGl ~: ~ 1l~ ~ 
'li'Q:T ;;I't ~m-sc ~r<iT ~ ~if; <rIG' ~­
if'flriT '!iT ::;mft ~ f'fi f'I;.; 'fn:'IlT ~ ~ 
J:t'ffit~'c: B"<;fT '1;f)Qr ~q;r ~il:rn ~nfr 
~ '3"~ ~ ~ '!iT 'firfmT <N "IT(fr 
~ I nra-if t'iif if; t:!;mR B"1f ~ '3"'flt ~ 
... x 'IiTOO ~ '1;ff'fj J:t<ilik lff 

~ m'ii l<~ '!iT ~ ~ g<f ~ 
~ ~ 1fi1i'ifJ'fuff <N ~ ~ ~­
n ~ ~ ~ il:lf ~ m '!iT '!>lfmT 
~~ ~ f'I; ~ 5f.iIT if (fT <tiTt lfilfT 
~ ~ , m<: ~ t'i~ m ~­
m ~ ;;ft ~ ~ 'f<: ;;rr Ifi1: ~ 
~ fiI; ~ ~ tA; ~ q't( ~ 
~mit~it ~~;r;m~ 
~ ~ ~ fiI; tAo ~ ~­
lfl"f ~mr ~ liT ~ I"" '1ft ~ 
~t~>ttO!T~e: , 

""!'IfI'ft: ~ 6T q-~:~nt (I" (T ~ 

""~.rt: ~ ~ fiI; 
tmf IIi1 em t. 11ft' ~ ;n1I' ~ 11ft 
~ it ~ IPIit ~ 11ft ~ 

1339 (Ai) LSD.~ 

~ (~ '3fT fu'liTmr 'Ii'~lTr ~T +IT lfT'ilT 
~I 

Shri P. K. Deo: From thl' state-
ment, we find thnt most of these 
major accidents arl' taking place in 
the eastern part of th" country, either 
on the Eastern Railway or North-
Eastern Hailway or the South-Eastern 
Railway. May I know if Rny steps 
are being taken by Government to 
ensur(> that travelling in that part of 
the country becomes safer? 

Mr. Speaker: And it will become 
worse in the other part<? Wherever 
accidents take place, precautions havo 
to be taken, W!letller it IS in the east, 
west, north or south. 

Shri lIari Vishnu Kamatb: Or 
centre. 

Dr. L. M. Slngbvi: What are the 
nature and details of the sabotage 
which caused the accident <lit Dum. 
raon? 

Some Hon. Members: Hubli. 

Dr. L. C. Slnghvl: Yes', Hubli. 

Mr. Speaker: It is under investi-
gation. Shri S. M. Banerjee. 

An Hon. Member: No, Sir, it I. 
completed. 

Shrl S. M. Banerjee: May I know 
whether apart from the railway 
authorities, some other e)Gpert opinion 
is being sought for ascertaining the 
reasons leading to these serious acci-
dents? 

Shrl Swaran Slnl'b: J do not know 
what other expert opinion would be 
there. Expert opinion must be ot 
people who are concerned with the 
running Of the railways, who know 
something of the railways. I do not 
think non-railway people can give 
expert opinion on a highly technlcaJ 
and complicated matter lilte thia, 
where apart from theoretical con&I. 
deratlona actual and llvine problema 
of transporta tlon at a very h1ch pitch 
are Involved. 
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Shri Priya Gupta: On Ii point of 
order, Sir. 11 what the hon. Minister 
has said is right, how can the Rail-
way Minister and the Deputy Minis-
ter come from non-technical people 
and not from railwaymen themselves? 

Maharajkumar Vljaya Ananda: Wi:! 
the Government consider sending a 
pilot before mail trains to avoid acci-
dent~ or at least minimise lhem? 

Shri Swaran Singh: I do nut think 
it will be necessary to have this dupli-
cate running of some pilot tr din. and 
we should concentrate on eliminating 
the causes by improving our o"")cration 
and arousing safety-conscioasness. It 
will, I think, be a great wast.age if we 
were to run pilots to ensure "diety. 

"lTfSfll'l!C(I': w-f n; ~ 'lIIT'Ii 
~,~ 14~~~~f'fi'flIT 
"'l Wi!" ~ ~ ;;rif 'lft ~ if m if 
~, ~<;f, ~~, ;;ft~ lIT 

~~ if ~ t;ilifill<lft ~ 

~m!lfm" if~~if~;ft~ 
'II<: <ili ~ ~ <m:'Ol" ~ <tt ~ 
~~~~~~~wAT~ 
~ ~ ? 

1f11T ~ '1ft ~ ~ ~ fit; ~­
f1lf'1+$fc!q ~ iITU ~~ 'ffif;<r 
~ iii ~ 'If\".,.r.t m if~­
~ II>i ~ 'II<:i1" if fu"11 ~ m <it 
~q'lf\"~~~? Jffif~t 
",~R~ ~q~~l!i~ 
~, treft ~ ~ ;;it fit; ~ '!iR 
fuflffi ~ \fl"<~IF"'1 ~ ~ ~ 
~mif~~);;rR- Ifil 

tIre11" ~ t ~ ro it;m; f.f;m ;;rnrr 
tl~tri~ ~it'lf\"lfi{1" 
t flI; m itr i1F'" ~ ~ m <refurt 
~ ~ m: ~ Ifi'roIT ~ ~ 
m t m It·;;n;,;n- ~,fIr>" ~ 

~ IIr ~ Q:lf'lf'14f<:Q ~ 
if;3i'f('flfT~~~t ? 

~ ~ : ~ ;;rcn1f ~if ~ 
~i1"@'~ I ~m~t I 

"lTfSfll'~: ~~~'1tt 

12 hr!!. 

Contaminated Flour from U.s.A. 

+ r Shri Moha. Swarup: 
I Shri Hem Barua: 
j Dr. L. M. Singbvi: 

S N Q ","' 1 ~ Shri Yashpal Singh: 
. ... . ,,0. . j Shri P. C. Borooab: 

I Shrt S. M. Banerjee: 
: Shri A. N. 
l Vidyalankar' 

Will the Minister of Food and Alrrt-
culture be pleased to state: 

(a) whether it is a fact that a consi-
gnment at flour was sent by philanth-
ropic societies in the U.S.A. to their 
represen ta ti ves in this country: 

(b) it so, the quantities thereof and 
the names of the societies, which 
donated the flour; 

(e) whether it is a faet the consign-
ment of flour has been contaminated; 

(d) whether any inquiry has been 
initiated to find out the soure,. and 
place of contamination; 

(e) whether it is a fact that over 
600 people in two districts in West 
Bengal and another in Assam were 
recently struck' by paralysis after 
eating chapatis made from imported 
flour; 

({) whether it is also a fact that 
J 80 boys of Chotapu Khuri Mission 
School in Assam, who ate chapatis 
made in the school kitchen out of a 
consignment of all purpose flour 
donated by the people of U.S.A., 
suffered from parHal paralysis of thE" 
limb; and 

(g) if so, the details thereof and thE" 
action taken by the Government per-
taining thereto' 
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'l'be Deputy Minis&er in the M1Disny 
of Food and Agriculture (Shri A. M. 
Thomas): Sir, the answer comes to 
about four typed pages. 

Shl'imati Renu Chakravartty: He 
may read it. We have got sO many 
questions. 

Mr. Speaker: Has th" sta:.cment 
been laid on the Table of the House? 

Sbri A. M. Thomas: With your per-
mission, I can lay it on the Tab I e of 
the House. 

Shrimati Renu Chakravartty: "Un-
less he reads it, how ran we pd ques-
tions? 

Mr. Speaker: I ("mnot. allow-ann 
the Members would agree \\,;Ih me-
the Minister to read a four-page ,tate-
men!. Th" Members would also iike 
to know what it contains in order to 
be able to put questions. I would 
suggest then that the statement t:f foul' 
pages might be laid on the Table of 
the House. and tomorrow I will give 
opportunities to Members to Pl;t Ciues-
tions. 

Shri A. M. Tbomas: Sir. I lay lhe 
answer on the Table. [See Appendix 
I, annexure No. 15J. 

~~ ~~ : ~ 'f'A' r.qn'c ~ 
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m Of~ ?f'fi ;rft Gf("f<f ",1 ~r;;r(\" ~ 
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WRITTEN ANSWERS TO QUES· 
TJONS 

D.V.C. Navigational Canal 

r Shri Daji: 
I Shri P. K. Deo: 
~ Shri Narendra Singh Mahida: 
I Shri P. ~. Borooah: 
L Shrimati Renu Chakravartty: 

Will the Minister of Irrigation and 
Power be pleased to state: 

(a) whether it is a faet that the 
Damodar Valley Corporation has not 
yet repaired the canal dama~ed in 
1958-59; 

(b) if so, the reasons therefor; and 

(e) whether it is also a fact that 
the non-repairs have left the canal 
un-J>3vigable and coal supplies to 
Bengal are held up? 

The Mbalster of State in the Mlnls-
try of IrriptiOD and Power (·Shrl 
Alaresan): (a) No; Sir. 

(b) and (c). Do not aNa. 
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National Millers' Laboratory 

r Shri Basumatari: i Shri Bishanchander Seth: 
"59. Shr! Rameshwar Tantia: 

Shri Bhagwat Jha Azad: 
l Shri Yallamanda Reddy: 

Wlil the Minister of Food and AKri-
culttue be pleased to state: 

(a) whether it is a fact that there ia 
a proposal to set up a National Mil-
lers' Laboratory in Delhi to test the 
quality of wheat products; 

(b) if so, to what extent it is likely 
to help in improving the quality of 
wheat; 

(e) what wil! be the <tpproximate 
cost of :.;u('h <l iaboratory; 

(d) whether it is not possible to 
crea te a competition &mong farmers 
for quantitative and qualitative in-
creaSe of wheat per acre of land by 
announcing rewards by way of indut'e-
ments; and 

(e) if not, the reasons therefor? 
The Deputy Minister in the MlnIIItry 

of Food and Alrl'leulture (Shrl A. H. 
Thomas): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) and (e). The State Governments 
are already awarding suitable prizes 
in crop competitions among Individual 
farmers for promoting the spirit of 
he.llthy competitions among them to 
raiSe the yield per acre. CompetitioDII 
arc also held at District and State 
levels for community awards. 

WagoDs for movement of coal from 
Bengal-Bihar Area 

·SO. 

• r Shri Ramrshwar Tantia: I Sari S. 1Il. 1::lD('rj:'C' 
Shrj Bishanchander Seth: 

J ShrJ P. R. Cbakraverti: 
I Shr! P. C. Borooah: 
1 Shrl BhaKWat Jha Azad: 
I Shrl Bhakt Dan;han: 
l. Shrl Ralrbunath Slnlrb: 

Will the Minister of Railways be 
pleased to state: 
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(8) whether it is a fact that the 
railway! are proposing to provide ad-
ditional 120 wagons a day in the 
Bengal-Bihar area to move the ad-
ditional quantity of coal from the coal 
IDelts to consumers; and 

(b) if so, when it is likely to be im-
plemented? 

The Deput, Minister in the MiIlWVY 
ef -.uway. (S.rI Shauaw .. )thaa): 
.) Y ... 

(b) As against the earlier target of 
J6~ wagons per day for loadin& of 
.0.1 in Bengal Bihar Coal-fields to 
other con.umers. the loading has been 
atepped up to 3725 wagons per day 
during the first two periud~ of July. 
1862. It i~ eltpected that the increase 
fIIi 1~ wagons will be reached shortly. 

••• 
SolIe Barrap pre;eet 
r Dr. P. N. Khall: 
~ Shri Subodh Rausda: 
I 81u'1 S. C. SamaDta: L Slui M. L. Dwlvedi: 

Will the Minister of IrriratioD aa' 
P.wer be pleased to stnte: 

(a) whethpr it is a fact that a two-
man delegation went to Washington to 
negotiate a loan agreement with the 
World Bank and the International 
Development Association for the Sone 
Barrage Project in Bihar; and 

(b) if so, the result of the negoti-
.ti~n~? 

The Minister of State In the Minis-
try of Irription and Power, (Shrl 
:\la,e!llln): (a) Yes. Sir. 

(h) The loan agreeml·nt for fiIte~ 

million dollars W ilS signt'rl on the 
29th of J.tme. 1962. 

....,~qf~~~ 
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(lIf) 'JI'f, ~ 

('1') ~, 'It" 
P. " T. Se1ectioa Board 

r Shri S. C. Sam&IIta: 
I Shri Subodh Hall8da: 
~ Shri B. K. Du: 
't .. Shri M. L. Dwivetii: 

Will the Minister of Trluulpert ... 
CommuDications be pleased to state: 

(a) whether any progress has beea 
made to extend the function of the 
P. & T. Selection Board to all circles 
for recruitment of all categories 01. 
~taff; 

(b) if so, the nature of progre. 
made; and 

(e) whether any recruitment has 
been made till now in any circle? 

The Deputy Minister in the Ministry 
of Transport and CommunicatiOllS 
(Shri Bhagavati): (a) and (b). The 
matter is st'll under conSIderation and 
it will take some timp 10 reach a final 
de('ision . 

(C) A competitive examination for 
recruitment to the Clerical cadres was 
held all uver India on the 1st July, 
1962. So far as the other cadres like 
Telephone Operators, Tele-Typists etc., 
are concerned, recruitment according 
to the existing recruitment rules con-
tinues. 



301 Written Answers SRAVANA 16, IBM (SAKA) Written Amwm 

Rotet aeeommodatioD and _.. .. 
LA.C. Planes lor Foreip Tourist. 

~. J Slll'i SureDdra Pal 8~k: 
l SJari P. R. CbakraYerU: 

Will the Minister of TraIl8JlOrl .. d 
C'emmuJUcattau be pleased to atate: 

(a) whether, 88 stated ·by. U.S. 
It'.vel aaent, as many as five hundred 
potential tourists to India never visit 
Delhi because they are eithe.· refused 
Aotel accommodation or Matts on I.A.C. 
pl''''''s; and 

(b) it 80, what stepe Governmeat 
pl'OJlOM to take to ell6ure aeatllJ OD 
l.A-C. planes and hotel accommodatioR 
to an euch tourists? 

.... lliDiater of Sh.lP~ ill *he llia-
ietr:Y 01 TraD8port aDd COIDIIlIlnicatio .. 
(Shri II.aj Babadar): (a) The Govern-
ment are not aware of any Iluch state-
ment made by a U.S. t.ravel allent. It 
is. however. twe that the LA.C. and 
th.. hotel accommodatioll iR Delhi 
have 8O'IJletimes not been able to meet 
the .demands of tourists, particularly 
<If larse groupe. 

(b) Pl"Oposal. for augmenting th. 
LA.C. fleet of aircraft. al'~ under the 
active con8ideration of Government. 
Meanwhile, to enable tourist~ to make 
advance reservations. the LA.C. have 
~et up a Central Reservation system. 

AI! reasonabl .. incentives hy way at 
loans, income tax rebates and import 
pennit. are being given t.o encourage 
the construction of new hotels. 

Dalllll on Ravi and Jamuna 

r Shri Shree Narayan Da~: 
1;1 Ham",hwaranand: 

~ SllIi Hem Raj: 
l Shri P. C. Borooah: 

Will the Minister ()f Irrigation and 
Power be plpased to state: 

(a) whether the Government of 
Punjab have submitted a multipurpose 
",cherne for building dam. on the Ravi 

and Jamuna rivers for the coniiider-
ation of Central Government; 

(b) if so, whether the same has ~ 
considered by the Centre; and 

(c) if not, the stalle 
ation? 

of conlldec-

The Mlnilter of State in tile 1IbIiI-
~ ef Irription aDd Power ( .. 
A.\I,paaD): (a) to (e). (i) A scheme 
for the construction ot a dam on tJbe 
river aavi (Thein Dam) wee submit-
ted by the Punjab Government bIIt 
before its examination could be carri .... 
o.ut by Central Water and Po.".. 
Commis..ion the State Governm.t 
have informed that the scheme wu 
being modified and enlal"lled. Project 
report for the revised schem41 is 
awaited . 

(ii) No scheme for the constructia.. 
of a dam on river J lIJJlun.. haA beea 
,..,ceived from the Government riI. 
Punjab. 

'Credit Card' Fuili" ... 011 l.'elel*_ 
Calb 

• ... f Sbri Bharwat Jba Aaad: 
L Sbrl Bhakt DUshan: 

Will the Minister of TI'IUIIIPGrt ... 
Communicatlol1l! be pleased to state: 

(a) whether the proposal of 'credit 
card' facility on telephone Canl bet-
ween India and U.K. has bepn pOllt-
paned; 

(b) if so, the reasons therefor? 

Tbe Deputy Minister in the IUinlltry 
of Transport and CommunlcatlolLl 
(Shri Bhagavati): (a) No: the facility 
h~ been introduced with effect from 
the 1st July, ]9ff2. 

(b) Does not arise. 

Land Acqul.ltlon 

*67. Shri Morarka: Will the Mimster 
of Food and Ap-iculture be pleased to 
Rtate: 

(a) whether in view of the Supreme 
Court judgment, Government propol. 
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to bring legislation to regularise the 
land acquisition proceedings; 

(b) whether it would involve amend-
ment of the Constitution; and 

(c) by what time such jpgislation 
would be introduced? 

The Minister of State in thl' Minls-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The President has 
already promulglJted on Oridinance e.g., 
the Land Acquisition (Amendment) 
Ordinance, 1962 on the 20th July, 1962 

. to regularise the land acquisition pro-
ceedings. 

(b) No, Sir. 

(c) In the current session of Parlia-
ment. 

Colorisation of Vanaspati 

r Shri D. C. Sharma: 

·68. 
I Shri Prakash Vir Shastri: i Shri Sadhu Ram: 

Shri Bagri: 
l Shri Mohan Swarup: 

Will the Minister of FOOd an. 
Agriculture be pleased to state the 
upto-date progress made so far in the 
matter of colorisation of Vanaspati? 

The Deputy Minister in the MinIstry 
of FOOd and Agriculture (Shri A. M. 
Thomas): The Committee of Expert 
appointed in this connection is con-
centrating attention on two colours-
alcoholic extract of turmeric and ratan-
jot root dye. Research on these 
colours particularly in regard to toxi-
city of ratanjot root dye is in pro-
gress. 
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WrT I ~·~ro ~fifim ~1lT 
~ flf' .~ f'l'?INf Aim" ~ tRIm 
it ~ <l11: ~ 'J;f~ 'J;f'!:cr"tuf $IT ~ 
~f.:<lcr m<fi em: <j;~J ;f \l:~ ~ 
~ ©,}IT \3'« 'J;f~A<r. ~ if; 
q;~ ~ ~ ~ l'flIT ©' ~ 
<fT<j;U ~ ~ R<n l'flIT ~ I 

Foreign Exchange for Beas Dam at 
Pong 

(Shri Daljit Singh: 
* 70 . l Shri Raghunath Singh: 

Will ihe Minister of Irrigation alld 
Power be pleased to state: 

(a) whether Punjab Government 
have asked the Central Government to 
release foreign exchange iOI import 
of machinery for the construction of 
Pong Dam; and 

(b) if so. the decision taken there-
on? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alag'esan): (a) Yes, Sir. 

(b) The matter is under consider-
ation. 

Orissa P. & T. Circle 

*71. Shri Surendranath Dwivedy: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether there has been any 
reorganisation of the Orissa Posts and 
Telegraphs Circle in recent months 
and whether any new areas which 
belong to the Statl~ of Orissa have 
been added to the circle; 

(b) whether any represeptations 
have been received by the Ministry in 
regard to this reorganisation; and 

( c) the action taken or proposed to 
be taken on the representations? 

The Deputy Minister In the Ministry 
of Transport and communications 
(Shrl Bhagavati): (a) It has been de-
cided to transfer those areas in Orissa 

at present under the control of the 
neighbouring P & T. Circles, to the 
control of the u:'issa P. & T. Circle. 
Reorganisation will be made simul-
taneously. 

(b) Yes. 

(c) Already answered in reply kI 
item (a) above. 

Foreign matter in Injection Bottle.: 

(Shri Kappen: 
Shri Nambiar: 
Shri Venkatasubbaiah: 
Shri MOhsin: 
8hri Har! Vishnu Kamatlt: 
Shrl Hem Bama: 

I Silri Mohan Swarup: 
*72. -( 8hri P. K. Deo: 

Shr! M. K. Kumaran: 
8hri Eswara Reddy: 
Shri Bagri: 
Shri P. R. Patel: 
Shri D. J. Naik: 

I Shri Chhotubhai Patel: 
L Shri Ravlndra Venna: 

Will the Ministcr of Health be 
pleased to state: 

(a) whether Government have taken 
note of the fact that dust and other 
foreign matter is usually found in 
medicines supplied to hospitals for 
purposes of injection; and 

(b) if so. what steps Government 
propose to takc to remedy this de-
fect? 

The Minister of Health (Dr. SushJJa 
Nayar): (a) It is not a fact that dust 
and other foreign matter is usually 
found in mcJicines supplied to hospi-
tals for purposes of injecticn. 

(b) Does not arise. 

Effect of Travel Restriction on AJr 
Indla Revenue 

r Shri Mohan Swamp: 
·73. ~ Shri P. C. Borooah: 

l. Shrj P. K. Deo: 

Will the Minister of Transport and 
Communications be pleased to state: 
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(a) the effect on the Air India ot 
the j'ecent directive at the Reserve 
Bank of India not to book assages 
abroad by air or sea for }JersoDS 
r~dent of India unle~ they hay. 
beesl grarrted exchange for the jour-
ae)'; 

(b) whether the l'evenue crf the Air 
India has been aftected; alld 

(t) if so, to what ,xtent a. com-
pead with pre-re~trictiOJl peTiod? 

'Ae De.,.t,. MmWn ill the Il~ 
. .. TrUSJICITt aad CllmmuDieatiOlllt 
(~ri lIoIIIhIddiD): (a) and (b), The 
Reeene Bank at India'!! latest r~ic-
1ioAII 011 tranl librOlid ha1/e .nec.ed 
Ail-·lnditl'8 Jl&I!IM'IlIfe'l' loads from India, 
It i~ too t"arl,., boYever, to aMl'!~S the 
f!riMlt of )0. that Air-India will suffer 
as B r~ult of tb_ I't"mricticn!, 

(e) Air-India have repor1ed that 
·-.he u.plift ex-Bombay show~d a de-
dine of approximately 15/20 pf!r cent. 
d""iIl.ll thtl f\r~t fortnieht of July, 
1 NIt, 

.,.~ 

r~,~ : 
I~, ri : 
!~,~: 
~~~am: 
~,t\'o ",,0 ~ : 

'l'~f~: 1 'l' U'l' ~ T<" : 
I 'l' ~o ~o f<'f!rr{' 
'l~'~~: *...... ~ ~ l~' IIto;no f~: 

I 'l' ~~ eifZ1fT : 'l' ~6Of : 

'I 'l' ~~.T't: mlf'l' 
",,~qt : 
l'l'~': I 'l) ,!o ~o qi!'f 
1~, (0 '!f,o ~ : l'l' ~~ qi!'f: 

iflI1 ~.:If lI''liT ~ ,;rnA ~ FIT 
~fir;: 

(Ifi) ~ ~ !fiT 1!IfA" ~ if 
VI1I" ~ t m it «'II'iCI<'t'l1 if 
~~t~~~f~ 
-m~~~it~~~ro 
~ ~~it ~r rni 'It •• ~. ttit ~ if ~T qm If1fT ~ ~ 
~~ if <mf ~ .t\1J.'t: emf ~; 

(w:) lIft~, 1ft '3V !fiT ~ ~ 
t;~ 

(11') ~ ;f W ~ ~ ..,. 

mif1{t ~ ~ I 

~1Ht (WTo~~): 
(Ifi) ~ (Ilf) ~ (IT), w if ~ 
~ ~ ql<'tl if ~ ~ room if 
m!fle<: l!it 't"i;ftm;T if ~ .... 
,.;r~~ it,~~~~o.lI5' 
~it~e-~ ~{111: 
tTl!>'T~tm it ~~f~li 
"~Ifi1;: ;f m ~ I 

~ it mm-~ ~ ~lIfQ 
~ !fiT .m- ifJ!.iff ~ '1flfI" 'fllT I flf>!!! 
~l!>'T~m;n~ ~...-r'lt: 
~~, if; "f'ff qf~ ~ if 5Il1l": <rii 
'f7i~1 ~~ it~f~ 
if ~~'1<:~~~ 
~;:T 'tit J;f"f~ f~ ~, f~ if ~r ifiT 
~ ~ m ;n. If'Jmfi 'fiT ~1'A" if; ~ 
~ ~ ~ 'tir ~Ifim '1<: 

If"f P.<rr 'fllT ~ I 

~ 'fll"{ RlfIl ;f ~ ~ flf, 
~f.mrti:r<:f ~ or ~ ~ 
<tt ~w <ro msr ij"TH ttlfCf;:lif !fiT 
!fiT f.:ro~ fif'llT tTllT o~r ~fillft4ifi ( 

ff'!l1<r if ~ ~ im'w if; ~ 
;:~ ifi"( ~ f11l1 11ffir ~ if; ~ 
00 ~ <tit ~T '1( f.Itf1f 
~ ifi4"4lf«tl ~ro ifitt f.l;ro;ft 
~;;rr~t:1 
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Supr CaDe Price 

Shri Ram Sataa Gupta: 
I Shrl B'··, :i Mishra: 
I Mr ~.~ lar Vija,a 

*'15. ~ A.:_~: 
l Start Prakallh Vir Sha8tri: I Shrt A. N. Vldyalaakar: 

Sllrl Vma_tIl: 

Will the Minister of Food aDd Api.-
"ltare be pleased to state: 

(II.) whether V.P. and Bihar Gov-
ernmenil have sent recommendatiOlls 
for maintaining the present sugar eane 
price; and 

(b) it so, the reaction of GOVIH'A-

""'eAt thereto? 

Tbe De""J Minister iD the Miais-
try of FoOli aDd A,riculture (Silri 
A. M. Tilomas): (a) Yes, Sir. 

(h) It hal been decided to maintain 
the existing minimum prices of 
R.. I '6l pel' maund of cane for the 
year 1962-63 but to link it with a re-
covery of 9'8 per cent. 

FaOll Peisoning C.- at Sutophwk.,i, 
ASBam 

"7 

r Shrj Swell: 
1 Shri Hem Bar •• : 

~'1ri P. K. Deo: 
.tri Basumatari: i SIIri MobamJllad Elias: 

l Shri Yashpal SIDlIl: 

Will the Minister of Health be 
pleased to state: 

(a) whether it is a fact that the 
students of a Catholic Hostel at 
Sulophukuri. Darang District, A,sam 
were seized with paralysis soon after 
taking their food; 

(b) if so, the number of students 
affected and whether they have re-
covered from their strokes; and 

(c) whether Government have 
identified the cause of these strok .. s? 

The Minister of Health (Dr. Sushlla 
Nayar ): (a), (b) and (c). Yes, Sir. 

An Officer of the Directorate GeneI'll1 
of Health Services h:lS been depute<l 
to Assam for ascerte' ninb the __ c~ual 
position all: "'i '.1,:"..; .1 <,cport in the 
matter. Requisite intormation waH 
be laid on the Table of the Sabh. QII 
receipt of his report. 

In the mean time orders were !le*Ic 
ed to freeze the consignment of AUa 
and Maida which was considered rell-
ponslble for the tragedy. 

JIUalIap to B.OA.C. Jet Airliaer at 
Mado. Airport 

*.,.,. 8hr1 Rachuath SInP: Will '*e 
Minister of 1'rIuIapQrt IUI4 ~­
_UOM hi! pleased to state: 

(a) whether on the 33rd July, 1_ 
a B.O.A.C. Comet. on a ~harter flight 
fOr Air India from Dj.karta to Kuweit 
met with • mishap at Madras airport; 
and 

(b) if so, the reasons therefor? 

The DeJl1ltJ IIIaIBter III the lIIIU-
try of TransPOrt aDd CommUDleatloae 
(Shri Mohiuddlll): (a) and (b). Oa 
22nd July, 1962, a B.O.A.C. Comet 
aircraft, on charter to Air Iondia, 
while opera tin!: a scheduled service 
on the route Djakarta-Singapore-
Madras-Bombay. overshot the rUD-
way at Madras Airport, during \be 
landing run. Its main wheels lank 
slightly into the semi-hard ground 
beyond the runway. 

~~ 

*It<:. "l) ~ f~ : 'fm fATf ""' 
~ #'lft' lfg ~ '1ft fm ~ fir. : 

(~) 'fin lfg ~ t fir. SNlf If 

flre'''n< q'~nr ~ if ~ 
m ~ ~-1I!l111J f;;r.iT lfiT, ~ if, 
fi;rif 'ITOfi ~ m ~ ~ 

fitilfT lT1fT lilT . 

(Ilf) ~ ~, aT ~ lfillf ~ 1U 
, ~ if ~ ~ ~ IfIfT ~'lT; 
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(IT) Y":l<r q~'f~ lft;r'fT~if 'U~ 
*rr <rN ~ ~'rJ ~'I ~I'TU f;ron '!i't 
~ ij; f<1"q 'll'ft ~;f <fiT .. W Wf(il 

f'FlIT ;;rr <:~ t . ~ . ~; 

. f", (oq) ~iffi 'Hm '1>1' ~ 
fit;wrr ~ <1"ITm .! 

f~ ~ f~f!"!"~ ~ 'm'Q'-

Ql (~T ~) : ('li) ~fr, ~ 

( "') Wf..f rr@ ;;,,<:IT I 

(IT) ~ffi<i q''f:r:ff<r lft'fiil if ,..~ 

~ ~ fu'fl{ If><:,f 'liT ~ lff;;t;n 
rr~~ I ~t.,t-30 iT~fi:r'fl{~ 
~'!i't ~hnq.n ~ I 

(oq) 'UIll'im 'I'f<:ll'f;;t;n ij; Z t ., t;-

.,t if 'rIi~;f 'fit ~ ~'I 

Road Board 

r Shri P. R. Chakraverti: 
*79. ~ Shri Bhagwat Jha Azad: 

l Shri Bhakt Darshan: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether Government proposE' to 
set up a Road Board to develop the 
roads in the country so as to eliminate 
the transport bottleneck; 

(b) whether Government have 
drawn up any scheme in the matter 
and if so, when it is expected to 
materialise; 

(c) whether it has been decided 
that the Central Governmt'nt will 
pay the StatE' Governments 50 per 
cent of the eo~t of improving feeder 
and 'approach roads for coal traffic? 

The Minister of Shipping in the 
MinIstry of Transport and Communi-
cations (Shri Raj Bahadur): (a) aud 
(b). A proposal mad!" by the Indinn 
Roads Congress for the constitution 
of a Road Board is being .. xamined. 
A decision in the matter is, however, 

likely to take some time as it raises 
certain issues of policy and invol'Jes 
several administrative and leg"l pro-
blems inclu:Hng consultation with 
various auth~rities." k 

( C) Followmg the recommend a tions 
of the Working Group set up by the 
Planning Commission to consider 
various matters pertaining to the pro-
duction and transport of coal, a 
Scheme for the improvement of road 
communications in the Bengal-Bihar 
region to facilitate the transport of 
('oal from that area has been accept-
e'l bf! the Plar-.ling Commission. Thl! 
Scheme provides, intcr alia, for a 
Central subsidy equal to 50 per cent. 
of the cost of feeder and approaclt 
roads induded in the Scheme. 

Locust InvasioRS 

r Shri P. K. Deo: 

\ 
Shri Narendra Singh Mahi"~ 
Shri Subodh Hansda: 
Shri S. C. Samanta: 

'j Shri B. K. Das: 
Shri M. L. Dwivedi: 
Shri Shree Narayan Das: 

'88 J Shri p, C. Borooah: 
'1 Shri Bhagw.at Jha Azad: 
I Dr. L. M. Smghvl: 
I Shr.i Raghun~th Singh: 
I Shn D, N. Tiwary: 

\ 
Shr~ Inder J. Malhotra: 
'!>hn P. R. Patel: 
Shri D. J. Naik: 

l Shri Chhotubhai Patel: 
Will the Minister of Food and Agri-

culture be pleased to state: 

(a) whether there have been large 
scale locust invasions in the country 
lately; 

(b) if so, which of the areas are 
affected and how much damage has 
been caused; 

(cl what steps were taken to coun-
teract this attack and with what re-
sults; and 

(d) which other foreign countries 
participated in this anti-locust work! 

The f'!inister of State in the MinIs-
try of Food and Agriculture (Dr Ram 
Subhag Slngh): (a) Yes, Sir, 
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~ !fiT <:~r!f'RllT fifilIT 'flIT ~ '3'{ 

<tit ~ ;r, W1:(1.fif 'r. fu"1l ~ifi 

~ ~f+rfi'f i'.l;;r~ ;;rr:q ~ ~ ~ 
~r f!fi" ~~ 'Ii"<: ~ffir if; ~ ~ liT 'Wll'IIT 

~iB<tit~'n~1 l:ff,~ 
fcrmrcfR ~ I 

(b) Rajasthan, Punjab, Union 
Territory of Delhi, Uttar Pradesh and 
Madhya Pradesh have been affected 
so far. The damage caused to crops 
is estimated to() be Rs. 1,52,000 over an 
area of 10,000 acres in Uttar Pradesh. 
Information about other affected 
areas is awaited from the respective 
State Governments. 

(c) A statement is laid on the Table. 
T See Appendix I, annexure No. 12]. 

(d) None. 

qf~';3"~ 

r"-"1 ~o mo f~~r 
I '-1r ~o ;;fo <{1lmT : 

J "-"r <fo ~o <mf : 
*t; ~', "-"r ~<it" ~~~ : 

l"-"r u~cn: m!"ln : 
"-"r .. .:r'"r.m:ill'<Jf ~Hf : 

if!IT ~<NT ~ ~ft ~ ~ 
«.r '[.'IT m f'fo : 

('fo) if!IT <rna ~ if ~lf­
'!lcf ~ ?tomif <f.'r <r.f~r 'fiT 
~'Ii"<:if ~fui ~J;l'<""lfll"f~ 
~ <tit ~ J;l"R ~ ~, a1 ~~ if.' 
ifIlf ~lIT ~; J;l"R 

('if) 'flIT ~ m<r.n:r ;f ~ 
~~~~<titir~ 
~ <tit lfi1T <tt t m<: ~ ~,a1 fifr.f 
~1;f (ffIT ~ SRiT{ ~ ~ 1111' 
~<tit~~? 

~~~~~ii~ 
",",T ("T ~~ ~): (ifi) m<: ('if). 
~, ~t~~ If m~ smr ~ i'I 
~~"IT ~qtA" m~e~ 

1fIj(<i'I{~I" ( ~ ¢ ~ ~ ~~ 
ifil('Nl:.u0) ltil'llfl1f'li"<:~Qeh'T~ I 
~?TCf~~~~~ 
tt ... t ottwriii ~pm IIIT I ~ 
~ fuqrrfur lilt Ai f;R ~ ~ 

Agricultural Production 

r Shri Basumatari: 
*82. ~ Shri Bhagwat Jha Azad: 

l Shri Bhakt Darshan: 

Will the Minister of Food and Agri-
culture be pleased (0 state: 

(a) whether it is a fact that Cen-
tral Government have under con-
sideration the proposal that an induce-
ment for increased production (quan-
titative as well as qualitative) should 
be provided to State Governments by 
linking the quantum of Central Grants 
to the States with performance in the 
field of agriculture; 

(b) whether it is also a fact that 
there is a proposal to review agricul-
tural production at a high level after 
every thpee months to eliminate 
bottlenecks and prevent shortfalls; 
and 

(c) if so, when it is likely to be 
implemented? 

The Deputy MlnJster in the MInIs-
try of Food and ~ricuIture (Shrl 
A. M. Thomas): (a) The Central 
grants to States for their agricultural 
programmes, each year, are governed. 
among other things, by the patterns 
of financial assistance prescribed for 
ditIerent scheme,\i, the agreed' ouUays 
thereunder, and the progress of ex· 
penditure under the dJ1ferent sub-
heads of development. 

(b) and (c). The progr('Ss of 
major production' programmes is al· 
ready being reviewed at periodical 
intervals at di1ferent levels. 
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r Dr. P. N. Khan: 
'11:'. J Shri SUbodh Bansda: 

. Sbri S. C. Samanta: 
l Sbri M. L Dwivedi: 

W j1' the M;ni& ter of Railway,> be 
pleased to state: 

(a) what steps G<lvernment are 
taking to ease the transport of coal 
trom coal field" to the consuming 
places; 

(b) whether it is a fact that there 
is s ~l 1: ctage of wagons for this; ~ 

1.<': ~ what steps Government 
are t,",~.ng to manufaefure the,e 
wagons; and 

, ;,w long will it take to remove 
the shortage '! 

The ... _>,uty Minister in the Minis-
try of Railways (Shri S. V. Rama-
Ilw~my): (a) to (d). A statemenl is 
laid on the Table. r See Appendix I, 
annexure No. 16]. 

Cam bay Power Project 

~ 3 ... ~·. ~. SamaDta: 
.84. J Shri Subodh Hansel:l: 

") Shri B. K. Das: 
L r,!?:; L. Dwivellli: 

Will the Minister of Irrigation and 
Power be p:c".":" to state: 

(a) whether any order has been 
placc'~ for ma" ,:neries required for 
tbe C<.mbay Power Project; 

(b) whether the entire foreign ex-
change requir~",ent will be met from 
the lo<.:.n to be advanced by the 
Agsmcy of :Aernational De"'elopment, 
U.S.A.; 

(e) if so, y;hat is the total amount 
3"equlred for this purpose; and 

(d) what amO:l!lt .will be require,' 
to purchase the ir.:lii!\enous materials 
for the construction of the Power 
Project' 

The Minlsier of state in the Mblis-
try of Irrigation and Power (Sbri 
AJagesan): (a) and (b). Yes, Sir. 

(e) $ 33:6 million. 

(d) Rs. 9 crores will be required to 
cover the cost of land, civil works, 
water supply and cooling system. lIli~­
cellaneous equipment and inClude, the 
establishment charges. Exact amount 
required for purchase of indigenous 
materials is not known. 

ColOurisation of Vanaspati 

*85. Will Shree Narayan Das: Wi,:; 
the Minister of Food anlll Agriculture 
be pleased to refer (0 (he reply given 
to Starred Question No. 831 on (he 
17th May. 1962; and state: 

(a) whether studies (0 find toxicity 
or ratanjot root dye for colouring 
vanspati have since been comnleted' 
and • 

(b) if so, the result thereof? 

The Deputy Minister in the Minis-
try of FOOd and Agriculture (Shri 
A. M. Thomas): (a) No, Sir. 

(b) Does not arise. 

Upper Sileru Project 

r Shli Surendranath Dwivedi: 
'n. J Sbri Kolla Venkaiah: 

") Shri P. Venkatasubbaiah: 
L Dr. K. L. Jl,ao: 

Will the Minister of Irrigation aDd 
Power be pleased to state: 

(a) whether any fresh proposal:: 
have been forwarded by the Centre to 
Andhra Government in regard to 
Upper Sileru Project; 

(b) whether concurrence of Gov-
ernment of Orissa has been obtained 
to the new proposals; and 

(c' when the proposaLq are likely tv 
be finalised? 

TIle Minister of state III the MinJs-
tl"J of Irriptlon and Power (Shri 
Alagesau): (a) Yes; Sit. 
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(b) No, Sir. 

(c) Chief Ministers of Andhra Pra-
desh and Orissa are scheduled to meet 
Member (Natural Resources), Plar,-
ning Commission, in the second week 
of August, 1962 to discuss the matter. 
It is hoped that some settlement will 
be arrived at in this mee'.ing. 

Food Poisoning Cases in Assam aad 
West Bengal 

r Shri Raghunath Singh: 
I Shri Indrajit Gupta: 
I Shri Hem Barua: 
I Dr. L. M. Singhvi: 

"II. j Shri Yashpal Singh: 
l Shri S. M. Banerjee: I Shri P. C. Borooa.b: 

Shli A. N. Vidyalankar: 
IShii Trldib Kumar 
L Chaudllvi: 

Will the Minister of Health be 
pleased to state whether a mystery 
disease of paralysis is spreading 
rapidly in Assam and West Bengal 
tolling heavy loss of life due to con-
taminated flour with triorthocre3yl 
phosphate? 

The Minister of Health (Dr. Sushila 
Nayar>: 450 cases of a disease cr;p-
piing the patients by paralytic action 
of lower limbs occurred in MaIda and 
Dinajpur Districts of West Bengal 
from the first week of April up to the 
19th June, 1962. No further cases of 
the disease have been reported si nee 
then from these areas. 

180 cases of paralysis are also re-
ported to have occurred in Chhoto-
pukhuri in Darrang District in Assam 
in a Catholic Mission. Further in-
vestigations in the matter are in pro-
gress. 

Meehanised FanD5 

I Shrl P. R. Chakravertl: 
I Shri Indrajit Gupta: 
I Shri P. C. Borooah: 
(Shrt Bhagwat Jba ADd: 

•• -< Sbrl Bhakt Darshan: 
• L Shrl Hem Raj: 

I Dr. L M. Singllvi: 
i Shri P. Kunhan: 
I Shri M. K. Kum.ran 
I Shri Ram Ratan Gupta. 
L Shrl Daji: 

Will the· Minister of Food and 
Agriculture be pleased to state: 

(a) whether Government have 
decided to set up mechanised farm~ 

on the model of Suratgarh Farm in 
Rajast./1an; 

(b) if so, whether they have se]('cl-
ed the sites; and 

(c) whether foreign co-opera~ion 

will be made available for launching 
the scheme? 

The Deputy Minister in the Minis-
try of FOOd and Agriculture (Shri 
A. M. Thomas): (a) Yes. 

(b) One site (at Jetsar) ""ar Surat-
garh has already b~n selected. Some 
other sites are under the considera-
tion of the Committee on Large-sized 
Mechanized Farms. 

(c) There is no proposal yet for 
foreign cooperation for setting up the 
new farms 

Withdrawal of Alarm Chains from 
Trains 

r Shri P. K. Deo: 
I Shri Narendra Singh MalUda: 

*90 j Shri Indrajlt Gllpta: 
. l Shri Raghnnath Singh: 
I Shri Subodh Hansda: 
l Shri S. C. Samallla: 

Will the Minister of Railways be 
pleased to state: 

(a) whether alarm chains have hcen 
withdrawn from some trail:s; 

(b) if so, from which of the trams; 
and 

(c) the reasons therefor? 

'l'Ia" DepIlt1 MlDUter in the MiAis-
try of RaUwaya (Shri S. V. Bama-
IIWaJDy): (a) Yes, Sir . 
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(b) A statement is placed on I!.-· 
Table. [Placed in Library, See No. LT-
282/62] . 

(c) In view of persistent misuse of 
the apparatus and re,ultant adverse 
effects, inelu Jing serious disloea lion 
to train services and inconvenience to 
passengers. 

Fishery Operative Training Institute 
at Corhin 

*91 f Shri Basumatari: 
. l Shri Rameshwar Tantia: 

Will the Minister of Food and Agri-
: culture be pleased to refer to the 
reply given to Starrred Question 
No. 189 on the 25th April, 1962 and 
state: 

(a) whether the report from the 
Norwegian expert regarding Fishery 
Operative Training Institute at Cochin 
.has since been receiYed; 

(b) if so, the details thereof; 

(e) whether Government of Kerala 
have agre<·.1 to place the building at 
the disposal of the Central Govern-
.ment; and 

(d) if not, the reasons therefor? 

The Deputy Minister In the MInIs-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) Yes. 

(b) A summary of the report is 
laid on the Table. [Placed in Lib-
rary. See LT-283/62]. 

(e) Yes. 

(d) Does not arise. 
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Development of Ginger 

19. Shri A. K. Gopalan: Will the 
Minister of FOod and Agriculture be 
pleased to state: 

(a) the amount alloc!lted during the 
Third Five Year Plan tor development 
of Ginger cultivation in the States of 
Kerala. Assam and Himachal Y.radeah; 
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(b) the amount allocated during the 
first two yearS of the Third Five Year 
Plan in these three States; 

(c) how much has been spent, Statc-
wise; and 

(d) the production target sct dur-
ing the Third Five Year plan? 

The Minister of State In the MInis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Th~ amount alio-
cated to States during Third Five Year 
Plan for the development of Ginger IS 
·as under: 

State 

I. kerala 
2. Assam 
3· Him,ehal Pradesh 

Amount 
allocated 

CRs. in 
lak!,s) 

5'4 1 
1'00 
2'00 

(b) During first two years of the 
Third Plan, the following amount was 
allocated for Lle developm£'nt of 
Ginger in these States: 

State 

I. Kerala 
2. ""am 
3. Himachal Pradesh 

Amount 
allocated 

(Rs.in lakhs) 

3'62 
o 31 
0·82 

(e) The following amount is report-
ed to have been spent so far: 

State 

I. Koral.l 
2. A<.;sam 

3. Hillu"h.l Pradesh 

133q (Ai) l.SD.--3. 

Amount 
... pent 

(Rs. in lakhs) 
2' Be; 

No •. 
r~r(lrtcd 

0'92 

(d) The following targets have been 
fixed by the State for the Third Five 
Year Plan period: 

Slate 

1. Kerala 
2. As~am 

3. Himachal Prade,h 

Production 
(in tons) 

11,000 
Not 
reported 

9,000 

Deve'opment of Cashew, Pepper and 
Ginger 

80. Shri A. K. Gopalan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government have pre-
pared any national development plan 
for Cashew, Pepper, Ginger, etc.; and 

(b) if so, the details thereof? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Ram Subhag Sinrh): (a) and (b). 
Yec. The d2vclapment programmes 
drawn up for the Third Five Year 
Plan in respect of these crops are as 
indicated below:-

Cashew 

A sum of Rs. 1.90 crores has been 
esrmarked for the development of 
Cashewnut during the Third Plan in 
various States. Development ~cheme& 
have already been taken up in the 
States of Madras, Kerala, Maha· 
l'3shtra, Mysore, Andhra Pradesh, 
Orissa, Assam, West Bengal, Madhya 
Pradesh, Andaman & Nkobar Islands 
and Tripura. A target of 8 lakh addi-
tional acres to be brought under the 
crop during the Third Plan period 
has been fixed. 

Pepper 
A sum of R<. 35 lakhs has been 

C'armarked for development of Peppel' 
during the Third Plan period in the 
States of Kerala, Mysore, West Ben-
gal and Assam. A target of 16,700 
additionsl acres to be brought under 
thp crnp has been fixed. 
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Cardamom 

Development of Cardamom has 
been taken up in the States of 
Kerala. Mysore and West Bengal ana 
a sum of Rs. 15 I·akhs has been ear-
marked for this purpose. It is pro-
posed to bring 11.200 additional acr,," 
under the crop during th~ Third Plan 
period. 

Ginger 

Development of Giner has been 
taken up during the Third Plan in 
the States of Kerala. Assam and 
Himachal Pradesh. and a provision of 
Rs. 8.41 lakh, has been made in the 
State Plans for the purpose. No tal-
get Of area has bcen fixed for this 
crop. 

Family Planning Clinics in Punjab 

81. Shri D. C. Sharm!l: Will the 
Minister of Health be pleased to stat" 

(a) haw m,my family planning 
clinics arc functioning at present in 
the Punjab; 

(b) how many of them arc in tht' 
rural and how man)' in the urban 
areas; 

(c) how many members of Family 
Planlling Advisory Board are thPrl' i,) 
the Punjab; and 

Id) what are their functions? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (bl. 115 fami,y 
planning clinics (83 rUr31 and :12 
ur.ban) are functioning at present in 
the Punjab. 

(c) The State Fam:ly Planning Ad-
visory Board consists of 15 members 
including the Chairman. 

(d) The functions of the State 
Family Planning Advisory Board are 
to advise the State Government to 
educate the public on matters 0, 
family planninl~. to extend fadliti.',· 
for training of personnel in family 
planning. to formulate schemes fO! 
the improvement of health of mothers 
and children and to bring about 
better conditions of family living. 

Forest Research Station, Dehra Daa 

82 f Shri D. C. Sharma: 
. l 8hri B!Jakt Darshan: 

Will the Miniter of Food and A&rl-
('ulture be pleasi'd to state: 

(a) the progress made so far in 
taking a decision with regard to ,the 
upgarding of the Forest Research 
Institute. Dehra Dun as a University. 
and 

(b) if no decision has been taken, 
t h" reasons therefor? 

The Minister of State in the Millis-
trv of Food and Agriculture (Dr. RaJa 
S~b!Jag Singh): (a) and (b). It baa 
been decided that the University 
Grants Commission should be moved 
10 declare thp Forest Research Insti-
tute and Collpgps as a University 
under Section 3 of the University 
Grants Commission Act for the pur-
pose of awarding the B.Sc. (Hons.) 
d('gree in Forestry. The Ministry of 
Education and the University Grants 
Commission have been moved ac-
cordingly in July. 1962 and their 
de-2ision is av.;aited. 

Najafgarh Lake in Delhi 

83. Shri D. C. Sharma: Will the 
Mimster of Food and Agricu'ture be 
pleased to state: 

(a) the progress made 
dr3ining off water from 
garh Lake in Delhi and 
\'i])1g('5 affeeted by it; an4 

so far in 
the Najaf-
from the 

(b) the amoun t spent so far on this 
operation? 

The Deputy Minister in the MiDIs-
try of Food and Agriculture (Shrt 
A. M. Thomas): (a) Attention J. 
invited to the reply given to part (a) 
of Unstarred Question No. 45 on 
21-4-62. Work on pha,e II of the 
,( heme which a ms at the removal of. 
900 cousecs of flood water by regarding 
and resectioning of the Nullah upt:t 
Jamuna is still in progress. The pro-
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~s made so lBr is a,pproximately 
28 per cent. 

(b) Rs. 27.75 lakhs. 

Second Bridge over JamUBa in Delbi 

M. Shri D. C.' Sharma: Will the 
Minister of Railways be ple<lsed to 
state: 

(a) the progress made so far in the 
construction of the second bridge over 
Jamuna in Delhi; and 

(h) the amount spent so far on the 
same and when it is likely to be 
completed? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Work on the founda· 
tions of t.he bridge j, .. III lj~wtl. Bo~n 

the left and right guide bunds ar~ 
nearing completion. The overall pro-
gress of work on the' bridge is 15 per 
cent. 

(b) The amount spent so far on 
construction of the bridge and its 
guide bunds is approximately Rs. 2\) 

lakhs. The bridge i, expected to be 
completed by March. 1964, provided 
the steel girders, are received in t.ime. 

Holidays ~or Medical Autaorities 

85. Shri Bishwanath Roy: Will the 
Minister of Health be p;eused t.o state: 

(a) whether the medical authorities 
under the Central Government do not 
have the facilities of holidays as other 
employees enjoy; and 

(b) if not. whether any proposal is 
under consideration of Government. 
for providing ,them with some other 
facility instead of the general holi-
days? 

The Minister of lIealih (Dr. Sushila 
Nayar): (a) The medical personnel 
in the att'ached and subordinate 
offices of this Ministry are allowed all 
th(' Government of India Gazetted 
holidays and two restricted holidays 
in a year as other Central Govern-
ment employees enjoy. 

The medical personnel in the Cen-
tral Government hospitals are allowea 
holidays as follows:-

(i) Contributory Health Service 
SchemP.; 

The Medical Officers employed 
under the C.H,s. Scheme enjoy the; 
same facilities as regards holidays a.~ 
other employees of the Government 
of India, except that on second 
Saturday of each month the C.H S. 
dispensaries function for the morning 
session. They are, at present not 
allowed to avail of the two restricted 
holidays admissible to other Central 
Governments employees. The ques· 
t.ion of the feasLbili ty of affording this 
relief to the medical staff under t'lc 
C.H.S. Scheme is, however, under 
consideration. 

(ii) Safdarjang Hospital, New Delhi 

Senior medical officers and Junior 
medical officers and Registrars are 
allowed two Sundays off in three 
weeks. 'as the third Sunday happen:; 
(0 be their admission day. Tlle 
House Surgeons are usually allowed 
onc dav off in a week. Officers em-
ployed . in Laboratory, X-Ray depart-
ment etc. get all Sundays and 
Gazetted holidays, except on the'se 
davs on which they are on call. The 
O~t-patient Department Medical St ilT 
of this hospital observe the same 
Gaztted Holidays as the C.H.S. staff 
and in ,addition they arc also allowed 
1 he two restricted holidays in a YP" 1'. 

(III) Willingdon Ho .• pital, New Delhi 

The Out-patient Department Medi-
cal Staff of this hospital observe tne 
same Gazetted Holidays as the C.H.S. 
St'31l'. The two resticted holidays in 
the year are aJlowed to all the Med,-
cal Officers of this hospital. The 
other Medical Stall' attached to th,., 
Willingdon Hospital arp allowed t1,., 
Gazetted hQ1irhv~ sub.ipcl to th~ 
cxigcnc:f'~ nf ~('!·vj('f'. but this i.l~ h(·in:; 
]'('viewe(l. 

(b) Does not ~rise. 
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Mechanised Boats 

86. Shri A. K. Gopalan: Will the 
Minister of Food and Agriculture be' 
pleased to state: 

(a) the target 'of construction of the 
mechanised boats during the Thi:d 
Five Year Plan period; 

(b) the number of mechanised 
boats completed during 1001-62; and 

(c) the number of boats completed 
in each of the States of Kerala and 
Madras? 

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri A: M. Thomas): (a) About 4.000 boats 
are proposed to be. mechanized during 
the Third Plan period. 

(b) and (c). The necessary infor-
mation is being collected and will be 
laid on the table of the Sabha 8> 
soon as it is collected. 
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Reserve Forest in Damehara 

89. Shri Dasaratha Deb; Will U,e 
Minister of Food and Agriculture 0, 
pleased to state: 

(a) whether the demarcation of tile 
Reserve Forest in DaInchara area h .. , 
been finally made; and 

(b) if so, whether it was demar-
cated by placing boundary ;>os!s or 
diging boundary lines? 

The Minister of State in the MinIS-
try of Food and Agnrulture (Dr. Ram 
Subhag Singh): (al Yes. 

(b) By fixing boundary posts. 
Trenches were, however, dug at soml 
('rucial points on either side of tne 
posts to indicate the direction of th· 
boundary line. 

.'orest Cases in Courts of Tripura 

90. SlIri Dasaratha Deb: Will tft .. 
Minister of Food and Agrieulture b" 
pleased to refer to the reply give. I 
to Unstarred Question No. 17011 on 
the 22nd May. 1962 and state: 

(a) whether any attempt has l.>een 
made to find out the number of {.>':r-
sons among those involved in case" 
of eviction instituted by the Fore', 
Authority in Tripura who have no 
other means of livelihood exeept jhum 
cultivation; 

(b) if Hot, whether Government 
propose to collect the data of the 
persons of that category; and 

(e) what steps Government propose 
to take to pravide lands to 
persons belongin'g to that category? 

The Minister of State in the Minis-
try of Food ancJ Agrieulture (Dr, 
Ram Subhag Singh): (a) Yes. The 
Tripura Administration have ascer-
tained that no person, whose only 
means of livelihood is Jhum eultiVl1-
tion has been evicted by the Fore.! 
Buthorities In Tripura. 

(b) and (cl. Do not arise. 

Land in Sonamol'a, Tripura 

!11. Shri Dasarath Deb; Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Unstarrl'd Question No. 63R 0.. the 
3th May, 1962 and state: 

(u) whether any decision has since 
been arrived at on the object;c;ns 
raised by Agriculturists of Dhaliaijala 
in Sonamura, Tripura, against Gov-
ernment's proposal to acquire theil' 
lands; 

(b) if so, the decision taken; 

(e) if the Government's decision i" 
in favour of acquisition, what rate of 
cnmpensation pel' kani would be pa;d 
to owner. of land; and 

I d) whether any alternativE' plots 
of land would be offered to the affect-
ed peasants with dirE't't responsibiht~ 
of Govi'rnment': 

The Deputy Minister in the Mini~­
try of Food and Agriculture (Shri 
A, M. Thomas): (a) to (d). ThP 
information is being collected and 
statement will be laid on the Tab'., 
of the Sabha as soon as it is available 

Food Habits of People 

92, Shri Sham Lal Saraf: Will thp 
Minister of Health be pleased to 
stnte: 

(a) whethpr a survey of food habi~~ 
of the people living in different State.-
and regions has been made; 

I b) whether Government are awar' 
that mostly the food eaten is les. 
nutritious and sufficiently lacking Ir 
value in calories; and 

(c) whether stePs will be taken to 
popularise foods, both cereal and non-
cereal, that would be less expensive 
but comparatively more nutritious' 

The Minister of Health (Dr, Sushlh 
Nayar): (a) Surveys of food habit~ 
of the people living in difJ'erent part~ 
of the country have been conducted 
from time to time. 

(b) The diets in general are lackIng 
not so much in calories as in protec-
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tive foods. The deficiencies are mu, t-
ly due to lack of proteins, vitamins A, 
B romplex, C, Calcium and Iron. 

(r) Fdllowmg steps ~3ve been taken 
to popularise low cost balanced diets 
~nd protective foods ete.:-

(1) A Nutrition Wing has been 
estahlished in the Ministry of Food 
and Agriculture inter-aUa with the 
obje<:'t Of working out the composition 
Of low-cost balanced diets for differ-
ent regions. based on locally availabll' 
foodstuffs; 

(2) Two pilot plants for the pr.)-
duction of low-fat edible ground"uf 
flour which is a rich source at prot"jr,. 
are being set up with UNICEF assist· 
ance and with the collaboration or 
the private industry ot Bomb· 
and Coimbalol'l'. An t'ventual annual 
production of 3000 tons of edj~,:" 
groundnut flour is envisaged. 

(3) Schemes for the production ar.d 
utilization of other items of subsidi'lfv 
foods, such as Tapioca Macarvn'i, 
Vegetablt' Milk, etc. art' under cor,;I-
dl·ration. 

(4) Mobile ExtenSion Units " .. (' 
being set up for undertakin~ tne 
dt."l'Ilonstration of low-cost balanced 
diets and recipes prepared from littlc-
known foods; fostering a diversifica-
tion of thl' dietary so as to inn"iI e 
its nutritional eontents, ('te. 

(5) Expanded Nutrition Projel'ts 
bave been started in difft'renl Stat"" 
with the assistancp of UNICEF and 
FAO with the objective of eonvertitlg 
village communities to sound practices 
in relation to the production and 
eonsumption of protective foods and 
to encourage through a programme of 
nutrition education. self-help in this 
regard. 

(6) Suitabl\, 
of Brochures, 
etc. has been 
education and 
cost nutritious 

materia] in the form 
Posters, Pamphlet~, 

issued for nu tr' t iO:1 
popularisation of luw 
and balanced diets. 

Aircraft used In Civil Aviation 

93. Shri Sham Lal Saraf: Will the 
Minister of Transport and Communi-
(:ations be pleased to state: 

(a) the tyPt' of aircrafts that are 
in use in civil aviation in the coun-
tl'y, their Cl'uis:ng speed capacity to 
carry passengers and freight in each 
sllch type; and 

(b) how these aircrafts compare' 
with aircrafts in use for eivil avia-
tion in advanced countries of the 
world'! 

The Deputy Minister in the Minis-
try of Transport aDd Communication 
(Shri Mohiuddln): (a) and (b). A 
statement showing the passenger 
seadng ('apacity. cruising speed etc. 
of aircraft operated by the nationa-
lised Corporations and private opera-
tors in India as well as thoS€ used 
b,' foreign Airlines operating to and 
a('ross India is laid on the Table. 
IS('(' Appendix I, anl1('xure No. l7J 

It will be noted that the aircraft 
operah.'d by Indian operators are also 
bei.ng llsed by other operators of 
countries advancpd in aviation. 
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Supply of FoOdgrains to West Bengal 

95. Shri Sarkar Murmu: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether any foodgrains have 
been supplied to the Government of 
West Bengal during the current fin-
an~ial year; 

(b) if so, the quantity supplied; 

(c) whether the Government of 
West BengaJ have asked the Centre 
for more foodgrains; and 

(d) if so, whether Government pro-
pose to supply the required quantity 
of rice to West Bengal? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) Yes, Sir. 

(b) During the period from 1st 
April to middle of July, 1962 about 
33,000 tonnes of rice and 189,000 tonnes 
of wheat have been supplied to We,t 
BenE:al from Central Stocks. 

(c) and (d). Whatever quantity of 
foodgrains lis bctuaUly nGeded 'for 
distributio:J in West Bengal is sup-
plied by the Centre in consultation 
with the State Government. 

Cash Crops 

96. Shri M. K. Kumaran: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Gofernment have con-
sidered the suggestion put forward 

by some experts that production of 
cash crops should be encouraged in 
Kerala even at the risk of decreasing 

. fOOd production; and 

(b) if so, whether the Cen tral 
Government have arrived at any con-
clusion in giving advicE' to the State 
Government with regard to the pat-
tern of future devlopment of agri-
cultufl' in Kerala? 

The Minister of State in the Mini<;-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). During 
the course of discussions on the 
Kerala State Plan in December 1960. 
in whkh technical Qx.perts partici-
p3.ted, the Kerala Government were' 
advised to concentrate on promoting 
increased production Of certain cash 
crops such as rubber, coconut. areca-
nut, cashewnut, spies etc. in preferenCe 
to foodgrains. 

Popularisation Of Wheat and Wheat 
ProtIum 

97. Shri M. K. Kumaran: Will the' 
Minister of Food and Agriculture be' 
pleased to state: 

(a) whether there is any scheme 
to popula,·;sc wheat and wh~~t pro-
dUl'~3 among P('()1l1c in 1h(~ l':C'c-eat-
ing rcgio~s in th(' country; and 

(b) if so, the details thereof? 

The Deputy Minister in the Minr.;;-
try of Food and Agriculture (Shri 
A. M. ThOmas): (a) and (b). There 
is no specific scheme in operation at 
present. !HoweV\er, wheat is being 
made available freely in the ri~e­

consuming States with a view to en-
couraging its consumption. In cer-
tain areas. part of the demand for 
rice is being met by the distribution 
of wheat. Efforts have also been 
made from time to time by various 
organisations and agencies to popu-
larise wheat and wheat products by 
the demonstration of varied recipes; 
and the Government have encourag-
ed and assisted such efforts. 
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Telephone Line 

98. Shri P. K. Deo: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) why the telephone line between 
Bhawanipatna and Balangir is not 
properly audible; 

(b) for how many days it was out 
of order during the years. 1960-61 and 
1961-62; and 

(c) what amount was spent for the 
improvement of the line during these 
years? 

The Deputy Minister in the Millis-
try of Transport and Communications 
(Shri Bhagavati): (a) The trammis-
sion quality of the lines betwepn 
Bhawani-Patna and Balan.gir is ~e­

ported to be good. 

(b) The circuit was interrupted 
on 29 days each in 1960-61 and 1961-62. 

(c) During 1960-61, maintenance 
expenditure was Rs. 542 and during 
1961-62. it was Rs. 692. 

Building For G.P.O.. Bhawanipatna 

99. Shri P. K. Deo: Will the Minis-
ter of Transport and Communications 
be pleased to state: 

(a) whether the construction of the 
General Post Office building at 
Bhawanipatna. District Kalahandi in 
Orissa has been taken up; and 

(b) if not. the reasons therefor? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Bhagavati): (a) No. 

(b) The possession of the land was 
laken only in November. 1961 The 
preliminary drawings will be prepar-
ed soon after which the matter will 
bE processed further. 

Public Call Office at Bettath 
Puthiyangadi 

100. Shri Koya: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) whether Government have 
received any representation to open 

a Public Call Office at Bettath Puthi-
yangadi in Kozhikode District; and 

(b) if so, what action Government 
propose to take on the r~presenta­

tion? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shei Bhagvati): (a) No. 

(b) Action is being taken to provide 
a Public Call Office. 

Building for Head Post Office, Calicut 

101. Shri Koya: Will the Minister 
of Transport and Communications be 
pleased to state: 

(a) the progress made in the cons-
truction of the building for Head 
Post Office at Calicut; and 

(b) when Government expect to 
compit'te the work? 

The Deputy MInister in the Minis-
try 01 Transport and Communications 
(Shri Bhagavati): (a) The construc-
tion work has just commenced. It is 
in the foundation stage. 

(b) The work is likely to be comp-
leted in May. 1963. 

National Highways 

102. Shrimati Laxmi Rai: Will the 
Minister of Transport and Communi-
cations be pleased to state the year-
wise expenditure incurred on the 
repairs and maintenance of the follow-
ing National Highways during 1959-60, 
1960-61 and 1961-62. 

(i) Hyderabad to Bombay. 
(ii) Hydcrabad to ShoJapur, an? 

(iii) Hyderabad to Madras and 
BanguJore? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shrl Raj Bahadur): (1), (ii) & (iii) 
The information is being collected 
from the State Governments con-
cerned and wili be laid On the Table 
of the Sabha. 
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Exploitation of Forests ill Himachal 
Pradesh 

103. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether a plan for the exploi-
·tation of forests in Himachal Pradesh 
during the Third Five Year Plan 
period has been prepared: 

(b) if so, the salient features there-
of: and 

(c) the' total estimated expenditure 
involved and the estimated income 
from the scheme? 

The I\llnister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Yes. 

(b I This schemt' en vi !<ages extral'-
tion of timber from forests by 
mechanical means. conversion into 
sleepers and pulpwood, construction of 
logging roads and artifiPial regenera-
tion of conifers. 

(c) 60 lakhs has been provided for 
this scheme during Third Plan period. 
Its operation is expected to result in 
an additional revenue of Rs. 11 lakhs 
during the Third Plan period and 
Rs. 12.5 lakhs annuall~' after 1965-66. 

Farm Output in Pun.jab 

104. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether any shurt-term loan 
has been given to the Government 
of Punjab during 1960-61 for increas-
ing farm output: and 

(b) if so, the nature and amount of 
'the loan? 

The Deputy Minister in the Minis-
try of Food and Arricu\ture (Shri 
A. M. Thomas): (a) Yes. 

(b) Short term loan of Rs. 103.26 
lakhs was sanctioned by the Central 
Government to the Government of 
P1.m.i~b during 1960-61 for the pur-

('hase and distribution of fertilisers 
and seeds for increasing production of 
fOOd crops. The loan is repayable 
within 18 months from the date of 
drawa! and interest is charged at 3·~ 

per cent per annum for the period of 
) 8 months or for the actual period fol' 
which the loan is retained by the 
State Government. 

Robberies on Railways 

105. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state: 

(<.1) the total numbl'r of robberies 
committC'd on each Railway during 
th" year 1962 up-to-date and the loss 
th", slistained in each case: and 

(b) the steps that are being taken 
to prpvpnt sliPh incidents? 

The Deputy Minister in the Minis-
tr~' of Railways (Shri Shahnawaz 
Khan): (a) and (b). Necessary infor-
mation is being collected and will be 
Jaid on th .. Table of the House on 
re('cipt. 

Night Work Allowance for Dock 
Workers 

r Shri lndrajit Gupta: 
106 . .! Shri Mohammad Elias: 

L Shri Yallamanda R~dy: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether any agreement has 
been reached with the All India Port 
and Dock Workers' Federation regard-
ing special allowances for night worL 

(b) if so, the agreed basis of the 
night co-efficients; and 

(e) if the answer to part (a) above 
be in the negative. what is preventing 
an agreement being reached? 

The Minister of Shipping in the 
Ministry or Transport aDd Communi-
cations (Shri RaJ Bahadur): (a) to 
(c). The question of granting weight-
age to port employees for ni&ht work 
Was fully di><cussed hy Government 
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with the representatives at the two 
Federations, viz, the All India Port 
and Dock Workers' Fedrration and 
th~ Indian National Port and Dock 
Workers' Federation in June last. In 
the light of those discussions and the 
proposals put forward during those 
discussions for a settlement of the 
problem, Government have taken the 
following decisions on th,' subject·-

(i I Weightage will be admissible 
for the period between 10 p.m. 
and 6 a.m. irrespective of 
whether the hours of work 
within the period fall in the 
second 01' third shift. The 
weightage shalJ be 10 minutes 
for f'very hour worked during 
that pf'riod. 

Iii) Where there is already a built-
in-weightage in the shape of 
reduced working hours, no 
other weightage will be 
allowed. 

(iii I It shall be open to the Port 
Administration as an alter-
native to weightage to reduce 
the hours of work wherever 
possibIc, in the caSe of shifts 
which fal! between or extend 
into the period between 
10 p.m. to 6 a.m. 

(iv) The period of recess. includ-
ing variable recess, shall not 
count for weightage. 

(v) If in th.., case of an employee 
any other special allowance 
is given for night work, he 
shall be given an option to 
retain tha t alJowance or to 
receive the benefit of this 
weightage. 

{vi) The Marine crt'v; on sland-by 
duty will be eligible for 
weightage. But marine crew 
who live on board a vessel 
will not be eligible for th,is 
benefit when they are not em-
ployed on watch-keeping duty 
and aTf' merely on call duty. 

(vii) Extra payment to an employee 
for weightage for night duty 
shail fall due when the total 
of the actual hours worked 
plus weightage exceeds the 
normal day shift hours. 

(viii I The rate shall be the singl,' 
rate. calculated at pay plus 
dearness allowance plus com-
pensatory allowance divided 
by 240, per hour. 

(IX) For the purpose of calculat· 
ing weightage of 10 minutes 
per hour of duty performed. 
duty for less than half an 
hour shall be ignored and 
duty for half an hour and 
mort' hut le~, thun an hour. 
shall ht' rrrkonE'd as onl' fuJI 
hour. 

The Government have accordingly 
issued orders giving effect to these 
decisions from 1st July, 1962, so fal' 
as the Class III and Class IV employees 
of the Administrations of Cochin, 
Vishakhapatnam and Kandla Ports 
an' concerned. The decisions have 
also been communicated \0 the Port 
Trusts of Bombay, Calcutta and 
Madras fol' implementation. 

Dam on Damodar River near Bokaro 

Shri B. K. Das: 

107. Shri Subodh Hansda: 
Slui S. C. Samanta: 
Shri M. L. Dwivedl: 

W ill the Minister of Irrllfation anll 
Power be pleased to state: 

(a) whether the construction of a 
dam on the Damodar river near the 
Bokaro Thermal Power Station has 
been decided upon; 

(bl if so, for what purposes; and 

(c) whether the cost of the dam 
., .. i11 bP horne by the n.v.c.? 

The MiDJBter of State in the MIDfII-
try of Irrigation and Power (Shri 
A1agesan): (a) A tentative decision 
has been taken for th" construction 
of a dam at Tenughat. 
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(u) ~/Iainly for meeting the water 
requirements of the Bokaro Steel 
Plant. 

(c) Yes. 

Retiring Rooms at Olavakkot Junction 

108. Shri P. Kunhan: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 850 on the 8th May, 1962 
and state when the construction of 
the two retiring rooms at Ollivakkot 
Junction will start? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): The work is proposed to be 
included in the Works Programme for 
1963-64 subject to its acceptance by 
the Railway Users' Amenities Com-
mittee and availability of funds. 

Silent Valley Project in Kuala 

109. Shri P. Kunhan: Will the 
Minister of Irrigation and Power be 
pleased to refer to the reply given to 
Unstarred Question No. 554 on the 3rd 
May, 1962. and state: 

(a) whether the preliminary investi-
gations of the Silent Valley Project 
in Kerala have been completed; and 

(b) if so, the result thereof? 

The Minister of State in the Minis-
try of Irrigation and Power (8hri 
Alagesan): (a) and (b). No informa-
tion has been received from the Gov-
ernment of Kel'ala. 

Extension of Noamundi-Banspani 
Railway Line 

110. Shri Surendranath Dwivedy: 
Will the Minister of Railways be 
pleased to state: 

(al whether there is any proposal 
to extend Noamundi-Banspani Rail-
way line to connect the same with 
Jaipur-Keonjhar Road and Rourkela; 
and 

(b) whether any demand has been 
made by the Mines and Fuel Ministry 
for extending the existing siding capa-

city and loading plots at Banspani, 
S.E. Railway arid whether the exten-
sion work is likely to be taken up this 
year? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No such proposal is 
included in the Railways' programme 
of construction of new lines for the 
Third Five Year Plan. 

(b) No specific demand has been 
received from the Ministry of Mines 
and Fuel, but in order to meet the 
increasing demand at the station, the 
Railway is providing additional load-
ing sidings with loading plots and the 
work has been taken in hand. 

Railway Lines Between Nergunlli and 
Khurda Road Stations 

111. Shri Surendranatb Dwivedi: 
Will the Minister of Railways be 
pleased to state: 

(a) whether any progress has been 
made in doubling the Railway lines 
between Nergundi and Khurda Road 
stations of the S.E. Railway; 

(b) When the work is likely to be 
completed; and 

(c) what is the total annual tonnage 
Railway handles in Chonduar siding 
and Charbatia station, both of incom-
ing and outgoing traffic of all the 
industries situated in Chonduar? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. 

(b) The work is expected 10 be 
ready by December 1964 subject to 
the supply of girders for the Maha-
nadi bridge in time. 

(c) Total tonnage handled during 
1961-62 is as under:-

Inward 

Chonduar Siding 74,935 
Charbatia station 2,454 

Outward. 

61.052 
1,615 
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'l'ransportation of Coal by Railways 

112. Sllri Surendranath Dwivedy: 
Will the Minister of Railways be 
pleased to state: 

(a) whether any fresh review has 
been mu~e in so far as the transpor-
tation of coal by Railways is concern-
lid in the current year; and 

(b) what tormage of coal was car-
ried by the railways during 1961-62 
and what is the target fixed for 
1962-63 after reviewing the position? 

The Deputy Minister in the Minis-
try of Railway~ (Shri S. V. Rama-
swamy): ·(a) Thc transportation of 
coal by rail"ll'ays is constantly under 
review. 

(b) The tonnage of coal carried by 
Railways in 1961-62 is not available 
y~t. The target for loading of coal 
for the year 1962 has been fixed as 
under: 

West Bengal & Bihar Coalfields: 
Wagons Per day 

(a) Steel 1400 
(b) Dugda Washery 300 
(C) Jamadoba Washery 150 
(d) Other consumers 364.6 

Outlying Coalfields: 

(a) Korea Rewa 530 
(b) Pcneh & Chanda 419 
(e) Singareni 380 
(d) Talcher 100 

The target for other consumexs 
from West Bengal and Bihar coal-
fields hus been increased by 120 
wagons per day from 1-7-1962. 

Agricultural Productioa 
r Shri II. P. Chatterjee: 

113. ~ Dr. Renen Sen: 
i Shri Dlnen Bhattacharya: l Shri Mohammad Tahir: 

Will thc Minister of FOOd and 
Agriculture be pleased to state the 
steps taken to verify the figures of 

increased production claimed by the 
States under different agricultural 
schemes from year to year under the 
development plan? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): The State Govern-
ments first furnish estimates of 
inputs under the different production 
programmes on the basis of which, 
using the standard yardsticks, esti-
mates of increased production are 
framed. Later, they furnish the esti-
mates of agricultural production 
based on crop cutting experiments. To 
the extf'nt the increased production 
is reflected in actual production, the 
llltter serve as a check on the former. 

Farakka Barrage 

r Shri S. M. Banerjee: 
114 Dr. Ranen Sen: 

. Shri Dine;! Bhattacharya: 
Shri Karjee: 

Will the Minister of Irrigation anI! 
Power be pleased to state: 

(a) the further progress that has 
been made with regard to construction 
of Farakka Barrage; and 

(b) when this work is likely to be 
completed? 

The Minister of State in the Minis-
try of Irrigation aDd Power (Shrl 
Alagesan): (a) Tenders. have been 
received for the construction equip-
ment and orders will be placed with-
in the next few months. Special 
Railway siding for the Project is 
under construction by the Railway 
authorities and plans for transport of 
the enormous quantum of construc-
tion materials by rail ropeway, road 
and river transport are under discus-
sion. Quarry sites have been finalis-
ed. after detailed investigations. and 
plant lay-out is under preparation. 
Detailed designs of the Locks. the 
construction of which is contemplated 
in the next working season. are well 
under way. 

(b) The work is scheduled to be 
~ompleted by 1969-70. 
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~mprovement of Quality of SurareaDe 

115. Shri S. M. Banerjee: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the steps that have been taken 
tc i:npron' the quality of sugarcane 
in U.P.; 

(b) whether any incentive has been 
given to the cane-growers; and 

(0) if so, in what form? 

The Deputy Millister in the Mini&-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) The following 
steps are taken to improve the qualit.,v 
of Sugarcane:-

(i) Continuous research is in pro-
gress to select and release 
new promising varieti ~s with 
better sucrose contellt for 
general cultivation; 

Iii) A few promising varieties 
are always kept on the ap-
proved list to be available as 
a stand by in case the 
varieties under cultivation 
show signs of deterioration; 

(iii I Development and Extension 
&'hcn1f's are in operation to 
bring to the doors of culti-
vators results of research; 
nnd 

• (iv) The deterioration of suitable 
varieties under field condi-
lions is being controlled 
through proper cultural prac-
tices and control of insect 
pests. 

(b I Yes, Sir. 

(c) Under 1 he Sugarcane Develop-
ment Schemes. subsidies are given 
for the following items:-

(i) surface wells etc. under minor 
ir:-)g3tion projects to the 
extpnt of 25 per cent; 

(ii) phosphatic fertilizers to the 
extent of 25 per cent; 

(iii) plant protection: 

(a) 50% for pestiCides, rechani-
cal dusters, sprayers, etc.; 

(b) 100% loan for power operat-
l'd machines and plant 
protection equipme!lt. 

(iv) lor ccmpleting the balance 
of the programme for estab-
lishing ~eed farms, assistance 
upto 50 nP per maund is 
allowed as under the 2nd 
Five Year Plan; and 

(v) demonstrations of improved 
methods of cane cultivation 
are arranged in the cultiva-
tors' fields and credit facili-
ties are provided to the culti-
vators for the purchase of 
lertiliz('rs, etc. 

Weather Chart 

116 f Shri P. K. Deo: 
. L Shri Narendra Singh Mahlda: 

Will the' Minister of Transport and 
eomrnunkations be pleased to state: 

(a) whether facsimile weather 
charts are scnt from Delhi to foreign 
countries; and 

(b) if so, to which countries' 

The Deputy Minister in the Ministry 
of Transport and Communications 
'Shri Mohiuddin): (a) No. 

(b) Docs not arise . 

Drainage In Delhi 

117 J Shri P. K. Deo: 
. l Shri Narendra Sing:h Mahida: 

Will the Minister of Health be 
pleased to state: 

(a) the steps that are being taken 
to provide better drainage facilities 
for flood water in Delhi; 

(b) whether there is any propos~l 
to cut the Ring Road by providing 
a culvert near Shakur Basti; and 

(c) whethl'r any 3teps are taken to 
check the overflow of water from the 
irrigation channels in the Punjab? 
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The Minister of Health (Dr. Sushilu 
Nayar); (a) The following steps have 
been and are being taken by the 
Delhi Municipal Corporation to pro-
vide better facilities for the drainage 
(If the flood waters in Delhi:-

(1) Providing new storm water 
drains; 

(2) Maintenance of old storlll 
water drains by periodically 
cleaning and repairing them 
before and after the monsoon 
and 

(3) Improving the interception of 
rain water. 

(b) The proposal to provide a cul-
vert on the Ring Road near Shakur 
Basti is being implemented. The cul-
vert is under construction. 

(c) Vigilance is constantly kept to 
check any overflow from irrigation 
channels in Delhi which are being 
maintained by the Panjab Govern-
ment. As soon as any breach occurs, 
necessary action is taken to get it 
plugged by the Panjab Irrigation 
Authorities. The Panjab Authorities 
have already been requested to stop 
excessive flow in their irrigation chan-
nels during the rainy season this 
year. For checking the flow from 
diversion channel of drain No. 8 and 
drain No. 6 entering the Alipur 
Block of Delhi, the Panjab Govern-
ment hav" agreed to construct a re-
gulator on drain No.6 ne"r the point 
where diversion ch .. mner of dr~lill 

No. 8 leaves the course of drain No. 
6. The Janjab Government have also 
agreed to construct a regulator in 
Delhi over the link channel connect-
mg the tail end of drain No. 8 with 
the Najaigarh JheeJ. 

Plant Protection Measures 

118. Shri A. K. Gopalan: Will the 
Minister of FoOd, and Agriculture be 
pleased to ,(atc: 

(a) whether Government have ;'c-
ceived any request from the Kr'ishna 

District Cotton Growers Association 
to enhance the subsidy towards r-lnnt 
protection measures from Rs. 5 ful. :0 
per acre; and . 

(b) if so, what action has been taken. 
hy Government? 

The Minister of state in the Min-
Istry of Food and Agricultare (Dr. 
Ram Subhag SiDt'h); (a) No. 

(b) The Government of India, have, 
however, on their own, agreed to the 
provision of subsidy upto 50 per cent 
of the cost of pesticides, dus"..ers, 
~prayers. etc. under the Cotton Deve-
lopment Scheme in the States to be 
shared equally between the CeRtral 
and the State Governments. Recent-
ly, it has been decided that the Gov-
ernment of India would provide theil' 
.hare of 25 per c~nt. subsidy, leaving 
,t to the State Governments to pro-
vide any additional subsidy they 
liked. 

Idukki Power Project 

119 r Shri A. K. Gopalan: 
. l Shri Imbichibava: 

Will the Minister of Irrigation and 
Power be pJeasea to refer to the reply 
given to Unstarred Question No. 2467 
on the 4th June. 1962 and ,tate: 

(a) whether the Central Water and 
Power Commission has completed 
preparation of the report on the 
Idukki Power Proiect: and 

(b) whther any decision has been 
taken on Kuttiyadi Power Prolect? 

The Minister of State in the Min-
istry of Irrigation and Power (Shri 
Alae-esan): (a) Yes. 

(b) The project report on Kuttiyadi 
power project is £til1 under examina-
lion of Cel1tr~1 Water and Power 
COJnmissinn. 
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Signal and Tele-commullicaUon Casual 
StaJr 

f Shrl A. K. Gopalan: 
128. "1 Shri P. Kunhan: 

Will the Minister of Railways be 
pleased to state:-

(a) Whether it is a fact that the 
Signal and Tele-Communication 
Casual Staff working on the Electri-
fiacation o~ the Howrah-Moghalsarai 
section, Kb'lrgpur-Rourkela section 
and Asansol-Durgapur section are en-
titled to temporary scales of pay 
(ePC) and other amenities given to 
temporary workers; 

(b) if not ,why thlolY are not given 
these facilities; 

(c) whether it is a fact that they 
are not granted weekly rest; 

(d) whether it is a fact that they 
are made to work for 12114 hours in-
stead of 8 hours; and 

(e) if so, the reasons therefor? 
The Deputy Minister in the MinIstry 

·of Railways (Shrl Shahnawaz KhaB): 
(a) No. 

(b) Casual labour on such projects 
are not eligible Yor such facilities. 

(c) No. 
(d) No. 
(e) Does not arise. 

Co-operative Societies 

121. Shri Bishanchallder Seth: Will 
the Minister of Community Develop-
ment, Panchayatl Raj and Co-opera-
tion be pleased to state: 

(a) how many co-operDtive societies 
are at present functioning in thE' 
country; 

(b) how many States are still there 
withDUt co-operative societies; and 

(c) what steps Government are 
taking to see that each and every 
State is provided with such societies? 

The Deputy Minister of the Mlalstry 
of Community Development, Panch .. -
yati Raj and Co-operation (Shri Shyam 
Dhar Misra): (a) Accordinl'l to the 

statistical statements of the Reserve 
Bank of India the number of coopera-
tive societies of all types on 30th 
June, 1960 was 3,13.499. The provisi-
nal figure as on 30th June, 1961 i.l 
3,28.225. 

(b) None. 

(c) Does not arise. 
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Railway Line between Varanasi and 
Gorakhpur 

123. Shri Vishram Prasad: Will the 
Minister of Railways be pleased to 
state: 

(a) whether Government have any 
proposal to connect the railway line 
between Varanasi and Gorakhpur via 
Azamgarh to reduce the distance bet-
ween the two stations; and 

(b) if so, when Government pro· 
pose to give effect to this proposal? 

The Deputy Minister in the MInistry 
of Railways (Shri S. V. Ramaswamy): 
(a) No. 

(b) Does not arise. 

Water Supply 

124. Shri D. C. Sharma: Will thil 
Minister of Health be pleased to state: 

(a) whether a proposal to ta('kl~ 

the problem of urban and rural water 
supply on an emergency footing and 
to give relief to the people in the 
States which suffer from acute watE'l" 
scarcity is under consideration; 

(b) if so, the details thereof; and 

(c) the decision faken in th'is re-
gard? 

The Minister of Health (Dr. Sushila 
Nayar): (a) to (c). The problem of 
water supply in the country, parti-
cularly in rural areas, is engaging 
con&tant attention of the Government. 
The water supply scli!mes have been 
given high priority in the Third Fivil 
Year Plan and ways and means are 
being devised WIth a view to solving 
the problem as quickly as oossible. 
The objective is to arrange safa 
drinking water supply in /1.11 rural 
areas within the Third Five Year 
Plan period, if possible. 

1339 (Ai) L.S.D.-4. 

Collapse of Railway Bridge IB 
Mnzatlarpur Distt. 

125. Shri Priya Gupta: Will the 
Mini3ter of Railways be pleased to 
state: 

(a) whether it io a fact that a rail-
way bridge between Dhang and 
Bairagnia in Muzaffarpur district 
collapsed under pressure of the sur-
ging flood waters of the river Bagmati 
on the 30th June. 1')62; and 

(b) if so, the extent of damage til 
life and property on that account? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy)! 
(a) and (b). No sir. None of the Rail-
way Bridges between Dbang and 
Bairagnia collapsed but due to heavy 
spill of Flood water of River Bagmati, 
the approach banks of one of the 
Bridges were breached. The approxi-
mate cost of repairs is Rs. 1,91,0001-. 

Pensions to Railway Employees 

126. Shri Priya Gupta: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that rail-
waymen were given option for pen-
sion scheme; 

(b) if so, whether most of the rail-
waymen who retired after exercising 
this option haVe not yet been paid 
their pensions; 

(c) whether forms to be filled in 
by widows of the persons who exer-
cised option for pension during their 
lifetime have been made available; 
and 

( d) if not, the reasons therefor? 

The Deputy Minister in the MinLstry 
of Kanways (Shri Shahnawaz Khaa): 
(a) Yes, Sir. 

(b) No, Sir. Out of 14,560 pension-
abJe railway employees who have re-
tired to the end of May, 1962, pen-
sions have been sanctioned in 13,645 
cases. Out of the remaining 915 case3, 
643 are less than six months old. 

(C) Yes, Sir. 
(d) Does not arise. 
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Hybrid Maize Seed 

128. Shri Surendra Pal Singh: Will 
the Minister of Food and Agriculture 
be pleased to refer to the reply g;ven 
to Starred Question No. 1266 on ;he 
4th June, 1962 and state: 

(a) whether the attention of Gov-
ernment has been drawn to the re-
search work done by the Vivekanand 
Laboratory, AImora, u.P. on the 1'ro-
duction of hybrid maize seed; and 

(b) if so, their main findings and 
recommendations to augment the pro-
duction of this particular type of 
maize seed? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Yes. 

(b) As q result of research under-
tpken, VL 54, a variety of hybrid 
maize has been evolved. It has given 
good yield results at Srinagar (Jammu 
& Kashmir). Almora (V.P.), Kl:n.~ra 

(Punjab), Sikkim, Solan (Himachal 
Pradesh), Tarai Farm (U.P.) and 
Dholi (Bihar). This variety has been 
approved for cultivation in the Nor-

thern Himalayan Tract under th~ 

popular name "Himalaya" and th~ 

work of producing its hybrid seed has 
been initiated by the Indian Council 
of Agricultural Research with cited 
from the current Kharif season. 

Additional Line Works .for Coal 
Movemellt 

J Shri Shree Narayan Das: 
129. L Shri M. R. Rumaran: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Planning Commission has authorised 
the Railways to undertake certain 
additional line works to provide' ade-
quate capacity to coal movement; 

(b) if so. which line works are be-
ing considered in this connection: and 

(e) the nature of deci"ions taken i:J· 
this regard? 

The Deputy Minister ill the Mini~­
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir. 

(b) Part.ial doutrIing of following 
sections is being considered for thi~ 

purpose: 

Mileage 
(\) Bina-Bhopal 

section 48 
(2) Certain sections in the 

Coal-field areas. 24 
(3) Waltair-Samalkot 

section 50 
(4) Khurda Road-Viziana-

gram. 70 
(5) Bhopal-Ujjaial section. 30' 
(6) Phulera-Jaipur 

section. 23 

245 miles. 

In addi tion, certain other line capa .. 
city works su{;h as remodellin.; of 
yards, provision of crossing stations, 
additional loops, extension of loops 
terminal facilities etc. will have to be 
undertaken. 

(c) It is proposed to undertake the 
provision of facilities mentioned in 
part (b) above. 
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Central P & T Advisory Council 

130. Shri Shree Narayan Das: Will 
the Minister of Transport and Com-
municationS be pleased to state: 

(a) the extent to which it has been 
possible to give effect to the recom-
mendations and suggestions made by 
the Central P & T Advisory COl!ncil; 
and 

(b) the important aspects of reCClm-
mendations accepted so far? 

The Deputy Minister of Transport 
and Communications (Shri Bhagvatl): 
(a) and (b). A statement showing the 
particulars of final orders issued in 
respect of the recommenootions "f 
the Central P & T Advisory Council 
is laid on the Table of the House [See 
Appendix I, annexure No. 181. Other 
recommendations are still under exa-
mination. 

A.rricuItural Production in Gramdan 
Areas 

131. Shri Shree Narayan Das: Will 
the Minister of Community Develop-
ment. Panchayati Raj and Co-opera-
tion be pleased to state: 

(a) whether anv scheme has been 
put into operation' to render financial 
help to develop agricultural produc-
tion in gram dan areas through co-
operative societies; 

(b) if so, the important features of 
such a scheme; and 

(c) the extent to which funds al-
lotted for the purpose have been uti-
lised? 

The Deputy Minister in the Minis-
try of Community Development. Pan-
chayati Raj and Cooperation (Shri 
Shyam Dhar Misra): (a) and (b). The 
question of providing financial assis-
tance for agricultural production to 
cooperative societies in Gramdan ViI-
J.a.ges and Bhoodan areas is under 
consideration of this Ministry. 

(C) Does not arise. 

Vegetable Cultivation In DeIhl 

132. Shri P. C. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the Indian Agriculture 
Research Institute and the Delhi De-
velopment Department jointly pro-
pose to run demonstration farms in 
Augu,t in Delhi in order to intensify 
vegetable cultivation; 

(b) if so, details of the scheme; and 

(c) what other measures are being 
taken to promote cultivation of veget-
ables in or around Delhi? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
S~bhag Singh): (a) No. 

(b) Does not arise. 

(e) Extension work is being done 
by the Indian Agricultural Resea~ch 
Institute, New Delhi in a block of 19 
villages in Delhi State since 1960 and 
in the Kanjhawala Block of Delhi 
State. comprising 56 vjJJages, during 
the last few years. Among other 
things, numerous demonstrations on 
vegetable growing have .been osrried 
out with mucoh success. The new 
varieties of peas. bhindi, brinjal, chil-
lies, cowpea and tomato produced by 
the Institute have become very popu-
lar with the farmers. The Delhi 
Administration are assisting in thi! 
matter by ~dvancing loans to growers 
for irrigation PUl"Poses and also in the 
distribution of vegetable seeds under 
the technical guidance of the Institute. 
This will be further intensified. 

Railway Accidents 

133. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state what effective measures have 
been taken during the past three 
months to eliminate railway acci-
dents? 

The Deputy Minister in the Minis-
try of Railways (Shrl S. V. Rama-
swamy): Preventive measures taken 
to minimise the incidence of railway 
accidents are detailed in Chapter IV 
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of "A Review of Acridents on India 
Government Railways 1960-61". In 
addition to added emphasis having 
been laid on the strict adherence to 
measures mentioned therein the fol-
lowing' additional measures ~ere llso 
taken during the past three montns:-

(1) Railways have been asked to 
observe strictly the speed 
restriction of 25 m.p.h. al-
ready imposed on Metre 
Gauge wagons with less than 
10' wheel base for safety re1-
sons. 

(2) The carrying eapacity types 
of non-standard and old 
wagons of S.E. and Central 
Railways which are more 
prone to failure of bearing 
springs, axle guards and hoI 
boxes has been reduced by 3 
tons. The Railways have also 
been asked to utilize these 
wagons on Departmental and 
slow trains to the extent pos-
sible. 

(3) (a) With a view to reduce 
incidence of hot boxes on 
trains instructions have 
been issued to the Ra \1-
ways that the axle-boxes 
of all goods stock should 
be repacked with cotton 
waste enclosed in hessian 
bags and placed across 
the journals and the 
change-over must be 
completed within 12 
months. 

(b) In order to have a uni-
form system of manufac-
turing of 'axle box pack-
ing rolls, the Railways 
have been asked to send 
an officer and necessary 
staff to see the manufac-
turing procedure Of rolls 
and repacking of axle 
boxes at New Delhi sick 
lines for about a week. 

(4) A special procurement cell in 
the Works Directorate has 
been set up to expedite pro-
curement of Permanent Way 

materials which will help to 
accelerate relaying of worn 
out track and also to streng-
then the track. 

(5) The Railways have been 
advised that lever collars are 
useful aids to memory and 
that they may consider adopt-
ing them for use on Station 
Master's slide instrument3 
according to their require-
ments. 

Smallpox Eradication Programme 

134. Shri P. C. Borooah: Will t:,e 
Minister of Health be pleased to state: 

(alhow far the National Smallpox 
Eradication Programme has been im-
plemented in different States/Union 
Territories; and 

(b) what success has bc'en achieverl 
in it in the country particularly the 
North Eastern Part? 

The Minister of Health (Dr. Sushila 
Nayarl: (a) and (b). The information 
so f.ar received in this connection 
from the states/Union Territories is 
contained in the statement laid on the 
Table of the House. [See Appendix 
I, annexure No. 19]. 

Postal Stock Depot, Shillong 

135. Shri P. C. Borooah: Will the 
Minister of Transport and Communi-
cations' be pleased to state: 

(a) whether it is a ra.ct that Gov-
ernment had decided to shift the pos-
tal stock Depot located in Shillong to 
Gauhati; 

(b) whether the actual shifting has 
been delayed; and 

(c) if so, the reasons (herefor? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Bhagavatl): (a) The question 
regarding shifting of the Postal stock 
Depot, Shillong to Gauhati was under 
examination and final orders for its 
shifting to Gauhati with effect from 
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1st September, 1962, have now been 
issued. 

(b) No. 

(c) Does not arise. 

Extension of Railway Line From 
Bongaigaon to Jogighopa 

136. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
people of Goalpara had presentad a 
memorandum to him urginl( for the 
extension of the railway line from 
Bongaigaon to Jogighopa; and 

(b) if so, the Govt's decision there-
on? 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawu Khan): 
(a) Yes. 

(b) As the proposed line is not in-
cluded in Railway's programme ·fur 
construction of new lines during the 
Third Five Year Plan, there is no pos-
sibility of the work being taken in the 
ncar future. 
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Male Nurses in Civil Hospitals 

138. Shri P. Kunhan: Will the 
l\finister of Health be pleased to state: 

(a) whether Government are treat-
ing persons who passed the Army 
'{'bird Grade Examination in Medicine 
as eligible for appointment as male 
nurses in the civil hosoitals; and 

(b) if not the reason therefor? 

The Minister of Health CDr. Sushll. 
Nayar): (a) No. 

(b) The Third Grade Examination 
Certificate of the Indian Army Medical 
Corps is not considered as equivalent 
to the certificate in General Nursing 
approved by the Indian Nursin« Coun-
cil as its standard of training is low. 

National Institute of T.B., Banp)ore 

139. Shri Rameshwar Tantia: Will 
the Minister of Health be pleased to 
state: 

(a) whether it is a fact that the 
National Institute of Tuberculosis, 
Bangalore, will receive an allocation of 
$110,000 from UNICEF during 1962-
63; 

(b) if so, how the allocation is to be 
utilised; 

(e) whether it is ,l1so " fact that cer-
tain such other centres are also to be 
starif,d with UNICEF allocations; and 

(d) if so, wh.,n and where? 

Th~ Minister of nealth (Dr. SU!Jhlla 
Nayar): (a) No. The allocation is in-
tended for 20 District T.B. Clinics. 

(b) To supply INH (an anti-Tuber-
culosis drug) to the 20 Di.tri~L T.n. 
Clinics over a periOd of 2 years. 

(e) The UNICEF is to supply X-Ray 
and Laboratory equipment for 40 Dis-
trict T.B. Clinics. 
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(d) A statement containing the re-
qUisite information in respect of tl)e 
20 District T.B. Clinics to which X-
Ray and Laboratory equipment will 
be supplied by UNICEF during 1962-
63 is given below. 

Name pfthe 
Slale 

V ttar Pradesh 

Punjab 

STATEMENT 

Name of the T.B. Clinic 

I. Ghaziabad t 
2. Jaunpur t 
I· Meerutt 
4· Sitapurt 
s· Basli t 

6. Rohtak t 
Andhra Psadesh 7· Ananlapurt 

MYsore 

Andhra 

Kerala 

Maharashua 
Gujarat 

Madhya 
Pradc.h 

8. Warangal 
9· Visakhapalnam 

10. Chilaidurg 
II. Mangalorc 
12. Tumkur t 

13· Vellord 

14· Cannanoret 
15. KO:larakara+ 

16. Nasik t 
17 Ahmedabad 
18. Rajko! 1-

19. S hahdol t 
20. Dhar t 

tTentalivelY selected. 

C.H.S. Scheme, Delhi 

140. Shri Bishanchander Seth: Will 
the Minister of H~alth be pleased to 
.tate: 

(a) whether a large number of Cen-
tral Government employees are resid-
ing in Shahdara (Delhi) and Ghazia-
bad; 

(b) whether it is a fact that these 
employees do not enjoy the benefits of 
Contributory Health Service Scheme; 
and; 

(c) what steps Government propose 
to take to extend the C.H.S. Scheme 
t.> these areas? 

The Minister of Health (Dr. SushUa 
Nayar): (a) About 2.3!)O Central 

Government servants are stated to be 
residing in Shahdara and other trans-
Yamuna colonies in Delhi. Informa-
tion regarding the number of Central 
Government servants residing in 
Ghaziabad is not available. 

(b) Yes. 

(e) The question of extending the 
C.H.S. Scheme to Shahdara and other 
trans-Yamuna colonies in Delhi is un-
der consideration. There is no propo-
sal to extend the C.H.S. Scheme to 
Ghaziabad. 

Malaria Eradication Programme 

141 j Shri A. It. Gopalan: 
. L Shri Umanath: 

Will the Minister of Health be 
pleased to state: 

(a) whether the Malaria Eradication 
Programme of the Government of 
India is in operation in all the States 
in India; 

('b) the number of people employed 
a IJ over India and in each State in 
this programme; 

(c) when the Malaria Eradication 
Programme is expected to come to an 
end; 

(d) wheher Government have any 
proposal to extend the programme; 
and 

(e) whether Government have 
chalked out any proposal to absorb 
the persons who will be losing their 
jobs on completion of the programme? 

The Minister of Health (Dr. Sushila 
Nayar): (a) Yes. The programme is 
in operation throughout the country. 

(b) The required information is be-
ing collected from the States and will 
be laid on the Table of the Sabha as 
soon as it is available. 

(c) Malaria is expected to be eradi-
cated from the major parts of the 
country by the end of the Third Five 
Year Plan period, except in some areas 
along the international borders and 
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some pockets and foci in the problem 
area,. 

(d) No. It is not necessary. 

(e) This is primarily a matter for 
the State Governments. Their parti-
cular attention to this problem was 
drawn in May, 1959 and from the re-
plies received so far, it is observed 
that most of the State Governments 
and Union Territories would be in a 
position to utilise the services of the 
staff rendered surplus when the 
National Malaria Eradication Pro-
gramme is completed. 

Birfurcatioll of R.M.S. Alldhra 

142. Shri Yallamanda Reddy: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) whether there is any propilsal 
for bifurcation of R.M.S. 'Y' Division 
in Andhra Circle (Posts and Tele-
graphs); 

(b) if so, when; and 

(e) whether it is a fact that the 
headquarters of the proposed new divi-
sIon is going to be located outside the 
State of Andhra Pradesh? 

The Deputy Minister In the Mini8-
try of Transport and CommunleatloD8 
(Shrl Bhagavati): (al to (c). There 
was a proposal to bifurcate the RMS 
'Y' Division in Andhra Circle, but it 
has been decided not to do SQ. 

Fruits and Vecetables 

143. Shri YalIamanda Reddy: Will 
the Minister of Food and Agriculture 
be pleased to state: 

(a) whether there is any proposal 
to undertake marketing survey to 
assess the availability of fruits and 
vegetables grown in the country; and 

(b) if so, when it will be com-
pleted? 

The Minister of State in the Minis-
istry of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) Yes. A 
scheme to survey the acreage and 

production of fresh fruits and vege-
tables suitable for canning and pro-
cessing in the country has been 
undertaken by the Directorate of 
Marketing and Inspection with e1!ect 
from 1st April, 1962. 

(b) The scheme has been sanc-
tioned upto 31st March, 1963, and the 
report is eA)ected to be completed by 
this date. 

Scales of Pay of Railway Assistant 
Surgeons 

144. Shrj Yashpal Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that All 
India Railway Medical Association 
has urged to bring the grades of the 
Assistant Surgeo!1lS Gr. I on par with 
those of Central Health Services; and 

(b) if so, the decision taken in 
this regard? 

The Deputy Minister in the Minis-
try Of Railways (Shrj S. V. Rama-
swamy): (a) and (b). Representations 
were received from various sources 
viz. Railway Doctors, Indian Medical 
Association, All India Railway Assis-
tant Surgeons Association, etc. urging 
that the scales of pay, prospects of 
promotion and status of Doctors 
should be improved So as to bring 
them on par with the staff of the 
Contributory Health Service Scheme. 
These representations were examined 
and the following decisions were 
taken:-

(1) The authorised scale of pay 
of Rs. 335-20-475-25-575-EB-25-650 
allotted earlier provisionally to 
Assistant Surgeons should be treat-
ed as final. 

(2) Private practice by Assistant 
Surgeons should be restricted to 
(i) families of the Railway em-
ployees drawing pay of Rs. 150 per 
month and over at their residence; 
(ii) passengers who take ill while 
on travel and (iii) outsiders who 
may be admitted as indoor patients 
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or for surgical treatment in Rail-
way Hospitals. 

(3) A restricted non· practising 
allowance on the followin;g scale 
should be granted to Assistant Sur-
geons:-

(a) Specialists lil< Anaesthe-
tists, Radiologists, D~h tists, etc. 
who by the very natr;.re of their 
profession are not likely to have 
any general practice: 

(i) Rs. 75 per month for 
those drawing upto and in-
clusive of Rs. 500 per month. 

(ii) Rs. 100 per month for 
those drawing pay above Rs. 
500 per month. 

(b) Other Assistant Surgeons. 

(i) Rs. 125 per month for 
thoSe drawing pay upto and 
inclusive of Rs. 500 per month. 

(ii) Rs. 100 per month for 
those drawing pay above Rs. 
500 per month. 

(4) Assistant Surgeons after 5 
years service shall hold the honor-
ary gazetted rank and shall be en-
titled to the usual privileges grant-
ed to gazetted officers in matters 
such as passes, allotment of quart-
ers etc. 

(5) The cadre of Assistant Medi-
cal Officers should be reviewed to 
improve the promotion prospects of 
Assistant Surgeons. 

~ffi q;y f<f~<ir~ 
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Thefts of Copper Wire 

141. Shri Hem Raj: Will the Min-
ister of Transport and Communi-
catioDS be pleased to state: 

(a) the number of cases of thefts 
of copper wires in the different Postal 
and Telegraph Divisions of the coun-
try, Division-wiSe in 1962 upto the 
end of July; 

(b) the estimated cost of the wires 
stolen; 

(0) whether it is a fact that the 
theft cases are on the increase; 

(d) if so, the reasons therefor; and 

(e) the steps taken to check it? 

The Deputy Minister in the Minis-
try Of Transport and Communications 
(Shri Bhagavati): (a} and (b). Infor-
mation is bein~ collected and will be 
placed on the Table of the Sabha. 

(e) During 1961-62, there was an 
ilxrease in some areas but reduction 
in otbers. 

(d) This is an essentially a Law 
and Order problem. The thefts are 
brought to the notice of the respective 
State Governments. 

(e) The following steps have been 
taken: 

1. Close liaison by Circle autho-
rities with State Police autho-
rities to apprehend the culprits. 

2. Increase of liability to punish-
ment for the offence. 

3. Replacement of copper wire by 
copper-weld wire in theft 
a1!ected areas. 
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4. Replacement of overhead Jines 
by underground cables on the 
main trunk routes. 

Survey of Kangra Valley Railway for 
Reallgmnent 

147. Sbri Hem Raj: Will the Minis-
ter of Railways be pleased to state: 

(a) whether the survey of the 
Kangra Valley Railway for its realign-
ment has been completed; 

(b) if not, whether Government 
have received any representation to 
make its realignment through the 
populous portion of the hilly area; 

(c) whether any representations 
have also been received for conversion 
of its Rail-Bridges into Road cum 
Rail Bridges; 

(d) if so, the decision taken thereon; 

(e) by whom the constructiol1l cost 
of this realigned Railway will be 
borne, whether by the Central Gov-
ernment or the State Government; 
and 

(n what will be its probable cost? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) Not yet. 

(il) and (c). Ye~ 

(d) The cost of the line by follow-
ing an alignment through the more 
populous area is likely to be about 
Rs. 1.7 crores more. Hence it is likely 
that the Punjab Government who 
will have to bear the cost of the line 
will nol favour this alig~lInent. Rc-
ga,ding construction of rail-cHm-road 
bridges, the experience is that On the 
narrow gauge generally these are no! 
more economical than separate rail 
and road bridges. However, the matter 
will be further considered on receipt 
of the Project Report. 

(e) The survey for the realignment 
of the line between Jawanwala Shahr 
and GuIer Stations has been under-
taken at the request and cost of the 

Punjab Goverrument who will also 
pay for the realign~en t of the line. 

(f) This will b. known after the 
survey work is completed aDd the 
estimate is prepared. 

Central COuncil of Indian Medicines 

148. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state: 

(a) whether Government propose 
to set up a Central Council of Indian 
Medicines for its alround development 
and progress; and 

(b) if not, the reasons therefor? 

The Minister of Health (Dr. Sushlla 
Nayar): (a) and (b). A Central Coun-
cil of Ayurvedic Research has been 
set up. Through it the Government 
is getting the advice of the best 
talent available for the promotion of 
A)'UI'ftU. 

Rural Electrification in Rajasthan 

149. Shrl Morarka: Will the Minis-
ter of Irrigation &ad POWer be pleased 
to state: 

(a) the 
Rajashthan 
during the 
period; 

towns and villages in 
that would be electrified 

Third Five Year Plan 

(b) the progress that has been 
made so far; and 

(c) the total amount allotted for 
the above :lnd spent so far? 

The Minister of State in the Minis-
try of Irril;atiOn and POWer (Shri 
Alal: .. s~n): (" I 300 towns and villa""s 
are expected to be eJectrified in 
Rajasthan during the Third Five 
Yf'ar plon 

(b) 82 villages were electrified 
up to the middle of July, 1962. 

(c) Of the total provision of Rs. 111 
)"khs made fa; rural electrifica-
tion in. Raj.lsthan during the Third 
Five Year Plan, a sum of Rs. 11 lakhS' 
wa., r('leas".-l to the State Government 
during 1961-62. Figures in respect of 
expendif.ure incurred by the State 
Government so far are not available. 
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Destruction Of Crops in Trlpura 

150. Shri Dasapatha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a fact that Aus 
-crops in Tripura were destroyed by 
pests this year; 

(b) if so. the estimated amount of 
loss; and 

(c) what steps are .being taken to 
meet the contingency that h~s arisen 
due to thi.~ damage? 

The Deputy Minister in the Miuis-
try of Food (Shri A. M. Thomas): 

<I) Yes. 

(b) and (c). Necessary information 
is being colleeled and will be placed 

:on the Tabl~ of the Sabha as soon as 
possible. 

Ryots of Tripura 

151. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be 
pleased to refer to the reply given to 
Unstarred Question No. 1963 on the 
25th May, 1962 and state: 

(a) whether any arrangement has 
since been made by which the jote-
dars can cut trees standing in jut" 
lands with the prior permission of 
Revenue /Forest Authorities in Tri-
pura; 

(b) if not, what steps Government 
propose to take ·to provide facility to 
the jotedars for cutting their trees 
without duty, till the particular pro-
vision of the Tripura Land Revenue 
and Land Reforms Act 1960, which 
provides right to jotcdal"S for cutting 
trees, is enforced? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The jotedars are 
being allowed to cut trees of unre-
served species without payment of 
royalty. In the case of trees of re-
served species, permission is given on 
realisation of royalty. 

(b) The matter is still under exa-
mination. 

Ring Road, Delhi 

152. Shri D. C. Sharma: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the uptodate progress made in 
the construction of Ring Road in 
Delhi; 

(b) the amount spent so far there-
on? 

The Minister of Shipping in the 
Ministry of Transport and Commu-
nications (Shri Raj Babadur): (a) 
The work on the construction of the 
Ring Road around Delhi is complete 
except the following items which are 
in progress:-

(1) Approaches to the over bri-
dges acros, the three railway 
lipcs vi:.. Delhi-Gurgaon, 
Delhi-Rohtak and Delhi-
Karnal; 

(2) Construction of bridge across 
the Najafgarh drain; and 

(3) Strengthening the existing 
crust in certain sections. 

(b) Rs. 120·55 lakhs upto the 30th 
June 1962, out of the total estimated 
cost of Rs. 168·2 lakhs. 

Special Postage Stamps for W.H,O. 

153. Shrl D. C. Sharma: Will the 
Minister of Transport and Commll-
nlcatlons be pleased to state: 

(a) whether Government propose 
to issue special postage stamps to 
further ~~e W.H.O. drive against 
small-pox; 

(1:1.) if so, when; and 

(c) what conditions are attached 
to take such an action? 

The Deputy Minister in the MInis-
try of Transport and Communications 
(Shri Bhagavati): (a) It is not pro-
posed to bring ciut a special stamps 
but special cachets with appropriate 
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slogans will be provided to further 
-the drive against sman-pox. 

(b) and (c) Do not arise. 

Power sUPPly to Delhi from 8hakra 

154. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the quantum of power Delhi 
will get from the Bhakra Project in 
Punjab during 1962-63; 

(b) by what time it is expected to 
be a v2.ila ble; and 

(c) the progress ma~e uptodate at 
both !he ends for the tran,mission ot 
thal power? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesanl: (a) and (ll). 8,000 KW 
of power has already been received 
by the Delhi Electric Supply Under-
taking in June, 1962. Additional 12,000 
KW are expected to be received by 
September, 1962. 

(c) The Delhi Electric Supply Un-
dertaking have made practically all 
the arrangements necessary to recei ve 
the additional supply. The Punjab 
State Electricity Board are engaged 
on coverting their transmission sys-
them from 132 KV to 220 KV for deli-
very of additional power. The work 
is expected to be completed by Sep-
tember, 1962. 

Government Hospitals in the country 

158. Shri Sham Lal Saraf: Will the 
Minister of Health be pleased to state: 

(a) the total bed strength, atten-
dant with necessary heaLth service 
available for indoor patients in the 
Government Hospitals and Dispensa-
ries in the country; and 

(b) how far the object of providing 
a hospital bed for a minimum number 
Of our population has been achieved? 

The Minister of Health (Dr. Sushila 
Nayar): (a) The bed slrength in Gov-
ernment Hospital and dispensaries is 

reported to be 1,36,000, out of a total 
bed strength of 1,85,000. 

(b) 0.40 per 1,000 in 1960, against 
0.24 per 1,000 in 1946. 

Civil Aerodromes for Jets and Vis-
counts 

157. Shri Sham Lal Saraf: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) how many eivil aerodromes have 
runways fit for landin,g Viscounts and 
Jet planes; 

(b) whether Radar facilities are pro-
vided in our country; and 

(c) it so, the names of such places? 

The Deputy Minister in the Ministry 
of Transport and Communlcatioll8 
(Shri Mohiuddin): (a) 38. or these, 
Bombay, Calcutta and Delhi airports 
have runways suitable for operations 
O<f bigger Jets like the Boeing 707 and 
at Madras airport the runway is being 
developed f<Jr such bigger jet aircraft 
operations. 

(b) Yes, Sir. 

(el Aerodrome Radars: 

Bombay and Calcutta airports. 

Storm Detecting Meterologieal 
Radars 

(I) Bombay (Santa Cruz). 
(2) Calcutta (Dum Dum). 
(3) New Delhi (Safdarjang). 
(4) Madras. 
(5) Nagpur. 
(6) Gauhati. 
(7) Agartala. 
(8) Mohanbari (Installation 

progress) . 
in 

Loss to Railways in Bihar due to 
FloOds 

158. Shrl RaghlUlatb Singh: Will the 
Minister of Railways be pleased to 
state the extent of damage caused to 
railway. last month on account of 
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floods in Bihar particularly by Bagmati 
and Kosi Rivers? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
It is presumed the Honourable Member 
is referring to damage during the 
month of June, 1962, which is appro-
ximately Rs. 2 lacs due to floods in 
river Bagmati. 

Waterlogging in Punjab 

159. Shri Raghunath Singh: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether Punjab Government 
with collaboration of East German 
Government are taking anti-water-
Jogging steps; and 

(b) if so, the details thereof? 

The Minister Of State in the Minis-
try of IrrIgation and Power (Shri 
Alagesan): (a) and (b). Professor 
Janert, an expert on drainage from 
East Germany, was consulted in 1959 
qy the Government of Jtunjab on the 
Waterlogging problem in that State. 
Professor Janert gave his views on 
certain technical issues e.g., surface 
drainage, shallow tubewells, lining of 
channels, planting of deeprooted trees 
etc. The Govcrn'ment of Punjab has 
taken up a few pilot schemt's to test 
the efficacy of the measures before 
taking a decision in the matter. 

Railway Bridges damaged due to 
Floods 

161. Shri Raghunath Singh: Will the 
Minister of Railways be pleased to 
state how many railway bridges 
callapsed or were damaged during 
the floods or rains in India durin I( 
the last two month,. 

The Deputy Minister in the Ministry 
Of Railways (Shri S. V. Ramaswamy): 
Only one small hume pipe culvert on 
N.F. Railway between Rangiya and 
Rangapara collapsed during the floods. 

Wagons for mOvement Of Coal to 
Madras 

162. Shri Umanath: Will the Minis-
ter of Railways be pJeased to state: 

(a) whether sufficient wagons have 
been allotted to carry the allotted coal 
to the State of Madras; 

(b) the wagon requirement of the 
State to carry the fully allotted coal 
and the wagons allotted; 

(c) if the number of wagons falls 
short of the requirement, the rea!lOns 
and the steps contemplated to meet 
the wagon needs in full; and 

(d) the extent to which carrying of 
coal is affected by insufficiency of 
wagons? 

The Deputy Minister in the Mlnistry 
of Railways (Shri S. V. Ramaswamy): 
(a) and (b). Coal to State of Madras 
moves partly by rail-cum-sea and 
partly by all rail route. The wagons 
requirements vary from month to 
month. The position for July 1962 is 
given below:-

(i) Rail-cum-Sea Route: 

Allotment Loading Remarks 
giVen by the 

Coal Controller 

962 947 (i) 5 wagons returned 
(upta 25-7-(2) empty by collieries. 

(ii) Diversion of 10 
wagons to other by 
consumers Coal 
Controller. 

(Ii) All R lif Roul, . 

Allotment 
!(iven by 
the Coal 
Contro!lcr 

2257 

Loading Remarks 

2245 Short fall duc to lack 
of inJents. 

(e) and (d). Do not arise. 

P. & T. Buildings in Orissa 

163. Shri Snrendranath Dwivedy: 
Will the Minister of Transport and 
Communications be pleased to state: 

(a) the amount of rent paid by 
Orissa Posts and Telegraphs Circle 
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every year for using private houses 
for the purposes of the Department; 

(b) the total number of post and 
telegraph offices of different catego-
ries in Orissa and the total number of 
staff employed in them; 

(cl whether all the employees have 
been provided with houses and offices 
in departmental buildings; and 

(d) if not, since when this problem 
has been receiving the attention of the 
authorities and in how many years the 
Department propose to construct its 
own houses for the staff as well as the 
offices and how many have been 
taken in hand in the current year? 

The Deputy Minister in the Ministry 
of Transport and Communications 
(Shri Bhagavati): (a) Rs. 2,11,687.00. 

(b) 517 and 4,656 respectively. 

(c) No. 143 employees have been 
provided with departmental quarters, 
54 P. & T. offices are located in depart-
mental buildings. 

(d) The problem has been receiving 
attention since Independence but pro-
gress has been seriously hampered by 
shortage of funds Sanction for con-
struction of 119 units of staff quartf'TS 
and construction and extension of 19 
P. T. buildings has heen accorded and 
the work will be taken up during t!Jis 
year. 

Bridge on National Highway 4'7 

164. Shrl P. Kunhan: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the amount allocated for the 
bridge at Mile 612 of Palaghat Cochin 
Frontier Road on National Highway 
No. 47; 

(b) whether the work has already 
been taken up; and 

(c) if .so, when it is likely to be 
completed? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shrl Raj Bahadur): (a) No 

amount has yet been allocated for the 
bridge at Mile 612 of Palaghat Cochin 
Frontier Road on National Highway 
No. 47, as the work is not included in 
the 3rd Plan, but steps are being taken 
to include the work in the current 
plan and to allocate necessary funds, 

(b) No, Sir. 

(c) Does not arise at present. 

Heart Disease 

'165.,[ Shrl M. N. Swamy: 
L Shri M. K. Kumaran: 

Will the Minister of Health be 
pleased to state: 

(a) whether it i~ a fact that the 
Imperial Chemical Industries has 
invented a Drug which might help 
those who are prone to heart disease; 
and 

(b) if so, whether any attempts 
have been made by Government to 
introduce the drug in the market for 
use in view of the alarming number 
of deaths? 

The Mlnister of lfeaIth (Dr. Sushlla 
Nayar): (a) and (b). The Govern-
ment of India have no information, A 
report IIppeared in the Press that the 
Imperial Chemical Industries have 
found a drug which might help per-
sons suffering from heart diseases. 
The drug has not undergone even the 
preliminary clinical trials and so the 
question of putting it in the market 
does not arise. 

Renovation of Bateshwar Ghats at 
Arra 

166, Shri S. N. ChaturTedi: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) whether the Central Water and 
Power Commission examined a pro-
posal for the renovation and recons· 
truction of the Bateshwar Ghats in 
Agra District (U.P.) to be taken up in 
Third Five Year Plan; and 

(b) if so, whether the scheme was 
approved, and whether there is any 
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possibility of its being taken up dur-
ing this Plan period? 

The Minister of State in the Minis-
try of Irrigation & Power (Shri 
Alagesan): (a) Yes. 

(b) The Central Water and Power 
Commission had examined the scheme 
furnished by the Government of 
Uttar Pradesh and suggested that 
further investigations should be car-
ried out before the scheme was 
finalised. The State Government 
have now reported that they have 
prepared a revised scheme as a result 
of the investigations carried out by 
them. The revised scheme has not 
yet been received by this Ministry 
from the State Government. The 
scheme is not included in the list of 
schemes for the Third Plan submitted 
by the State Government. 

fw:n if; ~ron ii ~ 
,r"lt 'lf~~: 

~f,\9. \ ''It ~ rnZlfl 
'fln ~ lf~ '~'¥, 

~tq if; -m:Tf'f.<f "SI~ ~ n¥¥ if; 
'ilffi if; ~.~ if ~ <rnf.r 'f;t ~'lT m 
~: 

( 'f;) "S.~ ~'f q f~t><ft if; f'ff)l;;r ~­
m<'TT if M~ lRiP: if; ,TrfT ~ f~ ~;f.f 
~T<f.T~T~; '-fn: 

(l1f) R'f.c ~ if fwft if; 
"S[<q'f; ~p;f if 'f<'i"rrT ott ~ if f~ 
fil;cr.ft ~f?: rn if.T snr-;r f.t.m 'iTT <:lIT 
~ 7 

~~~t (no ~~) 
('Ii) '-fn: (l1f). ~ il; ~ ~­
m<'TT if. <ITt it Wlfer<f ~'f'fT 'f;T (7. 'Ii 
~ ~I" g I [~ri qftf~ ~, 
';f'!.1(;If ~~T ~ 0 ] 

~t qf~~ .-t 11'~ ~ 
~ f, t;. ''It 'lW<l ~ : 'fln qf~~ 

~~ll'ft \9 '¥, ~tq if; +>Idl (if<f>d 

~ ~ ~\9t;~ t ~ if; ~ it 
lI1! <rnf.r >it FIT ~ ~ ~ ~ l'li, H f, ~ 
1I>1"~<f.T~~iT~if; 

R'lic ~ ~ >it am ~ >it 
~ 'liT qfurm:f +>t"R ~ ~ it >it ~ 
~'fln~? 

~~W;m:~it~ 
~t ("lt~'iI'~) :'ffim~ 
~ ~ ~ 'Ii"( <'iT ~ +>t"R ~t:; ~, 
~ t f, ~ ~ 0fiTi it 'iIT<'fR" ern 'Ii"( fum" 
I!<!T ?:IT I 

~;o;n it W<If.tm am 'liT ~ 
~ ~ Wrr.r >it tmTm 
-;;{jtl~~\9I~~t:; if; Wr'fli;; ~ 'Ii"( 
f~ I!<!T ~ I 

m~ ~<l!' .,-{ fwl't ii ~ ~ 
"3'?!ffiI' 

~f,t. ''It 'lW<l ~ : 'fln ~ 
~ ~o l'li ~€X~ if; +>Idl(if<f>d "SI~ 

~~ ~=<f,t il; 'J"n"l:: if; ~ it Ilf, 
<rnf.r ~ ~'lT ~ ~ 'If ~ if; 
m'iI?l ~~ " ~-~,~ if; ~T it 
<R<:T 'liT j;'H~ flfGTi't it ~ ofi;;r 'Iqt 
<f'Ii ~<f,mn f11<;fT ~ ? 
~ ~t (n 0 'Jm<:n ;n-q~) : 

iig<f l1fT<;f if; ifR"IfT ;rt f~r ifIR ~ 
~ <f'Ii +>tiIfer<r m<;f m1fR ~ Rim 
f.rrrr ~ ~ ~ ;f.T ~ii "SITCf i!W 
1fo1:~~1 

Floods in Durgapur Channel 
170. f Shrl Subodh Han~da: 

L Shri S. C. Samanta: 
Will the Minister of Irrigation and 

Power be pleased to state: 
(a) whether it is a fact that the 

damage which was caused during 1959 
flood in the Durgapur channel by 
collapsing of a lockgate has not yet 
been repaired by the Damodar Valley 
Corporation authorities; 

(b) whether it is also a fact that 
West Bengal Government have 
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brought this fact to the notice of 
n.v.c. authorities; 

(c) whether this is one of the fac-
tors, why West Bengal is unwilling 
to take over the charge; and 

(d) the' action taken or proposed to 
be taken in the matter? 

The Minister of State in the Minis-
try of Irrigation & Power (Sbrl 
Alagesan): (a) The repairs have been 
completed. 

(b) Yes. 

(c) The Government of West Bengal 
have not advanced this as a reason 
for the delay in their taking over the 
canal system. 

(d) The question of taking over of 
the canal system by the Government 
of West Bengal is under negotiations 
between the Government of West 
Bengal and the D.V.C. 

Non-Issue of Railway Ticket.!! to 
Passengers at Guntur for Tenali 

171. Shri Jashvant Mebta: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that railway 
passengers at Guntur were not issued 
the usual tickets to Tenali on the 6th 
June, 1962; 

(b) if so, what were the reasons 
for not issuing the tickets; 

(c) the number of passengers who 
travelled without tickets; and 

(d) the number of passengers who 
were charged extra penalty on arrival 
at TenaIi? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
lIWarny): (a) and (b). As the stock 
of pl'inted tickets to Tenali \vas 
exhausted at Guntur Station, printed 
tickets were not issued. 

(c) Ten. five 'of whom intimated 
the T.T.E. before entraining. 

(d) Five. 

Post Oflices In Rural Areas 

172. Sbrimati Renuka Ray: Will the 
Minister of Transport altd CommuDi-
cations be pleased to state: 

(a) whether it is a fact that there 
has been considerable delay in the 
construction of posts office buildings 
in rural areas. whereas funds allocat-
ed for the purpose have remained 
unspent; and 

(b) if so, what steps are being taken 
to overcome the delay? 

The Deputy Minister in the Minis-
try of Transport and CommunicatlllDs 
(Sbri Bhagavati): (a) Yes, to some 
extent. 

(b) The Projects in rural areas 
generally cost less than Rs. one lakih. 
The financial powers of Heads of 
Circles have recently been raised to 
Rs. one lakh and they have been per-
mi tted to engage the services of State 
P.W.Ds. for the execution of such 
projects under certain conditions. A 
separate wing of the C.P.W.D. has 
been formed and the strength of 
architects has been augmented. 

Inclusion of 'CourtaIJam' in the list 
of Stationl 

173. Shri M. K. Kumaran: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
Railway Board have refused to accept 
the request of the Government of 
Madras to include Courtallam in the 
list of stations to which railway 
seasonal concessions would be avail-
able; and 

(b) if so, the reasons therefor? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, but this refers to 
correspondence of 1959. Very recent-
lyon 20-7-62 the Director ot Infor-
mation & Publicity, Government of 
Madras, has asked tor reconsidera-
tion of the matter. No reply to this 
has been sent yet. 
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(b) Concessional return tickets are 
issued only to certain hill stations 
and such concessional return tickets 
are not issued to other stations serv-
ing places of tourist importance 
health resorts, etc. Further the pre-
'sent overcrowding position on trains 
precludes consideration of concessions 
to additional places. 

P. & T. Offices in Assam 

174. Shrimati Jyotsna Chanda: Will 
the Minister of Transport and Com-
munications be pleased to state: 

(a) how many post offices tele· 
graph offices and telephone exchanges 
have been opned in the First year of 
Third Plan period in the Assam 
Circle; 

(b) Why no Post and Telegraph 
Office has been opened in Duliajan. 
Assam where a new township of Oil 
India Limited has been establishec: 
since 1959; 

(c) whether Government propose to 
do so now; and 

(d) if so, target date of opening 
the post office in Duliajan? 

The Deputy Minister in the Minis-
·try of Transport and Commanications 
(Shri Bhagvatil: (a) 

Post Offices ........ 137. 

Telegraph Offices ........ 2 

Telephone exchanges ...... 3. 

(b) to (d). A sub office was to b" 
opened at Duliajan on 1-8-62. It could 
not be opened earlier due to non-

-availability of suitable accommoda-
tion. There has been no demand for 
provision of telegraph facilities but 
the matter is being examined. 

Cauvery River Board 

175. Shri Raghunath Singh: Will 
the Minister of Irrigation and Power 
be pleased to state whether Madras 
Government have suggested that the 
proposal of the Centre to establish 
Cauvery River Board is not necessary 
as the river's water is fully utilized? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrt 
Alagesan): The Government of 
Madras have taken the view that no 
useful purpose will be served by the 
formation of a Cauvery River Board 
as the potentialities of the Cauvery 
Basin have almost been fully exploit-
ed in both the States and any differ-
ence of opinion between the two 
States can as well be settled by direct 
negotiations between them as pro-
vided for in the Madras-Mysore 
Agreement of 1924. 

Molestation of Girl by Railway 
Protection Force 

176. Shri Raghunath Singh: Will 
the Minister of Railways be pleased 
to state: 

(a) whether it is a 
Railway Police Officer 
detained a girl who 
Amritsar for a week 
her: and 

fact that !I 
at Dehradun 
belonged to 

and molested 

(b) the action taken in the matter? 
The Deputy Minister in the Minis-

try of Railways (Shri Shahnawaz 
Khan): (a) and (b). The matter is 
still under police investigation. 

Forest Development 

177. Shri G. Mohanty: Will the Min-
ister of FOOd and Agriculture be 
pleased to state: 

(a) the amount allotted for Orissa 
State out of Rs. 8.31 lakhs provided 
during 1961-62 and Rs. 51 lakhs 
provided during 1962-63 for raising 
nurseries and undertaking pre-
liminaries for setting up plantations 
as a programmed of Forest Develop-
ment sponsored by the Central 
Government; and 

(b) how many acres have been 
covered during these two years SO 

far out of a total of a lakh of acres 
planned to be developed during the 
Third Five Year Plan period? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) During 
19GI-G2 a sum of Rs. 50.000 was 
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"plantations 
For 1962-63 
4,20,700 has 
approved. 

of fast growing species". 
an allotment of Rs. 
been administratively 

(b) During 1961-62, seventeen 
nurseries were raised. No planta-
tions were undertaken. During 1962-
63, the State Government propose to 
raise plantations over an area of 
2,200 acres at an estimated cost of Rs. 
30,f.,700. 

Freight realised from Goods booked 
at Bhadra!t Station 

178. Shri G. Mohanty: Will the Min-
ister of Railways be pleased to ~tatE' 
the amount. at freight on goods reali,ed 
at Bhadrak station (S.E. Rly.) in 
Orissa during the half-years bctwE'en 
January-June. in 1960, 1961 and 19(;2? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): The amount of freight on 
goods realised at Bhadrak station 
during the half years (January-
June) in 1960. 1961 and 1962 is 
furnished below:-

January to June 1960. 
January (0 June 1961. 
January to June 1962. 

Rs. 

9,92,0[,9 
9,07,773. 
8,97,812. 

Confirmation of Postmen 

17~. i'>IIri G. Mohanty: W;)l the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the number of postmen in Orissa 
appointed 20 years back, those ap-
pointed 15 years back and those ap. 
pointed 10 years back and not con-
firmed yet; and 

(b) the reasons for keeping them 
in temporary service for such a long 
time? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shrl B'. Bhagavati): (a) and (b). The 
information is being collected and 
will be laid on the table of the Sabha. 
1339 (Ai) LSD.-S. 

Rural Electrification 

180. Shri Kashi Ram Gupl.a: Will 
thr.' l\kl;~ tel' of Irrigallon and Power 
be pleased to state: 

(a) the total value of equipment 
required for achieving the target at 
rural electrification fixed for the Third 
Plan period; 

(b) how much of the equipment is 
to be imported and whether foreign 
exchange .for the same has been made 
available; 

(c) equipment of what value will 
be made available within the coun-
try and of what type; 

(d) whether any part of the equip· 
ment to be imported has been ulreaciy 
received; if so, the value of ihis im-
ported equipment; and 

(e) what are the main items of the 
equipment to be Imported and the 
countries from where the same will 
be purchased or have been purchased? 

The Minister of State in the Minis-
try of Irrigation and Power (Shrl 
Alagesan): (a) to (e): Information is 
hl'Jl1~ cr,lJected from the :':t~,~ 0(''1' 
ernments, including Union Territories 
and will be laid on the Table of the 
House as soon as possible. 

New Disease iR North Kanara 

181. Shri YashpaJ Singh: Will the 
Minister of Health be pleased to state: 

(a) whether attention of Govern-
m~nt has been drawn to reports ap-
pearing in the Press as also in the 
Sunday Statesman, New Delhi, dated 
the 8th July, 1962, to the effect that a 
dreadful disease, yet to be identified 
and so far regarded as a mystery 
disease but believed to be caused by 
manganese fume poisoning has spread 
widely in a part of North Kanara; and 

(b) whether Government propose 
to conduct any field study for observ-
ing the causes and effects of this 
disea~e and for recommending its possL 
ble cures? 
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The Minister of Health (Dr. SushUa 
Nayar): (a) Yes. 

(b) Choronic manganese poisoning 
is an industrial hazard, the pathoge-
nesis of which is not fully known. 
No specific remedy for the disease, 
except withdrawal from exposures 
and suitable rehabilitation of the 
patient in new occupations, is yet 
known. 

The Indian Council of Medical Re-
search has appointed a Working 
Group to carry out research work on 
the various aspects of manganese 
poisoning. 

Telegraph Line in Maaipur 

182. Shri Rishang Keishing: Will 
the Minister of Transport alld Com-
munications be pleased to state: 

(a) the number of days in a year 
on which the telegraph line in Mani-
pur remained out of order during the 
years 1960-62; 

(b) the number of telegrams, ordi-
nary as well as express, received in 
and despatched from Imphal Tele-
graph Office by wire and ordinary post 
during the aforesaId period; and 

(c) action taken and being taken 
for the removal of difficulties of the 
public of Manipur in' this connection? 

The Deputy Minister in the Ministry 
of Transport aad Communications 
(Shrl Bhagavati): (a) The number 
of interrupt'ions on the Gauhati-
Imphal Telegraph circuit during 1960-
61 was as 101l0ws:-

1960-61 
1961-62 

108 
99 

(b) A statement is given below: 

STATEMENT 

Number of telegrams 
both express and 
ordinary sent : 

(i) on wire 
(ii) by pOSt 

Dnring the .vear 
1960-61 1961-62 

32 ,817 
196 

35,510 
212 

Nwnber of telegrams 
both express and 
ordinary received: 

(i) on wire 26, ~65 
(ii) by POSt 2; 6 

(c) The working hours of the 
Imphal-Shillong Wireless telegraph 
link have been increased from 3 hours 
to 14 hours daily since July 1961 and 
a wireless link to Calcutta has also 
been made available for 1 hour daily 
for disposal of telegraph traffic to 
Calcutta and beyond; in addition the 
wireless telegraph link to Gauhati is 
now worked for 2 hours daily. 

Leimakhong Power Scheme ill Mani-
pur 

183. Shri Rishang Keishing: WiE the 
Min'ister of Irrigation and Power be 
pleased to state: 

(a) the extent of damage caused to 
the Leimakhong Power Scheme by 
the recent flood; 

(b) the estimated amount to be 
spent and time to be taken to reCOll-
struct or repair the aforesaid power 
scheme; 

(c) how does it affect the power 
supply scheme of Manipur; and 

(d) whether an enqulry by compe-
tent authority will be held in order 
to locate the real cause of the heavy 
damage to the power scheme? 

The Minister of State in the I\lin-
istry of Irrigation aad Power (Sllri 
Alagesan): (a) The old power sta-
tion, its weir, channel and staff quar-
ters have been completely washed 
away. The we'ir for the new power 
station, which was about 50 p.c. com-
plete, has also been destroyed toge-
ther with power channel. The loss 
is estimated to be about Rs. 2 lakhs. 

(b) Estimates for these have not 
so far been finalil!ed. 

(c) Supply of power to Imphal 
town as well as the neighbouring 
localities, namely, Mantri Puleri, 
Ching Moirang had to be suspended 
for a short period. This has s'ince 
been restored by pressing the diesel 
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power plant available at Imphal into 
service, and by diverting some sur-
plus power from lhe power stations 
at Thoubal and Moirang. 

(d) The Director General Geologi-
·cal Survey of India has been request-
ed by the CentraI' Water and Power 
<::ommission to investigate the cause 
.(Jf the damage. 

Model Farms with Japanese Aid 

184 J Shri Rishang Keishing: 
• \. Shri Dasaratha Deb: 

Will 'the Minister of Food and Agrl-
-culture be pleased to state: 

(a) the number of Indian farmers 
to be trained an(f"the duration of 
training in the model farms to be 
established with the help of the Japa-
nese farmers; and 

(b) how the selection of the trai-
nees will be made? 

The Minister of State in the Min-
istry of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) and (b): 
The "cherne for training of Indian far-
mers in the four model demonstration 
farms. being established in the States 
of Bihar, Gujarat, Orissa and West 
Bengal with the assistance of tl:e 
Japanese Government, has yet to be 
finalized. 

Death of I.A.C. Pilots 

r Shri Raghunath Singh: 
186. ~ Shri P. K. Deo: 

L Shri Yashpal Singh: 

Will the Minister of TraBSport and 
Communications be pleased to Etate 
whether it is a fact that I.A.C. plane 
pilot Capt. B. K. Arora died on the 
16th Jl.Ily, 1962, while on a chartered 
Dakota flight from Kabul to Amritsar 
when a vulture crashed through e,e 
wind-screen of the plane near Lahore, 
and the details the~of? 

The Deputy Minister In the Mlnis-
:try of Transport aJld Communications 
(Shri Mohluddin): The facts are that 

Indian Airlines Corporation Dakota 
aircraft VT-AUS, while returning 
from a charter flight from Kabul to 
Amritsar, on Sunday, the 15th July, 
1962, suffered a bird hit approxima te-
Iy 50 miles from Lahote, from a vul-
ture, who smashed the pilot's direct 
vision window glass and entered the 
cock-pit and caused grievous head 
injuries to Co-pilot B. K. Arora. Com-
mander of the aircraft managed to 
land the aircraft safely at Lahore. 
The injured pilot was rushed to Mayo 
Hospital, but in spite of medical assis-
tance rendered, he succumbed to his 
injuries. 

2. The accident has been investi-
gated by the Pakistan authorities. An 
officer of the Civil Aviation Depart-
ment participated- in the investigation 
as an observer. The final report of 
investigation is now awaited from the 
Pakistan Civil Aviation authorities. 

Shortage of P & T Staff In Kerala 

187. Shri P. Kunhan: Will the Min-
ister of Transport and Communica-
tions be pleased to state: 

(a) whether it is a fact tha t there 
is a shortage of staff in Kerala P & T 
Circle; and 

(b) if so, what action is being taken 
by Government to remove this shor-
tage? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri B. Bhagavati): (a) Yes, Sir, 
there is some shortage. 

(b) The following steps have been 
taken: 

(i) Examination for direct recruit-
ment of clerksisorters has already 
been held on 1st July 1962. 

(ii) Additional approved candidates 
from preious recruitment have been 
allotted to the -Divisions concerned 
and the divisional officers concerned 
are taking action to finalise prelimi-
nary action requlrea before appo'int-
ment. 

(iii) Some candidates are 
undergoing the prescribed 
before appointment. 

already 
training 
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Increase in Railway Passenger Fares 

188. Shri Namblar: Will the Min-
ister of Railways be pleased to state: 

(a) whether it is a fact that 2nd 
and 3rd class passenger fares for 
short distance travel, particularly be-
tween three to ten miles, have been 
increased by more than 10 per cent 
contrary to the proposals made in his 
Budget speech; and 

(0) the formula by which these in-
creases are effected? 

The Deputy Minister in tlte Minis-
try of Railways (Shri S. V. Bama-
swamy): (a) and (b). The relevant 
portion of paragraph 8 (page 4) of 
the Railway Budget Speech in the 
Parliament on 19th April, 1962, re-
garding revision of passenger fares, 
reads as follows:-

"8. The bases of the propos2d 
fares, class·wise, are shown in the 
Supplement to the Explanatory 
Memorandum on the Budget which 
is be'ing circulated with the Budget 
papers. The percentage Increase 
proposed in first class tares aver-
ages to about 15 per cent, while 
that for second and third class 
fares would be a little under 10 
per cent." 

The proposals made in the Rs.ilway 
Budget Speech were therefore to be 
considered in conjunction with what 
was clearly indicated in the Annexure 
to the Supplement to the Explanatory 
Memorandum on the Railway Budget 
clrculated to the Parliament with the 
Budget papers in April, 1962. In the 
aforesaid Annexure, the following Ie-
marks were given:-

"The overall average increase 
on existing Second Class fares 
approximates to 8:65 per cent." 

"The overall average incerase on 
existing Third Class fares approxi-
mates to 9'85 per cent." 

It was therefore made quite clear 
that the tares for second and third 
classes were to be revised ill such a 
manner that the overall average in-
crease worked out to a little less than 

10 per cent. It was not stated that 
for no distance would the increase 
exceed 10 per cent. While in some 
cases, particularly for short distances, 
the increase is more than 10 per cent, 
there are also cases where there has 
been no increase at all or an increase 
of very much less than 10 per cent, 

Seed Multiplication and Distribution 
Programme 

189. Shri Inder J. Malhotra: Will 
the Minister of FoOd aDd Agriculture 
be pleased to state what steps have 
been taken by Government to bring 
sped multiplication and distribution 
programme on sound footing and on 
uniform basis in the country? 

The Deputy Minister of Food (Shri 
A. M. Thomas): A statement giving 
the required information is laid on 
the Table of the House. [See Ap-
pendix I, annexure No. 21]. 

Central Water and Power Commission 

190. Dr. K. L. Rao: Will the Mini5-
te)' of Irrigat'on and Power be pleas-
ed to state: 

(a) how m,mv posts of members of 
Central Water and Power Commission 
are still vacant and for how long; 

(b) if the period is long, does the 
work suffer; and 

(c) whether steps will be taken to 
fill the posts early? 

The Minister of State in the Minis-
try of Irrigation & Power (Shri Ala-
gesan): (a) In the Water Wing of the 
Commission two posts of Members 
are vacant. One vacancy ()('curred 
on the 17th December, 1961 and the 
other on the 10th July, 1962. In the 
Power Wing of the Commission, one 
post of Member is vacant since the 
1st of April, 1961. 

(b) The work is 'being looked after 
by the Chairman and other memj:Jers 
in addition to their own duties, and 
work has not been allowed to suffer. 

(c) Steps are being taken to fill the 
vacancies as early as possible. 
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Irrigation By Tube-Wellii 

1~5. Shrl Kashl Ram Gupta: Will 
the Minister of Food and AgrlcuItllre 
hP. pleased to state: 

(a) what per hour minimum Wltter-
discharge capacity (in gallOlUJ) of • 

tube-well is regarded as economic for 
agricultural irrigation purposes; 

(b) the average total cost of such a 
tube-well; 

(c) what are the Running Expenses 
for such a tube-well and the power 
required for the same both to be 
based on an average working day of 
eight hours; and 

(d) how much area is irrigated in 
an eight hours working day by tube-
well of the capacity asked for in part 
(a) above? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) The economics of 
tubewell irrigation is governed not 
only by its water discharge oacpacity 
but also by it. depth which influences 
the cost of construction and running, 
by the source of power for running it, 
'!liz., whether it is hydro-electric 
power, steam generated electricity, 
diesel generated electricity or die,eI 
engine, by the cropping pattern in the 
commanded area and by the irriga-
tion rates which can reasonably be 
levied from the cultivators. These 
factors vary consideraly from area t~ 
area and it is not possible, therefore, 
lo determine the minimum water dis-
charge capacity of 'an economic tube-
well without reference to the area i. 
which the tubewell is to be construct-
ed. However, from the experience of 
States in which large areas are being 
irrigated by tubewells, it can be said 
that the minimum discharge V'ariea 
between 25,000 gallons per hour in 
Gujarat and 33.000 gallons per hour 
in Bihar. 

(b) The average cost variei from 
Rs. 65,000 to R.~. 90,000. 

(e) 'l'ne average running expensetl 
"ary from Rs. 12,700 for a diesel 
engine operated tubewell to Rs. 7,750 
for tubewell run by hydro-electric 
power. for 5,000 hours and 4,000 hour" 
respectively. The power requirement 
would be 27 H.P. for diesel engine in 
Guj'arat and 15 ILP. for electric motor 
in Bihar. The tubewell wtll not be 
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economical it it is worked for only 
eight hours a day. 

(d) The area irrigated varies from 
200 acres to 400 acres. 

Dam at MaiDadhar on Barak River, 
Assam 

198. Shri N. R. Laskar: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) whether the necessary investi-
gations regarding the proposed Earth 
Dam at Mainadhar on the Barak 
River, District Cachar, Assam hal 
been completed; 

(b) if so, the details thereof; and 

(c) the probable da.te by which the 
construction work of the dam will be 
completed? 

The Minister of State in the Mi.lll-
try of Irrigation and Power (Shri 
Alagesan): (a) The investigations for 
the Barak Dam are in progress. 

(b) Does not arise. 

(c) Feasibility of the construction of 
a dam will be known only on com-
pletion of the investigations. 

Telegraph a.d Public Call Ofticc 
Facilities at Rudrampur 

197. Shri R. N. Reddi: Will the 
Minister of Transport ud Communi-
cetions be pleased to state: 

(a) whether it has been decided to 
open a Public Call Office and provide 
telegraph facilities at Rudrampur, 
)(othagudium Taluk, Kham.mJB.m Di8-
.. ict; and 

(b) if 90, when the _me will be 
proyided? 

The Deputy Minister in the Minis-
try ot Transport aDd CommuRlcatiOJlll 
(Shri Bhapnt!): (a) Yea. 

(b) June 11163; or earliec it po •• i-
• Ie. 

RailW1Y Siding between Ramagundam 
and Godavari Khani 

H'~. 8hri R. N. Reddi: Will the 
Minster of Railways be pleased to 
stale: 

(a) the reasons for the delay in 
completing the RailW18Y siding bet-
ween Ramagundam and Godavari 
Khani; 

(b) when it is likely to be complet-
ed; and 

(c) when the same will be opened 
for traffic? 

The Deputy Mlniste!' in the Minis-
try of Railways (8hri S. V. Rama-
swamy): (a) 'I1here is no delay (In 
Railway's part in completing the sid-
ing between Ramagundam and Go-
davari Khani. Progress of the work 
has been held up as some of the 
bridges which are being cons-
tructed by the Colliery have not 
been completed. As soon as the 
bridges and earth wor·k are com-
pleted, the railwlIy will lay the ilid-
ini. 

(b) and (c) The siding is expeoted 
10 be completed by November, 1962, 
and opened tor traffic in December, 
1962. 
Distance Re!;triction on Third Clalilil 

Passengers on TnUns 

199. Shri R. N. Reddi: Will the 
Minister ot Railways be pleased to 
~tate: 

(a) whether t here is any proposal 
10 impose distance restriction for 
lhird clas~ passengers on Howrahl 
Madru Mail and Hydera'badlHowrah 
Express tra-ins; and 

(b) if so, the nature of sueh rea-
triction.? 

The Deputy Minister 10 the MiDiBtry 
of Railway. (8hri S. V. Ramaswamy): 
(a) and (b). A statement giving the 
existing dilJtance restrictiorlll by 
HOW'l'atl MadrlUl Mails for third ciao 
passengers ill given below. There i. 
at present no proposal to impose any 
:further unriction. by 1h~ train . 
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There is at present no proposal to 
impose distance restriction by Hydera-
badiHowrah Express trains. 

STATEMENT 

The third class passengers are root 
allowed to travel by HowrahlMadras 
Mails:-

(a) Between any two station on 
the Howrah-Khurda Road 
length (both i·nclusive). 

(ii) Between any station on tll2 
Howrah-Khul'da Road length 
(both inclusive) and any sta-
tion on the:-

(a) Cuttact-Talcher Branch. 

(b) Khurda Road-Puri Bran~h, 
and 

(e) Rups'a-Baripada Branch. 

(iii) Or distances less than 160 
kilometres between any two 
stations on the Khurda Road; 
Waltair length (both inclu-
sive). 

Bombay-Vijayawada Janata Exprc,s 

200. Shri R. N. Reddi: Will the 
Minister of Railways be pleased to 
state: 

(a) whether there is a proposal to 
introduce Bombay,Vijayawada Janata 
Express via Wadi and Hyder&bad; 
and 

(b) if so, when the same is likely 
to be introduced? 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
(a) and (b) There is no proposal io 
introduce a Janata Express train b<;(-
ween Bombay and Vijlayawara via 
Wadi and Secunderabad in the near 
future. 

Conftrmation of Assistant Permanent 
Way Inspectors in Delhi Division 

201 J Shri Buta SIngh. 
. L Shri Golshan: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
confirmation of the Assistant Perma-
nent Way Inspectors on the Northern 
Railway has not been made for the 
past many years in Delhi Division; 

(b) if so, the reasons therefore; and 

(e) when these confirmations ~re 

likely to be made? 

The Deputy Minister in the Ministry 
Of Railways (Shri Shahnawaz Khan): 
(a) to (c) No. The confirmations were 

.actually made in June. 1959. They are 
again being made very ,hortly. 

Damage to Railway Track. during cur-
rent Rainy Season 

202. Shri D. N. Tiwary: Will the 
Minish'r of Railways • be pleased tv 
state: 

(a l the damage done to Railway 
tracks during the current rainy season; 
and 

(bl th" loss of j'C\"'nuc' du(' to the 
bt'earh,'s in li:1"s? 

The Ileputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a l The damage to Rail way trark (in-
cluding bl'idg"s) so fat'. during the 
cuI't'c .. l1 rainy season after 1st .J une 
19G2) has be{'ll ct...;se . ..;sed roughly at 
Rs. II :00 lakhs. 

(b) It is not possible at this stage to 
asse,s the Joss of l'('venue on goods 
and passenger trailic as a result of 
dis'ocation of train services, since in 
most cases, there is only a temporary 
decline in earnings which are partly 
made good subsequently after the 
traffic is restored. 

203. 

Farm Planning 

r Shri D. C. Sharma: 
I Shri P. C. BOrooah: 
~ Maharajkumar Vijaya 
I Ananda: 
L Shri Ram Rattan Gupta: 

Will the Minister of FOOd and Arri-
e.uUure be pleased to state: 

(a) whether it is proposed to start 
two farm planning projects to provide 
on a continuing basis effective guidance 
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to experts on farm pb""ing in the 
.states; and 

(b) if so, the details of the proposal'! 
! 

The Deputy Minister in the Ministry 
of Food and Agriculture (Shri A. M. 
Thomas): (a) Yes, Sir. Two pilot re-
search projects in farm planning, one 
in the North and the other in the 
South, are proposed to be started for 
conducting research on methodologi-
cal aspects of farm planning techniques 
suitable for use under Indian condi-
tions. The experience of these two 
.projects is expected to be useful for 
guidance in farm planning to the 
olftcers of the neighbouring States. 

(b) For each project, a village with 
.epresentative farming conditions, of 
the region, will be selected. In each 
village a group of ten farmers, with 
varying conditions in respect of re-
sources, cropping pattern etc. will be 
s('lectcd and plans will be developed 
fOr these farnwl's. Two or three sds 
of alternative plans using different 
techniques will be devclupcd for each 
farmer taking into consldcration the 
managerial ability of the far,ner, avail-
ability of resources. personal prefe-
rences and risk bearing capacity of the 
fal'lnt'r. Farm Record Books will be 
maintained to co.J\ect data on the imp-
lemented plans and to asoc,s the costs 
and returns of thes('. The experience 
of the profect will help in providing 
guidance to nei!,;h,bolll'ing States on 
fJrm phnning. Data collected under 
the project will provide useful mate-
ri"1 for farm planning training also. 

Fire in 'Indian Shipper' 

204. Dr. L. M. Singhvi: Will the 
Minister of Transport and Communi-
cations be plea)led to state: 

(a) the total dtlmage to the Cargo 
on 'Indian Shipper' when it caught fire 
on the 6th May, 1962; 

(b) the cause of the fire; and 

(c) whether a statement would be 
laid on the Table? 

. The- Minister or ShlPplnr In the 
Ministry of Transport and Communi-

cations (Shri Raj Bahadur): (a) to 
(c) The vessel is expected to reach 
Calcutta by the end of this month. On 
its arrival, a preliminary inquiry will 
be held by the Mercantile Marine 
Department, Calcutta. It is on the 
completion of the inquiry alone that 
details regarding damage to cargo and 
the cause of the fire will become 
available. 

Sethusamudra Scheme 

205. Shri Umanath: Will the Minis-
ter of Transport and Communications 
b~ pleased to s[<lte: 

(a) whether any preliminary report 
has been prepared by the Chief Engi-
neer, Madras On Sethusamudra 
Scheme; 

(b) whether the report has been 
submitted to Government; and 

(c) if so, steps proposed La be taken 
in the matter? 

The Minister of Shipping in the 
Ministry of Transport and Commulli-
('ations (Shri Raj Bahadur): (a) No. 

(b) and (c) Do not arise. 

f~<: ~ i<'f"l'oiA ~ 
~or, ..... f\' ~r : ~r qf~ ~ 

~ ';n<: Q'5fT llf, <I'ClTif '!it \F'IT 'f.'~·iT f'f.' : 

( 'P ) f~ mr: if f'Rf.r .ni' l;:ft-
qiR~'f.'r~~~ 

~ ; m<: 
(~ ) itID cmmif 'f.'<I' ~ ~~ rn 

~ ~R ~ 'f.'~ ~ if 'flif 1tU <it ~ 
~~? 

Iff'{~~ ~ w.n~ ~~ ~~­
""'T ('IT ~r) : ('f.') ~o'3 I ~ if 
~ ~'3~ ~~ij;f<;nl-~ 
q'lf~f~~~~~ ~ m";:f 
tt <'f11T ~ ~ I 

(!If) m ~ ~-q'lf '1ft 
~H~,Hq~I~~. 
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~ '!>i ~ iif.t ili ;m $ ~ 
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FIlaria EradicatIOn Programme 

209. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state: 

(a) whether it is a fact that Filaria 
Eradication Programme had not made 
any progress; 

(b) if so, the reasons therefor; and 

( c) the steps taken or proposed to 
be taken in the matter? 

The Minister of Health (Dr. Sushila 
Nayar): (a) There is no programme 
yet for eradication of filaria. There is 
a pilot Nationa1 Programme for con-
trol of filariasis which is a public 
health problem in some State,. 

(b) Does n01 arise. 

(e) A Committee was appointed by 
the Indian Council of Medical Re-
!earch to evaluate The progress made 
by the National Filaria Control Pro-
gramme and to suggest measures for-
controlling Filaria. A note sum-
marising the findings of the Committee 
and the recommendations made b:r 
them is laid on the TaJ;jJe of the 
House. [See Appendix I, annexure 
No. 22]. 

Copies of the report have been 
forwarded to the State Governments 
for implementation. 

In so far as the Government of 
lndill. is concerned, the following 
decisions have been taken on the 
relevant recommendations of the 
Committee:-

(i) Three II.dditional centre. 011 
1ihe fineS' of the Filariasill 
Training Centre, Ernakulam 
(now shifted to Kozhikode) 
recommended by the Com-
mittee w'ill 6e set up by the 
Government of India and all 
e;xpenditure ia toat connec:-
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tion would be incurred by 
the Central Government dur-
ing the Third Five Year Plan 
period. 11'" is proposed to 
establish two centres, one 
each in Uttar Pradesh and 
Andhra Pradesh during the 
current-1iJ1ancial year and 
the third centre (location not 
yet deCided) during the next 
year. 

(ii) The Central Government 
which will be incurred on the 
the additional operational cost 
which will be in cured on the 
establishment of Special 
Bureaux, Research-cum-
Trafning Units, Filariasis 
Clinics and the re-organised 
Units by the State Govern-
ments ouring the Third Five 
Year Plan period. This would 
mean that the State Govern-
ments would continue to meet 
the operational cost (salaries 
and allowances of staff and 
contingencies) to the extent 
ot expenditure being incurred 
at present and would also 
meet 50 per cent of the addi-
tional cost involved in the 
~etling up of the Special 
Bureaux, Research-cum-
Training Centres, re-organised 
Units and Filariasis Clinics in 
accord~nce with the recom-
mendations of the Committee. 
The Central Government 
would continue to supply free 
of charge mater'ial, equipmen. 
and larvicidal oil and also 
meet 50 per cent ot the addi-
tional operational cost. 

(iii) The pilot B. mala vi project ;n 
Kerala State will be imple-
mented and financed entirely 
&y-1he Central Government. 

F1oodlD, of Poona-Bangalore HiCh -
.ay 

210. Shri Mohsbl: Will the Minister 
et Transport aDd CCRIIJDlIDloatlollll be 
Jlleased to .tate: 

(a) whether it is a fact thut rivpr 
J&leprabha otten ob.tructl the tram. 

on National Highway lPoona-
Bangalore Road) By flooding almost 
every year near Mugut-Khan Hubli 
in Belgaum District; 

(b) whether Government are aware 
that public are greatly inconveienc-
ed due to 'this lfloc!kade being repeated 
quite often in the rainy season; and 

(c) if so, whether Government pro-
pose to raise the height of the bridge 
over the said river? 

The MlDister of Shipping In' the 
Ministry ot Transport and Communi-
cations (Shri Raj BahadlU): (a) The 
bridge across the river Malaprabha on 
the National Highway Irom Poona to 
Bangalore is a submersible bridge. 
In normal years the traffic is inter-
rupted four times a year for about a 
day each time. However, in years of 
abnormal floods the maximum inter-
ruption to traffic was for about four 
days. 

(b) and (c) In view ot the inconven-
Ience ca used to the public by the 
~ubmergence ot the bridge during 
floods a high level bridge in place of 
the existing submersible one is to be 
provided but the same has been given 
low priority as there are a number of 
other crossings on National Highways 
where no bridge ex'ists. The present 
position is that it has not been possi-
ble to provide 27 mator bridges requir-
ed on the National Highways during 
the Third Five-Year Plan due to 
paucity of lunds. Efforts are being 
made to obtain more funds to provide 
for these missing ,bridges. The ques-
t'ion of providing a high level bridge 
across the Malaprabha river will be 
re-considered in the light at funda 
available. 

CaIIIaIty and Emergency Departmeutlil 
lD HOIJPital8l 

Ul. Shrl D. C. Sharma: Will the 
Minister of Health be pleased to .tate: 

(8) the progress made so far in the 
proposal to aet up a Board to .tud,-
the working of hospital casualty 
department. in the big hospitals of 
the CQIiIltry'. major toWni and reoom-
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mend measures for streamlining the 
casualty and emergency departments 
as well as to introduce efficiency in 
these departments; and 

(b) if so, the details thereof? 

'The Mmlster of Health (Dr. Sushlla 
'Nayar): (a) and (b). A Committee to 
review the working of the existing 
Emergency and Casualty Departments 
in Hospitals in big citie~ has since 
been constituted. vide Government of 
India Resolution No .. F.7-3/62-HI, dated 
the 6th June, 1962, published in Gov-
ernment of India Gazette, dated 23rd 
June, 1962. 

The Committee consists of the 
following:-

(r) Dr.N.Jungalwala, D~pUIY 
Director-Gc"eral of Heolth 
Services .. New Delhi. Ch:lirmJIl 

" Shri A.S. Ihghcl. Deputy 
SecretarY, MinistrY of 
Health, Nell' n,·lili Memb:r 

(3) Brigadier P. T- J,):;,'ph, 
C~msulta.,t SUrgeon, 
D i rectoratc p <. Jcnc ral 
Armed Forces Medical Ser-
,'ice" :-.lew Delhi . Member 

(4) Col. R,D. A)'yar, G-J1sultaTlt, 
SUrge(m a~ld ,\1.cdical Supcr-
intend,~nt, Safdariang lIn::;-
tal, New Dothi. 

(5) Dr. Jacob Chandy,Principal 
and Professor \)1 Neuro-
SurgerY, Christian Me :ical 
C<>lkge, Vel]:)fe 

.' 6) n,. M.I.H. Writer. Depl'ty 
, A<.;sistant Director General 

of H"alth Services, New 
Delhi 

:,lcmbe 

Memher 

Member 
SecretarY 

The Cbmmittee have powers to co-
opt such other members as they con-
sider necessary. 

The terms of reference of the Com-
mittee are as foIlows:-

(j)To evaluate the existing emer-
'gency and casualty service in 
hospitals in Delhi and other 
big dties; 

(Ii) To formulate recommendations 
for their improvement for the 
c6nsideration of the Govern-
ment of India; 

The Committee have already visited 
major institutions in Veil ore, Madras, 
Bangalore and Delhi ancf will shortly 
be visiting other big cities like Cal-
cutta, Bombay, Da&now, etc. The 
Committee associate itself on .'lUch 
visits with the SUile Health Adminis-
tration, Telephone and Police Officials, 
private individuals. meifical ~pecialists 
and local hospital authorities. The 
Committee have also circulated a 
questionnaire to an the State AM. Os, 
Medical Colleges ana ~edical Associa-
tions. They have further invited 
suggestions, through press advertise-
ment, from experts and Medical and 
Non-medical Associations, etc. on the 
subject. 

Amendment to Food Adultration Act, 
195( 

212. Shri Hem Raj: Will the Minis-
ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 1459 on the 7th December, 1961 
regarding Amendment to the Preven-
tion of Food Adulteration Act, :954 
and stat(>: 

(a) whether the Central Committee 
have considered the report of the sub-
committee on food standards ~nd 
finalised their conclusions; 

(b) if so, what advice they have 
tendered for the amendment of Pre-
vention of Food Adulteration Act; 

(c) whether it is a fact that several 
cases of food adulteratiun in Delhi 
have been reported in the newspapers 
recently; and 

(b) if so, the action taken by Gov-
ernment in the matter? 

The Minister of Health (Dr. suslina 
Nayar): (a) and (b). The report of 
the sub-'committee has not been con-
sidered by the Central Committee. f!Jr 
Food Standards. However, the vanous 
suggestions for mak'ing amendments 
to the Prevention 01 Food Adultera-
tion Act, 1954 have been consider •• 
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oy an ad-hoc Sub-committee appointeJ 
by the Planning Commission. The 
Sub-committee have recommended 
inter-alia that the Act be amended to 
provide for-

(i) representation on the Central 
Committee for Food Standards 
for the Indian Standards Ins-
titute, Municipal Corporations 
etc.; 

(ii) security deposit by the v~ndor 
alongwith the licence fee and 
forfeiture of the same on the 
infringement of the conditions 
of licence; 

(iii) morc stringent punishment 
under section 16 of the Act to 
the offenders. 

(i\') a minimum fine of Rs. 500/-
in the case of first offence; 
and 

(v) administration of the Act by 
the Central Government. 

The recommendations are under con-
sideration. 

(c) Reports have appeared in news-
papers recently in regard to the pre-
sence of a lizard in a bottle of aerated 
water, a rat in an ice slab, an insect 
In a bottle of milk and a cricket in a 
bottle of beer. 

(d) The reports have been brought 
to the notice of the authorities con-
cerned for taking suitable necessary 
measures for the prevention of recur-
rence of such incidents. 

'IlfTl"m ~T ifi f~!" I!ff~T ~"h' ~ 
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12.07 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER THE INDIAN 
TELEGRAPH ACT 

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): 
Sir, I beg to lay on the Table a copy 
each of the following Notifications 
under sub-section (5) of section 7 of 
the Indian Telegraph Act, 1885, mak-
ing certain" further amendments to the 
Indian Telegraph Rules, 1951:-

(i) S.D. No. 1621, dated the 26th 
May, 1962. 

(ii) S.D. No. 2078, dated the 7th 
July, 1962. 

(iii) G.S.R. No. 943, dated the 
14th July, 1962. 

(Placed in Library, see No. LT-
263- /62]. 

'STATEMENTS REGARDING THE POWEll 
SUPPLY CRISIS IN DELHI, THE FLOOD 
"SITUATION IN THE COUNTRY AND THF. 
REPORT OF THE KRISHNA GODAVARI 

COMMISSIOK 

Th~ Minister of irrigation and 
Power (Hafiz Mohammad Ibrahim): 
.sir, I beg to lay on the Table-

(i) a Statement regard;ng the 
power supply crisis in Delhi; and 
with your permission, Sir, a state-
ment regarding the power situa-
tion in Calcutta. [See Appendix I, 
annexure, No. 23 and 24]. 

(ii) A Statement regarding the 
flood situation in the country. 
[Placed in Library, see No. 
LT-265/621. 

(iii) a St3tement regarding the 
Report of the Krishna Godavari 
Commission. [See Appendix I, an-
nexure No. 25.] 

Shri Hari Vishnu Kamath (Hoshang-
abad): I request that time be found 
for a discussion of the power supply 
crisis in Delhi. 

Mr. Speaker: I can only decide 
when I get some notice. 

Shri Hari Vishnu Kamath: That we 
will give. 

Mr. Speaker: You give that notice 
and I will take a decision. Before that 
what can I say? 

Shri S. M. Banerjee (Kanpur): It is 
better we consider that. We were so 
concerned about the power crisis that 
we gave notice of an adjournment mo-
tion. We expected that at least the 
hon. Minister would make a state-
ment. Let us know the story; let us 
know what is happening. Every d'ay 
We are facing this crisis. 

Mr. Speaker: I would ask that this 
may be circulated to the Members so 
that they ca" ",tudO' it ..... 

Shri S. M. Banerjee: So that we 
may be "allowed to put questions. 
Every day we are facing the situation. 
I do not know whether the hon. 
Minister .... 

Mr. Speaker: It will be circulated 
and then We can see. 

NOTIFICATIONS UNDER THE MOTOR VEHI-
CLES ACT AND REPORT AND CERTIFIED 
ACCOUNTS OF THE SHIPPING DEVE-
LOPMENT FUND COMMITTEE AND AUDIT 

REPORT THEREON 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Sir, I 
beg (i) to relay on the Table a copy 
each of the following Notifications 
under sub-section (3) of section 133 
of the MotOr Vehicles Act, 1939, mak-
ing certain amendments to the Tripura 
Motor Vehicles Rules, 1954:-

(a) Notification No. F-VIII(6)-
MV /61 published in Tripura 
Gazette dated the 25th November, 
1961. [Placed in 
No. LT-189/62]. 

Library, see 

(b) Notification No. F. IV(2)-
MV /61 published in Tripura 
Gazette dated the 26th May, 1962. 

(Placed in Library, see No. LT-
212/62]. 
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(ii) to lay on the Table a copy each 
>of the following papers-

(a) Following Notifications under 
sub-section (3) of section 133 of 
the Motor Vehicles Act, 1939:-

(1) Notifications No. F. 12/130/ 
56-61/PR(T) and No. F. 12/41/ 
61-Transport published in Delhi 
Gazette dated the 12th April, 1962 
and 24th May, 1962, respectively, 
making certain amendments to the 
Delhi Motor Vehicles Rules, 1940. 
[Placed in Library, see No. LT-
267/62]. 

(2) Notification No. 66/62/F. 
68-176161-Pub. published in And-
am-an and Nicobar Gazette dated 
the 5th April, 1962, maki~g cer-
tain further amendments to the 
Andaman and Nicobar Islands 
Motor Vehicles Rules 1939. 
[Placed in Library, sec No. LT-
268/62]. 

(b) Report and the Certified 
Accounts of the Shipping Deve-
lopment Fund Committee for the 
period ended the 31st March, 1961 
together with the Audit Report 

thereon, under sub-section (6) 
of section 16 of the Merchant 
Shipping Act, 1958. [Placed in 
Librar,', spe No. LT-269/62]. 

(c) Statement correcting the 
reply given on the 3rd May, 1962 
to a Supplementary by Shri S. C. 
Samanta on Starred Question 
No. 385 regarding Second Ship-
yard at Cochin. [See Appendix I, 
annexure No. 261. 

NOTIFICATIONS UNDER THE DELHI DEVJ:-
LOPMENT ACT AND CERTIFIED Ac-

COUNTS OF THE DELHI DEVELOPMENT 
AUTHORITY 

The Minister of Health (Dr. Sushlla 
Nayar): Sir, I beg to lay on the Table 
B copy each of the following papers:-

(i) The Delhi Development Au-
thority (Publication of Approval 
~f Pla~) Regulations, 1926, pub-
lIshed In Notification No. S.O. 2165 

dated the 14th July, 1962, under 
section 58 of the Delhi Develop-
ment Act, 1957. 
[Placed in Library, see No. LT-
271/62]. 

(ii) Certified Accounts of the 
Delhi Development Authority for 
the year 1959-60 together with the 
Audit Report thereon, under sub-
section (4) of section 25 of the 
Delhi Development Aet 1957. 
[Placed in Library, see' No. LT-
272162]. 

RESOLUTIONS ON THE RECOMMENDA-
TIONS OF CENTRAL WAGE BOARDS AND 
ANNUAL REPORT OF THE COAL MINES 

RESCUE STATIONS COMMITTEE, 
DHANBAD 

The Deputy Minister in the Minis-
try of Railways (Shrl S. V. Rama-
swamy): Sir, on behalf of the Minis-
ter of Labour, Shri Hathi, I beg to lay 
On the Table a copy each of the fol-
lowing papcrs:-

(i) Government Resolution No. 
WB-3/34/62, dated the 7th July, 
1962, on the recommendations 
made by the Central Wage Board 
for tea plantations industry for 
the grant of interim wage increase 
in Assam and West Bengal. 
[Placed in Library, see No. LT-
273/621 

(ij) Government Resolution No. 
WB-3/43/62, dated the 19th July, 
1962 On the recommendations 
made by the Central W'age Board 
for tea plantations industry for 
the grant of interim wage increase 

in Tripura. [Placed in Library, See 
No. LT-274/621. 

(iii) Annual Report of the Coal 
Mines Rescue Stations Committee, 
Dhanbad, for the year 1961-62. 
[Placed in Library, Sf't' No. LT-
275//62]. 

ANNUAL REPORT AND BUDGET ESTIMATIIS 
OF THE DAMODAR VALLEY CORPORATION 

The Minister of State In the Minis-
try of Irrl,ation and Power (Sbrf 
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Alagesan): Sir, 1 beg to lay on the 
Table a copy each of the following 
papers:-

(i) Annual Report of the Damo-
dar Valley Corporation 'and Audit 
Report thereon for the year 1960-
61, under sub-section (5) of sec-
tion 45 of the Damodar ValJey 
Corporation Act, 1948. 
[Placed in Library, see No. LT-
276/62] . 

(ii) Budget Estimates of the 
Damodar Valley Corporation for 
the year 1962-63 under sub-sec-
tion (3) of section 44 of the 
Damodar Valley Corporation Act, 
1948. [Placed in Library, See No. 
LT-277 /62]. 

NOTIFICATION. ISSUED UNDER 
INDIAN RAILWAYS ACT, 1890 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): Sir, I beg to lay on the Table 
a co1'Y of the Railway Accidents 
(Compensation) Amendment Rules, 
1962 published in Notification No. S.O. 
2004 dated the 30th June. 1962 together 
with a Corrigendum thereto, under 
sub-section (3) of section 82J of the 
Indian Railways Act, 1890. [Placed in 
Library, see No. LT-278/62]. 

NOTIFICATIONS ISSUED UNDER THE 
ESSENTIAL COMMODITIES ACT, 1955 

AND PREVENTION OF CRUELTY TO 
ANIMALS ACT, 1960 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shr! 
A. M. Thomas): Sir, I beg to lay on 
the Table-

(i) a copy each of the following 
Notifica1ions under sub-section (6) of 
section 3 of the Essential Commodi-
ties Act, 1955:-

(a) The Rice (Punjab) Price 
Control Order, 1962 published in 
Notification No. G.S.R. 876 dated 
the 30th June, 1962. 

(b) The Rice (Madhya Pra-
desh) Price Control Order, 1962 
published in Notification No. G.S.R. 
877 dated the 30th June, 1962. 

(c) The Rice 'and Paddy 
(Assam) Price Con trol Order 
1962 published in Notification No: 
G.S.R. 878 dated the 30th June 
1962. • 

(d) Th(' Rice (Uttar Pradesh) 
Pric(' Control Order, 1962 pub-
lished in Notification No. G.S.R. 
879 dated the 30th June, 1962. 

(e) Notification No. G.S.R. 962 
duted the I!lth July, 1962. 

(f) The Uitar Pradesh Paddy 
and Ri~c (Restriction on Move-
ment) Amendment Order, 1962 
puhlished in Notif>ration No. 
G.S.R. 1023 daled the 2·f; h July, 
1962. [Pla~ed in Library, see No. 
LT-279/62] 

(ii) a COPy of the Animal WelfarE! 
Board (Administration) Rules, 1962 
published in Notification No. S.O. 2005 
dated the 30th June, 1962, under sub-
s('ction (4) of section 38 of the Pre-
vention of Cruelty to Animals Act, 
1960. [Placed in Library, see No. 
LT-280!62]. 

NOTIFICATION ISSUED UNDER 
INDIAN AIRCRAFT ACT, 1934 

The DepUty Minister in the Minis-
try of Transport and Communications 
(Shri Mohiuddin): Sir, I beg to lay 
on the Table a copy of the Indian Air-
craft (Amendment) Rules, 1962 pub-
lished in Notification No. G.S.R. 772 
dated the 9th June, 1962, under sec-
tion 14A of the Indian Aircraft Act, 
1934 together with an explanatory 
note. [Placed in the Library, see No. 
LT-281/62], 
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12.12 hrs. 

ELECTION TO COMMITTEE 

INDIAN NURSING COUNCIL • 

The Minister of Health (Dr. Sushila 
Nayar); Sir, I beg to move the follow-
ing: 

"That in pursuance of clause (0) 
of sub section (I) of section 3 of 
the Indian Nursing Council Act, 
1947. the members of Lok Sabha 
do proceed to elect, in such man-
ner as the Speaker may direct. 
l.wO members from among them-
selves to serve as members of the 
Indian Nursing Council." 

Mr. Speaker; The question is: 

"That in pursuance of clause (0) 
of sub section (l) of section 3 of 
the' Indian Nursing Council Act, 
1947, the members of Lok Sabha 
do proceed to elect, in such man-
ner as the Speaker 'may direct, 
two members from among them-
selves to serve as members of the 
Indian Nur~;ng Council." 

The motion was adopted. 

12.121 hrs. 

BUSINESS ADVISORY COMMITI'EE 

THIRD REPORT 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha); 
Sir, I beg to move the following: 

"That this House 
the Third Report of 
Advisory Committee 
the House on the 
1962." 

agrees with 
the Business 
presented to 

6th August, 

Mr. Speaker; The question is: 

"That this House 
the Third Report of 
Advisory Committee 
the House on the 
1962." 

agrees with 
the Business 
presented to 
6th August, 

The motion was adopted. 
1339 (Ai) LSD-6. 

12.13 hrs. 

NATIONAL CO-OPERATIVE DEVE-
LOPMENT CORPORATION BI~ 

contd. 

1\lr. Speakel'; The House will now 
take up further consideration of the 
following motion moved by Shri S. K. 
Day on the 6th August, 1962, name-
Iy:-

"Tha t the Bill to provide for the 
incorporation and regulation of a 
corporation for the purpose of 
development of agricultural pro-
duce and certain other commodi-
ties on cooperative principles and 
for matters connected therewith, 
as amended, be passed." 

Shri Trivedi. 

Shri P. M. Trivedi (Mandsaur); 
Before I proc,'(:! with this, I want to 
raise a point of order on this question 
and seek your clarification whether 
the procedure adopted in allowing 
clause by clause discussion of this Bill 
yesterday was in order Or not. The 
point was raised yesterday and the 
hon. Deputy-Speaker Who was in the 
Chair proceeded with the debate. I 
refer to rule 75. 

Mr. Speaker; If the House has pro-
ceeded with it and the Deputy Speak-
e" has allowed it, I am not a court at 
appeal. 

Shri U. M. Trivedi: I am not ap-
pealing to you as a court of appeal; I 
want this clarification bf'cause this 
question will again come up. 

Mr. Speaker: When it comes up 
again whoever is in the Chair will 
take a decision; I cannot take any 
abstract interpretation. 

Shri U. M. Trivedi; It is patent on 
the face of it. 

Mr. Speaker; The Deputy. Speaker 
was in the Chair; he has allowed the 
discussion. The House has passed the 
clauses. There is nothing that can be 
r:lised now en this question and we 
cannot discus, whether that discU8-
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[Mr. Speaker] 
sion was intra vires or in conformlty 
with the rules or not; that cannot De 
taken up now. 

Shri Tyagi (De!1ra DUll): I beg c) 
submit that the question that arIses 
is a question of procedure; whether 
you or the Deputy Speaker can go 
against the rules because a wrong 
ruling given may not go as a precedent 
for future. It is for that clarification 
that your ruling is needed. The 
House has agreed to the ruling 
because we have passed those clauses 
and so, as you say, we cannot take 
any objection to the procedure be-
cause it was regularised by the Deputy 
Speaker. But now the relevant 
question before the House is: whether 
you Or the Deputy Speaker have the 
right to over rule the bylaws. 

Mr. Speaker: We have no authority 
to over rule the law or other rules 
But the difficulty is. whatever the 
Chair decides, that is the right in-
terpretation at that moment. There-
fore, if the Deputy-Speaker has taken 
a decision in those particular circum-
stances on a particular case, for 
those ~ircwnstances and for that 
particular caSe that is the right deci-
sioru and I cannot sit in judgment over 
that. If it is an abstract interpreta-
tion of any rule, that would be a 
different thing. 

Shri Tyagi: Will you agree that it 
will not go down as a precedent for 
the future? 

Mr. Speaker: .Every case is to be 
decided on its merits when it comes. 

Shri U. M. Trivedi: It is not a 
question of every case. It is a 
question of the rule itself. The rule 
is very clear and if We want to 
change the r'ule we must change it. 
The application Of the rule is such 
that it is going to occur just now, in 
one znlnute or in another half an hour. 
The poin~ at issue is very simple. 

Mr. Speaker: Order, order. I re-
quest the hon. Membe'l' just to ap-

preciate my difficulty. If it is likely 
to ariSe within half an hour, I will be 
he/lt, and he can raise it, and I can 
give a decision. That would be a 
different thing altogether but now, 
Wl;;lJut anything beinlg before us, I 
cannot take an abstract question of a 
rule or procedure and then give my 
advice or my judgment on it. Pro-
bably I might be called at that 
moment to give my own ruling. That 
is a different thing altogether. At 
this moment, when there is nothing 
beLlre me, I cannot review or revise 
or .iust modify whatever has been 
dOlle by the Deputy-Speaker. It would 
be only a fl'uitless discussion it we 
enter into it. I would request the 
hon. Member to proceed with his 
speech. 

Shri U. M. Trivedi: Mr. Speaker, 
Sir, the second reading of this Bill 
was hurriedly gone through. The 
grouse of the House is that olle could 
not comp prepared to argue the whole 
matter on account of certain 
peculiarity of the procedure which 
was adopted in rushing through this 
Bill. The first and foremost thing In 
thi, Bill was that the financial memo-
randum on which I raised an objec-
tion was supplied to me a minute be-
fore the third reading started. It 
was impossible for anyone to go back 
on what has taken place. Once the 
rushing has been done and once the 
various stages had been completed, 
it was extremely difficult for me to 
offer a proper criticism on the various 
provisions of this Bill. 

However, my objection to this Bill. 
as I have said, is this. Even at this 
stage, I do not think it will be im-
proper for the Government to agree 
that the nomination of all the members 
under clause 3 should be reconsidered 
and reconsidered at the Governmental 
level. Nominatillig all the members 
and then having a close preserve for 
themselves and providing perhaps a 
remuneration by way of honoraria or 
by way of fees, or whatever we may 
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call it, to So many members, will be 
a sort of appointment to sinecure 
posts of persons who are favoured by 
the Government. 

With these few words, I would reo 
quest the Minister of Community 
Development to look into this matter 
even today and agree that this no-
mination must be left to the hands of 
this House and be made as suggested 
by me. 

Shri Inder J. Malhotra (Jammu and 
Kashmir): Sir, yesterday also 1 
stressed one point, that this I~w 

should be extended to the State of 
Jammu and Kashmir. I WQuld again 
request the Minister to take what-
ever steps are necessary for the 
extension of this law to Jammu 
and Kashmir State. 

I Pst-ned very attentively to the 
speech of Shri Trivedi yesterday and 
today also. I do not unders'and why 
he has got some apprehension that by 
pa",in~ this law and by the creation 
of this Corporation. som!'thin~ very 
und!'sirable is ~oin!~ to happen to the 
country. On thf' contrary, I thin'k 
that basically it is a very simple 
phan~e in the law. Previously the 
Board was takin~ care of all the 
things now mentionE'il as functions 
of this Corporation. Thl're is a little 
t~chn.ical chan~e that instea, of the 
Board, now the Corporation will be 
functioning. I think bv the forma-
tion of such a Corporation, the co-
operative movement WOUld. in everY 
sphere of its activities, df'finitely re-
ceive better encouragement, and In-
centive. 

Regardin~ nominations of members, 
do not totally a~ree with what Shri 

Trivpdi has mentioned. But I would 
certainlv say that the nominations of 
all th" mpmhers should not be left 
to the discrE'tion of C.rl)vernment. but 
some non-official agencies. espedally 
rpnresenta!ives of cooj)Prat.ive :.oele-
tip, and or~ani5atio'1's. Rhould also be 
allowed to ~erve in this Corporation. 

Corporation Bill 
Dr, L. M. Slnghvl (Jodhpur): Sir, 

Speaking at the fag end of the debate, 
r have not much to say. But I do 
want to invite the attention of the 
Minister very emphatically to the fact 
that there are certain prOVlSlons 
which ought to be reconsidered even 
at this late stage, because these 
clauses are not inconsonance with the 
known principles of law and with the 
general trends of legislation in this 
country. 

Mr. Speaker: How can the Minis-
ter reconsider at this stage When the 
House has passed all the clauses? 

Dr. L. M. Slnghvi: These clauses 
may really make this piece of 
legislation a very unwholesome on~. 

Mr. Speaker: He mav give his 
opinion, but how can the' Minister re-
consider at this stage? 

Or. I,. M. Slnll'bvl: Not only the 
Mini.,ter, but th" Hou'e also. bl'cause 
it Sf' happens that in the parliamentary 
form of Government, if the Minister 
so phoRe. perhaps he would carry the 
pertv with him and then, of course, 
the Home would be of that mind. If 
w~ look at claus" 6. WI' find that the 
Central Government may remove 
from offiPe any mpmber onlv by 
!livin~ him a reaRonable opportunity 
of showing pause against the proposed 
removal. Neither the wounds on 
whi('h a per,on mav be removed are 
stated nor is it mentioned that a 
stat.ement of the grounds would be 
furnished to him as to the causf' of 
his removal. This is entirely re-
pUilnant to the entire scheme of 
legislation in this coun~ry. T think 
this is a matter which does deserve 
reconsideration in thO'! hands of this 
House. 

Thpre is another matter to which I 
invitp attention of this House and that 
is clause 21, which says: 

The Central Government. if It Is 
of oninion that thp Corpora-
tion has failed to carry out Its 
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[Dr. L. M. SinghviJ 
functions under this Act or 
that for any other reason it is 
not necessary to continue the 
Corporation, may, by notifica-
tion in the Official Gazette 
dissolve the Corporation frO~ 
such date as may be specified 
in the notification." 

This provision also, I think. runs 
counter to the very principle of the 
existence of a corporation. The main 
justification for having a corporation 
is to provide it, to arm it with a 
certain measure of antonomy and if 
the Central Government can' abolish 
or dissolve thi~ corporation at its 
sweet will and discretion without any 
prescribed procedure of law, then it 
would not be in accordance with the 
very purpose which has been stated 
by the Deputy Minister, while he 
opened the discussion in the House. 
and the Minister while he was reply-
ing to the debate. 

The Minister of Community Deve-
lopment, Panchayatl Raj and Co-
operation (Shri S. K. Dey): Mr. 
Speaker, Sir, I would not like to 
burden this House with another 
speech today. Whatever I had to say 
on the various points raised yesterday 
on this Bill, I have attempted to 
cover as comprehensively as I could. 
A few points have been 'raised by the 
hon. Member Shri Trivedi, today, and 
I would, very briefly, like to answer 
those points. 

therefore, for the Ministry to anti-
cipate what allotment this House is 
going to make from year to year and 
what portion actually will be spent 
through the Board. We can only give 
the past indications in the statement. 

Shrl U. M. Trivedi: Is it a chari-
table society? 

Shri S. K. Dey: The only other 
thing on which an estimate perhaps 
would have been possible was the 
expenditure on establishmpnt. This I 
·.m,ntioned at the very beginning, even 
before even the Bill was taken for-first 
consideration, as you will find if you 
will kindly refer to th,~ proceedings 
yesterday. and then We' circulated a 
paper elucidating what we had to say 
10 the House within about half-an-
'lour of the point at which this Bill 
was ~ ~i.ken into consideration. 

Sh"j Trivedi has mentioned that it 
" til<' int2ntion of the Government to 
make this Board a close preserve of 
either the Government or the ruling 
jur,y. Th"re is no questio.1 of any-
thing bei ng a close preserve. I men-
tioned yest(;J'd"y that it is an organi-
sation thai is being brought into 
being for closp collaboration between 
non-official representatives of the co-
opera tive movement and the repre-
sental '\'es of the various ministries 
and agencies of Government which 
are closely involved in the develop-
ment of co-operation in this country. 

There is no question of any hono-
rarium because no one who is a 
member in this draws any honora-
rium from the Board. The only 
"xpenditure that is incurred for the 
members is the expenditure for 
~tlend\ng the meetings like travell-
ing "'<penses. out-of-pocket expenses 
etc. 

He said that the paper whieh is 
supposed to be the financial memo-
randum attached to this Bill was sub-
mitted very late. I would only like 
to mention that actually there is no 
financial statement called for in this 
Bill for the simple reason that there 
is no special amount intended to be 
given to this Board. As I explained 
yesterday, every year this House 
sanctions a certain allotment to the So far as nomination is concerned, 
Ministry for co-op'erative develop- h"d already mentioned yesterday 
ment. A portion of that allotment is why we could not introduce into the 
routed through the Co-operative working of this Board a system of 
Development Board. It is not possible, ~·election. It would immediately inject 
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group politics, party politics and 
other things. It is expected to be an 
agent of the Ministry for routing of 
certain expenditure and for promo-
tion of the co-operative movement. 

Shri U. M. Trivedi: Are you run-
ning a charitable society so that 
people will go and attend its meet-
ings for mere out-oi-pocket expen-
ses~ Is it a charitable institution? 

Shri S. K. Dey': Therc are still 
people in this country-we are very 
happy -who are prepared to cham-
pion a worthy cause by taking out· 
"('pocket expenses. 

Shri U. M. Trivedi: Call it a chari-
table society. and we all will go. 

Shri S. K. Dey: All co-operatives 
are expected to be that. In this 
~ountry, Sir, all office-bearers in co-
operative institutions, even today, at 
least the bulk of them. work in an 
honorary capacity. 

Shri U. M. Trivedi: And then they 
will cut ,.each other's throat, 

Shri S. K. Dey: Then, 
examine the point made 
Gupta, 

we shall 
by Shri 

Shri Inder J. Malhotra: ,My name 
Is Malhotra and not Gupta, 

Shl'i S. K. Dey: I am sorry, We 
shall examine the question with 
reference to Jammu and Kashmir. 

As for the clauses in the Bill being 
undesirable and unprogressive, as 
the han. Member, Dr. Singhvi men· 
tioned yesterday and repeated' today, 

believe a lot of the so-called 
undesireble features of any, can be 
corrected by the rules of procedure 
which we shall be very careful in 
rraming, So, I move: 

"That the Bill, as amended, be 
passed" 

Mr. Speaker: The question is: 

1884 (SAKA) Assam Rifles 426 
(Amendment) Bill 

"That the Bill, as amended, be 
passed" 

The motion was adopted. 

ASSAM RIFLES (AMENDMENT) 
BILL 

Mr. Speaker: The House will now 
take up the consideration of the 
t\SS3m Rifles (Amendment) Bill, 

The Prime Minister and Minister 
!If External Affairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru): Sir. I beg to move: 

"That the Bill further to 
amend the Assam Rifles Act, 
1941. be taken into considera-
tion." 

This is a very simple Bill and I do 
not think I should take up the time 
of the House to go into the details. 
The first object is that the Assam 
Rifles Bill should apply to a larger 
area than Assam itself. In fact, even 
now the Assam Rifles are functioning 
round about Manipur and other parts 
which are not in Assam. Therefore, 
it is only fair that this should apply 
to that larger area. So, instead of 
specifying particular places where 
they should function and this should 
be applied, we have stated that the 
Act will apply to the whole of India. 
Naturaly, the Assam Rifles are 
usually stationed in the north east. 

The second amendment deals with 
certain protection, certain powers 
and functions in these areas. These 
are difficult areas. Here I am not 
referring to Nagaland, because it 
hardly applies to Nagaland. Because, 
in Nagaland other measures apply 
and the army is there, But in other 
areas which have not been declared 
for the purpose. the Assam Rifles 
cannot function adequately without 
these powers. 

I find that there are some amend-
ments to the Bill. I have considered 
them, but I cannot accept any of 
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[Shri Jawaharlal Nehru] 
them because they take away the 
protection given to these people, take 
away their authority to some extent 
which it is necessary in those places. 

As a matter of fact, the rules and 
procedure that apply are the Cri-
minal Procedure Code. But we can-
not rigidly apply the Criminal Pro-
cedure Code to those areas, because 
it will create difficulties. So, special 
provision is made in clause 3 of the 
Bill for departures from the regular 
procedure. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Assam Rifles Act, 1941, be 
taken into consideration." 
Shrimati Renu ChakravarUy: (Bar-

rackpore): Mr. Speaker, as far as the 
amendment goes in its efforts to give 
powers of police officer to the riflemen 
on duty in NEFA, Nagland and other 
border areas, the amending Bill seems 
ali right. But there are one or two 
points which I would like the hon. 
Prime Minister to clarify. 

On the Question of conferring 
magisterial powers on the Comman-
dants and Assistant Commandants 
there seems to be ,. c :;1 amount 
of fear in the minds of people in Naga-
land and NEFA. They feCi that it is 
much better that the riflemen who are 
actually going to carry out the police 
duty come under the civilians and th~ 
magisterial powers should be wielded 
by the civilian authorities. As a matter 
of fact, I am told that in Nagaland 
they have already applied for the set-
ting up of a police force. I believe 
the Ministry has considered it and will 
probabJy be giving its consent to it. 
If this be so, it will mean that a cer-
tain section of those who will be carry-
ing out Police work will be under the 
civil authority while another section, 
that is, the Riflemen under the Assam 
Rifles, will be under the authority 
of the military Commandants 
and the Assistant Commandants. 
There is, I believe. in these 
areas a sort Of feeling between the 
military and the semi-military powers 

which are the Assam Riflemen. As a 
matter of fact, there is a growing 
estrangement between the two. Tbe 
men of the Assam Rifles are the people 
who bear the brunt in the border areas. 
They have to face all the difficultie~ 
of the situation there and they do not 
enjoy the same benefits which the 
military does. As it exists now, the 
giving of magisterial powers to the 
Commandants and the Assistant Com-
mandants may lead to certain bad 
results. Therefore since we are deve-
loping to a large extent the civil autho-
rity under those who are loyally 
co-operating for bringing Naguland 
back to peace and within the 01 bit of 
the Indian Union, it is better that we 
allow these people to function l'nder 
the civil authority as far as possible. 
Therefore this question of conferring 
maglstrial powers on the Comman-
d'ants and the Assistant Commandants 
is a point which needs some calrifi· 
cation as to why it is being brcught 
about. 

Regarding the question of giving the 
powers of a Police officer to the Assam 
Rifles, this will apply not only to those 
Who will be functioning in NEFA, 
Nagaland and other border areas but 
will also apply to all places, that is, 
wherever the Assam Rifles will be 
function:ng w'1 ,",r" ;t;, Tripura, 
Manipur or any other part of India. 
Here again, there WIll be a proper civil 
authority functioning. There will also 
be the Po lice force there. So, again 
here you will be giving a semi-mili-
tary organisation full powers of a 
Police officer. Whether that will be 
right or not will have to be looked 
into. 

But, on the whole, I think that in 
the peculiar circumstances 01 the 
border areas of NEFA and Nagaland 
where there are no regular Police 
forces as yet, until such time as the 
regular Police forCe comes mto exist-
ence this power of search and arrest 
may be given. This is what I would 
like to point out, that is, as soon 
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as there is a regular Police force esta-
lished there whether the Assam Rifles 
should continue to have the powers of 
a Police officer and whether magisterial 
powers should be conferred on the 
Commandants and the Assistant Com-
mandants or whether they should 
remain with the magistracy, that is, 
with the civil courts that exist in 
NEFA, Nagaland and these areas, 
must be considered carefully. 

Mr. Speaker: I think I "hou,d call 
the hon. Minister now. 

Shri U. M. Trivedi: (Mandsaur): No. 
Sir. 

Mr. Speaker: When no hon. Mem-
ber stands up what should I cio? 

Shri U. M. Trivlldi: I had scnt a 
chit saying that I would wish to speak 
on this. 

Mr. Speaker: Someone should rise 
in his seat so that I can call him. 

Shri U. M. Trivedi: I am sorry. 

Sir, the position to be c;pnsidered 
about the Assam Rifles (Amenament) 
Bill is whether we should have a con· 
solidated law for controlling the vari· 
ous armed forces of India appointed 
by the Government of .ndia. The 
Central Government has got autho-
rity under the Assam Rifles Act to 
control the appointment to the Assam 
Rifles and virtually that flows from 
the provision contained in the Seventh 
Schedule List I entry 2. This creates 
a good d'eal of 'difficulty in the admi-
nistration of law. Article 33 of the 
Constitution of India prevents the 
application of fundamental rights 
where the question of the armed !c.rces 
is concerned. On the one hand, we 
have this civil police force whose 
personnel is not discharging the duties 
of the military, or the Navy or the 
Air Force, yet, it is governed by the 
term Armed Forces of India. This 
question of these Armed Forces of 
India came to the forefront during 
this election for the first time. During 
this election, a move was 'made to 

secure votes for the ruling party from 
the so-called Armed Forces, namely 
the Central Reserve police forces and 
the Assam Rifles. The personnel 
number somewhere about 30,000. All 
these 30,000 votes were votes for the 
ruling party. Because, the Comman-
dant concerned and the Assistant 
Commandant concerned saw to it that 
the postal ballot paper was filled up 
In his presence. No rifleman, no 
sepoy, no soldier would dare to dis-
please the Commandant. 

The particular question that comes 
before me is the provision of article 
136 of the Constitution by which any 
order made under any law which 
governs the Armed forces is not ap-
pealable even in the Supreme Dourt 
of India. It creates 18 sort of conflict. 
I know, notwithstanding such provi-
sions, somehow, some advocates do 
succeed in side-tracking these pro-
visions because the Assistant Com-
mandant and the Commandant are 
desigIllated as Second class and First 
class magistrates which is being now 
done here in this case. Therefore, it 
is meet and proper that the Govern-
ment should recast the provisions 
whereby this Police force has been 
created. This police force must not 
be classified as the Armed Forces 01 
India. It is this classiflcation which 
must change when this amend-
ment is being brought. The object 
of the amendment is, to my 
mind, not a desirable one. Assistant 
Commandants ,are not trained in the 
administration of law. The Comman-
dants are neither so trained. The net 
result is this. Here is a soldier alleg-
ed to have done any harm to another 
soldier. The clause says: 

"Notwithstanding anything con-
tained in the Code of Criminal 
Procedure, 1898, the Central Go-
vernment may invest any Com-
mandant or Assis1lant Commandant 
with the powers of a Magistrate 
of anv class for the purpose of 
inquiring into or trying any 
offence committed by a rifleman 
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[Shri U. M. Trivedi] 
and punish3ble under this Act or 
any offence cornmi~~.;d by a rifleman 
against the person or property of 
another rifleman or of any pE'rson 
acting with or assisting the A,sam 
Rifles." 

My whole objection patently is against 
this provision. I know of several 
cases because I live at a place where 
the Central Reserve Police has its 
headquarters. This difficulty always 
arises. One rifleman or one soldier is 
not liked by the Assistant Comman-
dant. A fake case is m3de out. He 
makes a complaint that this man has 
stolen my cow, has stolen my goat, 
has taken watch, anything. This 
trial comes before the As;;istant Com-
mandant because this loss has been 
done to another rifleman. I hope, Sir, 
that you are following my line of 
argument. The phrase here is 'any 
offence committed by a rifleman 
against the person or property of an-
other rifleman .. '. Now, any type or 
any kind of offence that could be 
committcd could be committed by 
one rifleman .against another; ther., 
the Commandant or the Assistant 
Commandant will sit in judgment. 
His judgment will be the judgment of 
a biassed person. He decides what 
should be done, and he sends the 
rifleman to j ail. Obstructions are 
created, and sometimes very success-
ful obstruction;; are there that this 
sentence which is awarded by the 
Commandant or the Assistant Com-
mand:mt, although it may be that of 
a person functioning ·as the magistrate 
under the law prevailing in the 
Armed Forces, is not challengeable 
even in the Supreme Court, what to 
talk of the ordinary courts or the 
sessions courts. 

The drafting of this Bill is not so 
very bad as that of the Bill which we 
had yesterday. But the opera-tion of 
the law which is proposed in the pre-
sent Bill will require deep considera-
tion, with this object in view namely 
that biassed Officers, or officers who 
would be naturally biassed, • should 

not sit in judgment between man and 
man. In the Army Act, there is a 
very nice provision that even the 
slightest bias in a court-martial will 
disqualify the man who sits as the 
courtmartial, or will disqualify even 
the judge-advocate. But here, the dis-
qualification will not apply. There-
fore, I submit that this may be taken 
note of by the hon. Law Minister who 
now seems to be in charge of this 
Bill in place of the Prime Minister, 
and' I hope that he will do his best 
to correct it. 

Shri Hem Darua (Gauhati): The 
Assam Rifles are a para-military 
orgamsation, and I would pay a com-
pliment to the boys constituting this 
orgamsation, who have done com-
mendable service, particulary in the 
NEFA and other trouble-spots of the 
far-eastern regions of India. When-
ever there is an abnormal situation 
anywhere, whether it be in the NEFA 
or in Nagaland, the services of the 
Assam Rifles are requisitioned, and 
they have laid down a very fine re-
cord of service for so long. That is 
why I want to congratulate the boys 
that constitute this organisation, par-
ticularly. 

Now, this gives scope to our tribal 
young men to get into the defence 
services, in a sense. They get the 
training ground in the Assam Rifles. 
During the last World War, under the 
British regime, the tribal people of 
the hills of Asam played a decisive 
part all over the world. They were 
in the defence services, all over the 
world, and they were encouraged to 
be there. But, then, the Assam Rifles. 
somehow or the other, played the 
part of an organisation that gave the 
basic training. That is why I want to 
congratulate, at the outset, the boys 
who constitute this service. 

The present Bill is a very simple 
one, but I have my grave doubts 
about ilnvesting the Commandant and 
the Assistant Commandant with these 
powers. The Assam Rifle~ function-
ed in the hill areas, in the NEF A or 
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in Nagaland, where there were trou-
bles, and where there was no admin-
istration such as we have here in the 
rest of the country. Under those 
abnoNllal conditions, certain abnormal 
laws or abnormal measures had to 
be adopted, and that was why possibly 
these measures were adopted. Thus, 
the Commandant was all in in all, 
or the Assistant Commandant was 
all in all, I want them to have the 
powers, so far as the discipline in the 
serVIces is concerned. But when it 
comes to a suit of a criminal or civil 
nature, I do not think that the power 
should vest with the Commandant or 
Assistant Commandant. 

There is another thing. In the hill 
areas, particularly in Nagaland, I 
know there nre Our jawans, army 
people, functioning. What about these 
people? When the civil authorities 
functioned there-they even now 
function to a great extent-when the 
Nagaland or Naga Hills was a part 
of the State of Assam, I know of 
army officers telling me about certain 
benefits the Assam police opera ting 
in the Naga hills enjoyed but 
which the boys belonging to the 
defence services were denied. For 
instance, the pc lice officers or police-
men w:lrking under the auspices or 
authority of tlle civil authorities 
when Nagaland was a part of Assam, 
enjoyed certain hill allowances for 
working there. But then the boys who 
have been working there to quell the 
hastile activities were denied this pri-
vilege. Naturally enough, I came ac-
ross army men telling me that they 
were denied these benefits and they 
should get them. I would say there 
i~ some sort of mental agitation among 
them on this score. 

If we have two organisations en-
gaged in a similar type of work but 
enjoying different privileges, natural-
ly enough there would be some sort 
of mental agitation. I do not think 
there was any physical agitation, but 
there was a mental agitation. If, and 

it is bound to be, police forces are 
going to be constituted for this area, 
for instance, in NEFA, where we are 
going to have a police force if not 
today, tomorrow, and in Nagaland as 
soon as it comes into being-and I 
welcome the coming into existence 
of Nagaland as early as possible-
when they would have their own 
police force, and then the benefits or 
advantages that the police forces en-
joy are denied t J ; he Assam Rilles 
men, naturally enough there might 
be some sort of mental agitation. 

I say that this power vested in the 
Commandant or Assistant Comman-
dant to try cases would impose a sort 
of diarchy even in the areas where 
the Assam Rifles men, particularly, 
are operating, for instance, in Naga-
land. There is a clause by which 
Government seek to extend the ambit 
of the Assam Rifles and make these 
rules applicable to the whole of India. 
But what about the rest of India? 
In the rest of I naia, there is a well-
ingrained civil authority. When tlUs 
power is given to the Commandant 
or Assistant Commandant to try caseS 
concerning the Assam Riflesmen it 
might so happen that this power 
might at times come into conflict with 
the civil power, and there might be 
some difficulty. So far as the hill 
ares are concerned, there might not 
be any difficutly for the present-but 
even there I visualise difficulty. But 
in the rest of India where civil autho-
rities function, there would be a sort 
of diarchy operating. Therefore, Let 
the civil rules- because the Assam 
Rifles is only a Semi-military orgaisa-
tion-operate in their case also so that 
we might bring them on a par with 
the rest of the citizens of India, in 
NEFA or Nagala'ld, 'v/herever thEY 
might be. 

In conclusion, I would once again 
pay my compliments to the young 
men constituting the Assam Rifles 
who have done a commendable job 
in the hilly areas of our north-eastern 
region. 
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Shri A. C. Guha (Barasat): Mr. 
Speaker, Sir, I think there will be 
general support for this Bill, parti-
cularly in view of the disturbed con-
ditions prevailing on the Assam border 
and in some places even within As-
sam. The Assam Rifles force occupies 
a peculiar position. It is neither a 
police force nor an army; it is some-
what in between the two. So there 
seems to be some anomaly as regards 
its functions and privileges. In some 
cases--I think in most cases-the 
members of this force act as soldiers 
of an anny battalion. But sometimes 
they have to do some police work also. 
The recent escape of two batches of 
Naga hostiles from the Assam border 
to East Pakistan has, I think, brought 
in a certain amount of criticism on the 
Assam Rifles' as also on the soldiers 
operating there. Considering the con-
ditions in the Assam border, the exis-
tence of the N aga hostiles and also 
the hostile attitude of Pakistan, it is 
necessarv tha t the Assam Rifles 
should b~ strengthened and given ade-
quate powers to render the service 
expected of them. 

At the same time, it should be re-
membered that the Assam Rifles Act 
was passed in 1941, during the second 
world war. Any enactment passed 
then relating to the Assam border 
which was a very much active border 
during those days must have been pas-
sed On the consideration of the war 
condi tions prevailing there. So 1 
think the Act operating so long re-
quires some reconsideration at the 
hands of Government. It should be 
considered whether the powers and 
privileges under the Act should be 
modelled on normal conditions or the 
Assam Rifles Act which was passed 
under war conditions in 1941 should 
continue as it is. 

The House will remember that in 
1941 there was a great danger of 
invasion from the eastern side of 
India-I should not say that there 
was great danger, becaus'} I think 
many of us were th~n welcoming ~n 
invasiOn from that Side. Anyhow, In 
the backeround of those conditions, 

this Act was passed. Now, though 
there are no war conditions there 
similar to those during the s(:cond 
world war, conditions on the Assam 
border are very much disturbed. 
Armed mCUSSlons from Pakistan 
On that border are frequent 
now. That is why think certain 
modifications should be made and new 
powers given to the Assam Rifiles so 
that they may operate properly. 

In the Statement of Objects and 
Reasons, it has been mentioned that 
as the riflemen have to operate out-
side Assam and as they do not enjoy 
the powers of ordinary policemen, this 
Bill is intended to give them certain 
special powers. It says: 

"The riflement are posted for 
duty in the NEFA, Nagaland and 
other border areas where there are 
no regular police forces. During 
the discharge of their duties, it is 
necessary for them to make 
searches, arrests etc. To enable 
them to make searches, arrests etc., 
it is proposed to confer on them 
the powers of a police officer". 

Nagaland is going to be converted 
inlO a separate State by an enactment 
ot this House including a Constitution 
amendment. But 8fl far NEFA is 
concerned, it continues to form a part 
of Assam, at least notionally. I do 
not know whether there would be 
any legal difficulty for the riflemen 
to operate in NEFA as policemen. 
Anyhow, I think today or tomorroW 
NEFA will have to be separated from 
Assam. That is the presumption or 
assumption of this Bill. So, I support 
the provision to give extended powers 
to the riflemen, and also the powers 
to be given to the Commandant and 
Assistant Commandant for the trial of 
any offending rifleman in the course 
of' his duty. That is a very essential 
thing if this body is expected to work 
as a disciplined military force. 

13.00 hrs. 

Before concluding, I would likc to 
draw the attention of the Government 
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as also of the Minister in charge to 
section 12 of the exi~ting Act, which 
reads: 

"The Central Government may, 
as regards the Assam Rifles, make 
such orders and rules consistent 
with this Act." 

But these rules are not placed on tho 
Table 01 the House. It is the con-
vention now that the rules made under 
every Act-are laid on the Table of thl' 
House. Though there is n~ amend· 
ment to that effect, I hope the Gove-
rnment will adhere to the convention 
in this case also, and that you, Mr. 
Speaker, as the custodian of the privi· 
leges of the House, will see to it that 
this provision of subordinate legisla· 
tion is brought under the control of 
this House, so that the rules framed 
under section 12 may be laid on the 
Table of the House, 

With these few words, I support this 
Bill. 

Shr! Tyag! (Dehra Dun): I am 
completely in support of the proposal 
this Bill contains. I do not think 
there is any valid objection to the 
practicability in working of these 
clauses. 

My hon. frienlis who are not aware 
of the army discipline might perhaps 
feel that some additional powers 
given to the Assam Rifles might be 
misused. That might be a doubt in 
the minds of many, but factually 
speaking the army is strong not only 
because of its training, but primarily 
because Of its self-suffic:ency as far as 
discipline is concerned, If cases of in-
discipline that occur in the army were 
to go to outside courts, and jf soldiers 
were given the privilege like ordi-
nary citizens to approach civil and 
criminal courts in every case, the dis-
cipiline will be gone altogether, these 
cannot be any discipline in the army. 
Therefore, armies are kept absolutely 
self-sufficient as far as their internal 
dicipline is concerned. It is for this 
reasOn that the army is strong. Human 
psychology is such that they are better 

disciplined and a better-knit group, 
speaking psychologically, if they are 
self-sufficient from alI points of view. 
So, in the army, the authorities pro-
vide them with food, with clothes, 
every little need" of a soldier is met by 
the army itself, 

Sbrimati Renu Chakravartty: The 
Assam Rifles' conditions are d,iferent 
from those of the army, They do not 
get all the benefits of the army. 

Sllri Tyagi: That is what I am 
coming to. 

Therefore, actually speak;ng, the 
army is strong because there is no out-
side influence or outside interference 
in its discipline. It is for this purpose 
that the Minister has rightly thought 
of giving power to the Army Com-
manders to enquire into cases of in-
discipline within the force. 

This is a police force, no doubt. It 
goes out into an area which has most· 
ly a difficult terrain, and particularly 
now when Paikstan is hurling all 
sorts of threats both from the east 
and the west, it is very appropriate 
that this Assam Rifles must be stren-
gthened from the point of view of 
their r;ghts, privileges and authority 
In that terrain it is not possible for a 
soldier to get a warrant of arrest from 
a magistra teo A magistra te is not 
easily available. On the SPUr of a 
moment, culprit might escape into the 
wild terrain. If you have to surround 
his house and search, how can you 
wait for a magistrate to give you a 
warrant'! Therefore looking to the type 
of duties they are expected to per-
form-they are practically soldien 
for all purposes-they must be garbed 
wi th all POI ice powers and therefore 
these powers are right'ly given, 

My hon friend perhaps objected to 
the idea of magesterial powers being 
given to Co=ndants and Assistant 
Commandants to try any offences com. 
mitted by the subordinate soJd·ers. 
After all, we have to care for the 
liberties and the privileges of the 
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I Shri TyagiJ 
citizens also. We cannot allow a 
a policeman to go amok and do any-
thing unlawful to the c:tizens, because 
the primary care of this House is to 
protect the rights of a'l citizens and it 
is for this purpose that auth~rity is 
given to Commandants and Assistant 
Commandants to try those soldiers, SO 

that the soldiers might know that if 
they commit any excess 011 the citizens 
they will be tried immediately and 
punished. That must bp alway,; be· 
fore them. It is a sanction with the 
officers to proceed in the affair in a 
legal manner so that the soldiers may 
not act against the law. For this 
purpose, the magesterial powers must 
also be with the senior offi2ers, so that 
the soldiers might not go amok. There 
may be cases of shooting going On 
by rebels, or outsiders, Pakistanis, for 
instance, infiltrating, and action may 
have to lJe taken. So, there must be 
some curbs. They should not be given 
the fullest liberty to go any way they 
choose, or start shooting any man. It 
is very essential that when the soldiers 
are given greater liberties, thre must 
be greater curbs also in the use of 
those rights. I think the proposals 
contained in this Bill are very well-
balanced, and I think it will add to the 
ef!i.eiency of the Assam Rifles. 

I have some experience of the As-
sam Rifles. I know they have got a very 
bright history of service rendered in 
the past. They are really avery dis· 
ciplined force. For all practical pur· 
poses they are in army, and their dis-
cipline is as good as the discipline of 
the army, but because they have to 
perform these duties and functions of 
the nature of the police, these police 
powers must be given to them, so that 
they may be more effective, and in th2 
interests of the security of the border 
areas of the country, these powers 
must be given. I suport this Bill. 

Dr. M. S. Aney (Nagpur): May 
ask a question of Shri Tyagi.. Shri 
Trivedi has stated that so far as the 
misconduct of the soldier against any 
outllider is concerned, he has no ob-

jection to the appointment of the Com-
mandant as a magistrate. His main 
objection is that in a dispute between 
one soldier and another soldier the 
advantage which he gets 'under 
military law of an appeal against the 
court martial is not provided for 
here, it IS denied here. He wants that 
poin t to be cleared. 

Silri Tya~i: That is already there. 
in the Assam Rifles Act there is a pro-
v:sion for appeals. If a junior 
official gives a punishment, it is not 
final; the solider can go to the senior 
otficer. Discipline tan be maintain-
ed only if these disciplinary proceC'd-
ings are vested in the Assam Rifles 
themselves. If they we're to go outs'de 
authoriti.'s they will become as bad as 
the civil administration is becoming. 
Everybody has got a right to appenl 
here and there. 

Shri D. C. Sharma (Gurdaspur): 
Mr. Speaker, Sir, no child of India can 
claim ignorance of the splendid role 
that the Assam Rifles have played in 
the security of this country, especially 
the defence of our border. I feel that 
no Member of Parliament can say that 
the record of. those persons who con-
stitute the Assam Rifles has been of 
such a nature as not to make every 
Indian feel grateful to them. I, there_ 
fore, approach thisBil] with feel-
ings of pride and thankfulness; and I 
think that is the prevailing climate in 
this House also when they are dealing 
with this Bill. 

Now, what are these Assam Rifles? 
There are some persons who say that 
they are like the Army; there are 
other persons who say that they are 
like the Police. I feel that the Assam 
Rifles are the bulwark of our safety 
on the border and they partake of the 
characteristics of both these un it~ of 
defence in our country. 

Shri Dari Vishnu Kamath (Hoshan-
gabad): Para-military. 

Shri D. C. Sharma: They are the 
~rmy plus and the Police plus. It 
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speaks very highly and creditably of 
the work they have done so fa~ that 
we are extending their powers be-
yond the borders of Assam. If their 
record had not been very good. I 
think. we would not have come for-
ward with this Bill. Their services 
are now in demand not only in Assam 
but also everywhere; and. thefore. we 
are trying to give them those powers 
which they will need in the discharge 
of their duties. 

What are the powers that We give 
them? We are trying to see that they 
do not suffer from any legal disabilities 
when they go to work outside Assam. 
For the purpose of the administration 
of the Assam Rifles we have 3 cah'-
!iories of persons. the Commandant, 
the Assistant Commandant and the 
Rifles. It is a regular hierarchy here 
as there are in other services. in the 
Army or in the Police. I feel that due 
weight is given to these cadres so far 
as privileges are concerned. The 
Commandant is going to have those 
powers which are worthy of him and 
the Assistant Commandant is gowg to 
have the powers which he requires. At 
the S3me time. the riflemen are also 
going to get some powers so that thc~' 
ean deal with those problems which 
arise in the cOll"se of the discharg" of 
their duties. 

The fact of the matter is this. Thes·, 
persons have to work in those areas 
Where normal conditions do not pre-
vail. Somebody has been talking 
about dyarchy, dyarchy between the 
Assam Rifles and the Police. I think 
that dyarchy is to be found more in 
the imagination of the hon. Member 
than elsewherf'. These people work 
in those areas where work is very 
difficult and when normal polic('men 
and normal security persons cannot 
Work. Therfore, the question of 
dyarchy will not arise in the case of 
these men. Thefore, I believe to 
give them some powers and privileges 
is not to give them powers and privi-
leges at the expense of the police Or 
any other person. It is just ~o arm 
them with those powers by means of 

which the effective discharge of their 
duties becomes possible. There is no 
dyarchy involved in this and they are 
not going to be opposed to the police 
or opposed to any other body. So this 
is not treadlng upon the toes of any 
other force in this country. 

It is necessary that they should be 
able to discharge their duties to ihe 
persons amongst whom they are placed. 
They have to do their onerous duties. 
Therefore. they have the ordinary 
powers of arrest and certain other 
things. It is not only that. They 
have not only to preserve order where 
they are but they have also to observe 
dIsciplinE among themselv~s. It is 
therefore said in the Stntement of 
Objects and Reasons-

"To facili ta te the inq Il.iry an d 
trial of offences committed by 
riflemen. it is also proposed to 
ronfer magisterial powers on the 
Commandants and Ass'stant Com-
mandants ... • 

There are some persons who have 
laken objectio1l to this. Thev have 
said that whenever such duties are 
performed. there is an element of 
!.Jias involved in it. I feel that the 
question of bias can be imported into 
any human relationship. There is no 
human relatiomhip known in this 
world which cannot be accused of 
b'as. Husbands have been accused of 
hias. Wives have been accused of 
bias; sometimes fathers have been 
accused of bias in favour of some 
children. So. bias is a weakness which 
is inherent in human nature. And, I 
do not think anybody in this world 
can claim that he is free from bias of 
one kind or other. But I must sa) 
that when we look at the records of the 
courts martial and the records of the 
judicial decisions of thQ Army people 
Hnd also the Assam Rifles. we come to 
the conclusion that th'ey have been as 
free from bias as it is humanly pos-
sible. Whereas the J10nnal human 
being suffers from so many di1Terpn( 
kinds of bias, these persons are there 
only suffering from one pull and that 
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is the pull of keeping the security of 
their country and the pull of doling 
out justice to those persons who are 
risking their lives, who are under-
taking very difficult jobs under their 
command. Their loyalty to the staff, 
their loyalty to 'the country are such 
things that will minimise the element 
of bias to the most infinitesimal point. 
Thefore, I think, the importation of 
bias into this relationship is somdhing 
which is not wholesome. 

But, I would Ike to make one sug-
gestion. These persons are doing their 
duty under very difficulty and trying 
circt¢;tances. All honour to them. 
When we are saddling them with diffi-
cult dut'~s, we must a1so look to the 
aspect Of their privileges. I do not 
say that they do not have enough 
privilege3. They have some privileges. 
But I feel that corresponding priVIle-
ges should be given to them, corespon-
ding with the increase in their duties. 
I hope the hon. Minister in ch~rge of 
the BilJ will look into that aspect and 
will see to it that the Assam Rifles 
do not suffer in this respect in eom-
parison with any other similar body of 
men who are doing similar work. 

As Shri Guha pointed out the rules 
which are going to be framed under 
this Act wilJ be laid on the Table of 
the House as is the normal practice 
so that if some of us w~nt to raise any 
discussion on that we should be in a 
position to do so. With these words, 
I welcome this BiIJ and I send my re-
gards to all those persons who are 
trying to guard our borders and are 
doing a difficult job splendidly well in 
the best traditions of our army and of 
our country. 

15fT ~ ~ (~) : ~ 
q'i'!:~, ~)lfi'!:mr ~ ~ ~~ 
~ lfft ftqfu: If ~ ~ ~ ;r@ ~ I 
~f<A' ~'lfg ~;mm ~ f.I; ;;r.r ~ ~tt­
f~~~~~R;q ~ ~ ~ 
~...-r~~<'f)~~~~fl!i 
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i!\T ;;rr~ f.!; ;:;it ~ fcrUlft ~ ~ ;a;:r 
!fiT ~ iii <'I'rT ~ ~ri' I ~ 
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q'T ~ iii ~ 'liT if@ ~;;rr ~ I 
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Shri J. N. Hazarika (Dibrugarh): 
Sir, I fully support this Bill because 
b/ this Bill we nre going to extend the 
services of the Assam Rifles not only 
in :he border areas in Assam but in 
many other place". I think this Bill 
is already delayed. This Act was 
passed in 1941 in ;)J'der to see that the 
,.Clst€rn borders are carefully secured. 
Now we have gat troubles not only in 
that border but also in the northern 
border and, therefore, the' extension 
of its services is very much needed. 

Secondly, Assam Riflos is a police 
force as well as a military force. It 
is military in the serue t:haJt it is 
working for the security of that area 
and it is police beeaU.'le it goes to the 
'aid of the civil authorities for keeping 
the normal law and order. That is 
why there is no justice in denying 
them this kind of power given to the 
police officer. So, this provision is 
m '5t welcome so that 1Jhe comman-
dant or the assistant commandant 
could settle dispwtes specifled in the 
Bill. There will be mare discipline 
and more strength in the Assam 
.Rifles. Therefore, I suPPort the pro-
vision granJt:ing this power as envi-
saged in the Bill. I support the Bill 
!IJld request the House 'flo pass it. 

The Minister of Law (Shrl A. K. 
Sen): Mr. Speaker, before I say any-
thing else, may I express the gratitude 
of the Government for the almost Wli-
versal appreciation of this House for 
th" splendid work dOO1Je by the Assam 
Rifles and in the most ,trying circum-
stance.>. I have no doubt that when 
W"lis deep appreciation is conveyPd to 
the members of 1Jhe Assam Rifles they 
will appreciate the same in the spirit 
in which it has been expressed hel'e. 
We wish them well and I have no 
doubt that .thi3 House will assist them 
n the best possible way whether by 

alt,er.ing the existing Act in a suitable 
manner or otherwise so that the diffi-
~ult work they have to hailldle not 
only in Assam but in the periphery is 
c1o~e fairthfUJ],Jy and to a successful 
concl!l3'~on. 

May I say that most of the ratheI 
~<'Ept ica,l remarks of certain hon. 
Members have, I think, been made as 
a result of lack at Wlderstanding of 
the pur:pose and scope d the altera-
tions suggested ;n the Bill. The second 
~lause is absolutely necessary. There 
has been no criticism against that 
cia use bee a use the ABsal n Rifles are 
today operating in Nagaland and in 
NEF A and tomorrow possibly in other 
areas and, therefore, it is absolutely 
essential that the Act must apply to 
the whole country instead of being 
confined to Assam only. Alteration of 
sect'on 10 has been necessitated simply 
b~ause of the fact that today the 
operations are nat conducted by the 
~ommandant or the assistant com-
mandant in person everywhere. In 
the olden days there were hardly any 
operations undertaken which were 
not conducted under the direct su~­
vision either of the comm8llldant or 01 
the assiman.t commandant. But today 
the ordinary members have spread In 
mDst places and they o~ate without 
the commandant or as!JistallJt com-
mandant being present in person. So, 
they have to carry Dut many orders 
on their own responsibqity and 
"<'cording to. the lOflrict law of torts 
which obtains in thi'S country as in 
ot.her countries '!hey would b" liabll', 
possibly. to claims and mere citathn 
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of a lawful order would not be 
enough. ThaJt would have been 
'-"lOUgh if the assistaart commandant or 
lh~ commandant was present. Undw 
the Act as it stands at pre.>ent that 
protection to the ordinary rifleman 
who has to perfcTUl on'erous duNe. 
",-as absent. It is, therefore, most 
neces.~ary that the immunity that i" 
granted to the comm8Jndant and the 
assistant =andan't should in all 
fairness b~ extended <to the ordinary 
infantryman who is called th~ rifle-
man under the Act, who perform> 
most of the important duties today. ] 
have no doubt that when that is 
appreciated no objection could be 
I'aised to it. 

What is it that we intend to extend 
(0 him? First of all, there are the 
pri\'ilcg~s which are gI'anted under 
section 125 of the IndiaIl Evidence Act 
and also ,the other provi:5tons like sec·· 
(;ons 42 and 43 of the Police Act 
which were extended tel the comman-
dant and the assistant commandant. 
Section 125 of the Evidence Act pre-
vents tJh.e extraction of any evidence 
from a rifleman or a polic"eman with 
regard to the source of information. 
This is most importan~. When the:! 
have to operate on secret informatio."l 
in dist.urbed areas, it is of the utmost 
importance that the sources of infor-
mation should 110t be disclosed. That 
is Why under section 125 of the Evi· 
dence Act, it was not competent fo!!' a 
nlugistrate nr a police officer to com-
p£'l to disclose hi;; source of informa-
lion ann thalt immuniiv L. extended 
to the ordi.mITy rifleman because he 
has to act on that infonnatioo receiv-
ed from manv fn·endly sources in 
disturbed area~ like N;galand where 
h!! has to operate. Then, in anv suit 
or proceedinff. the commandant could 
receive c,omplete immunity by cita· 
tion of th(> l.awful order. but the riffe-
men could 110t. Now, tha~ power is 
e"tfnded to the riflemen under sub· 
section (2) of section 10 of tiIle orl.gi-
nal Act. 

Then we provide the necessary 
corollarY that such.. plea may be prov-
r-d by the production of the warrant 

01' order. Just merely by producing 
a warrant or order he shows tlhe law-
ful authority 8IIld. gets immunity 
which was originahly ex1lended to the 
commandant and the sub-commandant 
only. 

Then, 'Uooer sub-section (4) we 
ex«,na the immunity of sectL:ll1s 42 
and 43 of the Police Act which wao 
extended onuyto the commandant and 
the sub-comm<mdant. This puts a 
limit of time within which proceed-
in gs f1hall be brought. This is in line 
with the Public Authorities Pr:>tection 
Act obtaining in Engla.Illd so that a 
public officC!!' performing difficult 
du:ies may not be under the threat 01 
prosecu.i:ion or subject to a civil pro-
('ced:ng hanging Over his hea.d fOlr 
),ears; and before evidence can be 
obliterated or evidence wi1l dis-
ap]X'ar, a rooscmab'e limit of tilne is 
sft fO!!' the launching of any proceed-
ing against all such officers. We have 
the Public Authorities Protection Act.; 
Wl' have the Judicial Officers' Protec-
tion Act and various obher Aom which 
provide us with a particular time· 
limit within which proceedings are 
brn,ught. This was originally avail-
abk to the commandant and the sub-
r'ommandant only. We now extend it 
t.o thE' others. 

The whole thing has been necessi-
tated by reason of the fact thai!; today 
the OPe!l'ations are so widesp!read that 
it. is impossible for <bhe commandant 
~nd the sub-commandant to be p!re-
"ent itIl peroon everywhere, and the 
ol'dinary rift-eman is to take OV'e1r the 
itutv of the commandant in many 
f\re~'. It ,is the altered nature of the 
dutir, which has necess:l\.aited the ex-
l,eM' on of the cor:igill1.al immunities 
availab'c emly to the commandant and 
the sub-oominandant ,to the ordinary 
infan<trymen. 

WLth regm-d to section lOA. an that 
we have provided is rtlhaJt the com-
mandan~ and the assdstant comman-
dant who have the power to enter 
upon an adjudicat.ion wiiLl be invested 
with powers of a first-C'lass. magistrate. 
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In trying offences against the Act 
itself by members of the forces, let 
us not 0011fll>'e H W1th offences which 
are committed o'.,c3ide 1Jhe forces. I'hat 
would be oj)e'IJ.-'he civil and criminal 
acl~-to the ordinary oourts. This is 
in answer to the hon. Member, Shri .. 
mati Renu Chakravartty who raised 
a little apprehension with rega:rd to 
that. With I'2gard to the offences 
emnmitted under the other provisions, 
the ordinary courts shall funotion. 
These adjudications are in re1afon to 
Ww offences under sections 6 and 7 'ot 
the Act itself, where the members of 
thE' fO'l"oes are made liable [,",r breaches 
of disc,ipline, disobedience of the law-
ful orders and OI!iher acts of commi3-
"iOll and omission which are made 
punishablE' for the purpose of -preserv-
ing discipline of the forces. When an 
ocdinary infantryman refuses to obey 
lawful orders the punishment is up to 
transpoll'ta1i(}n for life. With regqrd 
to these offences the forum fall' adju-
dication is, loke the martial law tribu-
nal. tihe commandMl1 and the "ub-
commandant of the force itself. It is 
~hr-re. therefore, that we have given 
him the power of the first-class 
magistrate. 

Some of the amendments a:re d,,-
;;igned to convert them in~o a court 
and make them liable to the proceed-
ings under the Criminal Procedure 
Code. That would be impossible to 
work out because like all martial law 
courts, they have to fc,llow all the 
nf>cessa:rv essential. of a regulacr- conrt 
and vet Hlev must be governed by the 
Cri~.inal Procedure Code, and thqt 
w.ill make them subject to the inci-
deTl{'e of the provision> of the Cr;mi-
on.! ProceduJ"<> Code, such as revi~i()'l 

and various otheor fetters tha1 will 
make it impossible f0r such tri.buna1~ 

to function. 
These are my subm,j""jons and 

commend the motion for consideor8ltion 
of the Bill to the a~nce of ~ht! 
House. 

Mr. Speaker: The question is: 

"That the Bill fU!I'ther to amend 
the Assam Rifles Act, 1941, be 
taken into consid£'ratio:n." 

1339 (Ai)LSD-7. 

The motion wa.s adopted. 

Mr. Speaker: Now, the House will 
take u.p clause-by-clause coosidera· 
lion of the BiLl. 

Dr. L. M. Sln,hvl (Jodhpur): Sir, 
I am aware that it is possible under 
Ilh~ rules of proCedure for the Speaker, 
either when th€!I'e is no amendment or 
when the Speaker may deem fit, to 
allow the clause-by-clause discussion 
on the same day on which the motion 
(r,I consideration is malde. But I sub-
mit and this I submit particularly 
bec~use yesterday a simiI.a.r point CIt 
order was raised in this House. 

Rul .. 75, the language of which is 
ckax, is intended to debar any clause-
by· clause discussion of the BiH on the 
s~e day on which a moti~n for con-
sideration under rule 74 is made. Now, 
it is true that in case when an 
all''endment is not made or when the 
Speaker may 50 desire or may comi-
del' it proper under ,rule 88, in his dis-
cretion, may Billow a clause-by-dause 
discussion on the same day, but since 
lhe normal ruJe of pI'OCedure under 
rule 75 is tth.81t a olause-by-c18lU3e di~­
cuss ion will n,ril take place on the 
same day, tihe Speaker must say th!lt 
notwithstanding tihe norma1 1'UIIe of 
procedure under rule 75 he allows a 
cl~use-by-c18use discussiOill on the 
same day. 

I submit that rule 75 actually 
c{)vers the normal :rule of procedure 
and rule 88 is an exception or adapta-
tion of it. Since the exoeption has 
been put into operation, the Speaker 
may!l!l.y tn,!~ notwithstan<Hng the 
ordinary rules of procedUll'e he sJlows 
a clause-by-daMe di8cu.ssion under 
rule 99. 

ShrJ Tyalti: In that case the Speaker 
h as got the right to allow it. 

Mr. Speaker: In the .ft.rst Jjiaee, the 
hon. Member must reali®e 'that at 
le35t the Speaker has the po-r ~o 
take up olause-by-clause eon8lIdera-
tion, and ·becIa~ I have callt!d up the 
n£xt stage, and took tIIp claUltt'.;.by-
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clliuse consideration, thIere cllIll110t be 
any objection to that. 

SecOlIldly, I do not agree with the 
hen. Member that rule 75 debaJrs dis-
cussion on cla~ 0IIl 1Ihe day on 
which general discussion is held. He 
has PUt 1ihat interpretation on the 
wording Of rule 75. He will kindly 
lo:}k into n, and to the stage where 
we are: The heading indicates what 
we have to do. It says, "Di.sou:s&cm 
of principle of Bill". The emphasis is 
not on the day on which any motion 
referred to as taken up for coosidera-
tion. But the emphasis is, and the 
objective is, on the day when it is 
taken up for cC>Il3ideration or 0IIl .any 
other day to which it might be post-
poned and consideration might be had, 
on the nature of the discussion; that 
is What discussion shan it be. It 
w~uld be only on the general prin-
ciples of the ~il1 and the details of 
the Bi:11 shall not be discussed during 
that stage. This is the objective of 
thi!; rule 75. Of course, because the 
words "on the day" are written, it 
might be interpreted that it is intend-
ed that on that very partieular day, 
further progress of clause-by-clause 
consideration might not take place. 
But if we just see the Whole an'BIlge-
ment of the rules, we will come to 
this conclusion thM here we are OIIlly 
on the discusmon. Miler rule 75. we 
come to "Persons by Whom motions 
may be made" and then "Notice of 
amendments". FinalJy, it is under 
rule 86 1Ihat we come to the 8tage of 
mode of m"Ving amendments. It BaY8: 

"When a motion that a Bill be 
taken into consideration has been 
earned, any member may, when 
called upon by 1he Sppaker, move 
an amendment to the Bill .... " 

After that. clause 88 .provides that, 

''Notwithstanding anythmg con-
tained ilII these rules, 1Ihe Speaker 
may, when a motion that a BI11 
be taken into consideration ha;s 
been carried, 8UbmIDt the Bill. or 
any pari of the Bill, to the House 
clause-by-claUlle," 

Therefore, the interpretation which 
lJJP hon Member put on rule 75 is not 
toe correct one that whElIJ. the gene-
ral discussion is over, we ca·nnot dis-
cuss it clause-by-clause on the same 
day. That was not the iIlltenltion of 
that ru:le. If there is any mlsappre-
hension on account of ilJhe words "on 
the day", that is amply laid at rest by 
rule 88, which gives the power to the 
Speaker to take up ,the Bill clause-
by-clause. S:), when I take up cla'use-
by-clause, there ought not to be any 
question about that. 

Shri Tyagi: In that case, yesterday's 
J'Uling by the Deputy-Speaker was 
also quite in order, there was nothing 
objectionable. 

Mr. Speaker: There is no objection 
to that. 

Dr. L. M. Singhvi: I wish to submit 
that the very reason which you men-
tioned that thc words "on the day" 
arc not to be emphasi3ed because of 
what is contained in rule 88 and rule 
90, may be adduced in favour of my 
point, because if this was the normal 
procedure, no exception need be in· 
corporated. From the fact that an 
exception has been provided, it is very 
clear what the normal procedure is 
After all, the expression is "on the 
day". A day wHl mean a day and it 
will not mean the period of discwrsion 
on the same day. 

Mr. Speaker: What it means to me 
[ have said and I ihave given the de-
cision. Now, we take the Bill clauge-
by-clause. 

Mr. Speaker: The question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 
Ctau.se 2 was added to the Bill. 

ClallSe 3- (Substitution of new section 
for section 10) 

Mr. Speaker: Shri Bade has given 
m~tice of some amendments, but he 
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is not pregelnt. Is SOO P. R. Patel 
moving his amendments? 

Shrl P. R. Patel (Patan): Yes, Sir. 
1 am moving amendments Nos. 5 and 
6. I beg Ito move: 

(i) Page I, line 16, after "autho-
1':ty" insert "or in discharge 01 
duty" (5) 

(ii) Page I, line 20, after "the 
act" insert "or evidence" (6) 

Mr. Speaker: Does he want to say 
llIny,thing? 

Shri P. R. Patel: I do not want to 
say any,thing. But I would say one 
thing .. ,. 

Mr. Speaker: Would that one thing 
not be included in anything? 

Shri P. R. Patel: The idea in amend-
ing section 10 of the main Act is to 
give pro"ecthm to the riflemen. To 
rt'ffi"OVe any suspicion, I want to add 
the words "or in discharge of duty", 
te) give more protection to libe rifle-
man. That is the only idea behind it 
and I hope the Minister will accept it. 

Shri Hal'l Vishnu Kamath: Sir, I 
submit that there is a curious incon-
sistency between the provisions of 
sub-clause (2) and sub-clause (3) of 
the proposed new section 10. A close 
look at both these sub-clauses will 
substantiate the point I am about to 
make. Sub-clause (2) provides that, 

"(2) In any suit or proceeding 
against a Commandant, Assistant 
Commandant or rifleman for any 
act done by him in pursurance of 
a warrant or order of a competent 
authority.-

mark the words "competent autho· 
rity"-

"it shall be lawful for him to 
plead that such act was done by 
him under the authority of such 
warrant or order." 

Sub-clause (3)---4he last portion, the 
tail-piece of this sub-clause reads like 

this. I would rather' read the whole 
sub-clause: 

"Any such plea may be proved 
by the production of the warrant 
or order directing the act, and if 
it is so proved, the Commandant, 
Assistant Commandant or rifle-
man, as the case may be, shall 
thereupon be discharged from 
liability in respect of the act so 
done by him, notwithstanding any 
defect in the jurisdiction of the 
authority which issued such war-
rant or order." 

Mark these words again: "Notwith-
standing any defect in the jurisdiction 
of the authority". Sub-clause (2) 
makes it clear that it should be a 
competent authority. The word 
'competent' is very well defined in 
law. Competent means not only com-
petent in terms of powers, but also 
cc>mpetent in terms of jurisdiction. 
Unless the authority has powers 
vested in it with regard to jurisdic. 
tion as well as power, it is not a com-
petent authority. 

Sub-clause (3) says that the person 
has got to produce a warrant or order 
to prove to the court or the investi~ 

gating authority that whatever ae l 

was done by him was done in pursu· 
ance of a warrant or order issued by 
a competent authority. But sub-clause 
(3) goes further and says "notwith-
standing anv defect in jurisdiction", 
which means it Is not a competent 
authority. 

Mr. Speaker: It would be declared 
under the rules that such and such 
authority would be competent autho-
rity and would exercise jurisdiction 
within such and such areas. Suppos-
In~ a competent authority having 
jurisdiction in a particular area, by 
mistake, issues a warrant for an area 
wnich is not within h.s jurisdiction. , .. 

Shrl Han Vishnu Kamath: How 
can he be competent for that areaT 

Mr. Speaker: It was a competent 
authority to issue warrant for a parti-
cular area. 
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Shrl Harl ~ishDu Kamath: 'Com-
petent' means competent in all res-
pects. How can it be partly compe-
tent and partly incompetent? 

Mr. Speaker: A magistrate has 
jurisdiction within a territorial limit. 
He can make a mistake by issuing a 
warrant outside it. That would be a 
mistake He has no authority to do 
it. He has no jurisdiction to do it. 

Shri P. R. Patel: Then it would be 
an illegal warrant. 

Mr. Speaker: Maybe, but the person 
who exercises functions under that 
warrant must be absolved of the res-
ponsibility. The question is to safe-
guard and provide protection to the 
rifleman. Suppose the competent 
authority makes a mistake. The rifle-
man is to be protected, because he 
bon.'l fide obeys the order of the 
COI"'lmandant or whoever issues it. 
That rifleman must be protected, 
whatever action you might take 
against the man who was not com-
petent to issue the oy ~er. So far as 
the rifleman is concell. ri, he has not 
done any fault. If he hal> obeyed the 
orders under the bona fide belief that 
the man superior to him has authority 
to issue that order, he should not be 
punished, whatever other proceeding 
may be taken against the man who 
has made that mistake. 

Sliri Tyagl: My friend "eerns to 
huve misunderstood it. The authority 
Is not in any way relaxed in sub-
clause (3). It says, "notwithstanding 
any defect in the jurisdiction". Sup-
pose the authority issues a warrant 
and he is to arrest somebody. But 
that man absconds to some area which 
is not within the jurisdiction of that 
authority. He has to run and arrest 
that person in the other area. There-
fore, the warrant was duly issued by 
a proper authority, but the jurisdic-
tion regarding the area in which it 
has to operate may change. 

Mr. Speaker: That would be a dlfte-
rent thing altogether. If the warrant 

only authorises the rifleman to arrest 
a man in one particular area and the 
man has gone to the other area, then 
the rifleman cannot proceed further, 
because it would then mean that he 
goes beyond the powers given to him 
by the warrant. 

Shrl Tyagl: What I was submitting 
is this. Suppose a warrant was issued, 
say, in a Pargana and the man con-
cerned absconded beyond that Par-
!,'ana or jumped a few yards on the 
other side. So long as the warrant 
was issued by a proper authority, the 
change of jurisdiction has been given. 

Mr. Speaker: If the warrant says 
that he must be arrested and appre-
hended within that Pargana, the 
rifleman would not go outside it. It 
he goes, then he goes beyond the 
powers given to him by the warrant. 

'But if the warrant says that such and 
such a man is to be arrested wherever 
found. then the warrant is issued 
beyond the jurisdiction or competence 
of that authority. In that case, cer-
tainly, the rifleman should not be 
punished. He should not be punished 
if there is a defect in the warrant. 
Simply because he has obeyed the 
orders issued by the competent autho-
rity and the authority was not com-
petent to issue such a warrant, he 
should not be punished. 

Shri Hari Vishnu Kamath: Mr. 
Speaker, Sir, you will be pleased to 
see, and the House will also appre-
ciate, that this clause (3) is wide in 
its application. It does not apply to 
riflemen only. It applies to Com-
mandants, Assistant Commandants 
and others, who are fairly superior 
Officers, who may commit acts in 
pursuance of a warrant or order issued 
by some other higher authority. I 
do not know under whom a Com-
mandant will be functioning. 

Mr. Speaker: Whoever might be 
acting to execute that warrant will 
be safeguarded. He will be protected. 
If the competent authority is some-
body else, then the executing autho-



457 Assam Rifles SRAVANA 16, 1884 (SAKA) (Amendment) Bill 

rity will be safeguarded and pro-
tected in case there is some defect in 
the warrant so far as the jurisdiction 
is concerned. 

Shri H'arl Vishnu Kamath: Doubt 
still lingers in my mind, Sir, whether 
we can, in that case, still retain the 
words "competent authority" in sub-
clause (2). 

Mr. Speaker: Let us hear the Law 
Minister and see whether he can 
remove the doubt of the hon. 
Member. 

Shri A. K. Sen: Mr. Speaker, Sir, 
what you have said is perfectly right. 
This is a well known provision. of 
giving immunity to officers and men 
who have to act under orders of 
superior authorities and who cannot 
question thc jurisdiction of such 
superior authorities each time there 
is a warrant or an order. Apart from 
the question of warrant or order, let 
us take the question of a requisition. 
It authorises the requisitioning of 
property not being household effects 
or implements of trade or agriculture. 
Let us say tha t a magistrate issuing 
the order of jurisdiclion directs a 
Commandant or a rifleman to take 
possession of certain goods which hap-
pcn to be household goods or imple-
ments of agriculture. They cannot 
say that the magistrate has no juris-
diction to order the requisition of 
articles of agriculture or articles of 
trade. Yet he does so. Can the rifle-
men question him? A rifleman has 
to carry it out. When he is hauled 
up in a judicial proceeding for 
damages, he shows the warrant or 
order. Then there is a complete dis-
charge so far as he is concerned. This 
is in order to restrict the English 
Law of Torts which applies in this 
country, where the citation of superior 
authority is no defence. That is why 
there is the Judicial Authorities Pro-
tection Act. Shri Kamath has been 
a judicial officer himself. He knows' 
that he has immunity under the Judi-
cial Authorities Protection Act which, 
even if he passed an order without 

jurisdiction, gave him immunity pro-
vided he acted bona fide. 

Shri Hari Vishnu Kamath: That is 
not on all fou's with. this. 

Shri A. K. Sen: This is on all fours, 
because the magistrate would be 
guilty if he acts without jurisdiction 
according to Torts but for that 
immunity. 

Even now the Judicial Authorities 
Protection Act remains as a good piece 
of law, otherwise no judicial offieer 
can function if he is made liable as 
in Torts for every act where he over-
steps his jurisdiction. That is the 
point, Sir, and, if I may say so with 
all respect, you explained it, and I 
do not know why Shri Kamath who 
while acting as a magistrate himself 
having enjoyed the immunity through-
out should have any doubts now. 

Shri Har! Vishnu Kamath: That is 
old history. I did not do any such 
act. 

Shri A. K. Sen: Even if he did he 
would not have been made liable. 

Shri Priya Gupta (Katihar): That 
is why Shri Kamath left the post. 

Silri A. K. Sen: This simple provi-
sion of immunity is necessary. 

Regarding Shri Patel's amend-
ments, if you look at page I, line 20, 
you will find that it is completely out 
of place it we add the word 
"evidence". When the production of 
the warrant or order gives the 
immunity, where does evidence come 
in? There is no evidence here. The 
order itself is the evidence. 

His next amendment on page I, 
line 16, is also, you will find, out of 
place. The whole of this section is 
meant to cover cases of vicarious 
liability where the officer or the rifle· 
man concerned acts on the order or 
warrant of a superior. There is no 
question of any dischurge of duty 
hE're. 
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Shri Lahri Singh (Rohtak): The 

words "in good faith" should be put 
in here. 

Shri A. K. Sen: I am very sorry, 
Sir, the hon. Member has not tabled 
any amendment. Good faith is 
written into such things, as you know 
it yourself. Any act done in bad 
faith takes out the provision for 
immunity and the officer pleadmg 
immunity cannot avail himself of the 
immunity if it is proved that he acted 
in bad faith. Bad faith removes all 
immunity, that is the central princi-
ple of law, and that need not be cited 
here. 

Shri Lahri Singh: The defect may 
arise somewhere. The words "good 
faith" must be added here. It should 
read: "notwithstanding any defect in 
the jurisdiction of the authority whkh 
issued such warrant or order in good 
faith". Otherwise it will become very 
difficult to control such things. You 
cannot give such an unlimited autho-
rity. If you do not add these words, 
knowing fully well that he has not 
got the authority a person may do it. 

Mr. Speaker: We are here prot€:ct-
ing the men who execute the warrant 
and not those who issue it. 

Shri Lahri Singh: When a man goes 
to execute the warrant he may get 
into some conflict and he may be 
murdered there. What will be the 
position then. That is why I .ay that 
the words "good faith" must De added 
here. 

Sbri Tyagi: How can a rlfleman 
know that the warrant has been issued 
in good faith or in bad faith? 

Shri Lahri Singh: The authority 
which issues the warrant must do it 
in good faith. 

Mr, Speaker: We are not concerned 
here with the competent authority, 
whether its powers are bona fide or 
mala fide. We are only concerned with 
those people who are to carry out the 
warrants. 

Dr. M. S. Aney: The riflemen must 
act in good faith. Because he acts in 
good faith he enjoys the immumty. If 
he does not act in gOOd faith he can 
have no immunity at all. 

Shri Harl Vhhnu Kamath: May I, 
Sir, request you again to remove ano-
ther little doubt which is in my mind 
with regard to .... 

Shri Tyagi: He is so full of doubts 
that it is difficult to remove them. 

Shri Hari Vishnu Kamath: It is ~ood 
that all doubts are removed before an 
Act is passed, because as the Gita 

say' . "~<TllW:rr fqif~!l'f\1" 
whoever has got any doubt, 
that is removed .... 

unless 

Mr. Speaker: B1.,lt Gita presumes 
that the one who removes his doubts 
<hall have faith in it. 

Shri Hari Vishnu Kamath: All of us 
have got faith in the Gita. 

Now, with regard to the proposed 
amendments to clause 10 of the p~rent 
A,t-the last awo sub-clauses of this 
clause 3 of the Bill-clauses 10A(1) 
and (2)-,the first sub-clause seeks to 
confer powers on the Central 
Government to invest any Com-
mandant. Assistant Commandant 
or rifleman with any of the powers 
or duties conferred or imposed 
on a police officer or any class 
or grade by any law for the tinle be-
ing in force. The next one procee:1s 
to confer powers on the Central Gov-
ernment by investing any Comman-
dant or Assistant Commandant -no 
riflpmen here; that is proper-witll 
the powers of a Magistrate of any 
class for the purpose of inquiring into 
or trying any offence committed by a 
rifleman. 

14 1m. 
Now, with regard to the second 

one, I would like to ask, before 
proceed to the fl.rst, whether 

Government proposes to invest any 
of these Commandants or Assistant 
Commandants with, say, the powers 
of first class magistrates, becauae they 
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are not well-versed in magisterial 
!!latters and they are not experienced 
magistrates. It is wrong to invest II. 

raw Commandant with the powers of 
a first class magistrate. I hope the 
Minister will realise and appreciate 
that the powers of a first class magis-
tra te should not be conferred on a 
raw person who has not had the ex-
perience of a third class or second 
class magistrate. I wonder whether 
the Minister can give an assurance em 
behalf of the Prime Minister, who is 
in charge of the Bill. 

Shri Tyagi: What about honorary 
magistrates? 

Shri IIari Vishnu Kamath: They 
begin as third class, become second 
class and then first class magistrates. 
They do not straightway become first 
c lass magistrates. 

Mr. Speaker: He might come to his 
main point. 

Shri Bari Vishnu Kamath: I would 
like to know if he can-perhaps he 
can; I do not know; I suppose he is 
fully in charge now-give an assurance 
here that there is no such iptention 
of conferring powers far in excess of 
that for the time being enjoyed by the 
particular person, either Commandant 
or Assistant Commandant. It will be 
wholly unfair to confer very high 
magisterial powers on a person who 
has no experience of any magisterial 
work at all. 

Coming to the other point, I hope 
it is far from the intention of the 
Government to confer both police 
powers and magisterial powers on 
the same person, though within the 
ambit of these provisions the Govern-
ment can do whatever it likes. The 
same Commandant or Assistant Com-
mandant can be chosen if he is a 
favourite of the Gover~ment, 'if he 
is in the good books of the Govern-
ment, and invested with both police 
powers and magisterial powers. It 
does not debar the Government from 
conferring both powers on a parti-

cular person. I would request for a 
guarantee from the Government 
here-not merely an assurance but a 
guarantee-that the same person will 
not be invested with both police and 
magisterial powers, because under 
sub-clause (I) he can be invested 
with police powers ... 

Mr. &)teaker: What are these 
powers being conferred for? For Vlhat 
objective? They are not to try civi-
lians or do something of that nature. 
This is for the internal discipline bet-
ween riflemen, as is done in the army 
0: anywhere else. They must have 
those powers because they will have 
to deal with their subordinates and 
they have to maintain discipline. 
This is only for that purpose. Why 
should the hon. Member fear that 
they will not be able to rightly 
exercise their powers, so far as their 
subordinates are concerned? They 
are quite competent to exercise those 
powers. 

Shri Bari Vishnu Kamath: I am 
very grateful to you for the light you 
have thrown on this matter. 

Mr. Speaker: If it is light at all. 

Sbri Bari Vishnu Kamatb: But the 
difficulty is-it will not be a major 
difficulty-so far as the army is con-
cerned, there is a set law and salu-
tory conventions and practices deve-
loped governing these matt"rs. But 
here we are legislating in a manner 
which has created and produced cer-
tain obscurities, and those obscurities 
should be removed. Now, the Assam 
Rifles may function as you have 
stated earlier, anywhere in the whole 
of India, even in Bengal. 

Mr. Speaker: I have not been able 
to throw any light. So, I would ask 
the Law Minister to do it. 

Shrl Bari Vishnu Kamatb: Let him 
throw it, if he can. 

Shrl A. K. Sen: I do not know it I 
can lIIischarge this heavy responsibi-
lity of dispelling the doubts wb.ich 



AUGUST 7, 1962 (Amendment) Bill 

[Shri A. K. Sen] 
appear to be springing from a recital 
of the Gita. I think it will require 
Lord Krishna himself to dispel such 
ctoubts. 

Shri Bar! Vishnu Kamath: Gita 
r"moves doubts. 
the Gita. 

You have not read 
I 

Sbri A. K. Sen: With great respect 
to Shri Kamath, I may say that 
have read it '" thousand times. 

Shri Harl Vishnu Kamath: Then 
why do you say that doubts emanate 
!Tom the Gita? Gita dispels doubts; 
does not create doubts. 

Sml A, K. Sen: I know. 

Mr. Speaker: I ought to confess 
that there must not be any dispute 
about whether one has read it SO 
thoroughly. 

Shri Hari Vishnu Kamath: Sir, on 
a point of order. 

Mr. Speaker: Why should there be 
a quarrel on that? 

Shri Hari Vishnu Kamath: 
Minister says that it has arisen 
account of reading of the Gita. 
wholly wrong. He is not right. 
does not create doubts at all. 

Mr. Speaker: Order, order. 

The 
on 

It is 
Gita 

Shrt A. K. Sen: I was going to say 
that the doubts of the Gila were dis-
pelled by Lord Krishna. None of us 
can arrogate to ourselves that high 
position. Therefore, let us confine 
ourselves to doubts more mundane. 

Mr. Speaker: But Shri Kamath 
does not assume that he is Arjun. 

. Shri Harl Vishnu Kamath: I may 
like to be Arjun, but first, who will 
be Sri Krishna here? I would like to 
know that. 

Sbrl A. K. Sen: What is in his mind 
God alone knows. We can only 

know his mind from what he says. 
But he has been expressing nothing 
but doubts on a matter which, in my 
humble submission, admits of no 
doubt, as you have rightly pointed 
out. 

Shri lIarl Vishnu Kamath: You 
are a Minister and, therefore, you 
have no duobts. 

Shri A. K. Sen: Sir, as you have 
stated, these powers have been con-
ferred only for the purpose of adjudi-
cating the breaches of discipline and 
such oiher matters enjoined by the 
Act for the purpose of preserving 
the discipline of the force and to 
ensure that this force acts as an effi-
cienl ,,,mi-military force. That is 
all. And for this purpose I am afraid, 
we shJII be absolutely wrong if we 
think that others will be better 
suited to judge than these officers 
themselves under whom they act and 
they have to act. Therefore, in my 
submi.,.,ion, the Act rightly gives 
powers to these officers to determine 
the offences and to give the necessary 
punishment. Take the Martial Law 
Courts. How are these officers, who 
are not trained lawyers or trained 
magistrates, as Shri Kamath was 
once; called upon to adjudicate upon 
offences which would even justify 
the award of death penalty, which 
are done very often? And these 
officers discharge their duties admir-
ably. If on any points of law they 
need guidance, the Judge-Advocate-
General is called upon to assist them. 
So also here I have no duobt that no 
a~surance is needed to be given, 
eIther on behalf of the Prime Minis-
ter or myself, or the Government, 
because the public and this House, 
I have no doubt, have greater con-
fidence in the Government than 
Shri Kamath that they would not 
call upon such officers as would not 
be capable of discharging these res-
ponsibilities. 

Shri Hart Vishnu Kamath: Let us 
hope so. 
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Shri A. K. Sen: After all, these are 
our own people, our own infantrymen, 
our own officers. We have as much 
conc~rn for them as anybody else. 

W:th these words, I request that 
these amendments may not be pres-
sed, 

Shr! P. R. Patel: I would like to 
withdraw my amendments. 

Mr. Speaker: Has the hon. Member 
the leave of the House to withdraw 
his amendments? 

Some hon. Members: Yes. 

The amendments Nos. 5 and 6 were, 
by Leave, withdrawn. 

Mr. Speaker: The question is: 

"That clause 3 stand part of the 
Bill." • 

The motion was adopted. 

Clause 3 was added to the Bi!!. 

CLause I, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri A. K. Sen: On behalf of the 
Prime Minister I beg to move: 

"That the Bill be passed." 
Mr. Speaker: The question is: 

"That the Bill be passed." 
TI~e motion was adopted. 

14.09 hn.. 
EXTRADITION BILL 

Mr. Speaker: The House will now 
take up consideration of the Extradi-
tion Bill. 

The Minister of Law (Shri A. K. 
Sen): On behalf of the Prime Minis-
ter, I beg to move: 

"That the Bill to consolidate and 
amend the law relating to the 
extradition of fugitive crimi-
nals be taken into consideration." 

14.091 hrs. 

[MR. DEPUTY-SPEAKER in the Chair.] 

It will be remembered that this Bill 
was introduced and referred to a 
Select Committee in the last Parlia-
ment. 

The Joint Committee submitted its 
report and the Bill underwent revi-
sion as a result of the suggestions 
made in the Joint Committee. The 
suggestions made were not of a very 
basic character excepting with regard 
to the deletion of the offences which 
were specified separately for Com-
monwealth countries. The Joint 
Committee thought that the same 
offences should hold good with 
regard to the Commonwealth count-
ries as with regard to the rest of the 
W')rld so that, it will be remembered, 
the old odious crime of treason which 
was specified as applicahle to extra-
dition for Commonwealth countries 
might be omitted altogether from 
the list of extradition otfence~. 

The Law Commission which went 
into the subject felt that the extradi-
tion law of t.his country needed 
immediate revision. We h~ld been 
~o long governed by two separate 
Acts of the British Parliament with 
reglrd to this matter. The first was 
the Extradition Act pussed by the 
Parlicment in England and the 
second was the Fugitive Offenders 
Act which was also passed by the 
Parliament in England. With regard 
to the Fugitive Offenders Act it was 
held by the Supreme Court in 1955 
that that Act no longer applied after 
India became independent because it 
only applied to British possessions 
and India W JS not a British posses-
sion. 

With regard to the Extradition 
Act, this was pnctically impossible of 
application because it only applied 
to such countries as were specified 
by Orders in Council by the British 
Crown and we would certainly not 
be governed any more by Orders in 
Council passed by the British Crown. 
It was, therefore, thought imperative 
that the law of extradition should be 
consolidated and a new law should 
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[Shri A. K. Sen] 
be passed to be applicable to this 
~ountry. 

The scheme of this Act follows 
the well-known principles of inter-
national law which enjoin that as a 
part of our obligations in the comity 
of nations we should help each other 
in extraditing such criminals as 
ought to be extradited subject to 
some safeguards for the purpose of 
determining whether the criminal is 
actually a criminal or not or whether 
he is sought to be taken away only 
on political grounds or not. For this 
purpose safeguards have been pro-
vided enJommg upon adjudication 
before an extradition order is made. 

The Act takes recourse to two 
separate procedures, one for the Com-
nonwealth, that is chapter III, 
and the other for non-C<>m-
monwealth countries; but the offences 
are the same. The only difference 
between the Commonwealth countries 
and the non-Commonwealth countries 
is that in regard to the Common-
wealth countries the Central Govern-
ment has to endorse the warrant 
issued by a Commonwealth country 
as is recognised for this purpose as 
coming within the purview of the 
Act. It has to be notified by the 
Central Government as to which 
particular Commonwealth country 
comes within the purview of Cha]}ter 
III. After it is so brought within the 
purview of Chapter III, its warrant 
would operate on being endorsed 
by the Central Government and 
would then be executed by a magis-
trate after such enquiry as is 
enjoined in Chapter III itself. 

In regard to the non-c<>mmonwealth 
countries there has to be prior 
adjudication and prior determination 
of a prima facie case and thereupon 
a warrant is to be issued by the 
magistrate concerned. 

The subject is more or less of a non-
controversial nature. We have pro-
vided in the Bill sufficient safeguards 
for the purpOSe of seeing that no one 
is extradited for offences which are of 

a political nature. That safeguard, it 
will be noticed, will be found in clause 
31 which says: 

"A fugitive criminal shall not 
be surrendered or' returned to a 
foreign Statt "I' commonwealth 
country-

(a) if the offence in respect of 
which his surrender is sought is 
of a political character or if he 
proves to the satisfaction, of tbe 
magistrate or court before whom 
he may be produced or of the 
Central Government that the re-
quisition or warrant for his sur-
render has, in fact been made 
with a view to try ~r punish him 
for an off,cnce of a political cha-
racter;" ~ 

May I suggest a verbal alteration 
which is of a grammatical nature, 
namely, for, "with a view to try or 
punish him" it should be "with a view 
to trying or punishing him'? Those 
lpUer, have gone out; otherwise, it 
will be grammaticalJy wrong. May 
that be treated as corrected without a 
formal amendment? 

It further says: 

"(b) if prosecution for the 
offence in respect of which his 
surrender is sought is according 
to the law of that State or country 
barred by time;" 

so that a man may not be taken away 
to face proceedings which have al-
ready become barred. 

Then, it provides: 

"(c) unless provision is made 
by the law of the foreign State or 
commonwealth country or in the 
extradition treaty with the foreign 
State or ~xtradition arrangement 
with the commonwealth country, 
that the fugitive criminal shall 
not, until he has been restored or 
has had an opportunity of return-
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ing to India, be detained or tried 
in that State or country for any 
offence committed prior to his 
surrender or return, other than 
the extradition offence proved by 
the facts on which his surrender 
or return is based;" 

That means that extradition cannot be 
sought on one ground or one offence 
and the criminal, once being sent 
/lway, being tried for some other 
offence. That is impossible. Unless 
the magistrate is satisfied that that 
country has got such a law, a fugitive 
criminal will not be surrendered. 

Then, it says: 

.. (d) if he has been accused of 
some offence in India, not being 
the offence for which his surren-
der or return is sought, or is 
undergoing sentence under any 
conviction in India until after he 
has been discharged, whether by 
acquittal or on expiration of his 
sentence or otherwise; 

(e) until after the expiration of 
fifteen days from the date of his 
being committed to prison by the 
magistra te." 

Fifteen days are given so that he can 
move the higher courts against the 
o:der. 

These are the main provisions of the 
Bill and I submit once again that it 
is of a non-controversial nature. The 
two Acts which cover the field having 
become obsolete after our indepen-
dence it is now absolutely necessary 
that we frame our own law on the 
subject. The matter originally went 
through a Joint Committee and their 
suggestions have been incorporated 
for the better, if I may say so with 
respect. Therefore I submit that this 
motion may be accepted. 

Mr. Deputy-Speaker: Motion mov-
ed: "1\<:"'" 

"That the Bill to consolidate and 

amend the law relating to the 
extradition of fugitive criminals, 
be taken into consideration." 

Shrl H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, Sir, I wish 
I I;ould offer unqualified support to 
the Bill which has been placed before 
the House by my hon. friend, the Law 
Minister, but, I am afraid, I cannot 
do so. As a matter of fact, yesterday, 
perhaps a little too late in the after-
noon, I had sent in notice of an 
amendment asking for the circulation 
of this Bill for the elicitation of public 
opinion by the 15th October, 1962. If 
you permit me, I would like to move 
that amendment, that is, the motion 
for circulation . 

Mr. Deputy-Speaker: It was given 
at 4 O'Clock yesterday? 

Shri H. N. Mukerjee: Perhaps it 
was sent to the office a little late; I do 
not quite know. But, in any case, 
since ... 

Shri A. K. Sen: He may move it. 
have no objection to it. But may 
be supplied with a copy of it because 
I do not have one? 

Mr. Deputy-Speaker: He may move 
n, 

811ri II. N. Mukerjee: Sir, I beg ,to 
move: 

"That the Bill be circulated for 
the purpOSe of eliciting opmlon 
thereon by October 15, 1962." 

do not wish to be considered to be 
dilatory. I am asking for this elicita-
tion of public opinion which in this 
kind of caSe will surely be expert 
opinion because I do feel that it is 
very important that while we have our 
own Extradition Act it should be as 
good as we ought to make it. This 
reminds me that I do not know for 
what reason the Government has pro-
ceeded in regard to this matter with 
something like precipitate haste. On 
the last occasion, sometime in AUlfUSt 
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1961 the last Parliament was asked to 
discuss the' Extradition BILl. It so 
happened that Government wanted to 
have It passed at once. It was on 
account of many Members in this 
House belonging to di1ffferent parties 
insisting that this matter should be 
given a closer consideratIOn that the 
Government had to agree to reference 
of the matter to a Select Committee. 
I know the Select Committee cLd a 
very good job of work. All the same, 
this House has not had the opportunity 
of having the report of the Select 
CommIttee before it and the last Par-
liament was dissolved before We could 
discuss the report of the Select Com-
mittee. Now, by an unfortunate coin-
cidence, perhaps, the Extradition Bill 
is put before the House on the first 
day of the session. It is very dlfficuit 
for so many of us to make up our 
mind about a measure of this descrip-
tion. I could tell yOU, I personally 
wanted to suggest that this matter be 
referred to a Select Committee again. 
But, I did not have the time to talk 
to Members belonging to di·fferent 
parties and groups in this House and 
I could not produce the names of 
people who agreed to be on the Select 
Committee. I feel therefore that the 
Bill, as presented 'before us,' is by no 
means as simple, clear and non-
controversial as the Law Minister has 
described it to be, and exaclly on 
those points which had agitated the 
HOUSe in the last Parliament satisfac-
tion has not been fully given. That 
i5 why I suggest that more considera-
tion is given to this very important 
measure. 

The Law Commission had consider-
ed different Acts and the Law Com-
mission had made an observation that 
it was necessary to have our Extradi-
tion Act finalised. The Law Commis-
sion had expressed a desire if not in 
very unambiguous terms that it should 
be consulted in the matter. To the 
Fifth Report of the Law Commission, 
there was a special note appended by 

one of its Members Dr. N. C. Sen 
Gupta, who had made a special point 
of it. He had discussed the Extradi-
tion law of the country and pointed 
out certain obligations which he said 
ought to be clar,fied by any legislation 
we are going to have on the subject. 
The Law Minister said a little earlier 
that the Law Commission had expres-
sed its desire for the ftnalisation of 
the Extradition law. But, he did not 
tell Us whether the Law Commission's 
views in regard to this matter have 
been ascertained. As far as I know, 
the Law Commission has not been 
asked to give a report on this matter. 
I feel that this is not the right way 
of proceeding in regard to this kind 
of legislation. I say this because,-
if I may be permitted to do so, I shall 
quote from the Minute written by 
Dr. N. C. Sen Gupta, a Member of the 
Law Commission in the Fifth report 
'Jf the Law Commission,-pages 89 
and gO-Dr. N. C. Sen Gupta said: 

"But, with regard to other for-
eign countries, India had the ad-
vantage of Extradition treaties by 
the British Government with those 
countries. The question whether 
thes~' treaties cont:;,ue or not is 
not at all free from ambiguity. 
Questions arise whether India is 
a party to such treaties within 
the meaning of paragraph 4 where 
the treaties were concluded not 
with India specifically but with 
Britain on behalf of the entire 
Brit;sh Empire. Secondly, if the 
treaty exists, whether the advan-
tage of it or the obligations under 
it have passed to India or to Pakis-
tan also remains obscure." 

would not have referred to this 
unless I had seen on page 2, in sub-
clause (d) of clause 2 of the Extradi-
tion ~ill a proposition made by the 
Government that-

.. "extradition treaty" means a 
treaty or agreement made by 
India with a foreign State relating 
to the extradition of fugitive cr!-
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minals, and includes any treaty 
or agreement relating to the 
extradition of fugitive criminals 
made before the 15th day of 

,August, 1947, which extends to, 
and is binding on, India;". 

It happens to be a fact that before 
our Independence, the British Govern-
ment got us to be a signatory of 
certain international documents where 
matters in relation to extradition had 
also been introduced. For instance, in 
Oppenheim's International Law, sixth 
Edition, edited by Lauterpacht, on 
page 649, there is reference to a Con-
vention signed at Geneva on 16th 
November 1937 in accordance with 
which tw~nty three States undertook 
to treat as criminal offences acts of 
terrorism including conspiracy and 
participation in such acts, and in some 
cases to grant extradition for such 
offences. Apart from India, no Mem-
ber of the British Commonwealth of 
Nations signed this Convention. But, 
India was made to sign this Conven-
tion when she was a part of the 
British Empire because, particularly, 
in those davs- this was in 1937-the 
British wan 'ted to clamp down upon 
what they called political terrorism. 
They wanted to declare political 
terrorism, however you describe it, as 
an extraditable offence, and India was 
made a signatory to this. I do not 
quite know what our position is in 
regard to this kind of international 
agreements into which we have enter-
ed particularly when it says in clause 
2, by definition that extradition treaty 
here includes any agreement relating 
to the extradition of fugitive criminals 
made before the 15th day of August, 
1947. I emphasise this because, as 
everybody knows, it is extremely 
important that wemakp our stand in 
regard to non-extraclitability of politi-
cal offenders the basic plank of our 
Extradition law. The Law Minister 
was at pains to point out that In this 
BiI! b~fore u., proVllJ1on has been 
made to that effect. But. as a matter 
of fact, what we discover is that 
even in comparl.on with th .. Bill that 
was placed before the last Parliament, 

"

he emphasis on the question of poli-
tical offences not being extraditable is 
ra ther low as far as this particular 

! Bill is concerned. In the first -Bill, 
old Members of the House, some of 
them will perhaps remember that as 
early as clause 4 there was prominent 
mention of the fact that political 
offences would not be extraditable. I do 
not know if Members noticed that 
when the Law Minister wanted to 
refer to the provision where political 
offences are being declared non-extra-
ditable, he had to fumble for a while 
and then had to look up clause 31 
among the misecellaneous provisions 
where this particular safeguard has 
been incorporated. I do nnt mean to 
,ay that clause 31 is any the le~s po-
tent than clause 4 or clause 3. What 
T mean is that having had the kind of 
experience that we have had, it is 
important that in our Bill in regard 
to extra~ition, we put the right kind 
of stress on the immunity which we 
give to political offences. After all, 
there is the very famous case of 
Savarkar. The heroic Savarkar jump-
ed into the sea from the British P & 
o boat near Marseilles. The French 
police. acting definitely in connivance 
with British authorities. broke all 
canons of international law, captured 
Savarkar and handed him over to the 
British authorities. After that, the 
matter was agitated and ultimately 
the International Court at the Hague 
gave the decision that it was wrong 
of the French police to have handed 
over Savarkar because he was a poli-
tical offender. to the British. But, 
the French police did so. T'l(' thing 
had already heen done: that was what 
the Hague Court said. and therefore. 
the wrong could not be rectified. That 
was what Savarkar's case ultimately 
came to and this wrong was perpetrat-
ed on us. So many of us had to go 
for shIter to such places as Pond i-
cherry. or Chandernagore or elsewhere 
in order that we may hav .. ,orne im-
munity from the arm of British autho-
rity. T need not ~o int" the cletails. 
r need not mention Aurobindo or 
Subramania Bharati and so many 
other people. This fact of political 
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offences being non-extraditable is not t 
only a principle accepted in interna-
tional law, it is a principle which, to 
us, is so dear because we have al-
ready had experience in regard to 
political offenders having been made 
to suffer so much as Savarkar was 
made to suffer. 

Therefore I feel that in regard to 
political offences we should 'ake a 
more clear, a more strident and a more 
unequivocal stand. Therefore, when-
ever there is a kind of ambiguity 
which I feel when I find references in 
Lauterpacht to this convention which 
India signed in 1937, I feel rather dis-
turbed about it and I want our Gov-
ernment to come forward with very 
serious clarifications. 

I notice also that in regard. to the 
Commonwealth, the Select Committee 
was very insistent in the last Parlia-
ment that the differentiation between 
the Commonwealth countries and the 
rest of the world should not be there 
at all. And ultimately what happened 
was that treason, which was included 
as an item which was extradihble and 
which was put in the Commonwealth 
list, was omitted, and then ultimately 
the two lists, that is the Common-
wealth list of extraditable crimes and 
the non-Commonwealth list of extra-
ditable crimes, werE' done away with 
and one sinb~o list had been brought 
into the picture. That is an advance, 
there is no doubt about it, and I wel-
come it. In so far as Government ac-
cepted the advice of the Select Com-
mittee I welcome it. 

But Government does not go far, as 
far as they shOUld, normally, legiti-
mately. 

The Law Minister was at pains to 
explain how in regard to a Common-
wealth country what is necessary is 
that there should be a warrant issued 
by the proper authority and all that 
we at this end are able to do is to 
certify that the warrant is properly 

signed and executed. In regard to 
non-Commonwealth countries which 
may ask for somebody to be extradit-
ed, they have to issue a warrant, tbey 
have to communicate it to us through 
their Embassies or other instrurr,en-
tality, and then our magistrates would 
look into the matter, and only if a 
prima facie case can be made out 
against that particular person who is 
sought to be 'extradited, then alone can 
we act in that matter. But in the case 
of the Commonwealth what happens 
is, a Commonwealth magistrate, let us 
say in U.K. or Pakistan or whatever 
it may be-the> Commonwealth is an 
expanding family and therefore per-
haps to that extent we welcome it, I 
do not know-nnyhow, from a Com-
monwcnlth country a magistrate sends 
out a warrant for the extradition of 
Mr. X. And we do not go into the 
merits or demerits of the mattcr at 
all. We do not even examine the 
prima facie case. We merely coun-
tersign thc warrant, and the fellow is 
clamped in jail. Why should this 
happen? 

I was a little astonished, but it was 
a pleasant surpris( to find that even 
such a paper as Th", ::':atesman, which 
is not particularly .mti-Common-
wealth, wrote in its Calcutta Edition 
of the 26th of June, 196?, that this 
discrimination should not be there at 
all. It referred, in particular, to this 
-I am quoting from its editorial arti-
cle on the 26th of June, 1962. It says: 

"Whereas, for instance, a foreign 
State must make out a prima facie 
case (complete proof is in the nature 
of things too much to demand) be-
fore securing return of an alleged 
offender, a Commonwealth ('ountry 
scheduled (all existing ones are 
scheduled, nnd new ones are ex-
pected to be scheduled by notifica-
tion) need merely h.·we its .domestic 
warrant for his arrest endorsed in 
India; and this is done simply by 
verifying that it is a genuine docu-
ment." 
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And it goes on to say: 
"Is there really a valid case 

against putting Commonwealth and 
foreign States on equal terms, and 
demanding at least a prima facie 
case from both?" 
Surely, why can't we treat the 

Commonwealth countries and the non-
Commonwealth countries in a matter 
like extradition on the same level? 

What happens actually? Let us say 
the Government of Pakistan want;; to 
get hold of somebody. It sends a 
warrant and we cannot even go into 
the prima facie nature of the accu-
sation against the man concern-
ed, and . we have to certify 
that the warrant is all right, if it 
is all right, and the man has to go. 
The Law Minister sayS the man will 
not go if the offence is of ia political 
nature and SO on and so forth. But the 
onus is on the man to prove in that 
case, and he is far away from his 
country even to fight his case in that 
manner, and our magistrates are not 
having a look at the prima facie na-
ture of the case at all. This is a mat-
ter which is of very great importance. 

I do not see why this Chapter III 
should remain at all. The only raison 
d'etre, the reason, for the existence 
of Chapter III in this Bill is that there 
is a different provision, a different way 
of dealing with Commonwealth coun-
tries' demands for extradition and the 
demands of other countries for extra-
dition. I would suggest that Chapter 
III should go altogether, tlltat all refer-
ences to discriminatory treatment a! 
between Commonwealth countries and 
non-Commonwealth countries should 
go out altogether and that is very ne-
cessary because of the peculiar cir-
cumstances in whiCh we find ourselves. 
And these days, as I was saying, these 
POlitical offences can be put so expan-
.ively and all that, and you never 
know what is what. And therefore the 
more safeguards we have the better 
for everybody. 

Then again, Government under this 
Bill prOlPoses to take powers to extend 
the Sch~ule .of extraditable offences 

with the qualification that they must 
be punishable, if committed in India, 
under the Indian Penal Code or any 
other law. Now, wlUit is the point of 
this I do not quite know. At page 15, 
in the Second Schedule-this schedule 
relates to extradition offences in rela-
tion to foreign States other than treaty 
States or in relation to common-
wealth countries-item 18 refers 
to any offence whiCh if commit-
ted in India would be punishable 
under any other section of the Indian 
Penal Code or any other law. This kind 
of an omnibus provision is absolutely 
unnecessary. Why can't we make our 
extradition law something clear, criL'lp 
and nobly worded so that it can be a 
declaration to the rest of the world as 
to how we look upon the whole matter 
of extradition. Extradition is not a 
legal duty imposed upon us: extradi-
tion is o'l1ly something done because 
in ,the international rommunity you 
cannot allow with impunity criminals 
to go about from one country to ano-
ther. That ils why extradition is there 
in the picture. Why can't We make 
that point very plain? 

As a matter of fact, as 'far as COIII-
monwealth countries are concerned, 
what is the kind of treatment that we 
get? When somebody like, for ing.. 
tance, Bhupat-my friend Mr. Kamath 
knows him very well not only because 
of the euphonious nature of the two 
na.mes, but he belong, to Madhya Pra-
desh .. 

Shrl Harl Vishnu Kamath (Hoshan-
gabad): No to Rajasthan. 

Shrl H. N. Mukerjee: I am sorry, to 
Rajasthan. 

Shrl Harlsh Chandra Mathur (Jal-
ore): He is not from Rajasthan. 

Shri H. N. Mukerjee: Now, Bhupat 
goes to Pakistan. He never got back, 
we never got him back. I do not 
know, if Government comes forward 
and Says "We do nr;t happen to have 
an extradition treaty ith Pakistan" it 
is a very queer situation. Pakistan is 
a Commonwealth Country, scheduled 
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or listed here. We have not got an 
extradition treaty with them and we 
cannot get thingl done. If our crimi-
nals, the wr~ngest kind of criminals 
run away to Pakistan, we ('annot get 
them back. Yet we say, "All right, 
therefore we give Pakistan all these 
facilities." Now, what is all this? 
Where do we go from here' 

Then there is the infamou; caSe of 
Mr. Phizo. I do not know, Mr. Phiz0 
might look upon himself as a political 
reb!'l and that sort of thing. But here 
is Phizo who is, 'fram all acc0Unts, 
guilty of all sorts of practices which 
cannot even .remMely come under the 
deflnition of political offences, perhaps. 
If that is a debatable matter, that is a 
different pr"'PO~tion. But here is a 
man like Phizo who goes to a countrY 
like the United Kingdom. with which 
our relations are of the most ('ordial 
nature and most continu~us nature. 
a non-stop (<;ort of relationship, and 
:ret we cannot do an:rthing about it. 
H" goes to Pakistan, he goes b the 
United States of Ameri~a. and God 
knows to what other country, to carry 
on propaganda against our country. 
We get no advantage at all, and vet 
'OI'ith all the generosity in the world 
we ar" offering, only to these Com-
monwealth countries, c!'rtain particu-
lar facilities. I do not understand 
it at all. That is why I feel 
that this matter of extradition is 
a lot more serious than the Law 
Mini.ter poses it to be. It requires a 
great df'al more application; it requires 
more thought; and it requires more n1' 
an attemnt to familarise ourselves with 
the extradition laws of different coun-
tries. For instance. I am not very deep 
student Of this kind of thing, but I 
looked up certain books and I di"'Co-
vered that countries like France and 
German" have a law that thev d-, not 
extradite their own nationals. If their 
own nationals have committed a crime 
abroad. they punish those particular 
national. of theirs in their own coun-
trv accordinl1: to their 'lWn law; they 
d~ not extraditE' them. r do not say 
that let us acocept it. Britain and the 

USA do extradite their criminals and 
send them abrOad for trial. It may be 
that thi., is a better procedure. I am 
not laying down the law in regard to 
this matter. But, have we g~'lle into 
this matter care-fully enough? Do we 
follow the British pattern just be-
cause we have in herited the British 
pattern? Or do we, when we have got 
this opportunity of putting this extra-
dition law on a permanent statutory 
basis, haVe the obligathn of looking 
up what .the law is in different coun-
tries in regard to this matter? But 
we do not do so. 

Then, again, in regard to political 
offenders, whv c.an we not take up an 
attitude wh: ~h would be something 
like a derlarathn to the rest of the 
world? We have not had a revolution 
of the sort of the Fren~h Revolution, 
and so \'Ie cannot have a declaration 
of the rig!lts Of man; but something 
like that we can have incorporated 
here. In so many Constitutioll's, it is 
there. I find or instancfein this book 
by Lauterpacht, the Sixth Edition of 
Oppenhpim, that: 

"In article 12 of the Constituti0'll 
of the Russian Socialist Federal 
Soviet Republic (May 11, 1925), 
the right of asylum is given". 

Here, it 15 put in French, and it 
reads as follows: 

"tous les etrangers persecutes pour 
leur activite politique ou leurs con-
victions religieuses.J", 

which means: 

"all foreigners perse uted for 
their political activity or their reli-
gious convictions.". 

Can We not put something like that 
on our statute-book? It is something 
like a ge3ture. something like a moral 
proclamation which should come fit-
tingly from a country like ours, which 
always takes a 'Hylier-than-thou, at-
titude' in so many international mat-
ters; Why can we not do that? Why 
can we not, when we fe>nnulate our 
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law, start on a clean slate, right in a 
different way rather than merely fol-
low the dra'Iting procedures of the 
time of 'Sir IX, Y or Z or, God knows 
what other Briti'sh celebrity in the 
past? 

I feel, therefore, that there are so 
many matters which require to be 
looked into very carefully. If a Select 
Committee could be agreed to by Gov-
ernment, names oould be coUected a 
great deal more easily than by a very 
humble individual like myself. Having 
had no other aHernative. I suggested 
that the matter be circulated for the 
pUl'pOSe of eliciting public opinion. 
On the last occa;ion, perhaps, if I may 
say ~o in all humility, I had to inter-
rupt the Law Minister, and it was lar-
gely because Of the obstruction that I 
produced that the matter was referred 
to the Joint Committee in hot haste, 
but not~ing came out of it. because 
the .loint Committee',s report fizzled 
out. when the last Parliament was 
dissolved, and we aI'" more or less 
hanging in mid-air, and we have been 
presented with this document, and we 
are being told by Government that 
"This is a ,simple law, a non-contro-
versj·al luw, we have corrected the dis-
crepancies in regard to discrimination 
in :f'3vour of the Commonwealth, and, 
therefore, the House should a"'cept it. ... 
I do not think that the matter is so 
I<imple. It is a very complicated mat-
ter. It is a very serious matter. The 
Law Commission itself had expressed 
a desire to be consulted in regard to 
this matter. At least, let us consult the 
dYferent lawyers in this country, poli-
tically-minded people in this country, 
public-spirited citizens of our country, 
and let us, after a while-the heavens 
would not fall ~I we delay the passage 
of this particular Bill 'by two months-
paSs this legislation, after we have 
considered the matter with the seri-
ousness that it deserves. 

8hrl Hem Barua (Gauhati): I have 
gone through this Bill very careully. 
At the same time I have listened to 
the speech delivered by Shri H, N, 
Mukerjee very carefully, He has 
dealt with the subject in a very 1au-

1339 (Ai)LSl)........3. 

dable way, and pointed out the lacu-
nae that are there in this piece of 
legislation. I feel that this legislation 
depends on a reciprocal basis. Un-
less the other countries respond to our 
pious intentions, this piece of legisla-
tion would be only a scrap of paper; 
there is no doubt about it. 

Shri H. N. Mukerjee has mentioned 
about the case of that noted criminal 
Bhupat who escaped to Pakistan. In 
spite of the fact that Pakistan is in 
the same Commonwealth as we are, 
he could not be extradited or brought 
back, because there was no treaty of 
that sort with that country. There 
are other instances of such a failure 
of this piece of legislation. That Is 
what I would say. 

Some time ago, we discussed the 
report on the Aligarh University, and 
it is a shame to say that some people 
in the administration were connected 
with the misuse of the university 
funds, and quite a few of them who 
were connected with the misuse ot 
the university funds simply escaped 
into Pakistan. Those fugitive crimi-
nab; are there even now, and they 
could not be brought back only be-
cause of the fact that we do not have 
any treaty with Pakistan or that 
Pakistan does not want to respond to 
our request. In spite of the fact that 
in the list of the Commonwealth 
countries, Pakistan is put in, Pakistan 
has not responded. Therefore, I say 
that the success or implementation of 
this piece of legislation depends en-
tirely on good-will and mutual under-
standing. Wherever there is no 
mutual understanding or there is 
absence of mutual understanding, 
it is bound to be a scrap ot paper and 
nothing else. Therefore, I say that as 
regards the prOVISIons of this Bill, 
some of them are objectionable, and 
some of them are unlaudable, but the 
spirit behind it is laudable, but that 
spirit cannot be implemented unleu 
and un til there is some lort of reci-
procity comJng from the countriee 
round about U8. 
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The definition of the term 'extradi-

tion treaty' in cia use 2 (3) strikes me 
118 a mest wonderfUl thing. It reads 
thus: 

"'extradition treaty' means a 
treaty or agreement made by India 
with a foreign State relating to 
the extradition of fugutive crimi-
nals, and includes any treaty or 
agreement relating to the extradi-
tion of fugutive criminals made 
before the 15th day of August, 
1947, which extends to, and is 
binding on, India; ". 

Shri H. N Mukerjee has drawn the 
attention of Government to the com-
ment made by Dr. N. C. Sen Gupta. 
affixed to the Fifth Report of the Law 
Commis;ion where he positively says 
that it is doubtful and it is ambigu-
ous. I would also say that this claus~ 
which has been incorporated in the 
Bill suffers from ambiguity. Now, 
what about those laws or those treat-
ies or agreements that Britain enter-
ed into with different countries when 
we were not free? This piece of legis-
lation seeks to make these treaties 
and agreements binding on India, and 
on the basis of those treaties and 
agreements, we want to see the imple-
mention of this piece of legislation. 
But here is a jurist who has pointed 
out that there is an ambiguity in these 
treaties and agreements, ambiguity 
in the sense whether the rights or 
obligations accruing out of these trea-
ties or agreements pass on to India or 
to Pakistan. That is the trouble, and 
yet this clause is being incorp~rated, 
and it is on the strength of thiS that 
extradi tion is going to be secured or 
an attempt is being made to give it a 
legal sanction. I ju'St want to qUDte 
Dr. N. C. Sen Gupta. He says: 

"But with regard to other foreign 
countries India had the advantage 
of Extradition treaties by the Bri-
tish Government with those 
countries. The question whether 
these treaties continue or not iJI 
not at all free fram I!IIlbiguity. 
Questions arise whether India rs a 

party to such treaties within the 
meaning of paragraph 4 where the 
treaties were concluded not with 
India specifically but with Britain 
on behalf of the entire British 
Empire. Secondly, if the treaty 
exists, whether the advantage of 
it or the obligations under it have 
pa'ssed to India or to Pakistan also 
fE'111ains obscure." 

Therefore, the anomaly oi this situa-
tion can be realised very clearly, and 
I would like Government to exatnine 
this particular aspect of the matter 
whether these treaties and obligations 
entert'd in to by British India are ob-
ligatory 0" us or not, and how far 
they are valid or not. I would like 
them to examine the validity of these 
treaties and agreements and then alone 
have a claus~ like this incorporated 
in thi, Bill; Or else, it would be ab-
SOlutely meaningless. I have already 
stated that this piece of legISlatIOn 
can succeed only in an atmosphere of 
goodwill and ;"utual understanding. 
and that mutual under~tanding must 
bt' an international understanding. 

Now there al'e special provisions 
made wi'th respect to Commonwealth 
countries. We have friendly relations 
with Britain no doubt. We have still 
friendly re{ations with Britain pos-
sibly because of the lesson that Gan-
dhiji taught us. Gandhiji wanted us 
to oppose the British system of ad-
ministration in this country, not the 
individual Britisher. That lesson has 
gone deep into the psychology of our 
pE'ople. It is possibly because of that 
that we have friendly relations with 
Britain which once ruled us. Or it 
may be that we have emerged out of 
a colonial system and when a country 
emerges out of a colonial system, a 
country that is nascent in its deve-
lopment, a country like India cannot 
cut herself away from Britain. That 
may be the reason. 

Shri H. N. Mukerjee has made a 
passing reference to Mr. Phizo. Here 
is a man who is responsible for all the 
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trouble in Nagaland. Here ill a man 
who h, accused of genocide, a man 
who is wanted on charges of murder, 
a man who made the Nagaland run 
red with blood. This man has escap-
ed to Britain with a false passport, 
an EI Salvador passport. The British 
Government came to know about it. 
But what happened? Britain gave 
him ample scope and opportunity to 
boost up the false claim of an 'inde-
pendent' Nagaland. He went about 
launching a campaign of slander and 
calumny against this country under 
the nose of the British authority. 
There were people who encouraged 
him po,itively to indulge in all sorts 
of campaigns against India. This 
might be on the popular level. But 
I would cite one instance of the offi-
cial attitude. The hot haste in which 
Britain granted him British citizen-
ship must be an eye-opener to us, 
We did not ask for the extradition of 
Phizo--there is no doubt about it. 
On the other hand, it is also a fact 
that had We asked for this extradi-
tion, possibly we would not have suc-
ceeded. We did not ask for his eX-
tradition or repatriation to this coun-
try for obvious rea·sons. There are 
reasons for that. BUl on thE< other 
hand, if we had asked for that. in 
spite of Our friendlv relations with 
Britain. in spite of' the ~act that we 
are in the same Commonwealth. in 
spite of the fac: that We are bound 
by the same ties, possibly Britain 
would not have responded. I base this 
idea on the facts before me the fact 
01 Britain encouraging Phizd to carry 
on a campaign of slander against this 
country and the fact of Britain grant-
ing Phizo in hot haste British citizen-
ship. 

Clause 31 (a) of the Bill puts some 
restrictions on surrender of fugitive 
criminals. It says: 

"A fugitive crintinal shall not 
be surrendered or returned to a 
foreign State .or Commonwealth 
country if the offence in respect 
of whioh his surrender is sought 
is of a political character .... ". 

I am not opposed to this provision. 
It is a welcome provision. But the 
fact remains that it is very difficult to 
distinguish between treason and poli-
tical offence, The line of demarca-
tion between the two is very difficult 
to draw. That is the trouble. There-
fore, I would have liked a clearer 
definition of political offences and 
treasonable offences. As Shri H. N. 
Mukerjee has quoted, in the Geneva 
Convention of November 1937, there 
was an attempt made to define a poli-
tical offence. It was a Convention 
which was signed by 23 States ""hich 
had undertaken to treat as criminal 
offences acts of terrori:.>m including 
conspiracy, incitement to participa~ 
(;on in such acts, and in some cases 
to grant extradition for such offences. 
India was a signatory to this Con-
vention. Under these circumstances, 
the difficulty arises as to how to define 
them, how to describe them, how to 
discover the r~al idea lying behind this 
definition. In the context Of things 
t.oday. any hones: political difference 
can be interpreted as treasonable. 

I remember Bertrand Russell once 
a'sked, 'Who is a rebel?'. Any man 
who tries to question the existing 
stutus quo in life in the social or poli-
tica} strucfure or any man who tries 
to throw splinters on the painted veil 
of life is dubbed as a rebel and his 
action is described as rebellion'. If 
rebellion can be described in so cheap 
a term, as it is very often done, any-
thing call be brought . within the 
ambit of 'political offence' and the 
arm of the law would be there to 
create all sorts of ttouble in the 
country. 

Then again. under clause 31 (h). 

"A fugitive criminal shall nat 
be surrendered or returned to a 
foreign State Or Commonwealth 
country if prosecution for the 
offence in respect of which his 
surrender i'5 souibt is according 
to the law of that State or country 
barred by time". 

I do not understand this. How 
could a criminal action be barred by 
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time? 1 do not know of any legisla-
tion existing in any country where 
action against; criminal offence is bar-
red by t'me. I can understand this 
about civil suits, litigation and all 
that. But this is not a ca"Se of litiga-
tion. How could action against cri-
minal acts be barred by time? This 
was criticised during the discussion 
we had last time also. In the State-
ment of Objects and Reasons, the 
Prime Minister says that most of the 
suggestions made during that discus-
aion are incorporated in tbis piece of 
legislation, but the trouble i's that most 
of the helpfUl suggestions made are not 
incorporated in this and the Bin re-
mains where it was. If it were a 
case of litigation, it could h~vc been 
barred by time. There are countries 
which haVe laws like that, but I do 
not think any country has a law 
which imposes a limitation of t'me on 
action against criminal offences. 

There is a chapter dedicated to 
Commonwealth countries. So far as 
the law is concerned, why should 
there be a distinction between Com-
monwealth and non-Commonwealth 
'!Ountries? How do offences of a cri-
minal noture change in the climate ')f 
Commonwealth or non-Commonwealth 
countries? Offcnce~ are offences: cri-
minal offences are criminal offences. 
They wear the same appearance, but 
here prOVisions are made according 
to which there is a difference between 
criminal offences related to Common-
wealth countries and the same offences 
related to non-Commonwealth coun-
tries. By that the GDvcrnment hal 
aucceeded in doing only one thing, 
making the Bill heavy and bulky, 
nothing more than that. If a crimi-
nal is dangerous for a Commonwealth 
country. he is equally dangerous for 
a non-Commonwealth country also. 
but that is not the pOSition here. 
There is a difference sought to be 
made, a sort of discriminatory treat-
ment for a Commonwealth country. 
As Shri H. N. Mukerjee has said, a 
warrant can be issued, the only ques-
t.!011 is whether the si&nature is valid 

or not. And then a man can be clap-
ped down, he will lose his liberty. 
There i'3 no probe, there can be no 
probe into his conduct or offence, 
whatever that mi~ht be. That is the 
trouble. 

15 hrs. 

The Second Schedule gives a list of 
crimes that might come within the 
ambit of this law. There are some 
very ins'gnificant items coming in fOI 
cxtraditlon. For instance, item No.6 
is theft. extortion, robbery and dacoi-
ty. I can understand dacoity because 
we want the dacoit Bhupat to be 
brought back to our country, but not 
theft. There might be a theft amount-
ing to a few naye paise. and if this is 
libE'rally interpreted, that might also 
be an nfff''1ce. Item No. 4 is kidnap-
ping, abduction, slavery and forced 
labour. I can understand slavery, 
forced labour and ab:iuction, but kid-
napping of 'a particular ;ort is a 
natural thing. at least in the urge of 
man and in society. whatever it might 
be 

Shrj Hari Vishnu Kamath: You un-
derstand it, but do not appreciate it, 
do you? 

Shrj Hem Barua: I do not appre-
ciate it, I do not welcome it, but I 
understand it is natural in society, 
but that shOUld not be II,lade charge-
able. 

Shrl Kashj Ram. Gupta (Alwar): 
But kidnapping is an offence. 

Shrl Hem Barna: I said of a certain 
oort. 

Shrl Kashl Ram Gupta: What is the 
certain sort? 

Shrl Hem Barna: Possibly you also 
understand, a certain SOrt yOU knOW'. 
Whatever that might be, it is a long 
and comprehensive list, but toward. 
the bottom we flnd Item No. 18 which 
u.ys: 

"Any oftence which if committ-
ed in India would be punishable 
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under any other section of the 
Indian Penal Code or any other 
law, and which may. from time 
to time, be specified by the Cen-
tral Government by notification 
in the Official Gazett" either gene-
rally for all forc:gn States or for 
all commonwealth countries or 
specially for on~ or mol'C such 
States or countries." 

am not ready to cive this blanket 
authority to the Government, because 
the list made is already comprehen-
sive. If the Government gets this 
power, it might be misused. Since 
the Jist is comprehensive. I do not 
think the nece,sity of an extra clause 
or provision like this in the Bill exists. 

There are ambiguities and lacunae 
in most of the provisions, at least in 
some of the provisions, and this Bill, 
there is no doubt about it, was draft-
ed in haste, and the suggestions that 
were made during the discussions last 
time were not taken serious note of 
though the Statement of Objects and 
Reasons states otherwise. Because 
this is a very serious matter which 

·concerns the liberty of man, and is 
going to bring about a revolution in 
Intcrnational relationships, I would 
say that this BilJ needs consideration. 
It must not be hustled. It is just on 
the legislative anvil. I Jorn Shri 
Mukerjee in suggesting to the Govef'n-
ment that if it is possible, and I take 
It that it should be possible, to circu-
late this Bill for public opinion be-
cause it concerns the liberty of the 
human being, the liberty of the man 
in the street. 

Shrtmati B.enuka Ray (Maida): 
Liberty to kidnap alac! 

Shrl Hem Barna: I did not say like 
that. I did not say that liberty to 
kidnap should be provided, but then 
I would say that since it cOncerns the 
liberty of man, it needs deeper un-
derstanding, it needs deeper realisa-
tion, it needs deeper consideration, 
and I request the Government to give 
deeper consideration to the proviJ!ioD.t 

of the Bill before debating it in this 
House. 

Thank you very much. 

Shri D. C. Sharma (Gurdaspur): 
have listened very attentively to the 
two speeches that have been made 
on this Bill before me. 

I think Shri H. N. Mukerjee is ,I 

perfectionist, and I believe perfection 
i'i; a quality you cannot have in any 
kind of legislation which is devised by 
human beings, far less in a piece of 
legislation which aifects our relations 
with other c._" tl t,.ies. I believe one of 
the flllldanH'nt:l1 points ill legislation 
is thi.'i, lhJt we learn ;IS ~ime passes, 
and that OUl' legislation also improves 
in the light of the experience that we 
gain from our own country and from 
other countries. Therefore, I believe 
that this cry for perfectionism, which 
has been equated with the desire ror 
delay is not a very desirable thing. 

It bas been said tbat it should be 
referred to another Select Committee. 
After all, a Select Committee will con-
sist of the Members of this House, as 
the tIrst Select Committee did. I be-
lieve that those Members have pooled 
their brains as far as this thing is 
concerned, and we have got the best 
out of them. I do not believe much 
.... ill be gained by circula ling the lUll 
far public opinion. I think very few 
persons understand what the Extra-
dition Bill is, and very few pera<ms 
will be interested in it even if th'!y 

",.understand it. So, what has been 
done has been done in the inter .... t. of 
our international relations, in lh., 
interests of our rleatinns with tho, 
Commonwealth countnes, lind lU ll1e 
interests of our relalion~ with thOIlC 
countries with which WL- have som~ 
treaties. 

One thing has been forgotten by 
the penono who prpceded me. and II 
is this that the essence of this Bill 
is reci'procity. We give only what 
we receive, and we receive only what 
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we give. I do not think there is any 
favoUTed nation treatment given to 
any countries of the Commonwealth 
or any foreign country 'or those coun-
tries which are called Treaty States 
here. I do not think any such thing 
has been done. After all, our rela-
tions with all the three types of State.~ 
are going to be governed by the basis 
of mutuality. They will get the 
treatment which they give us. We 
will deal with their offenders as th"y 
deal with our offenders. Therefore, I 
think that this reciprocity which ;s 
the fundamental basis of this Bill ha~ 
been 'overlooked by the persons who 
have talked of favoured nations. 

8hri Bari Vishnu Kamath: But reci-
procitv is not the basis of our foreign 
policy. 

Shri D. C. Sharma The difficulty 
with you is this. When you aTe speak-
ing, half of vour words get lost ;n 
your beard. 'So, I do not under-
stand what you are talking about. 

Shri Bari Vishnu Kamath: You un-
derstand Teciprocity to which I re-
lerred. 

Shri D, C, Sharma: I was submit-
ting very respectfully that the essence 
of this Bill was the sense of give 
and take, and I think it is a very 
healthy thing. But there is one ques-
tion which I want to ask, and it is 
this. I refer t'o Clause 2(4), 

It reads:-
.. 'extradition treaty' means a 

treaty Qr agreement made uy 
India with a foreign State relating .. 
to the extradition of fugitive cri-
minals, and includes any treaty or 
agreement relating to the extradi-
tion of fugitive criminals made 
before the 15th day of August. 
1947, which extends to and i~ 
binding on, India. ' 
HerE', I haVe a list of countries 

which We have had extradition trea-
tie. before 15th August, 1947. It is 
IUrprising to kn'ow that number i! 
yery very large. We have had trea-
tilll! with Albania, Argentina, Austri" 

Belgium, Bolivia, Chile, Colombia. 
Cuba. Czechoslovakia, Denmark, Ecua-
dor, Finland, France, Germany, 
Greece, Cuatemala, Hathi, Hungary, 
Iceland. Iraq, Italy, Liberia, Luxem-
bel'g, Mexico, Monaco, Netherlands, 
Nicarugua, Norway. Panama, Para-
guay, Peru, Poland, Portugal, Roama-
nia, Salvador, San Marino, Spain, 
Switzerland, Thailand, U.S.A.. Uru-
guay, Yugoslavia. 

Shri Hari Vishnu Kamath: Very 
long list indeed! 

Shri D. C, Sharma: We have our 
treaty 'obligationns with so many coun-
tries. I feel that in some of those 
countries the pattern of Government 
has changed very much. I do not 
stand in judgment over the pattern 
of their governments. I do not say 
that the pattern of government is 
good, bad or indifferent. But, in some 
'of those countries the governments 
which were holding the field then are 
quite different from th" governments 
which are holding the field noW. I 
think their values have changed. 1 
believe some of their laws have un-
dergone modification. I believe 
their politics arf' different trom 
what they used to be. I believe 
that some of them have revised tnei\" 
Penal Codes. All that has been done. 

Now. I want to ask if it is in the 
interests of our country to keep up 
treaty obligati'ons, so far as extradi-
tion is concerned. with these countries . 
And, if we are doing so, may I knoW' 
if the Law Ministry has studied the 
new constitutions that have come into 
farce in thOSe countries, the new laws 
that have been promulgated in those 
countries and the new set-up that 
sam£' of th'os(' countries have now. I 
believe that the Law Ministry is lead-
ing us into this very big thing in a 
way. if I may use thai expression, 
blindfoJdedly. 

Now. what is happening in some or 
those countries? In Czechoslovakia, 
now, I think the deftnition ot crime i. 
quite different from what it used to 
~e when we entered into !Teaty ob-
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ligations wit.h them. Similarly, ~n 
<Jthel" countrJes, the definition has un-
dergone a change. In Cuba, for ins-
tance, I heard that what is political 
£ctlOn now was not political action 
before the 15th of August, 1947. In 
the. ~ame manner, in Spain, what is 
politIcal action today was not there 
before 15th August, 1947. Thailand 
has also underg'one some kind of re-
volution. AlI these countries a,.e 
there. We had treaty relations with 
Portugal also. Portugal has changed 
very much; and I think we do 'lot 
have anything to do with PortugaL 

I want to ask the Law Miniqier 
... ery respectfully if he is going to 
,am~nd thi8 .legislation, to modify it 
or It he IS gomg to stick to it as some-
body will stick to some hoary tradi-
tion of his family Or to some ancient 
tradition of his land. r feel that 
more. thought should have been giv~n 
10 thl, lIst than it has been given. I 
ieE'1 that it is due tram the Law 
Minister that he should study the ex-
tradition laws of th'ose countries and 
place a statement on the Table of the 
House to show how far they can be 
'honoured. 

Dr. M. S. Aney (Nagpur): When? 

Shri D. C. Sharma: As soon as he 
·('an. 

Dr. M. S. Aney: After passing this 
Bill or before passing it? 

Shri D. C. Sharma: As soon as he 
can. I do not think it can be done 
before the Bill is passed. But he 
should place this statement at least 
afterwards. showing in what way the 
extradition laws of thOse countries. 
the law, which they have passed re-
cently. are going t~ all'"ct Our coun-
try. . 

Unlike Prof Mukerjee and som~ 

other friends of mine. I believe in the 
Cnmmonv.,'enlth relationship which my 
country has. I believe in that re-
lationship even th'ough the Common· 
wealth is a very expanding family. I 
think thf're should be no family plan-
nlllg a, far as this Commonwealth ;, 

concerned. I want the number of 
Commonwealth countries to increaae" 
I want that we should have our re~ 
lations with them. So far as these 
Commonwealth countries go, I d'o not 
think we have any treaties with any 
of them. Even if we have any treRty 
with anyone, I feel that we have not 
been served well by any of these 
countries. 

Take, for instance, the case of 
Pakistan. I do not think Pakistan 
ean point out to any fugitive crimi-
nal, according to the laws and con-
stitution of that country, who has 
found shelter in this countTy. I do 
not think there has been any instan-
ce of that kind. Similarly, I do not 
think there has been any fugitive 
criminal, in this sense 01 the word, 
from the United Kingdom whom we 
have given shelter in this country. 
But, so many persons who have com-
mitt~d crimes in my country find shel-
ter in Pakistan. Of COUTse, the classic 
case was given by my friend, Shri 
Mukerjee; it was the case of Bhupat. 
Bhupal has. somehow, ("orne in the 
limelight in the newspapers. But, 
there are so many other persons who 
havt: committed crimes here and gone 
across the borders. We cannot lay 
our hands upon them. Again. the 
case of Phizo was referred to by Shri 
Mukerjee. r also feel very sore about 
it. I am not talking about his 101,-
tical activities; I am talking about 
his non-political activities. Certain 
charges of murdeor and something like 
that ar.. pending against him. He 
found asylum in the United Kingdom: 
not only that; he also became a !iti-
zen of U.K. Now. he is free to go 
wherever he likes. He can go to 
Pakistan and create trouble for us; h~ 
can go to U.S.A. and create trouble 
for us; and hf' can go to the United 
Notions and do some propa8ynda 
against us. So, I feel that whereat 
thc countries mentioned in that list 
have extradition relations with U:;, 
which are almost obsolete. th~ coun-
tries with which we should have rela-
tions and which .h'ould .crve us on a 
basi~ of reciprocity are not comln~ 



495 Extradition Bill AUGUST 7, 1962 ExtTadition Bm 

[Shri D. C. Sharma] 
forward. I hope that when this Ex-
tradition Bill is passed and when we 
have mutual treaties, somethmg will 
happen. I feel that Indian public opi-
nion is very sore that some per~uns 
who can create troub.e-I am using 
the word in the widest sense-in our 
country c'ould have found asylum in 
some of those Commonwealth con-
tries. Not only that, but that 'hey 
should have become citizens of tllOse 
countries. 

I will now refer to the Second 
Schedule now. Inspite of the obJec-
tions taken by the hon. speaker who 
preceded me, it is very comprehensive 
and drawn up with a great deal of 
care. I am very happy to find that 
some of the anti-social crimes which 
are defacing the world today and 
which are a sad blot on huma'lity 
have been listed in it and I hope this 
list would be a deterrent to those 
wh'O' commit crimes against humanity. 
A gentleman who preceded me said 
that we could understand decoity 
being included but not theft. He 
does not perhaps know what thefts 
also form part of anti-social cr:mes 
and if one theft does not have much 
effect, so many thefts can havE' a 
cumulative effect which affects the 
morale of any country. That is why it 
has been included. Again, objectlon 
was taken to kidnapping. We !Ire 
aware that there are gangs of kid-
nappers here and they mutilate child-
ren and maim them and now and thEm 
we read about them hi newspape'r" 
All these anti-social crimes have "een 
clubbed together in this list. Then 
there are some crimes which are very 
daring in their nature assault on a 
vessel. All these things have been in-
cluded and this list has been made as 
foolproof as possible. One of the 
problems acing the world is immoral 
traffic in women and girls. There is 
an'Other problem-slave labour. So 
many international conventions 'lave 
been held on this subject. It is :ood 
that we are having this Schedule in 
order to put on the black list all these 
crimes. 

Some persons have taken objection 
to clause 31, especially 31 (a). I feel 
that all the sub-clauses of clause 31 
are humanitarian in nature, if I may 
Use that word. They are a guarantee 
again3t the wrong application of th'" 
Extraditi'on Act and an insuTdnce 
against harassment of citizens from 
some other countries who may find 
asylum here. I am happy at the 
safeguards provided to these per,ons 
who may be declared as criminal offen_ 
deTs of some country. For instan~e. 

you cannot take a person to task if 
if the alIenee is barred by time. 

15.24 hrs. 

[SHRI MULCHAND DUBE in the Chair) 

You cannot hold a person respor,sible 
for an offence committed prior to sur-
render. It says here that he shall 
not be detained: 

" .... or tried in that State <,r 
country for any offence committed 
prior to his surrender or return, 
other than the extradition olIence 
proved by the facts on which his 
surrender or !'eturn is based." 

Thus, we can say, that this a Bill 
which safeguards the liberties of dti-
zens and clauses 31 and its ~ub­

clauses are very happy pOinters in 
that direction. Our countTy :.as a 
very splendid record in its dealings 
wi~h these persons who have been 
thought to be guilty of some pol:tical 
offence or something of a political 
character. I am proud of that recot'd. 
This thing has 'been enshrined in cl"use 
31 (a) of this Bill. No one will be 
handed over to allY other country if 
his crime is of a political character. 
Some pe'rsons asked the question: 
what is the political character? We 
all know what things are of a ~oIi­
tical character and it is l1'od that it 
has been left vague like this. 11 it 
has been defined more particularly, 
there would have been trouble for 
those peTsons who sometimes are up 
against certain forces in their own 



497 Extradition Bm SRAVANA 16, 1884 (SAKA) Extradition Bm 

country and who seek asylum in ~ome 
other country. 

I do not say that there is no .·o·om 
for improvement or that it does lot 
contain imperfections. I hope 
that it will be improved as our eX-
perience of its working grows and as 
our knowledge of conditions prevail-
ing here improves. With these words, 
I commend this Bill and I hope that 
it will receive the approval of the 
House. 

Shri Gauri Shankar (Fatehpur): 
Sir, I stand to support the amend-
ment moved by Shri Mukerjee. This 
is a very important B:ll under the 
presen t circumstances. A long list 
of certain countries has been men-
tioned. Our treaties with those 
countries on the 15th of August 
1947 were there and our rela-
tionship with them were friendly 
at that Lrne. Now, circumstances 
have changed with time; some coun-
tries are antagonistic at present and 
unless the list is revised it would not 
be safe and proper to undertake this 
legislation and so it becomes very 
necessary that before it is legislated 
it is circulated for eliciting public 
opIDlOn. It is again a very delicate 

. thing because it affects our interna-
tional relationship with other coun-
tries. We have to be very cautious 
and take only such steps so that we 
improve our posit'on and we do not 
allow such criminals to take refugfi' 
in other countries so that no action 
can be taken against them. There are 
instances when our nationals, crim..i-
nals, haye migrated to other countries 
and have "been given refuge there and 
were treated as nationals of those 
countries. As Shri D. C. Shanna said, 
there is a limit to reciprocal dealings. 
We cannot agree to reciprocal terms 
with countries which are not friendly 
to us. 

Then I find that there are so many 
anti-social crimes which have not 
been included in th's Bill, and actu-
ally they are the most important 
Items. As has been pointed out just 

now, there have been cases of kid-
napping of girl,. I fmd that there 
have been mass conver.ions also by 
foreign missionaries and nothing has 
been suggested as to whether they 
haVe been intentional or w.lful or 
there has been coercion. There should 
be somc measures taken to safeguard 
Such activities also. I find there il 
nO ntC'ntion of it in the Bill. 

Again, as has been pointed oul 
rightly, the provisions of clause 31 are 
there, but if thcy are allowed to stand 
as thcy are and are allowed to be 
passed like that, We are going to meet 
with harm later on. Under these cir-
cumstances, in order to have a con-
genial atmosphere and in order to 
ensure fuI! reciprocity, We have to see 
that this Bill undergoes drastic chang-
es, and for that purpose, eliciting of 
public opinion is very essential. 

If We undertake this legislation in 
haste, then it would be no remedy. As 
has been just remarked, there was 
a Joint Committee and there was a 
report made, but with the change of 
circumstances. with the change of 
relationship whh other countries, it 
is still very important to have an 
idea about the changed circumstances 
and then to legislate according to the 
changed circumstances to ensure reci-
procity only with those countrfes 
which are on friendly terms with us. 
Otherwise, it would be futile. We 
may do full justice to the criminals 
of other countries who are no anta-
gonistic tenns with u·s, but those 
countries would not do the same thing 
tor us. So, we have to give due con-
sideration to theSe aspects. 

Without going Into details of the 
provisions of this Bill, I would subm..it 
that I stand to support the motion 
that this Bill be circulated for elicit-
ing public opinion befoT<' it is brought 
In for legislation. 

8hrl K. C. 8harma (8ardhana): 
Chainnan, Sir, I welcome this Bill 
because it is of utmost necessitv that 
a Bill like this should be brought be-
fore Parliament and passed. I do not 
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I Srir; K. C. Sharma] 
understand much of the difficulties 
put forth by Shri H. N. Mukerjee 
and hiB hon. f.riends. The simple fact 
is this: does any society, any coun-
lry, anywhere in the world, like or 

. does not like peace and tranquillity 
among its own people in its own land. 

.It it likes, then it stands to reason that 
.if a crirninQj or a murderer runs 
away to Pakistan by just crossing two 
miles on the border. that man should 
be brought to book. If we do not 
.have tTl'aty, for instance, with Pak-
istan on this matter, there would be 
neither peace and tranquillity in India 

. nor in Pakistan. 

A~ to the matter about political 
consequences-what the consequences 
would be-it i, nothing, for the sim-
ple reason that a criminal is a crimi-
nal, who does something which is an 
oll"ence under the law of the land, an 
ofTl'nl'e against his OWn people. Such 
a man deserve~ no "~mpathy whatso-
ever· The only difference between 
the law of the' land operating within 
the jurisdiction of a country and the 
extradition j)\-ovisions is that we 
romp to certain agrN''';cnls with cer-
tain other countries that those crimi-
nal, ,hould be Iirought back to us 
and be properly punished. If the 
criminal~ on the other side run into 
our country, we will send them back. 
Rere. it is a question of simple natu-
ral justice. This comes through an 
f'volution. 

I now put a straight question. You 
want thaI your country should deve-
lop and have certain amenities wh.ic':l 
rna,' be !(ood. You want certain en-
ginecr'ng skills should be learnt from 
other countries which ar" friendlY to 
us. BlI! doe~ it stand to reason that 
vou \\lill have no peace and tranqui-
ility in your own land when you have 
lh~ help of the United Kinj!nom ad-
ministration Or the United Rtates ad-
m'nistration but will have their en-
gineering skill? Though you want to 
haw, the wherewithal and add butler 
to vour bread tomorrow bv g~ing 
mo~('\' or expert advicl' from them. 
you will not just like your wife <and 

children to sleep in peace anti tran-
qUillity in your own homes Wlth just 
the help Of the' United Kingdom ad-
ministration or the United States ad-
ministration. Is the butter on Ule 
br~d more important than peace and 
kanquillity? The conditions beillC 
such that it is impossible in the pre-
sent conditions of the world that coun-
tries should not have treaties amon.: 
themselves to feel and be ensured of 
peace and tranquillity and to do jua-
tice to the criminals and punish the 
criminals, wherever they are, for thl! 
acts which they have done against 
society. As to what is the necessity 
for this measure has been gone 
through and enshrine in three differ-
ent Acts. Some of them are not those 
which have been passed after India 
became independent and could not 
be well applicable to India, and there-
fore the need has arisen of a new 
legislation, as it is, is good enough to 
proceed with. 

As to what will happen tomorrow-
that this difficulty or that difficult,. 
will arise and so on-need not trouble 
us much. I beg to slate that the law 
is what is called a fundamental, dyna-
mic continuum. It continues on the 
principle of natural justice; yet it 
changes and it is dynamic. 0" the 
fundamental aspects of human life, it 
will have its salutary effects and will 
serve humanity as it has been serving 
humanity since man was called civi-
lised and had some idea of settling 
peacefully the disputes that arose in 
the community. So, there need be no 
trouble about it. What will happen 
tomorrow or what will be this defini-
tion and that definition are things 
whiCh the law will take care of, be-
cauSe it is a continuum. It is a fun-
damental and dynamic thing. It 
('hang"" also as the needs and condi-
!.ions of society change. 

With these words I support this 
Bill and I think it need not be circu-
lated for eliciting public opinion for 
the simple reaso~ that it is in con.tinu-
ity with the law that is now in e:dat-
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ence. So,. the Bill need not be circu-
lated. The Bill as it is, in good and 
it should be accepted. 

Dr. M. S. Alle~: Mr. Chairman, the 
motion beiore the House is for con-
sideratiOn of the consolidated mea-
llW't' in respect of extradition. The 
ma·tter contained in the Bill is not a 
new one. It is more or less a COnllO-

lidation of the law that was existing 
previously, eertain aspects of it which 
they thought proper have been adopt-
ed. 

Some hon. friends have sugge&ted 
that the Bill should have been circu-
lated for public opinion. I would not 
be sorry if it is sent for circulation 
and more opinion is elicited thereon. 
Nor would I be sorry even if the 
Bill is referred to a Select Committee. 
But the point is that the Bill even 
as it deserves to be considered by 
Us .eriously for th's reason. The 
necessity for a prope!" consolidated 
Extradition BiU is b{'lte!" felt now, 
and the BHI is more urgen tly needed 
now then it was when this country 
was not an independent country at all. 
After 1947, the conditions have com-
pletely changed. Moreover, because of 
the development of th(' means of 
communication, the conditions of com-
munication have also changed enol"-
mously. We have b .. en brought into 
closer contact with almost the whole 
world. Not only that. Accessibility to 
places of the longest distanCe in the 
world has become mor" possible. 
Therefore. offenders of oth!'!" countries 
have easy access to come lwre and 
offenders of our country have easy 
access to go to other countries. Under 
theSe circumstances, it is necessary 
far .us to see whether the old law 
does no! r('quirc to be changed by 
us or not. Both on account of the 
change in our own statu~ after the in-
dependenCe of our country and on ac-
('ount of the changes in the .. nviron-
ment in which we have to work and 
administer our Own country and keep 
up our relations with other countries, 
the neces.ity for changing the extra-
dition la"fn and consolidating them 811d 

.. 
putting them on a pmper basis would 
be understood by any reasonable man. 

The fact is that extradition law is 
in a way part of international law. 
Those who want to have international 
existence and relatrians lCaIUlot do 
without having an extradition law. 
It is, in fact, a sign of the civilised 
status of a nation which has got its 
own extradition law to deal with 
other people and other nations. In 
view of theSe things, the Bill that is 
brought here in our opinion deserves 
to be considered by us. I believe we 
can leave it to the good sense of the 
authorities to think over the matter 
and judge it in the light of their ex-
perience. There is nothing SO very 
revolutionary Or striking in this law 
as to make us feel that if this Bill 
is passed today, we are trying to in-
troduce any dangerous principle. 

Regarding the distinction ,between 
Commonwealth natioll8 and other 
nations although I want our country 
to rem~in a part of the Commonwealth 
I do not like that distinction to be 
here. Alter ail, our co-existence a8 a 
Commonwealth nation has not done 80 
much good to us as we thought it 
would lead to. On the other hand, 
it has become a source of inconvenience 
to us in several ways. We can remain 
in the Commonwealth, but we have to 
tlnd ou!" own way to carryon in this 
world. So, for th .. present, wh .. n we 
recognise our existenct' as a Com-
monwealth nation, there is no harm in 
admitting that fact in this law also. 
But the sooner the occasion Come" to 
do away with that thing and to make 
our law such that we may deal with 
all other countries in the' same spirit 
of equality, friendship and cordiality 
as with this particular set of Com-
monWealth nations, the better it will 
be. In doing that, it is only ~ecogni­

sing a fact which exists today, though 
it may not be very pleasant, b .. cause 
our recent experience of the Com-
monwealth has shown that those whom 
We thought to ~ our best friend. and 
with whom our aSSOCiation, we 
thought, would lead to profit, are 
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thinking of doing something to advance 
their countr:es in their own way and 
we find that it is causing dam"g~ to 
\IS in the economic mhere also. 

The story which has been told by 
Ilur friend, the hon. Finance Mini,;ter, 
yesterday in his statement is not a 
very encouraging one, Howev"r, the 
wo~ld is like that and it is in thi. 
wOrld that we have to live, So ,if we 
put in lhe word "Commonwealth" 
here, we recognise the condition under 
which we are working at present, 
Anyhow, I know, the real 
.uccess of extradition law docs not lie 
In making this law, but in making the 
extradition treaties with other nations, 
There, we have to deal with other 
nations on the principle of reciprocity. 
Therefore, when we actually deal with 
other nations, we are sure that our 
Law Ministry and the External Affairs 
Ministry would take all the care to see 
that ~e &ive to other nations only 
that which we are able to get from 
them. If that principle is kept in mind 
there is no harm in OUr passing this 
Bill and allowing the Government to 
carry on extradition measures On the 
basis of this law. For this reason, 1 
,ive my support to this Bill that has 
eome up here tor the consideration of 
the House. 

'" ~ snm m (~) : 
~~,~if;~itmit 
'liT f;r<:r ~ ;rn flI;qr ~, ~ it ~ ¢ 
~1IiT~~~I~~ 
~~ ,.;t 'lWfiI'T l!\T ~ ~ "IT 
fiI; ~ ~ if; fiIim f;r<:r 1liT ~ m'Iff 
~ m.:: ~ ~ qm ~ GfffiT I 

~I'tr~~~~~~f~lf;) 
~~it~flI;qr~~ I 

If .wr If;) ~ 'm<TT ~ f~ ~ 
~m~~~I~'IfT 

itlIT ~ ~ ~ ~ ~ ~, ~ ~ '1fT 

~, ~R ~ ~ fir<:Rft ~ I ~ it 
mcrr~f~~'<;"fT"'R;r~~ 
~ If.'& ~ .;'1": :;:'n: m ;p: fuq' ~ 
~ I 'fT~ <r.fil'f ~m 'f@ ~ f'f.' ~ ifT 
mq- ~~ ~!q'TiI'f.';-l1lfi <Ft ~ ~ 'fit 
HN ,,~. I ~ "Kfo'q ;m"f ~. ~ 

9;f~ ~ I ~r ~~ iRT-tTTtt 
~~ em ~ ~ if '1'<'1' ~T ~ I 

~fipr ;:;r:;r ;;:'I ~ <tT <mf ~m-r ~ ~T 
~ ~T -mn: m;;<: 'l?CIT ~ I ~m m 
'fIT "fTdT ~ f~ n:~ 'WfU'l' -'filiT ~ 
i'tm~~~~;;mrr~~ 
~ ~ '<; ~;p: '<; mwm;;mrr 
~ t W m-d' ltQ ~ ~ !!IT f~ ..:~ 
~ if, f.r<:r 'fit ~ '<; m+f.t i'ro fif;m 
;;mrr 'q'R qm f'fIIT :;;mrr I 

~ ~~ '<; lIm'f ~ if ;;ft ll1i f.r<:r 
i'ro fif;m t ..:i't ~ ~ ~ ~~ 
~1 fm:Ar ~ I .~ f.r<:r 'fiT 
<'If.t '!it ')jq~4if>dl ~~ ~ ~~ 
'!it ~fiI;~wit ~~~it 
~!!IT:-

Further the Supreme Court in it~ 

judgement in the State of Madras V5 
C. G. Menon (reported in 1955 
Supreme Court Reporter 280) has 
held that after India became a Re-
public, the Fugitive Offenders Act, 
1881, has ceased to apply to bdia. 

Ii <mi" ~ ~ ~ 'fui;w it ft:R;fi 
rt~ (~~~~ifi~~ I~lti't 
m gl:1; 1ft ~ ~ ~Y;;mrr ~ fIF W 
fir<;r 'fit qm f'fIIT ~ m.:: ~ ~ ~ 
~ fir<;r 'fit ~ m~ ~ it I 

If ~ ~iJ ~ a- mffi ~ ~ ~ 
itmr ~ ~ 'liT «'\mlf' 1:1;~ ~ If;) 
QID ~ ~i1": ~ ~ if; ft;nf ¢ ~ ~ 
iq<lbJif>htq"'j if>T~~ ~o~ (~) 
~ ~ HX it ~ wrotr 1ft rn 
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~, ~r ~ ,f~ifiOl ~ ;;mrr ~ I ~ 
mcl'~~'f; ~~rii~f<l'" ihr 
fit;llr ~, ;rit ~ ~ I1cf ~ 'ffi{ ~ ~ 

~I 

ff ~ +IT ~ ;;rT"QT t f'fi" W fir.f <tt 
h:r~ ~iT >r.t ~ fif.<n" ;;n"lf ~ ~ 

qf1rfu >r.t h1fti ~it if; ful1' ~ ;;n"lf I 

~ifi'f ~ 11~ ;rnr ;r aT ~ 
~ ~ if '1~ ~T fmcr furr ~ :-

"The Bill was referred to a Joint 
Committee and the Committee 
presented the report on the 30th 
November, 1961. The Bil!, as re-
ported by the Joint Committee, 
could not be taken up for con-
aideratiOn in Parliament for want 
of time and it lapsed on tile dis-
$olution of the Lok Sabha." 

~tni' ~ o;fq ;;r~tt "';1 ~ f'f. ?1 orr 
f'f.m f'9'~v. ~i01 ;j'; mr o1'Jf1 JfTll' I 

~"{ it ~ IITU ~ ~ WT lli ~, 'f~ 
¢ ~ ~ I wr<: om ~ o;rqit 
~ if om < I Gj .. MCl 'Ii 'f.Tl1 'Pm ~ lIT 
o;rqit ~ 'fi"T l;1f('j;rcfr if; f~ i <1~ ~ .. 11: 
~ ~ m If.<:: mur i;rm ~ ('[1 '3'l1 >r.t 
-rn.: ;;if f'f.llT ;;n"lf I <.rm 0 ~ it 'f.W 
~~: -
31. A fugitive criminal shall not bl> 

surrendered or returned to a foreign 
State or comonwealth country-

(a) if the offence in respect of 
which his or her surrender is sou,ht 
i, of a political character Or if hE' 
proves to the satisfaction of the 
magistrate or court before whom he 
may be produced or of the Central 
Government that the requisition or 
warrant for his or her lurrender hal, 
in fact, been made with a view to try 
or punish him or her for an offence of 
• political character." 

~~~ttlfmli~t,~ .. 
~~ I m-~qf1m'ilrWPt 

~;tt~"{<'TW~,~~ 
if; '<f'lfqA' if ~'l1: im~ <'I'tlT ~T 
~ ~ if Off 'fi"'l:: mur ~(; ~ <iT ~ ~ 
~ 'f.l11 ~rn ~ I 

1:'f ~ 00 <tt ~~ ~ 1:11 ~ 
~ <tt q'if ~ W or< m ~ <ref 
~ 1:11 fir.f ~ 'IU ~ I!iVIT ~ 
~ ~ ~ +IT 1:11 fir.f ~ ~~;;r 
~ m.r IfmIT ~ I 

Shrlmatl Renuka Ray: Mr. Chairman 
Sir, it was while listening to th. 
debate on lnis Bill that I felt 
compelled to say a few words. Shri 
Mukerjee and so~ other subsequent 
speakers raised a certain objection 
I think Shri D. C. Sharma al~o read 
a list of the names of the countrie. 
with which we have extradition trea-
ties. Their objection to this Bill 
being passed Or tbe Act being brought 
into force now is that these treatlet 
with the countries with which we have 
these extradition treaties in the past 
.... ere entered into before 1947. That, I 
think, was th£' main cont~ntion of some 
of the hon. Members who spoke. Sir. 
I am not. a lawyer, but from a reading 
of this Bill it seem. to me quite 
obvious that th is does empower the 
Cpntnl Government to make" such 
modifications, exceptions, condition. 
and qualifications as may be deemed 
expedient for implementing the treaty 
with that State" -that mean.~ a treaty 
State or any other State accordi~g to 
clause 3(3)2. This is also explained 
later on in the explanation given In 
the Bill. Under these circumstances, 
I do not think the point raised by 
lOme of the hon. Members does pro-
vide a sufficient excuse to kN'p t!tll 
legislation pending. In view of the 
fact that unless we have some Act 
Immediately to give legal sanction to 
the agreement as the old Act no lon-
ger operates, those fugitive criminalJl 
who should be extradited trom India 
connot be sent back to the countrletl 
concerned, and vice versa It ia abs0-
lutely euentlal that this Bill .hould be 
paued without any delay. Since the 
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point made by hon. Members has actu-
ally been met, as I mentioned earner, 
1 do not see any reason for this ob-
jection being raised. Prof Sharma 
Raid that there are some countries like 
Cuba and Czechoslovakia with whom 
we have extradition agreements but 
wbere such agreements may have to 
be changed in view of the fact that 
changes have taken place in the con-
stitutional structure in those countries. 
Shri Mukerjee was probably thinking 
of 80me other countries where changes 
have taken place. But, whatever be 
the nature of such countries, even jf 
we paSs this Act, it is possible, in the 
notification that will be made ,for thE' 
Government to make such changes, 
modifications, qualifications and eX-
ceptions as it thinks fit becau<e it is 
a reciprocal thing. The Extradition 
Act is not an Act which India only has 
passed agreeing to send fugitive crim-
minals from other countries. A similar 
gesture ill made for India by the other 
countries. It is a mutual agrO-ement. 

Tha~ brings me, Sir, to the ques~iun 
of commonwealth countries. Why is 
there this diseriminaJtion be<twet'll 
commonwealth eountries and other,;? 
1 preswne 1Ihe distinction is there Le-
cau."" the commonwealth countries 
give .:iimib.r Iaciliticti to India. Thl.lt 
also is a mail;\;eT of mutual agreement. 
I do sec the point raised that in view 
of certain recent happenings in the 
United Kingdom in particular, it may 
nr.1 be always necessa:ry for us to 
!ltick to agreements in other matters 
of importance to us. We find that the 
mothf'r country of th~ ('ommonwealth 
It.<>elf doPs no1' feeltha~ 1t is necessary 
to S'tick to agreements in the paS'!. 
But as tiIle BiB stands today, I think, 
we can pass i~ quite safely, because 
We find thllllt in clause 12(1), it is sa'd: 

''This Chapter shall apply to 
any such commonwealth coruntI"Y 
to which, by reason of an extradi-
tion BlITangement entered into 
with that country, it may seem 
expedient to 1he Central Govem-
me>rrt to apply the lIaDle." 

That mea.ns that if the Central Gryv-
eTnment does not wish to apply it to 
any commonwealth colUlltTy it need 
not do so. Therefore, I think the' 
point made b()th by Shri Muke .... ;ie .. 
and Shri Hem Barua on this Score has 
been met. 

A, for Shri Hem Barua's point that 
theft and kidnapping are lesser 
offences. I am afraid, Sir, hon. Mem-
bers of this House and the country 
outsed .. will agree thalt it is ficA; so and 
the fa("!. that Sciliedule II includes 
theft and kidnapping is correct. 

Sir. I did no; gpt up to make a long 
<pet"<'h I think the difficulty raised 
dC>ffi not really obtain because the 
Government retains the power to 
make the necegsary changes even m 
t,he trea·ties which they have entered 
into bpfo,.,,, 1947 by notification. 

Lastly. J think it is very necessary, 
if we are thinking in terlll6 of one 
world. that criminals of one oountry 
when they go to anoth<'r country do 
not escapp on that accoun,t, arui an 
EX'radition Act ~hou.ld be operating 
in all the countries. I am sure that 
"" far as we arc concerned it will i'a 
applied in sueh a way as wHI fit in 
with the changed condltiOll1S in those 
countyies with which we m'iy have 
had agreement5 before 1947. 

With thesp words. srr. I support this 
Bill. 

Shri Lahrl Singh (Rohtak): Sir, 
therE' is no doubt that the ExtradWon 
Bill should be passed. There is no 
dIspute on tiIli. pam,t. But the mos1 
important pomt is that a dir;tinction 
has been made between fugit've CTi-
mina:ls of a commonwea.Lth oountI:ry and 
tJhose of other countriEs. Clause n 
pSlr'ticularly refers to that point. It 
says: 

"Nothing contltined in 1Ihi9 
Chapter shall apply to fugitiw 
crim.ina1& at a commonwealth 
oounotry to which <lIapter m 
applirM." 
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In the firs~ place, Sir, there should 
not be any distinction because if such 
a distinctiOill is made the most im-
portant point that will come in is the 
one that is of a polJiitical nature. 

There is also one ambiguity. Clause 
'1 of Chapte<r n SIllY'S: 

"(2) WiJthou! prejudce to the 
generabty of the foregoing provl-
sioru, the magistrate shall, in par-
ticular, take such evidence as may 
be prcduced in support of the re-
ouisition of the foreign State or 
commonwealth country. 

On the one hand, we say in clause 11 
bh.,t ,the Bill only applies to countri"s 
other than eommonw...alth coon tries 
and, on the other, in clause 7 the 
magistrate is empowered to take evi-
dence even in the c)l:Se of a foreign 
State or a commonweaJ.th country. It 
turther says: 

.. and on behalf of ~he fug:-
tivc criminal, including any evi-
dence to show t)"lI' the offE'llce of 
which the fugitiv!' crimiTUlI is 
accuSlCd or has been cOlrlvicted is 
an offenre of political ch.aracif'r 
or is not an extradition offence." 

1bererore, here it has been particu-
larly mentioned that even in the case 
of fugitive criminaas of commonwealth 
countries the magistrate can go into 
the matter and take a deci.>ion. Clau,a 
11 says that iIt cannot be done. It 
wiD create some difficul'y because 
afterwards it will be pleaded that the 
magistrate cannot do it \lndE"!" "lau<e 
1 1 whereas in clause '1 it has been 
cJ('arly provided that the areused can 
lead evidence. Therefore, I request 
that this distinction made in claus" lJ 
.hruld go. When clause 7 Is there. 
llbeI'e is no need for this CLatuse 11. 
Clause 7 applies to rug'tive crim'nal! 
of commonwealth countries as wl"l1 QlI 
other countrll!'S. 

Secondly, under claUS(' 31, if the 
af!ence in respect of which his sur-
render is sought is of a political <fta-
racter or it be pl'O'IIIEIS to the satisfac-
tion of the magiArate or court before 

"hom he may be produced or of the 
Central GovernmeIl't that the requisi-
tIOn or warrant for his S'UI'render has, 
In fact, been made willb a view to try 
or punish him for an off""" .. of a poli-
tical character, a fugitive criminal 
shall not be surrendered or returned 
to a foreign St~te or eommonweal:h 
coun<try. So, a fugiJtive criminal of .1 
CGmmonwealth country can, according 
to clause 31, take up this plea but he 
cannot lead evidence. So, a dist,n,,· 
tion has been made between clau.oe 7 
and olause 17. In one case h.. car, 
lead evidence. But, according to 
clause II, he cannot lead evidence; hp. 
ella not take advantage of it. 

16 hrs. 

Again, in clause 31 it ha, been pro-
'ided thlll h" can satisfy thE' magls-
t,.ate Why this 'ambiguity? How Clln 

:If· satisfy the magistrate when YO'I 
c!n not giv{' him' the right to lead 
('\'idencc, So, my request to the f..aw· 
~ll1lister is that even in clause :U IJ 
person "hould b('allJOwed to lead ev;-
d<,nce to sa'tisfy the court. The ambi-
p,uity should b .. removed. Becaulk', 
111<'re is a'll apprehension that in the 
leng run the magistrate will not "'" 
,ble to utj.jjze clau.ge 31 for person.o 
claiming that they are being prose-
cuted on account of having committed 
,on offE'llC!' of a political na~urE'. 
f~t cause of thL. ambiguity. in the 
leJj:: run the m~gistrates will rePI 
helpl('ss. There iq no remedy Ix>.~au;e 
he cannot go to the High Court: h~ 
('annet file a revision. At the sam!' 
time, the hands of the magistrlllte 8~e 
n'stricted. So, I ~uld submit that 
this ambiguity should be removed 

'1ft ~o ~o ~ (~) : Jmf-
;f\1f ~ ~,qw ~ an- qr;;r rn 
~~ ... m~t,~~ 
'''''4'liM' ffi t ~ if .mf ~ ~ f'ti 
an-~~~.r~I!iT~ ~ 
~~ t, ~, ~ W ~ if Ifm'IIT 
'fin t, ~ on' ~ it 1ft' If( ~ 
~ (t iii t "'" ""t Iff ..rt 
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;on~ I~tr~it~~f!f>~ 
f.A~~~if!IT~l:fT~~ 
~ ;it mr ;on;f.t if: ~ ~~ 
f1f;!rr ;;rr;rr ~ o1<t; ;r@' ~ I -q' ~ 
~ flti' ~ it ~ ~ tl'!f> ~ ~ 9;1''1<:: 
~~~~TIfTfit;~f.A~ ~ 
'1N ~I ~ij' it WT<:: ~ ~ m lflT<:: 
lti'<::"IT~~)~~~~!f;'<::liI"!i'~ 

~ I ~fitA' ~ it ~ ~ "Rrn' ~ ~ I 

~~r "f~ nlf"'5flr .. <l~I'l it om: it 
~ IJ{ I ~ ~ l'r:fT fir, ~ T>:-TrI' ~ 
~~ m.: WJ~ ~'h.r if; iiff"f hf"""flr-
~~~. ~ I t:('ti~r~q ~ ~f'li'f ~ 
~'t ~Uif; ~~ !fo<::~. ~ I f~ifit ~ 

<f'lffi" ~(:r ~ ,,~ ;r ~ ~~ f!f>m ~ fit; 
~ir.iR l?;'fC 'fiT t:J;!f> omn: ~ ~, 
't~ lH t'r<f tts- Gil> fIT ~T 'I"'F'ir ~ I 
;;r;r ~ ;;mr R~ !f>r merr ~ cIT ~u 
~it~"t~if;~if;;fr!f>~ 
;fifI'l{T ~f'1l" jff if ~iT if: fij'<n m.: 
~ omn: ~ <:<1IT ;on ~ifr I ~r lD'1(f 
if ~ iff! !f>[1f'f <fiN ~ if; ;;mf~<Ft ~ 
m.: ~~ ~T if: ;;mf~~ ~ foR ij-
{pmT ~TiT ~rft 'lQT ~q: ~;ft ~ 
;;ftfit; ~ ~ ~ f!f> ~ ~ if; ~ 
~('3'if~iff~lfi"'fmif~~) 
<:P:f~~~ifT I m<:Wiifm~~!f>l[I" 
if!IT f<Ii F<5ff'5flf'1~~jil f!f>l:fT ~ <::l[f'~ I 
'tl<l" l<iiT if: m~ ~ ~ ~ f!f>~' ~ 
~ ;;mfm '1ft ~'li ~ it i'll1l<<<mf 
Wroif flr.r I WT<:: ~ ~. ~ f!f> ~ 
~ if; 'ffI'1'fu;l !!iT ~rm ~ 
f1:r.r aq al' ~ f~ fu'iI' ~ ~ 'FJ'!iI' 
~~~I~~{'fitm~ 
~~~lfiT~~~ 
~1~~~~~fiF~ 
W~1t'l>11Vf~$ij;-m 

~~q~-m:~~~ 
$~;r;:rt~~~~ml 

;f~~f!f>~~if:~~ 
ito if;;iT i"'fi~ ~r ~ ~ ~ir.iR 
~Iir ;it ~ if: ~ '1<:: ~!f> ~~ firi 
~ ~ m<:: ~~ <t\" ;;mr ~ 
~~ l~it~if!IT~: 

" 'cxtradition treaty' means a 
treaty or agreemC'Tlt made by India 
with a foreign State relating to the 
extradition of fugitive criminals, and 
includes any treaty or agreE."fllent 
rclahng to the extradition of fugitive 
criminals made before the 15th day 
of August, 1947, which extends to, 
and is binding on, India;" 

w i"ifiT;frn;, it ~ flrfuRl;it.~ W 
~~ 

"is bindi'ng on India" 

~ mrff it; f<'1'f t:('ti ~ ~) ~ 
i~'hTo1 if m~ ~ 'J;fn: ~ ~ ~ 
~1fT f!f> ~ ~:r:or ~ ~ <f~ ~ 
m ~ I (orf!f>;; ~ lPfR ~ m<: 
w f'l<1 It <:r,[T 'flIT ~ ::hrrf!f> '>PlT ifR-
<r1m (;~r ir~ ;r <f(f"'Tm f~~~l~ 
if ~ f~f g-mJ : 

"The Central Government may, by 
notilied order, direct that the provi-
sions of this Act other than Chapter 
III shall apply-

(a) to such foreign State or part 
thereof; or 

(b) to such commonwealth coun-
try or part thereOf to which 
Chapter III does not apply; 

as may be specified in the order." 

(l"T ~1tT~ ~ ~ ~ ~1, ~ m-
~ 'Ii\' qm: ~T 'Ii ~ fir;- ~ ~ ;fti'r-
q;m-:~hit~~~~t I 

"(2) The Central Government 
may. by the same notified 
order as is referred to in su~ 
section (1) or any subsequent 
notified order, restrict lIu.ch 
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application to fugitive crimi-
nals found, or suspected to 
be, in such part of India as 
may be specified in the order, 

(3) Where the notified order relates 
to a treaty State,-

(a) it shall set Dut in full the ex-
tradition treaty with that 
State; 

(b) it shall nDt remain in force 
for any period longer than 
that treaty; and 

(c) the Ce'ntral Government may, 
by the same or any subse-
quent notified order, render 
the application of this Act sub-
ject to such modifications, ex-
ceptions, conditions and 
qualifications as may be 
deemed expedient fDr imple-
menting the treaty with that 
State," 

~l'f if 4 <w. ~i'fT if f'f; .rr ~t 'l'ffl 
~~~ir~'I'T'I'1f~rrr~ 
u.r'fiTvr~; il'~ro:rrgm~ I 

~~ it; ~T~' glT If ;r~T ~ f'f; ~ 
~~ <tT <m ~ll"RfT t om: 'T <m 
~ i?: T l'f't.cfr ~ o;rf{ 'T ~T ~ men<: ifr 
~i'fT ~ ~l'f 'Il'1 't; f"l'q f 'f; <w. f<r;:r 'l'Tf'iw. 
Q'Iq''''tf.;l:A' t:Jf.:;fuc M ~; f;;pt ~JITllT 

;;mr I 

m; ~ n;'f; 'Il'1 o;rf{ <fT 'f;~ 
~, mil '3[T >!' Ofl1i~, <w. f'f;?,"'riT Rcl'f <tT 
~;;Wr~ ~ om: ~ f'f;:j['f ~~~­
~~"'riT<FT lJ"t:!1fT \M Cf'f:I' if ~ '1ft 
qq.fifc' 'fiT ~ ~ <m 'f;T ~ ~r 
iRT ~ 'IT ~'f; -rn Cf'f:I' ~ <'I1!lli 
4f{or ITm' ~ I ol<!; ~ ~~ ITm' ~ I <IW "4t 
~1]1fT~ ~~~~I]1fT~ I 
~~~'fiT~~ITm'~ 
~~7~~~lJ"t:~T~l'f~ 
~ my ~ ~ ~1~'iI1~ 
~4i'f'fI'~A:'iII"T<:'Rit~i1'~¥tt 

1f~~~~rn7ilT<1~iI1~ 
1339 (Ai) LSD-9, 

'1ft Vr.f;:~ ~ ~ I ~~ ~ flI;:;rT 
rt~ ?,"'riT ~ ~ m'i ff gf ~ ~ 
~~~~fif;~ I WR·~ 
'l<: ~rr ~ mfuA f!f;ffi ~ ff 
~f;;:rm~t~~l'f~~WRT 
'filf <mf ~i'fT ~ m "3"l'f t:I;'ffi'~ <fTtt 
~; ~ 'lilT<: ~ '1ft mfi'c ~~ ~ 
~~ ITt ~ f.l7T'<f;;r~ITt~~ 
~ \Ml!fr~~~~\M!t; 

~ ~ ;;.;rcft ~ .m: ~ f~ 
l!fr~~q,~.m:~ 
~ ~ iI1'fln'q'3[r.~\M'fiT ~ ~ 

~ I ~lI6:~.m:~~~ 
it; rw:'Kiil'f l!fr ~ ~ it; fi';rlf ~1TlT r' I 

om: ~f<r. 'R"lfi 'f"ITm ITm' f<r. rn..r ~ 
if ~l'f 'fiT ~' ~ f'fi'IT ITm' ~ 
f~'~ i't fif; ~ ~,,~ifc ~'T ~ amif 'l<: 

l'f'rq fq'''1n: ~ l'f-RrT ~ I ti'l'fr ~rffi'f i't 
~. ;;@ Wtlri'fT ~ f'f; q'l( m f<m' ~-f.t ~ 
,,~ 'Iff If'(,:fi!'c 'fiT ~~ ~r,r ii>!' qfr 
"(~ ~ iit: 'Iii -rn 1ffif if m;;r g I 

irfT ~mT if «f: if'{ f ~if'fif~ .,;r 
'<f~' ;rf,r ~ if'{ ~1f QTq')i"H <f.T '<ffr,r 
~ g m>: '3'~ 'lfr 'f~'~ ~ ~ 'fit '!>iT "IT 
"I'fi"lT ~ fir. 'Z'1 fil'1 ~: 'W1 <pit if iii 
f~fi1f ~ lIT 'O'~'i( "I"'!"rc 'fi"'fT ;;,'nr ~ I 

1T'f; ~ m· .iT ~ lft f<r. ~ it 
1WR ~ ~ ~: 'AlGI' ofr if lI",: f<nIT 9'm ~ :-

I b) if prast'cutian for the offence in 
"l'specl of which his surrender is 
sought is according to the law of that 
State or country barred by time; 

~ ~ ;;fr ~ t"~( f'Jf.fcmGl' f'fi'IT 
$ ~ lI"~ .r'f if1ffll~ f<r. f'lf.flior.r 
~lfC 'fiT silffiifliW1 ~ m ~((1T ~ ? 

~ ~ f~ ~ 'f>'~ em' f~ ~ e: I 

~ ~ \M ~ ~ foro: rirt "Ill ~ 
~ f'Rl' "IT "I".pff ~ I ~ ~ ~ fit; Q;e-
m~ "t:T~ ... mt? 1II1f!'I'~m: 
if ~wf ~ '!:mf ~: m'i ~t/'" ~ t f~ 
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~"P'l' 0 lio ~ ] 

~ ~ ~ ;r lmfTlI' ~ qit~ 

m;~Wn~ I ~it<r.fT'.i ~ ~~ 
;;ft ~" ;;fFfT ;r if<IT ~,,~ ~ 0 iR"Im ~ 

~"" ifflT";I' 't ~ ~ ~ :-

(4) Notwithstanding anythil1g con-
tained in any other law for the time 
being in force. any legal proceeding 
(whether civil or criminal) which may 
lawfully be brought against a Com-
mandant. Assistant Commanda:nt 01' 
riflema:1 for anything done or intended 
to be done under the powers conferred 
by, or in pursuance of. any provision 
of this Act or the orders or rules made 
thereunder, shall be commenced with-
in three months after the act com-
plained of was l'ommittcd and not 
otherwise, 

~ ~ ~1 "I'Nf ;, n:if; m ~ rp 'IT;; 

fiRT t f~ co;flI7 'fg o;X~T lI'~;:f ~~ 

~;;rill aT mq-;;~ 'f.T ~rn:"I' rrF,r 'f>T 'fm 
~ I mq- lfiT~ m 51' i.ftf~ :3C,-i; fur"IT'fi 
~ ~ ;:; ~ ~ I H f~ lift ;f,~ m. 
~.uT i:f '+1'1' ~i :::rmr ~ m. ~. ~ "liT 
~'1T ~ f~ ~'fT ::;fr ;, '14'T ~ .. ;ii ",: 
~~'1 'l>T R'iT f~ ~ 'q't. 'B lift fORT rp 

:a~ ll~. f<:lfT<l\ "f f.pif I ftm 'f~ ~i 
~.rn ~ f;;r;, i:f fer. 'Ii <;f<1WlT ~ fT> f~ 
f.t;fq;r;'f & "'. ~rn:"I' m Ffi m, 'Wl' 

~ ~ i:f llf; m~;;r<f 7'ID l'fliT ~ <:fr w 
::;fT "IT frrqo!l ~ m-.:: f,;r;r,T{ fT> ~~ f'f"l' <f.i 
ljill t'r.m t q~, Of'< rt ~; 'TT"f if I ~t., 

'l>T{ ~iCT ''IT '+1'1 ;:f~<rT ~ ~TST m. H 
J;fTf«;;r<f <f.'i ~1' :a-rit:r ~;1 it '@ I 

q+[T ~ l'fT'f<fm 'fffi ;, ~~ '" 
m<: ~~ ~ ~ if ~ifC <rCfl"!rT I 

~IS~~ '::( it~~§m~ :--
(2) Without prejudice to the gene-

rality of the foregoing provisions, the 
magistrate shall, in particular, take 
such evidence as may be produced in 
support of the requisition of the foreign 
State or commonwealth country and 
on behalf of the fugitive criminal, in-

eluding any evidence to show that the 
offence of which the fugitive criminal 
Is accused or has been convicted is an 
uffence of political character or is nol 
an extradition offence. 

11. Nothing contained in this Ohap-
tel' shall apply to fugitive criminals of 
a cO'mmonwealth country to which 
Chapter III appliies. 

~~if,~'f;~'f; ... n:if ~ 
~ ~ (n i:f 1f~ mT §m ~ :--

12. (l) This Chapter shall apply only 
to any such commonwealth coU'ntry 
to which, by reason of an extraditioD 
arrangement entered rnto wit.b that 
country, it may seem expedient to-
the Central Gov{'rnment to apply the· 
same. 

~;r ;r ;;fi 'l>i+i"<l~" ~; qq:f;;rfC'l w,~ 
ii<T Toi ~; f"'fT1: D:~ ~~P:T J;f''-'f~ 
~ l'fliT ~ I ~t:C7 ; it 'flj:fiiiC'l- fort11~ 
'I'lT'<[ ~; f"l'n: :;f'if ~ i:t n;Ef> i,-~ff;i!fR 
f;.:n 8m ~ rf'i ~.l'R'" 'fiT i'i~n:­
'IT ::m ii,rfr~,i'i' ~; rn<'Il"li t I "fcc<: < if 
::;fr 'fi'I1'::;r r' ~ 'a"'~ llf, "IT;;r <fr 8~ t 
fEf> 'll1f jff~ f'tf>r"""t ::;f',- cr~r ~; ~ 
Toi ~ f"fll; ~ m7: 'f~-'::f.. mm ~ oT 
Hs't~ltc Ffi 'if.; i:t :a-<f'fi'r flT<.q::m: 
cr~ 'Z f'VTI 'JfT l1T..;r ~ I ii;m ~ i:f 1{ 
1f~ ;:rli-~'TI ~ fif; ~~ \5 ~; ~~ \ ~ 

~>r<f ~ Z if 'I>'~ ~"'~c ~ ~ <tf<9; 
~ ~ ~ qT~T=R' 'f,''- m-.:: "~-'::T'fiTf 
~ ~ : ::;fTf~ ~ f.r~ 'I>T fiif~ ~ f", 
~~ ~ ~; ::;fr q/{lTfucr ~ 
ll:1~ '3'l:t ftN i:f 'flIT ~r ll:Tm ~ 
fur;ffli f~ ~; ~ ~ J;fTfu rn f;;r;r 
~<f~~ ~r"f ~ ~N ~"'T<:r ~1cT ~ ~ 
1fT tf,'r-.::;r '{i~T;;r ;;rr ~ i3''1't: lifN 'flIT 

1>T'r~~'R ~'-1Tf f'fi"1 a<:!it; ~- ~ ~1c 
;;f,{ij- <Ii!: ~r.n ~~R ~<i ~ 'q'<i1[ 

q~l'fll~I~<f\9ir~fm 
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~ <m" :me q~ ~1m "iT a'l" ~ ~ ~ 
~ m<: ~ 1fi<:m ~ mr ~;ir 
$ 1fi<:m ~ cr;;rrq ~~ f'fi" ;a;:r if ~ 
",,,f't;""f<:! ~) I iM'r ~ if Jf' ~~ ~ 
f'fi" ~T~<:l~~~lIT;;ft~ 
mr~ ~ ~ ~ Cfi; lfilt ~~ 
'1"@ ~ mr ~ ~ if ~ ~ rn 'fiT 
~ '1"@ ~ I ~ f<r"f ~ .rjfq;fm!c 
~ mr ~ ~;; ~';;q; ~ iii'll: 'ni" ~ 
!ffil" m if irU mrsf if ~ ~ 
;r@ g);ft ~ I .r~T f'fi" w+iT If'f' q1ffiT 

it iiflllllT~, ~ ~r ~ fif; f~-f 'ffif ~ 
~c ~~ = 'f. l'I,\'lTf<r'fi" ~ mii 
ml 'f>t, '3"Ii 'ffif 'fi"T1'IjT r%"~ ;;;jT 
.;rni m<: it M ;;ft 5'i'1T 'qTf~-n: f'f. :j.f 

~ ",1 q-o,'f-: ~. l[11 if>f1;r ;G:<H;" if 
~ ~, fm q;f(;; Rc 'IT ~ 

~T ij- ~rt ~'fi"Tii "T7TOf ill" :.'1m 
'-iT ~ f':1~ ;pT, 'WTl:: ~ f'Pft ii;m 
orrn it ~(RT fiT, 'f.',-{ f';'fV"[ l[\ lIT ;a;:r 
'fi"T f'Rfl' "if.<fuf. '!iT ;-T+FTT 'f.??IT '1i I 
Jf ~ffi ~ f"l~ r:I1 <rF; ~;; f<;1'f'; 'lW 'P 

Tff.t <!T~ ~"i: ~hr ~; f~ 1; f"fTl: 
l[f ;;gr <r'fT ~ f" T.)f: @T"fT ~ if ~ 
~ Wi'IT~, ~, .rm f'fi" <r'fT'IT <rllT~, 
~~ if flT" ~ ~'l' '!iT 11TI1"IT m'1T ~ I 
~ ~"1 <wi" 'f.T "'IT;; 'WTT ~ f<r. ~ 
t;,n~ 'f.T -1"r ~><Foi~., -.f e; m<: -3"'1"~; 
mc"l mT f];ff"l"~ "'T lij~~;: rn 
~: f"n: l"f;'; ~rir ~ fT. H for"!" 'fi"T 1fR 
ij-~ 'Hi f'HT ,:rif, 'i'-;ff: :;;; 'for <i~ 
~'f1f: ;; B"~ 'Tfll I 

Shri A. K. Sen: Mr. Chairman, I am 
surprised a little that Shri H. N. 
l'{ukerjee, speaking o'n behalf of the 
Communist group, has opposed this 
motion and on a ground which ap-
pears rather strange to me. He says 
that this Bill should have been sent 
for circulation for public opinion be-
fore this motion wa., moved. This Bil] 
went through a Joint Committee of 
which Shri H. N. Mukerjee was a 
Member. The report of the Joint 

Committee was unanimous. It is on 
the unanimous recommendation at 
the Joint Committee that changes were 
introduced and the origi:nal Bill suffe-
red alterations, precisely the same 
changes which were recommended by 
the Joint Committee of which 8hri H. 
N. Mukerjee was a Member. The 
Joint Committee thought that there 
should not be a separate list of offences 
for the Commonwealth countries which 
list included offences like treason and 
piracy. At the time when the motion 
for reference to a Joint Committee was 
made, I personally thought that trea-
son should not be there in the list of 
extradition offences because it was a 
term of very wide import and some 
Commonwealth country with which 
our relation may not be particularly 
friendly at a particular moment, might 
use this term treaSOn to cover all sorts 
of offences. That is why separate lists 
were completely removed and one list 
was agreed upon which does not con-
tain any reference to treason or 
piracy. 

16.24 hrs. 

[MR. DEPUTy-SPEAKER in tlte Chair.l 

The differenc(' between CO'mmon· 
w"alth countries and other countries 
is one of proced1.lrc. The offences arc 
the same. Nothing which falls out-
,ide this category of offences could 
attract the provisions of the Extradi-
tion Act. The procedure is differenf. 
by rea,on of historical circumstances, 
because in all the Commonwealth 
('ountries, the procedure has been, 
first of all, endorsement of a warrant 
issued by the country seeking extradi-
tion and then an enquiry followed 
after the e:ndorsement by the magis-
trate concerned, whereas in the case 
of non-Commonwealth countries, thl' 
procedure is a little different. There 
is no warrant issued initially. En-
quiry by a magistrate starts on an 
i-mtimation by the Central Govern-
ment, and then if the enquiry dis-
closes a prima facie case, the magis-
trate is(;ut's a \\'DrranL Even then 
the CC;'Jtr~ 1 G::)': .:rrunc: :1t n1ay interven(~ 
and nco,] ""~ ~.llomatically issue an 
extradition order. That is the posi. 
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[Shri A. K. Sen] 
tion. The procedure as different be-
cause of historical reasons because 
in all the Commonwealth countries 
the same procedure obtains vis-a-vi; 
our extradition demands also. That is 

• why that procedure was foHowed. 
But, on the substance of the matter, 
no difference is there in the Act it-
self. The offences are the same and 
the enquiry is a statutory nece~ity, a 
statutory obLigation and the magistrate 
has \0 satisfy himself before making 
an order in either case that there is 
an extradition offence proved and the 
extradition offence is an offence cover-
ed by the Schedule which is the same 
for all the countries. 

Then, there is a further safeguard. 
Simply because it is an offence within 
the Schedule, it does not follow that 
there is extradition as a matter of 
course. The treaty itself will specify 
which of the matters would be caver-
ed treaty in the case of non-Common-
wealth countries and mutual arrange-
ment in the case of Commonwealth 
countries. Then, there is a further 
safeguard that in extending the appli-
cation of this Act to Commonwealth 
countries or non-Commonwealth 
countries, as Shrimati Renuka Ray 
was good enough to point out. the 
Government of India has been given 
power to apply with such modifica-
tion, and alterations as mav seem 
fit and proper. This is claus~ 3 sub-
clause 3 (c) which says: 

"the Central Government may, 
by the same Or any subsequent 
notified order-supposing there is 
a notified order applying to a par-
ticular country and changes occur 
in that country; a subsequent 
power of notifica tion is also 
given-render the application of 
this Act subject to such modifica-
tions, exceptions, conditions and 
qualifications as may be deemed 
expedient for implementing the 
treaty with that State." 

There is a similar provIsion with 
regard to Commonwealth countries in 
clause 12 (2), so that the first require-

ment is a treaty. This is power given 
to the Government to apply the pro-
visions of this Act for the purpOse of 
implementing the treaty with such 
modifications as the Government may 
decide. The same thinl: for the 
Commonwealth countries. 

Then, there is the further safeguard 
namely that in one case intimation by 
the diplomatic representative of the 
coun try and in the other case a 
warrant issued by the Commonwealth 
country followed by an enquiry in 
either case. Therefore, all the safe-
guards show that extradition would 
not be as a matter of course, but all 
the safeguards which international 
law grants on the entire subject are 
insisted upon. 

Then, Shri H. N Mukerjee said 
that there was a Geneva Convention 
on the suppression of international 
terrorism to which India was a signa-
tory, that Convention still subsists 
and therefore, though in the Schedule 
terrorism does not occur, we shall 
be liable to extradite people on the 
charge of terrorism This arguments 
suffers from several fallacies First 
of all, even if that Convention was 
binding today, assuming that is so,-
I will show later that it is not binding 
any more-it does not automatically 
apply to any extradition arrangement 
or treaty between India and any other 
country. The treaty will define which 
of the offences in the Schedule would 
be applicable. Secondly, the Schedule 
itself omits any reference to terrorism. 
What is omitted in the Schedule can-
not be made applicable by any treaty. 
Because, the Government cannot enter 
into a treaty in contravention of the 
Act. It can only enter in to a treaty 
wi th regard to offences men tioned in 
the Schedule. Then, the word 'fugi-
tiVe criminal' has been defined as a 
person who has either been charged 
with or has been convicted of an 
offence mentioned in the Schedule. 
Therefore, nobody is a fugitive crimi-
nal unless he is accused of an offence 
mentioned in the Schedule. There-
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fore pari passu nobody can be sought 
to be extradited unless he is charged 
with or is convicted of an offence 
mentioned in the Schedule itself. 

Lastly, Shri H. N. Mukerjee assumes 
that the Geneva Convention was never 
effective. I may point out that it 
was never effective at all; and it was 
never ratified after signatures, and, 
therefore, it never came into opera-
tion It was entered into in 1937 after 
sev~ral assassinations took place in 
Europe; notably the assassination of 
the German Ambassador in Paris, the 
Yugoslav He'ad of the State and some 
other acts of terrorism took place in 
Europe. In 1937, a convention was 
signed in Geneva, to which India was 
a party, and the signatories undertook 
to punish persons guilty of terrorist 
activity. I am reading this out form 
a publication by the Soviet Govern-
ment, by the Academy of Sciences of 
the USSR, under the wing 'Institute 
of State and Law'. This is what it 
says: I hope the authenticity of it 
will never be disputed by anyone. It 
says: 

"In 1937, the convention for the 
International Convention for pun-
ishment of terrorism was signed 
in Geneva by the representatives 
of 24 countries including the 
Soviet Union.". 

So it is not that this country alone 
signed it. In fact, even now, amongst 
the East European countries in the 
Communist bloc, the convention to 
suppress international terrorism still 
holds good, and extradition arrange-
ments cover this offence. But, let me 
read further: 

"The signatories undertook to 
punish persons guilty of terrorist 
activity, that is-

• (a) of attacks upon the life 
and health of Heads of States 
and official personages, 

(b) of acts of sabotage 
directed against State Or public 
property; 

(c) of actions creating a 
danger to a number of human 
lives; 

(d) of the preparations, 
storing or supplying of any per-
sons with an~ weapOns and 
other means 01 terrorism; .... 

(f) of the preparation for 
terrorist acts, incitement to 
terrorism or any form of assist-
ance to terrorists'. 
Subsequent events showed that 

the major imperialist States 
which signed this convention by 
no means intended to renounce 
terrorism as a means of imperial-
ist intervention in the internal 
affairs of the State. The Conven-
tion was not ratified and did not 
come into force.", 

So, it never came into force. In any 
event, even if it did come into force, 
as I said earlier, unless terrorism was 
mentioned as an item in the Schedule, 
there would no fugitive criminal at 
all charged with the offence of terro-
rism. A fugitive criminal can only 
be one who is charged with or who is 
convicted of an offence as mentioned 
in the Schedule. Therefore, this point 
fails. Having regard to the fact that 
the unanimous recommendation of 
the Joint Committee was incorporated, 
I sec no reason for accepting the 
motion for circulation of this Bill for 
eliciting opinion thereon. In fact, the 
deba te on this motion has disclosed 
more or less unanimity about the' 
necessity of a legislation of this type. 
The only controversy was whether 
this difference between the Common-
wealth countries and the non-Com-
monwealth countries should persist. 
But as I have explained already, in 
regard to the substance of the law, it 
is the same. It is only the procedure 
which is different, though in eith .. 
case, an inquiry becomes a statutory 
obligation, and even after the inquiry, 
the Central Government are not bound 
to issue extradition order as a matter 
of course. 

With .these words, once again 
commend the motion for the accept-
ance of the House. 
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Mr. Deputy-Speaker: I shall first 
put the amendment of Shri H. N. 
Mukerjee to the vote of the House. 

The question is: 

"That the Bill be circulated for 
the purpOSe of eliciting opInion 
thereon by 15th October. 1962 .... 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to consolidate and 
amend the law relating to the 
extradition of fugitive criminals 
b(' taken into consideration .... 

Tlte motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up the clauses. I shall first put 
clauses 2 to 6 to th(' \'ote of the House. 

Shri II. N. Mukerjee: I had given 
notice of certain amendments yester-
day, but possibly it was after foul' 
o'clock, and, therefore, they could not 
b" circulated. Som£' had rplation to 
clause 2. 

Mr. Deputy-Speaker: They have not 
been circulated, and then' was nO 
time to circulate them. 

Shri H. N. Mukerjee: If they are 
barred for want of proper notice, thl'n 
there is no way out. 

Mr. Deputy-Speaker: The question 
is: 

"That clauses 2 to 6 stand part 
of the Bill"." 

The motion was adopted. 

Cla'U.\les 2 to 6 were added to the Bill. 

Clause 7- (Procedure before m(!gis-
trate) 

Shri Rameshwar Tantia (Sikar): 
beg to move: 

Page 4, after line 23, insert: 

., (3A) If the Magistrate is of the 
opinion that the offence, though 

not of a political nature, is not 
an offence in terms of the law of 
the land, he shan discharge the 
persoll against whom the extradi-
tion proceedings hav£' been insti-
tuted'. (I) 

Mr. Deputy-Speaker: The amend-
m£'nl is now before the House. 

Shri Rameshwar Tutia: The object 
of moving this amendment is to bring 
this piece of legislation in conformity 
with the true spirit a the inter-
national law. Suppose a person is not 
guilty under the law of the land but 
is guilt v under the law in the other 
country' wherefrom he has come. It 
is to co\'er such cases that this amend-
mpnt has been moved by me. For 
example. suppose a person in East 
Africa or South Africa. let us say, a 
eolomed person, marries a white 
woman; probably he might be com-
mitting an offence under the law of 
(h", country, but that would nol be an 
oiT'mce in our country. If that per-
son crome: to this country. he should 
not be extradited under this Bill on 
the ground that he has committed an 
ofTence under the law of that coun-
try. I think that it is a very reason-' 
ab\(' amendment. and it should 'be 
accepted. 

Shri A. K. Sen: May I say with due 
respect to Shri Rameshwar Tantia that 
this amendment proceeds from a 
"Tong assumption that an offences are 
th£' subject-matter of extradition? It 
is only those offences which are men-
tioned in the Schedule which are the 
subject-matter of extradition. He 
will be good enough to see that all 
offences mentioned there are offences 
within the meaning of our Indian 
Penal Code itself, and sO it is not 
offences in general under the l:iJw of 
an:, country for which extradition can 
be sought, or which can fonn the 
subject-matter df extradition pro-
ceedings, but it is only those offences. 
first of all, as deftned in the Second 
Schedule, and secondly, as covered by 
an existing extradition treaty. There-
fore, these are the two safE'g'Uards. 
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I hope my han. friend will withdraw 
the amendment. 

Mr. Deputy-Speaker: Does Shri 
Rameshwar Tantia want to press his 
amendment? 

8hri Rameshwar Tantia: No. 
would beg Icav.. of the House to 
withdraw it. 

Shri U. 1\1. Trivedi (Mandsaur): 
hope that some better explanation 
will be forthcoming from the hon. 
Minister. What the hon. Law Minls-
tel' bas said has not been followed hy 
us. What does he mean? Does hG 
mean that the only extraditable 
o1fences are those offences which arc 
mentioned in tht' Indian Penal Codl'"I 

8hri A. K. Sen: What I said was 
that extradition proceedings can only 
be started against a fugitivp criminal 
as defined in the Bill. A fugitive 
criminal is define·d in clausp 2(f) as 
OIlt' who is charged with Or who h,,' 
been eonvipted Of an offence as n1£'tI-
tioned in the Second Schedule. The:'l'-
fan' anv offence outside the Second 
Sch~dul~ is not relevant at ,,11. If 
one examines the offences mentione:l 
in the Second Schedule onp will find 
that they are all offen~es which are 
regarded as such in the Indian Ppnal 
Code. Therefore, the point that a 
man who is charged "rjth an offence 
which is not an of!','n<-,' "",et,,!, the 
Indian Penal C"d,' wou:d stili b·, 
harassect is a point that fails 

Mr. Deputy-Speaker: Ha> Shl'i 
Rameshwar Tantia leave of the House 
tv withdraw his amendment? 

fk,,,en.\ Hon, Members: Yes. 

The ame1l.dmf'nt No.1 was. by leo1Je. 
withdrawn. 

Mr. Deputy-Speaker: The que;;tion 
is: 

"That clause 7 stand part of the 
Bill". 

The motion was ado9ted. 

Clan .... 7 was added to the Bill. 

CLauses 8 to 37 were ac/ded to the Bill. 

TI<e first ScheduLe and the Second 
ScheduLe were added to the Bill. 

CLause 1, the Enacting Formula and 
the Long Title were added to the 

Bill 

8hri A. K. Sea: On behalf of the 
Prime Minister, I beg to move: 

''That the Bill be passed". 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill be passed". 

Sbri H. N. Mukerjee: I am sorry 
that even at this late stage I have 
to oppose the motion moved by my 
hon. friend, the Law Minister, on 
behalf 01 the Prime Minister. I am 
sorry again that an effort has been 
mad" to get this Bill passed through 
this House in somewhat of a hurry. 
rather, if I may say so with respeet 
to this House, in a cavalier fashion. 
I ~av so because certain points had 
been' raised which are by no means 
trivial, and it was rather disconcert-
ing to hear my hon. friend, the Law 
Minister. point out that all discrimi-
natory tendencies in the legislation as 
previously propounded have been re-
moved that differences between our 
lreatn.'"nt of commonwealth countries 
and non-commonwealth countries are 
of a very minor nature and purely 
procedural and, therefore, do not go 
to thp essence of the subject. 

I am sorry that my han. friend, th,-
Law Minister, was not present when 
t was speaking and when so many 
other members were speaking. But 
we did try to point out to Govern 
ment-thoUgh we know that Govern-
ment is usually indifferent to what 
is said from this side of the 
House-that even procedurally spea-
king something is being done 
now discriminating in favour of 
commonwealth countrie.<, which i, by 
no means right, which on principle 
should never be done by this country 
I say this not only from the point or 
vipw of theor~' but also from the 
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point of view of practice. From the 
point of view of theory, of cour;;". it 
might very well be said with justifi-
cation that this difference in the pro-
cedure in our extradition relations as 
between commonwealth countries and 
non-commonwealth countries has no 
ba"i" at all. But what can be the pos-
sible justificjLon of a non-common-
wealth country asking for the cxtra-
dition of a fugutive criminal having 
to go through the procedural safe-
guard in this country. that a magis-
trate in this country would look into 
the prima facie nature of the 
allegation brought by the country 
seeking extradition? In the case 
of a commonwealth country. 
which includes all sorts of countries 
with all kinds of political set-up, 
with all kind', of peculiar complica-
tions in their own political and eco-
nomic arrangements, what happens is 
that a warrant comes and all that the 
officers of our judicial administration 
can do is to examine whether the 
warrant is in order or not, and if i I is 
certified to be in order. as having 
b€en signed by the proper authority 
in the country asking for extradition, 
then, of course, the extradition takes 
place, 

Thi',; is a mo,t serious matter, 
say this because thf'r" nre co'-'ntries 
like Pakistan. for instance, with 
which as far as We are concerned, w,e 
wish to maintain friendly relations, 
whatever the provocation but we 
know, at the same time, 'that politi-
Cal life in Pakistan is fettered and 
truncated in such a fashion that real, 
serious, genuine efforts to bring abot1\ 
democratic changes in that country 
are not only frowned upon but are 
absolutely crushed without any kind 
of legal safeguard to put a brake on 
that process at all. We know for a 
fact that there are so many instances 
where people have had to come away 
from Pakistan 

My grouse against this Bill as I 
tried to express it when the Law 
-Minister was not present, is that in 
regard to political offences, this Bill 

is particularly cavalier, particularly 
indifferent and particularly negli-
gent. In regard to political offence", 
our duty as a country should have 
been to tell the world (hat We are 
going to offer political asylum to 
whoever is suffering for political rea-
sons in other countries including 
commonwealth countries like the UK 
or Pakistan, But we are nnt doing 
that at all. What is happening? As 
a matter of fact, a warrant executed 
in 'X' commonwealth country for 
what would, to all intents and pur-
po;;es, be a political offence, to which 
a cloak would perhap,; be put in the 
,hape of certain criminal allegations, 
would, merely because procedurally 
it is acceptable, have to be executed 
on our soil and the so-called fugitive 
offender will haVe to be extradited. 
Why should this happen? That is 
because of the negligence of the Gov-
ernment in so far as this Bill is con-
cerned of the univeroa1!y accepted 
principle that every possible safe-
guard should be adopted to see that 
political offenders do not come within 
the mischief of any extradition law. 
We are not taking any steps in that 
direction, I tried to point out, and 
happily yOU were in the Chair at 
that time, that in 1937 we were a 
party, we were made to be a party 
becaUse We wel'e nOI a free country 
'II( that time, (0 a COllventlOn which 
\\'a" signed in Geneva, in accordance 
with which acts of what is called 
rather peculiarly, political terrorism 
would be extraditable, that is (0 say, a 
political act, but which can be given 
a sort of quasi-criminal connotation by 
calling it an act of political terrorism 
or something like that wC".lld not get 
the immunity which poli~cal offences 
should get under the internationally 
accepted principles of extradition, We 
are a party to that, and I tried to 
find out the position, Unfortunately, 
for purely technical reasons, ',orne of 
my amendments were barred, and I 
am not having any grollSle against it. 
but I wanted a very definite clarifica-
tion from Government as to what is 
happening in regard to pre-I947 
agreements which India has already 
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entered into. And here in clause 
2 (d) extradition treaties include 
agreements relating to extradition of 
fugitive criminals made before the 
15th day of August, 1947. I have 
brought before the House Oppen-
heim", Teatise on International Law 
edited by Lauterpacht, in which there 
is a specificr",ference to the interna-
tional convention which India was 
made to sign in 1937. England did 
not sign it, but India did, and by 
doing that India has given a ccrta,in 
connotation to political offences which 
goes against the principles laid down 
in the other parts of this Bill. This is 
a peculiar thing. That is why I wanted 
this Bill not to be made perfect. 
as some o~ my friends over there 
tried to insinuate-I have no such 
illusions about perfection being 
achievable in the conditions in which 
we live-but at least I wanted to have 
this Bill made as good as it could be, 
but I find this kind of thing all the 
time. 

Then again, I tried to draw the 
attention of the House to certain things 
in the Second Schedule which should 
not be accepted without very careful 
thought having been given to them. 
Here is the power which we are giving 
to Government if we pass this Bill, 
as we shall I am sure, merely by 
notification to and to the list of offen-
ces almady scheduled here in the 
Second Schedule of this Bill. And 
what do we say there? 

"Any offence WhIC;l if commit-
ted in India would be punishable 
under any other section of the 
Indian Penal Code or any other 
law ... ,", 

This is an omnibus provision, and are 
we going to let go of this without 
very careful thought? But apparent· 
Iy Government does not want us to 
give careful thought to this matter. 
Government behaved in the same 
manner earlier In the last Parliament, 
and Government had to be by main 
force compelled to refer the matter 
to a Select Committee, and then 
luckily for Government perhaps, the 
general elections intervened, and this 
thing lapsed, and now Government 

comes on the first day of the session, 
puts on the agenda the Extradition 
Bill and calls upon the Parlia-
ment to pass' it knowing full well that 
the serried ranks of the supporters ot 
Government here would naturally 
say "yes" to whatever Government 
has to offer. This Is a kind of pro-
cedure which is extremely objection· 
able, and I do say that not only from 
the point of view of theory, but from 
the point of view of practice, certain 
discriminatory practices continue in 
this Bill. 

I am very sorry to find that the 
Government party, with all its wealth 
of legal talent, for some reason or 
other, put out speakers who had 
hardly made a study of this Bill and 
knew hardly a thing about what was 
actually being contemplated by this 
Bill. I am sorry to have to say it 
but I say with respect, whatever res-
pect I can muster in mY present mood, 
that I was very sorry to find that 
speeches were made in a manner 
which' suggested a complete lack of 
study of the matters which are rele-
vant to the principles of extradition. 

That is how the Government wishes 
to behave. I do not wish to be dila-
tory. I do wish that as soon as ever 
it is possible we have an exterdition 
law of our own. I am completely 
at one with my revered friend, 
Dr. Aney, in this matter. I want that 
in free India we should have an Ex-
tradition Act of our own, as quickly 
as ever it is possible. I did not want 
to postpone matters, but I only sug-
gested that the heavens would I!Ot 
have fallen if we had waited for two 
months, if we had received sugges-
tions from outside, if we had got the 
Law Commission to examine this 
matter. Some of us may be regarded 
not very reputable, we are not clever 
lawyers, but at least the Law Commis-
6ion could have been asked to (,'ive 
its views in regard to this, and I -had 
indicated to you that the Law Com· 
mission itself had 'suggested that when 
the extradition law was finally for-
mulated, perhaps if was better that 
the Commission was consulted. But 
nothing at that sort is done. Gov-
ernment, in its wisdom, comea before 
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us and says that it has adopted the 
recommendations made by the Joint 

"Select Committee. I do welcome the 
Bill in so far as same of the really 
good elements introduced by the Com-
mittee have been incorporated here. 
Government has not gone as far as 
it ought to have done; and that :s 
why. in spite of my disinclination to 
do so, I feel constrained to oppose 
the passage of this Bill which has 
been conducted so cavalierly by the 
Law Minister. 

Shri U. M. Trivedi: I will not take 
long. I endorse the views p.xpressed 
beforp us by the Deputy Leader of 
the Communist Party, Shri Hiren 
Mukerjee. It is very strange that we 
are one of the nations in the Common-
wealth; and we have all sorts of 
nations in the Commonwealth. OUI'S 

is a democratic country. We have 
got a neighbour which dves not be-
lieve in any democracy. We do not 
know what laws are made there. We 
do not know what kind of recipro-
cities are observed bv them. Wl' 
know that manv of the fugitives from 
here--hundreds' of examples are then' 
in the reports of our Public Accounts 
Committee from 1950 onwards-cheats. 
thugs, those who commit breaches of 
trust and all sorts of people, who have 
escaped from here and walked into 
Pakistan territory are there and we 
cannot get them back. If this is so. 
I do not understand why we should 
'have a law whereby we hand over 
fugitives from law coming from that 
country. I do not understand why 
we should have any such arrange-
ment with the CommonwE'alth ;pso 
facto. 

Instead of entering into a treaty on 
this particular proposition we just 
make it so because it is a Common-
wealth country and that because the 
Commonwealth have accepted th~ 
position of a Commonwealh country, 
we agree to hand over those who may 
be alleged fugitive even when we 
have bitter examples of persons who 
have been dragged from our soli. 
like Col. Bhattacharya, and tried IUId 
senrenced to 7 years rigorous ~mpri-

sonment. I cannot understand why 
We should have an arrangement of 
that kind in our law whereby we 
agree. very meekly and mutely, to 
hand over fugitives against whom any 
extradition warrant may be issued by 
that Government. The only explana-
tion available to that person would be 
that he would have to ~atisfy the 
magistrate that he is being shifted fol' 
polit'ical purposes. I do not know 
how a person who is produced before 
a magistrate consucceed in showing 
that there is some ulieriror motive on 
the part of Government of the na-
ture which I have indicated. 

Time is running short. I endorse 
('very word of what has been sajd by 
my predecessor. This Bill ought not 
to be hurried through in the manner 
in which it is being done. It is a 
very important Bill which puts a sort 
of heavy burden on all of us, all the 
citizens of this country. In view of 
the LIe( that we are not on good re-
lations with many of these Common-
wealth cuntries. it would have been 
pl'Oper for us to have paused and 
considered all the aspects of this Bill 
before w" put down in the Second 
S('hedule item 18. 

The point raised by Sh]'i Tantia 
was a very reasonable one, He be-
longs to the political party which 
rules this country; and so he agreed 
to withdraw his amendment. But the 
spirit behind the amendment was 
very sound. We do not know what 
Government will do and what parti-
cular offences of the Penal Code 'it 
will notify. 

We have put it in our law that 
bigamy is an offence and that a man 
can be sentenced for bigamy. But it 
is not so in Pakistan. So, Pakistan 
will not hand over any person who 
has committed the offence of bigamy 
and gone over to Pakistan and is a 
fugitive there because it is not an 
offence there. All these things ought 
to have been considered. We have 
done this in order to placate those 
persons. We are very zealous retor-
mists and we do not DOW to what 
extent we will go in calling ourselves 
reformists and getting certifleates from 
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other circwnstances. In these circwn-
stances, I do wish to endorse ·the views 
already expressed and oppose this 
Bill. 

Shri D. C. Sharma: Mr. Deputy 
Speaker. I do not subscribe to the 
views put forth by the previous 
speakers that this Bill is being done 
in a hurry. I do not know what the 
implication of the word is in the 
dictionary of my hon. friends. A Joint 
Committee was appointed; it submit-
ted its report. The report was in our 
hands during the last session. Now 
the Bill has come up. I do not know 
how much time my hon. friends over 
there want for this Bill so that tbis 
Bill may be said to be done, not in 
"hurry. Due timp has been given 
10 the consideration of this problem; 
due precautions have been taken that 
the Bill is made as workable as possi-
ble. All those things have been done 
which are done when any Bill of a 
controversial kind comes up and I do 
not see any reason why they say that 
this Bill has hf'en done in a fit of 
hurry. 

The Deputy Leader of the Commu-
nist Party charged the Members of 
the Congress Party with sometaing 
which should not have been done. 
He said that the Members of the Con-
gress Party who spoke on this Bi)] 
"hawed lack of knowledge. Do quo-
tations mean knowledge? Simply 
because you quote from a leader of 
thl' Statesman you become learned! 
Or simply because you quote two 
paragraphs from the Law Commission 
or from some other book, you become 
learned! Certainly not. I think this 
has been the most uncharitable thing 
for any.body to say so and for anybody 
to arrogate to himself deep and pro-
found study and a great stUdy of 
something and to charge other people 
that they have studied nothing and 
know nothing. I feel that this shows 
the kind of approach which some 
Mf'mbel'~ and some parties bring to 

bear on the problems that hre placed 
before this House .... (Interruptions.) 
Those Members who have taken part 
in the discussions on this Bill have 
done their best and nobody here has 
any right to sit in judgment upon 
anybody else. If anybody else does 
so, we can also sit in judgment upon 
them: that is the reciprocity ..... . 
(Interruptions.) 

Dr. M. S. ABey: May r say, Sir, 
something on a point of personal ex-
planation? Referring to the long list 
of Committees read by the hon. Mem-
ber; Shri K. K. Verma, an hon. Mem-
ber sitting near him said: I do not 
know whether he has read the consti-
tion of all those countries. Then, I 
said: "certainly not". That is what 
r said. If you have that in mind, 
I admit hm'ing made that observation 
jocularly. 

Shri D. C. :Sharma: I was not re-
ferring to it (Interruptions.) 

Shri K. K. Verma: May I also ex-
plain? I certainly did not ask whe-
ther my friend has read the consti-
tutions of those countries which he 
was mentioning. When it was pointed 
out that he was reading a long list 
of countries I said: It does not m'1tter 
what the political character of that 
Government is or what changes hap-
pened there; we have onlv to see whe-
ther they observe the tr~aty 01' not. 
That is all that r said. 

Mr. Deputy Speaker: Will the han. 
Member take more time? 

Shri D. C. Sharma: Yes, Sir. 

Mr. Deputy-Speaker: He can con-
tinue tomorrow. 

17 hrs. 

The Lok Sabha then ad,;oul"lled tin 
Eleven of the Clack on Wednesday, 
August. 8 1962/Sravana 17. 1884 

(Sakal. 
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ORALS ANSWERS TO 
QUESTONS 

S.Q. Subject 
No. 

49 Master Plan for Delhi 
50 Locust invasion 
51 Call-queueing Equip-

ment for trunk booking 
52 Crop insurance 
53 Foodgrain prices 
54 Air passages to U. K. 
55 Modernisat ion of Bombay 

Port. • . . 
56 Delhi Water Supply 
87 Railway accidents 

S.N.Q. 
No. 

Contaminated flour from 
U.S.A .. 

WRITTEN ANSWERS TO 
QUESTIONS. 

S.Q. 
No. 

57 D.V.C. Navigational 
Canal 

5& Food production. 
59 National Millers' 

Laboratory. 
60 Wagons for movement 

of coal from Bengal-
Bihar arca . 

61 Sone Barrage Project 
62 Power from Kosi Pro-

ject 
63 P. & T. Selection 

Board 
64 Hotel accommodation 

and seats in LA.C. 
planes for foreign 
tourists 

65 Dams on Ravi and 
Jamuna 

66 'Credit Card' facili-
ties on telephone calls . 

67 Land acquisition 
68 Colourisation of Vanas-

pati 
69 Scholarships to child-

ren of P. & T. em-
ployees 

70 Forein exchange for 
bias dam at Pong 

71 Orissa P. & T. circle 

COLUMNS 

257-95 

257-60 
260-65 

265-66 
266-70 
270-74 
274-76 

276-78 
278-R3 
284-92 

295 
296-97 

299-300 

300 

301 

301-02 

302 
302-03 

303 

WRlITTEN ANSWERS TO 
TABLE-contd. 

S.Q. Subject 
No. 

72 Foreign matter in in-
jection bottles 

73 Effect of travel restric-
tion on Air India Re-
venue 

74 Food adulteration 
75 Sugar cane price 
7() Food poisoning cases at 

Sutophukuri, Assam 
77 Mishap to B.O.A.C. Jet 

air liner at Madras 
Air pori 

78 Ram Ganga l'rojeol 
79 Road Board 
XO Locust invasioons 
g 1 Transport Undertakings 
K2 Agricultural production 
X 3 Transportation of coal 
84 Cambay Power Project 
85 Colourisation of Vanas-

pati 
86 Upper Sileru Project 
K8 Food poisoning cases 

in Assam and We't Bengal 
89 Mechanised farms 
90 Withdrawal of alarm 

chains from trains 

91 Fish"ry 
Training 
Cochin 

u.S.Q. 
No. 

Opeerative 
Institute at 

77 Railway line on Western 
Embankament of Kosi 
Projet 

78 Construction of shed 
overplatform at Sakri 
station on N.E. Rail-
way 

79 Development of Gin-
ger 

80 Deelopment of Cash-
ew, Pepper and Ginger 

81 Family Planning 
Clinics in Punjab 

82 Forest Research Sta-
tion, Dehra Dun 

83 Najafgarh lake in Delhi 

COLUMNS 

306 

30li--07 
30 7-08 

309 

309 10 

310 
310-11 
3Il-12 
312- 13 
313-14 

314 
315 

31 5-16 

316 
316-17 

319 

319-20 

322- 23 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. ~ 

U.S.Q. Subject 
No. 
84 Second bridge over 

Iamuna in Delhi 
R5 Holidays for medical 

authorities. 
X6 Mechanised boats 
S7 Improvement of bel' 

fruit 
XH Sheep Breeding Centre 

in Rajasthan 
S9 Reserve forest in 

Damchara 
90 Forest cases in Courts 

of Tri'~'mra 
91 Land in Sonamura. 

Tripura 
92 Food habit. of peopk 
9~ Aircrafts used tn civil 

aviltio!1 
94 Sub-Post OffiCe. Tikam 

Garh . 

95 Supply of foodgrains 
to West Bengal 

96 Cash crOps 
97 Popularisation of wheat 

and " .. -hent rrojuct~ 
q~ Telephone line 
99 Buildin): for (;P.O. 

100 

101 

Bhawanipatna 
Public Call Office at 
Ikttath I'uthiyangadi 
Building for Head Post 
Office, Calicut 

102 National l1igways 
103 

104 

Exploitation of forests 
in Himachal Pradesb . 
Farm output in Punjab 

105 Robberies on railways 
106 NIght Work Allowances 

for dock workers 
107 Dam on Damodar nver 

near Bokaro 
lOR Retmng rO('ms at Ola-

vakkot junctic;; 
109 Sllent,Valley Project in 

Keral. 
110 Extcntion of Noamundi-

Bana~pani Railway line 
I I I Railway lines between 

Nergundi and Khunda 
rOad stations 

112 Transportation of coal 
by railways 

113 Agricultural produc-
tion 
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325 

331 

331 

332 
332 -33 

334 

334-35 

335 
335 -30 

337 

337 

340-42 

342 -43 

343 

343 

343-44 

344 

345 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

114 Farakka Barrage 
115 Improvement of quality 

of sugarcane 
1I6 Weather Chart 
1I7 Drainage in Delhi 
lIS Plant Protection 

rncasurcs 
119 Idukki Power Project 
120 Signal and Telecom-

munication casual staff 
121 Cooperative Societies . 
122 Reopening of Kari 

Pahadi Railway station 
on C. Railway 

123 Railway line between 
Varanasi and Gorakhpur 

124 Water supply 
125 

126 

127 
128 
129 

130 

131 

132 

133 
134 

135 

136 

137 
138 

139 

143 

144 

Collapse of railway bridge 
in Muzaffarpur District 
Pensions to Railway 
employees 
Kosi Western canal 
Hybrid maize seed 
Additional line works for 
coal movement 
Central P.&T. Advisory 
Council 
Agricultural production 
in Gramdan areas 
Vagetable cultivation 
in Delhi 
Railway Accidents 
Small pox eradication 
programme 
Postal Stock Depot, 
Shillo"g 
Extension of Railway line 
from 13()"'~~~aie:aon to 
J ogoghop"a . -
Family Planning 
Male nurses in civil 
hospitals 
National Institute of 
T.B.. Bangalore 
c.H.S. Scheme, Delhi 

Malaria Eradication 
programme 

Bifurcation of R. M.S .• 
Andhra 
Fruits and Vegetables. 

Scales of pay of Railway 
Assistant Surgeons • 

COLUMNS 

349-50 
350 

35 1 

35 1-52 

352-53 

353 
353 

354 

354 
355 

355-56 

357 

357 

358 
35H- 60 

360 

360-61 

361 
361 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

J 45 Decentralisation of power 
J46 Thefts of copper wire 
J47 Survey of Kangra Valley 

Railway for realignment 
J48 Central Council of 

Indian medicines 
J 49 Rural electrification 

in Rajasthan 
J 50 Destruction of crops in 

Tripura 
J 51 Ryots of Tripura 
J52 Ring Road, Delhi 
J 53 Special postage stamps 

for W.H.O. 
154 Power supply to Delhi 

from Bhakra 
J 56 Government hospitals 

in the country 
J57 

159 
161 

162 

Civil Aerodromes for 
jets and viscounts 
Loss to railways in 

Bihar due to' floods 
Waterlogging in Punjab 
Railway bridges da-
maged due to floods 
Wagons for mwcment 
of coal to Madras 
P. & T. building' in 
Orissa 

164 Bridge on Natonal 
Highway 47 

J65 Heart disca," 
166 Renovation of Batesh-

war Ghats at Agra . 
167 Beds in Delhi hospitals 
168 
169 

170 

171 

173 

174 
175 
176 

D.T.V. bus accident. 
Monkey nuisance in 
South Avenue, New 
Delhi 
Floods in Durgapur 
channel 
Non-issue of Railway 
tickets to passengers 
at Gunrur for Tenali 
Post Offices in rural 
areas 
I nelusion of 
allam in the 
stations 

Court-
list of 

P. &T. Officcrs in Assam 
Cauvery River Board 
Molestation of girl by 
Railway Protection 
Force 
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370 

370 

371 
371-72 

372 

372-73 

373 

373--74 

374 

374-75 
375 

375 

375 76 

376 -77 

378-79 
379 

379-Ho 

3H1 

382-83 
3R3 

383- 84 

384 

WlhlTTEN ANSWERS TO 
QUESTIONS-contd 

U.S.Q. Subject 
No. 

177 Forest Development 
178 Freight realisad from 

goods booked at Bhadrak 
station 

179 Confirmation ()f post-
men 

180 Rural electrification 
lsi New disease in North 

Kanara 
182 Telegraph line in Mani-

pur 
183 Leimakhong Power 

Scheme in Manipur 
184 Model farms with 

Japanese aid 
186 Death of LA.C. pilots 
I R7 Shortage of P. & T. stafr 

in Kerala 
I 8~ Increase in Railway pas-

senger fares 
1 ~9 Seed Multiplication and 

Distribution Program" 
me. 

190 Central Water and Powcr 
Commission 

191 Connecting Fatehabad 
with Railway line 

192 Misappropriation or 
money in Post Offices 

193 Production of sligar 
194 Altercation between a 

Ticket Collector and 
a Railway Magis-
trate 

195 Irrigation by tuhe-wclb 

196 Dam at Mainadhar on 

COLUMNS 

392 

39 2 

393 

393-9-1 
395 

Barak river, Asgqm 397 
197 Telegraph and Public 

Call Office facilities at 
Rudrampur 397 

Fi8 Railway siding between 
Ramagundam and 
Godavari Khani 39x 

199 Distance restriction on 
Third Class passengers 
on trains 39 8-99 

200 Bombay-Vijayawada 
Janata Express 399 

201 Conilrmation of Assis-
tant Permanent Wav 
Inspactors in Delhi 

Didsion :199-400 
202 Damage to railway 

trQck during current 
rainy season 400 
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WRITTEl( ANSWERS TO 
QUESTIONS--t:ontd. 

U.S.Q. Subject 
No. 

203 Farm planning . 
204 Fire in 'Indian Shipper' 
20S Sethusamudra Scheme 
206 Telephone connections 

in Hissar 
207 G.P.O. Hissar . 
208 Delhi-F32ilka road 
209 Filaria Eradication 

Programme 
210 Flooding of Poona-

BangaJore Highway . 
21I Casualty and Emergency 

Departments in hos-
pitals 

212 Amendment to !-ood 
Adulteration Act, 
1954 

213 Lavel crossmg 011 Kheria 
road near Agrs Cantt. 

214 Highwav bridge m'er 
Jamuna at Agra 

PAPERS LAID ON THE 
TABLE. 

(I) A copy each ,f th" 
following Notification,> 
~uh-~l:c(il)J1 (5) uf section 
7 of the Indian Tekgraph 
Act. J8HS, making certain 
further amendments tp 
the Indian Tdegraph 
Rules, 1951 :-

(i) S.O. No. 1621 Jated 
the 26th May, 1962. 

(ii) S.O. No. 2078 dated the 
7th July, 1962. 

(iii) G.S.R. No. 943 dated 
the 14th July, [962. 

(2) Statements regarding the 
power supply crisis in 
Delhi and power situation 
in Calcutta 

(~) Statement rcg .... dillg the 
- Hood situati,)11 in tht· 

country. 
(4) Statemc!1t regarding the 

Report of the Krishna 
Godavari Commission. 

(5) A copy each of the 
following Notifications 
under sub-section (3) 
of sction J 33 of the l\1.0tOT 
Vehicles Act, [939, mak-
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400-01 
40 1-02 

402 

402-03 
40 3 

403'-04 

40405 

406-03 

408- 09 

409-10 

411-16 

PAPERS LAID ON THE 
TABLE-cOlltd. 

ing certain amendments 
to the Tripura Motor 
VehiCles Rules, 1954:-

'(a) Notification No. F. 
VIII(6)-MV/6i published 
in Tripura Gaz~tte dated 
the 25th Novcm ber, 1961. 
**(b) Notification No. F. 

IV(2)-MV/til pub-
lished in Tripura 
Gazette dpted the 
26th May, 1962. 

(6) A copy each of the 
following Notifications 
under sub-section (3) of 
section 133 of the Motor 
Vehicles Act, 1939:-
(a) Notifications No. F_ 

12/130/56-61/PR (n 
and No. F. 12/41/61-
Transport publi$hed 
in Delhi Gaze-
ttes dated the 12th 
April, 1962 and 24th 
May, 1962, respec-
tively making certain 
amendment' to the 
Delhi Motor Vehicles 
Rules, 1940. 

lb) Noification N,.'. 66! 
h2IF.176/61.Pub. 
pUblished in And-
aman and Nicobar 
Gazette dated the 
5th April, 1962, mak-
ing certain further 
amendments to the 
Andeman and Nicobar 
Islands M"tor Vehicles 
Rules, 1939. 

(7) Report and the Certi-
fied Accounts of the 
Shipping Devc!opment 
Fund Committee for the 
period ended the 31st 
March, 1961 together 
with the. AuLiit Report 
thercon, undcr suh-section 
(6) of section 16 of the 
Merchant Shipping Act, 
1958. 

(8) Statement wHeeting 
the reply given on th<." 
,rd May, 1962 to a sup-
iemcnt1ry hy Shri S.C. 
Samant:l on Starred Ques-
tion No. 3H5 regarding 
Second Shipyard at 
Cochin. 

5·P 

COLUMNS 

--*Thc N0fificltinn wac:.; J1rc\'ious".;Ili~,n~Tahk -;;;-thc - 12th June, J96i-a-iidwa~ 
re-Iaid under Ru.!c 234(2) of lhe Rules of Prucedure. 

**The Notification was rrevicusly I aid on the Table on the 20th June, 196: and wal> 
rc-laid under RuIe 234(2) of the Rules pf Procedure. 
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PAPERS LAID ON THE 
TABLE-contd. 

(9) A copy each of the follow-
ing papers:-
(i) The Delhi Develop-

ment Authority (Pub-
lication of Appro-
val of Plan) 
Regulations, 1962 
published in Noti-
fication No. S.O. 
2165 dated the 14th 
July, 1902, under 
section ~8 of the 
Delhi Development 
Act, 1957. 

·(ii) Certified Accounts of 
the Delhi Devdop-
ment Authority for 
the year 1959-60 to-
gether with the Audit 
Report thereon, 
ll'ldcr sub-section (4) 
of section 25 of the 
Delhi Dew'~r:ncnt 
Act, 1957. 

'(IO) A copy each of the 
fo\lowing pape rs 

(i) Government Resolu-
tion No. WB-3!34162 
dated the 7th July, 
1962, on the t re-
commendations m3de 
by the Central Wage 
Board for tea nlanta-
lions indusry for the 
grant of interim wage 
increase in Assam 
and West Beng,\' 

(ii) Government Resolu-
tion No. WR-3!43!62 
dated the~ 19th'July, 
1962 on the re-
commcndfltions made 
by the Centr.1 We!':e 
Board for tea plmta-
tions industry for the 
grant of interim-wage 
increase in Tripura. 

(iii) Annual Report of the 
Co :' Mines Rescure 
Station Committee, 
DhanbaJ for the 
year 1901-62. 

(11) A copy each of the 
following papers :-

(i) Annual Report of the 
Oamodor Valley 
CorporPtion and Au-
dit Report thereon 
for the year 1960-6t, 
under sub-section (5) 

[DAILY DIGEST] 
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PAPERS LAID ON THE 
TABLE-contd. 

of section 45 of the 
Damodar Valley Cor-
poraion Act, 1948. 

(ii) Budget Estimates of 
the 1 Damodar Valley 
Corporation for the 
year 1962-63 under 
sub-section (3) of 
section 44 of the Da-
modar Valley Cor-
poration Act, 1948. 

(12) A c"py of the R.ilway 
Accidents (Comoensa-
tion) Am~ndment Rules, 
1962 published in 
Notification No. S.O. 

2004 dated the 30th Juno. 
T962 tOsC'l her with :l 
Cnrrig-endum there-to. 
under suh-section (3) 
of section X2} of the 
Indian Rai!wa\'s Act, 
1R90. . 

(13) A copy of the following 
Notification ... ul1.-kr SHh-
sect ion (6) of section 
'1 of the Essenti:,1 C 'm-
mojitics Act. lQ5:<;: 

(a) The Rice (PuI'jah) 
Pric: Control Order, 
T 902 puhH"hed in 
N',llincltion No, 
G.~.R.·X7t\ dated the 
:W~h JunC', 1 ()(12. 

(b)T \c Rico (Mllhya 
Pradesh) Price Cnll-
trol Order. 1962 
plIhlishcd in Noti-
ficati,)fl No. G.S.R. 
S77 dated the 30th 
June, 1962. 

(c) T'IC Ric '"d Paddy 
(Assam) Pri ,,' Control 
Order, 19(,2 publish-
ed in Notification No. 
G.SR. 878 dated the 
30th June, 1962. 

(d) The Rice (Uttar Pradesh) 
Price C:>ntro\ Order, 
1962 published in 
Notification No. G. 
S.R. 879 dated the 
30th June, 1962. 

':) Notification No. G.S.R. 
9"iz tlatd the 18th 
July, 1962. 

544 

COLUMNS 
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PAPERS LAID ON THE 
TABLE-contd. 

en The Uttar Pradesh 
Paddy and Rice (Res-
triction on Movement) 
Amendment Order, 
tq62 published in 
Notification No. G. 
S.R. I02~ dated the 
24th July, 1962. 

(14) A copy of the Animal 
Welfare Board (Ad-
ministration) Rules, 
Iq62 published in 
Notification No. S. 
O. 200~ dated the 
30th 'June, 1962. 
under sub-section (4) 
of section 3R of the 
Prevention of Crueltv 
to Animal. Act, 1960. 

(IS) A coPY of the Indian 
Aircraft (Amendment) 
Rules, 1962 pub-
lished in Notification No. 
G.S.R. 772 dated the 9th 
June, 1962, under 
section 14A of the 
Indian Aircraft Act, 
1934 together with an 
explanatory note. 

ELECTION TO COM-

COLUMNS 

MITTEE 417 

The Minister of Health 
(Dr. Sushila Nayar) moved 
for election of two Mem-
hers of the Lok Sabha 
to he members of the 
Ind'"an Nursing Council. 
The motion was adopted. 

REPORT OF BUSINESS 
ADVISORY COMMIT-
TEE ADOPTED 417 

Third Report was adopted. 

BILLS PASSED 
(i) Further discu .. ion on 

the motion to pass, 
as amende,1, the Na-
tional Cooperative 
Development Cor-
poration BiJI con-
cluded and tlH' 
Bill, till amended. was 
passed. 

(ii) The Prime Mini'tcr 
and Minister of Ex-
ternal Affai.. a"d 
Minister of Atomic 
Energy (Shri Jawa-
harlal Nehru) moved 
that the Assam Rifles 
(Amendment) Bill 
be taken into con-
sideration. The 
motion was adopted. 
After clause-by-clausc 
consideration the Bill 
was passed. 

BII L UNDER CONSIDER-

COLUMNS 

418-65 

ATION 465-534 
Th,- Minister of Law (Shri 

A. K. Sen) moved that 
the Extradition Bill be 
taken into consideration. 
The motion was adopted. 
The clause-by-c1ause con-
sideration of the Bill was 
also concluded. The dis-
cus .ion on the motion 
to pa .. the Bill was not 
concluded. 

AGENDA FOR WEDNESDAY, 
AUGUST 8, I96l/SRAVANA 
17, 1884 (SAKA; 

Further discussion on the 
motion to pass the Ex-
tradition Bill and passing 
thereof; consideration and 
passing of the Hindu 
Adoption. and Mainten-
ance (Amendment) Bill; 
and discussion on the 
motion to refer the Chris-
tian Marriage and Matri-
monial Causes Bill to a 
Joint Committe<. 

GMGlPND-LSII-I339 (Ai) LS-lI-iI-6Z-9QO. 
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